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Tuesday, November 15, 1983 Kartika 24,
1905 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair)
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DR.SUBRAMANIAM SWAMY (Bombay

North East) : Sir, did you by any chance

attend the Congress (1) meeting that there is
a bandage ?
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OBITUARY REFERENCES

MR. SPEAKER : Hon. Members, as we
meet today after an interval of about two and
a half months, it is my sad duty to inform
the House of the passing away of Shri B.R.
Nahata, a sitting member and six former
members, namely, Sarvashri Uttamchand

nd Bogawat, Mohan Nayak, Babu

Gauri Shankar Singh, C.H. Mohammad
Koya, Beni Shankar Sharma and Anand
Chadn,

Shri B.R. Nahata was a sitting Member
of Lok Sabha, representing Mandsaur
constituency of Madhya Pradesh. Earlier,
he had been a Member of Madhya Pradesh
Legislative Assembly.

A political and social worker, Shri Nahata
actively participated in Quit India Move-
ment as a student and championed the
cause of the people by organising seminars
and symposia.

An active Parliamentarian, he took keen
interest in Parliamentary activities. He
was a member of several Parliamentary
Committees. Recently he was appointed
on the Business Advisory Committee and
the Committee on Subordinate Legisla-
tion.

I had the privilege to go with him just
about six months back on a European
Parliamentary tour and there I came to
know much more of him. He was a very able
person, a very refined gentleman and a
very intelligent Parliamentarian.

Shri Nahata passed away at Houston in
the United States of America on 6th
October, 1983 at the age of 61 years.

Shri Uttamchand Ramchand Bogawat was
a member of the First Lok Sabha during
1952-57, representing Ahmednagar South
Parliamentary constituency of the then
Bombay State.

A veteran freedom fighter, Shri Bogawat
participated in the non-cooperation move-
ment and salt satyagraha and suffered
imprisonment several times.

A lawyer and a social worker he took
keen interest in the uplift of weaker sections
of society and development of agriculture.
He was associated with several social and
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educational  organisations in different
capacities, besides being President of Ahmed-
nagar Municipality in 1946.

An active Parliamentarian, be took keen
interest in the proceedings of the House.

He passed away on 12th September 1983
at Ahmednagar, Maharashtra, at the age
of 83.

Shri Mohan Nayak wasa Member of
Second and Third Lok Sabha during 1957-
67 representing Bhanjanagar Constituency
of Orissa State. Earlier he was a Member
of Orissa Legislative Assembly, during
1953-57.

A veteran freedom fighter, Shri Nayak
was imprisoned in 1940 and 1941 for taking
part in Satyagraha and again in 1942 for
participating in the Quit India move-
ment.

A social worker, Shri Nayak took keen
interest in the upliftment of Scheduled
Castes and depressed classes and organised
institutions for their educational and econo-
mic improvement. He was the founder of
Thakkar Bapa Ashram, Nimakhandy and
donated his salary as a member of
Assembly and Parliament to the Ashram.
In recognition of his outstanding social
service, Shri Mohan Nayak was awarded
Padmashree.

Shri Mohan Nayak passed away on 26th
September, 1983, at Berhampur, Orissa, at
the age of 62.

Babu Gauri Shankar Singh was a Mem-
ber of Central Legislative Assembly during
1937-47, representing Gaya-cum-Monghyr
Constituency of Bihar.

Babu Gauri Shankar Singh was a veteran
freedom fighter and suffered imprisonment
several times. He joined the Non-Coope-
rative Movement while he was a student
and courted arrest. He also participated in
the Quit India Movement. He was closely
associated with Bhoodan Movement and
Sarvodaya work.

He was also a scholar and lover of

books.
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Babu Gauri Shankar Singh passed away
at his native village Rajauli in Nawadah
District of Bihar on 27th September, 1983 at
the age of 89.

Shri C.H. Mohammad Koya was a
Member of Third and Fifth Lok Sabha
during 1962-67 and 1973-77, representing
Manjeri constituency of Kerala.

He was also a Member of Kerala Legisla-
tive Assembly during 1957-62, 1967-73 and
1977 onwards.

An active Parliamentarian, he was elected
to the august office of the Speaker of Kerala
Assembly in 1961.

A former Chief Minister of Kerala, Shri
Koya was also Minister in the State Govern-
ment for a number of years and held
various portfolios besides being Deputy
Chief Minister from December 1981 to
March 1982 and again from 1982 onwards.

An active social and political worker
Shri Koya was associated with several
social, educational and literary institutions
in various capacities.

A versatile journalist he was Chief Editor
of a daily and a weekly and was author of
several publications.

Shri Koya passed away on 28 September,
1983 at Hyderabad at thc age of 56.

Shri Beni Shankar Sharma was a Member
of Fourth Lok Sabha during 1967-70 repre-
senting Banka constituency of Bihar
State.

An advocate by profession, Shri Sharma
started his career asa  journalist. He was
also author of books and a large number of
articles.

An active social worker, he was associated
in various capacities with several social,
religious, literary and educational institu-
tions. He organised relief work at MuzafTar-
pur during the 1934 Bihar earthquake. He
was the Vice President of the Marwari
P.elief Society, Calcutta from 1942-45.

Shri Beni Shankar Sharma passed away
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at Calcutta on 11 October, 1983, at the age
of 76 years.

Shri Anand Chand was a Member of
Constituent Assembly during 1947-48 and
First Lok Sabha during 1952-57 representing
Bilaspur constituency now in Himachal
Pradesh. Later he was a Member of Rajya
Sabha from 1958 to 1970 and also a Member
of Himachal Pradesh Legislative Assembly
during 1977-82.

An able Administrator, he was ex-Ruler
of Bilaspur State.

A social reformer, Shri Anand Chand
initiated several social uplift measures in
the erstwhile State of Bilaspur. He aboli-
shed ‘Begar’ (forced labour), enforced the
Child Marriage Restraint Act and introdu-
ced complete prohibition,

Shri Anand Chand passed away at
London on 12 October, 1483, at the age of
70 years.

We deeply mourn the loss of these friends.
I am sure the House will join me in convey-
ing our condolences to the bereaved fami-
lies.

The House may stand in silence for a
short while to express its sorrow.

The Members then stood in silence for a
short while. '

WELCOME TO THE MAURITIAN
PARLIAMENTARY DELEGATION

MR. SPEAKER : Hon'ble Members, at
the outset, I have to make an announce-
ment.

On my own behalf and on behalf of the
hon. Members of the House, I have great
pleasure in welcoming Hon’ble Mr. Chattra-
dhari Daby, Speaker of the Legislative
Assembly oi Mauritius and the Hon’'ble
Members of the Mauritian Parliamentary
Delegation who are on a visit to India as
our honoured guests.

The other Hon’ble Members of the

delegation are ;
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(1) Hon. Mr. S.C. Goodoory, MLA
(2) Hon. Mr. K. Gangoosingh, MLA
(3) Hon. Mr. Marc Hein, MLA

(4) Hon. Mr. N. Molaye, MLA
(5) Hon. Mr. 1. Nawoor, MLA
(6) Hon. Mr. S.C. Poonith, MLA

(7) Hon. Mr. L. Ramsahok, MLA
(8) Hon. Mr. S.K. Baligadoo, MLA
(9) Hon. Madame J. Minerve, MLA

(10) Hon. Mr. C. Uteem, MLA

The delegation arrived here this morning.
They are now seated in the Special Box.
We wish them a happy and fruitful stay in
our country. Through them we convey our
greetings and best wishes to the Legislative
Assembly, Government and the friendly
people of Mauritius.

ot sza fagr@ arwgad - owo wwo
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ORAL ANSWERS TO QUESTIONS

Revision of Royalty Rates on Coal and
other Minerals in Eastern States

*1. SHRI CHITTA BASU : Will the
Minister of ENERGY be pleased to state °

(a) whether it is a fact that the Eastern
States in the last meeting of the FEastern
Zonal Council demanded an upward revisi-
on of the royalty rates on coal and other
minerals raised by them ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH) : (a) Yes, Sir.
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(b) As per Section 9 (3) of the Mines
and Minerals (Regulation and Develop-
ment) Act, 1957, Central Government can
revise the rates of royalty once in a period
of four years only. Since the last revision
was affected on 13.7 1931, next revision
will become due only after February, 1985,
At that time the demand of the State
Governments will be duly considered.

SHRI CHITTA BASU : Is the hon.
Minister aware of the fact that the promi-
nent question before the Eastern Zonal
Council held recently was not merely the
question of upward revision of the royalty
on ore and other minerals but also of the
necessity of changing the very method of
computation of royalty. 1 may explain
that. At present the royalty is determined
on the basis of the quantum of production
irrespective of the price. Now the Chief
Ministers of the FEastern States together
have demanded that instead of that system
of computation, the ad-valorem system
should be introduced, meaning thereby that
the royalty should be based on quantum of
value of the commodity. Is the hon. Mini-
ster prepared to accept this very sound
principle of computation ? The Eastern
States are being denied for the last
so many years the actual royalty commen-
surate with the increasing price of coal and
other minerals.

SHRI DALBIR SINGH : A Study Group
was appointed in 1979 to get this question
examined—revision of rate of royalty and
the principles on which rate of royalty be
fixed. According to the recommendation
of that Group Toyalty should be fixed on
tonnage basis. Another study group was
also appointed by the Mineral Advisory
Board in 1974. This Group also recommen-
ded that the rate of royalty should be fixed
not on ad valorem basis but on tonnage
basis. That is why this principle has been
adopted. No doubt, the State Governments
are pressurising but there are difficulties.
It had been explained to them fully in the
meeting to which hon. Member is referring
to. So, this principle is being adhered to.
The next revision will take place in 1985.
So, at that time all these things will be

considered.

SHRI CHITTA BASU : From the reply
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it appears that neither the Government
wants to change the very principle of com-
putation nor they want to think over it as
early as possible. According to the reply
this question of revicion may be taken up
only after February, 1985. Wiil the
Government consider the advisability of
having a Conference of the Eastern States to
discuss the principle of computation bearing
in mind that the States get opportunity to
step up further resource mobilisation for lar-
ger State Plans ?

Will the Government consider the con-
vening of a special conference with the
Chief Ministers of the Eastern States and
finally come to a decision withou' waiting
till February, 1985 ? Otherwise, the rela-
tions between the Centre and the States are
bound to go bitter and I think that in the
interests of the country, the Prime Minister
should take the initiative to see that the
matter is amicably settled and no further
strain is caused between the Centre and the
States.

SHRI DALBIR SINGH : Apart from
the rate of royalty which the State Govern-
ments are charging they are also imposing
cess on the royalty.....

(Interruptions)
SHRI DALBIR SINGH : And because
of the cess, the State Governments have
been getting the benefits on the' production

of coal.

May I tell the details of this ?

(In lakhs)
Bihar Rs.
1982-83 8,424
SHRI INDRAJIT GUPTA : What is
this figure ?
(Interruptions)
SHRI DALBIR SINGH : This is the

amount which is realised by the State as
royalty. This is the royalty amount realised
by the State and—1I tell you Tam not going
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into the details of this as this will take a
long time—on this amount, they realise the
amount of cess also.

(Interruptions)

SHRI DALBIR SINGH : The States
are not being deprived of the benefit. They
are realising the royalty, just as they are
realising cess on the royalty also.

(Interruptions)

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : 1am sorry. The
first part of the question deals with the
special conference that is to be convened.
That was the poser which was put by the
Hon. Member. 1 submit that in the regional
conference, this issue was raised and if it
becomes necessary, there should not be any
difficulty in convening a conference for
the purpose of resolving this issue.

On the question of the principle of com-
putation, which has also been adverted to
by the Hon. Member, I must submit that it
is fraught with great diflicultics, difficulties
in the sense that if pit-mouth cost has got
to be ascertained, then, in each case of the
mine, the cost will have to be found because
there are mines which are very deep, there
are mines which are not that deep. Then
one will have to work out the cost on the
basis of each mine. This issue has been
gone into by the study groups right from
1956. That is why, they have suggested
that the royalty should be imposed on the
tonnage basis, on the qu.intum basis, not
on the ad valorem basis.

On the question of the larger State plan,
I must submit that without going into the
details that the State Governments have
been imposing the cess, as my Hon. friend
was trying to suggest, in all the cases, the
cesses that are imposed are more than 1007,
of the royalty that the States get. Thisis a
tremendous amount that the State Govern-
ments are imposing which is also affecting
the price of coal.

SHRI KRISHNA CHANDRA HAL-
DER : Inview of the reply given by the
Hon. Minister on the question put by Hon.
Member Shri Chitta Basu, I would like to
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know from the Hon. Minister, the sub-com-
mittees were formed in 1966 and 1979.
Now the situation has changed and when
the Chief Ministers of the Eastern region
unanimously demand that instead of imple-
menting the royalty on tonnage, it should
be on ad valorem, in view of the present
situation and the review of the Centre State
relations and considering all these facts, I
want to know whether the Government will
think over seriously and not wait for
February 1985. The recommendations were
partial and it was not done fair to the
Eastern Region States. So I want to know
from the Minister whether he will convene
a Chief Ministers’ meeting immediately or
at the end of December this year and do
justice to the Eastern Region and fix up the
royalty not on tonnage basis but at ad
valorem. 1 want a proper answer from the
Minister.

SHRI P. SHIV SHANKAR : On the
question of reducing the tenure, in the main
answer we have said that having regard to
the Mines and Minerals Regulation and
Development  Act 1957  statutorily the
royalty can only be revised after 4 years.
So far as reducing this tenure is concerned,
the Mines Department which is the admi-
nistrative Department with reference to this
enactment is already proceeding to reduce
1t from 4 years to 3 years.

SHRI INDRAJIT GUPTA : 1 think the
Minister will agree that there is no direct
relation between the tonnage and the price
of these products. For example, coal and
crude o1l are two of the most important
confmodities in the eastern States which are
subject to royalty charges. I would like to
know from him to get a proper idea of the
proportion of the problem, since the royalty
rates were fixed in 1981, what is the per-
centage increase in the price of crude oil
which is obtained from Assam and what is
the pit-head price of coal or at least the
average pit head price of coal in West
Bengal and Bihar. What has been the
extent of increase in the price while the
royalty remains the same ?

SHRI P. SHIV SHANKAR : First of
all 1 do not have the figures here, with
reference to the percentage of the crude oil
and as to how it has risen...(Interruptions)
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1 will certainly give him the figures and also
lay it on the Table of the House within a
week.

SHRI JAMILUR RAHMAN : I would
like to know from the hon. Minister through
you whether the Government of India has
received any representation from the
Government of Bihar to increase the royalty
on coal and other minerals of the State
because you are collecting all the cess and
leaving nothing in possession of the State of
Bihar. Therefore, 1 would like to know whe-
ther you have received any representation
from the Government of Bihar to increase
the royalty in the matter of coal as well as
other minerals which are found in Bihar in
Jarge quantities.

VAJPAYEE :
former Chief

SHRI ATAL BIHARI
Representation from  the
Minister of Bihar.

SHRI P. SHIV SHANKAR : In fact for
the information of the hon. Members, it is
the present Chief Minister who raised this
issue in the regional conference and not the
previous Chief Minister.

If by representation my hon. friend means
4 written representation, that has not been
received from Bihar....

SHRU1JAMILUR RAHMAN : All right,

a submission if not representation.

SHRI P. SHIV SHANKAR : The Chief
Minister of Bihar along with the other
Chief Ministers has raised this issue in the
Eastern Regional Conference of Chief
Ministers in September last. And that by
itself could be construed as a representa-
tion. There is no difficulty about that.
But, as I said, statutorily it couid only be
revised after February 1985. Apart from
that, I have already mentioned that on the
question of resources of the State, every
State is charging more than 1009 of the
royalty by way of cess. In fact, in the case
of Bihar, it is charging more than 20097,

sETRATe 3T gLITA F TmFAET
S3TA FIAT

*), situfaa@ q@EE  F gE
YT ST WA AT FATT AT FAT FIA o
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(%) 7arag g3 fa fafwea Taa-
faw z@i 7 sngroami &R grawa g
qeErqTaqer AT fHg ST & s

&

(@) #Far g1z snwmaAT ST gT-
IWA FI_TFIAGET FIA FIE F FIA G
frar #FT @ g; s

() afz 72, Ay azErT sHTIATR YT
grava grar fasaw gmor gfafesa #70
R FATFIAISTE 27

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H.K.L. BHAGAT) : (a) Some such com-
plaints are at times received.

(b) No, Sir.

(¢) Clear guidelines exist regarding news
coverage by All India Radio and Door-
darshan. The Medit’s aim is to select
items on the basis of the news value, and
in this they are always guided by the prin-
ciples of objectivity, fair play and the need
to present differing points of view.

=it T fa@m@ gaw 93T H§ A
1T ZIEAA 1T To ATE0 ATTo F FIAFTI
9T F91 g€ 21 g7 Frn &1 osrwr 4@ fw
ATETT IAT ATE O AT FAA T AL
U0 Zle oo, FAY TNH HIT TG FTIHIT
1 aeF1r & faaw faodn ¥ e ardo
#T¥0 1T FTawA 1 geaarr fwar war d
IaF! gAY q2 ¥ 7 =i g€

FB WA qEq ¢ AAq § (gETqA)
ALAA WENIA © HTET CANT |

st T famm® awEw - gw an &
gt @t o G T8F FAT ARATAGER
fa=re #30 dR g7 F ST § IAH
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q@T gu AW § FA gAr7 q1 ATTA E
afea ga F @rg Fza1 9zar g fr gare
ara a1 g7 @Y faAifaT gawr st F1w g ag
uF qidt fama % fao q@ @ 2, aafsa
fasta & faq v aar & 1 za#1 we1g wge
FY ardl 7 F1¢ qravy a3 Wr g )

gAY ST A Sqra F KT 2, A9 HA
FreEd 91T 0z zreEd feieg | & sraar
Frgar g e #ar fowmad gaw faeft 2 o
IAT FITFAT F(LAET AT AL 200 A N
Fgr & fF mizearin ar 3, & 39 arzEATS
F aga AT Jrgar 2 f& fawa v wdrat
5§ fraar aug qa TJaa & fac arEs w
97 faar & 2 39 feaar aqad s &
FaT fgar & a7 Fraar aqrsio qreis #
o3 faar 3 ?

HqY gFo Fo U0 AAF | FZT AF U0
odTTo FI HAAAT 8 IF 9T agd agH
TH HIA H AT ST qA1H F AT AT
a9 A w7 &1 A1 3fezqor 91 ag @
fear ar 1 34% Arg M fFaFEEaaT 43
q¥ar war | 3A faT gAan &gy g wqtw
T FT ITAIT 3214 gl (Fa1 | § 39 a1
F1 o1 6T @rerar 7l FIgar g |

Sgt dF Geg FIIHIT FT TFI7 F ITH
arg fedt SFIT &7 AT Agl fFaraar
sy avfiz & A fafaree &1 a97 ang
qT qr YT faar aar & ST st ot 39
No dlo qT ATAT 7AT T | T ATET Ig
gearw | frugre @)

wradt azer A w21 2 6 frw g&w
#r fowrad ardt § sawr st AH
IEY Y OF FEAL FN A4T ATgAT § | Y
siaTsT aa srrea fF fra aFT A fasad
A ) gwT FAT FEEAS A F4AT 74T
farar § ag dr Fgar za asa A fag gfera
g arfe 2 Tegia qane far § g@aned
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# gdt a1 frwrga F a1y § aqAr Srgan
g1 zegla fawmg 1 fF 99 ow g9
Fieh @ atama fear Wear ¥ FaAT A
fear ) w21 aie qra fag fF gawr oY
Fa7 T4 fFar war ) gwazg & gAY qUef
F arg fegArdAaa a2ar a7 | A% qIqH
&l gRT ST S7A7q TAFT WSAT 4T | FAFY TF
FIH A GeAT 7§ gf oAt | uF gegia faeet §
) g2 A FEE T GgYeT wEEA AR
qgges zizaw A fag faw gegia €, faesft
ATFEEG A F 29 faq qg9 3q%) Qo A1do
H1To F A FIIATIET I F fHAT 97
AR QA a7 Az FATF AL U1 IAH
zq i 413 sFT 3eEA faoelt & ga F1H g
#1917 F2r fF qA 989 FEET FAC TGN
# g2 fra quAr Few A frasr oga
A FIAIT T FFT 97 AT 22 i@ A
A1, FATFT TE Fraifw gAY A FT FIT
At wvar Aifgu ) ag uF faara §3 Y 2
qaq q97 9T qifgariz F qras F) s
4 g5 qfadsa aréfa F1awE ¥ 9t
fasad sdr &0 F fawaa &1 3@ F
faa gaen 17 g, T et Y M g

SgT A% IE1 g8 fF mEzarE w4
g AT HIT AR A1 H GUATH 9 gHAT §
foras gaFT A1 &1 SIraAT |

ag sttard &2 7% fF uw qrEf &
feat otz o AYo Frwar §, a1 UF Afaq
fawra #1 2, 7 fagga naq @ faua
2100 Ao Ao AT 2o Flo MTTATIA
F gatfas F1d FT@E |

it TR faamw qram : #7 g ggre
foar g, @fed Twgi B3 9 Yeiw
A &, § gt s gaw i

=Y o Fo g0 WA : AN F1E V-
o AEH @Ar @) A g1 A qaTd )

it A fasa qraara : #F qer At fE
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fred 3 9@ o fwaar srad wfqw qrdf 1
gug fear & 17 fraa sdwhaa &1 faar
& ? arrq foemd qargd ? (e oy AE0 & a1
iz # e gz &7 $ifag )

Y Qoo o QHo WA : fawd 3 7EA
¥ fraar aax fea afafesa @idd o faan
war & 3q% fRg gq gag AL I A g )
afea o qréfsr 1 §® geares @
AT ag 7z & zadr Fraz sa@r § §R
S F AT qg A¥IT JgaqrT Ja1 & | ag 1
femg J137 & 3 WA 41 ag 7 q19F1 qAF
FIF I AT

=Y v famm qraam ¢ eega o, 89
gAY qrEf F wraey § qO1 91 S ariedy 11
fagrag &Y &1 gl eafsana a9 A%
FqzAmar g o1 Azar g fr & gawn
awTE 3 | §7 98T I7 F1H F A, T2ATH S
AT@ FY HEAT § TIT5T FEE AT Z1387 %
AW 9 FAAT A1 uFfAT g0 9| I A9
st TSty APy 1A 9, 10 1] ard@
F1 9TATH AT | I AT AT F qFRATH
Far gami gé, § A8 Fgar Argar) afsa
IuF araeg ¥ {9 {Todl § 99 F19% 41
afwa Weat o 2Yo Ao 7 3o FE A1
e AgY fean |87 39F Tavey, A1y
BT qT AT F

seaer Agred - wifed |

it T faena qma g gfa an
gegia #gr & f warfea faar war | & Fgar
g fr garfea adt frar mar) &7 za% s3-

fcCrd: i

qeaw wgtaw : § 7@ a fewre
I can check that up.
g al A% IS qT g A1 Asar

AT Do dYo & IFTE T ITY ITT AT FAT

gl

SHRI SUNIL MAITRA : My submis-
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sion is that yesterday I was invited by the
Doordarshan for a discussion on the issues
before Parliament. There, I made some
obscrvations regarding Punjab and Assam
but, these were censored/deleted by the
Doordarshan. Under what authority did
they censor/delete them when 1 was invited
by them there ?

it 1 faeng et : & g w@ran
f &9 zravaze, = ued fagFag #1167
IAF FIT FrET AINANT FT FE | FqF
dra fza & arg gwifed fear qar ) 79 99
FITE G AT5 A1 3 f2T arg 3a% gqreo
FT F4T HEA £ |

NETL AEIA A T AU AATH
FuE F1 TG

it v fawre awam - # gaffwaoa
09 T E | ALTET Y, GIFITT q97 JA19
gFgrafe:
‘Clearcut guidelines exist regarding news
coverage by All India Radio and Door-
darshan’.

AT q qraqr argar g fw gaa
TIZEATSH 971 & 7 AT F4T HIHT UG
ATHIL F1 A Z2ENA AT AATAT F F19-
A &1 fafema #3F 5 a7 @ #, usy
FIFT, AT qUETT ST Frg GHIT
A fua &€ & w1 faorr aa & fao faeanz
FLIENE?

=Y gFo Fo UFo WA : F I AT
A% FIAT AZAT, 1979 qIET F1 48
Wi T30 g1 aar R §7 gaE s & are §
$% T TAT AF 2 | 378 HA qaar qiéf F
AT TR F ATHG

W famra QAR 0 oF qARd
FEdr &1 A ifedr wiw fo @ 4%

feamar @rar g, ga st us qrdf & stAa
CET

(=)
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st g=o Fo GFo WAA ¢ F qravad
wra g1 arg faenar wgarg fe A
Y 13T I 9T F2TET FET KT AL A1, T
uw frarer &8 81 &7 3z Fg § T
g@ aqAT qqr @, IEA 20 arda w1
FIHTT TN AT 22 @10@ A1 T AT FAL
gAT| Wl qF MEIIAEA T AGTF 2,
IgFT AT TUF TZ AT E |

(zm@eTa)

st gFo Fo TAo WA : HA 1A}
gar e fr g 2q fra e g R &, o)
qZ 73 Y AT 2T AFI | AL 1T A1 A
AFULE |

st T faerma qram a9 10 faw
1z ?

5t Oo Fo UFo WA : WA IH HATH
wEHZ A AT A

()

ALY AZNIW ¢ (T AT ATTH H FAT
FIIGE? F9 AATE AT @1 § 7 FAT
AT A FLN

st UFo Wo UFo WWA : WITTAITA
FT LAART TTATE 70 G3F 2

“Dissemination of information, news
and comments in Akashvani and
Doordarshan and Films Division
should be done in a fair, objective
and balanced manner including con-
trasting points of view with emphasis
on events and developments. Refe-
rence of personalities may be made
primarily for providing human
interest.”

SHRI MADHAVRAO SCINDIA : Sir,
Gevernment has issued a circular on prin-
ciples guiding news policy for broadcasting
on All India Radio and Doordarshan which
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has also been placed before the Lok Sabha.
A perusal of these guidelines clearly
demonstrates the enthusiasm, the keenness
and the sincerity the Government is exhibi-
ting in ensuring unbiased reporting on All
India Radio and Doordarshan. But, Sir,
I have a complaint. Inspite of these guide-
lines I do feesl that the Government repor-
ting on All India Radio and Doordarshan is
biased and biased in favour of the Opposi-
tion. 1 request this bias should be removed
and some balance restored.

Sir, whenever we switch on the radio we
only hear what Atalji has said or Prof.
Madhu Dandavate has said or Shri George
Fernandes has said. I would like to regis-
ter my protest with the Minister through
this question about the bias is in favour of
the Opposition. So, he should ensure that
some balance is restored.

Coming to my main question, in these
guidelines it has been emphasised that the
implementation of these guidelines will
depend very much on the professional
capacity of the people who run these pro-
grammes of current affairs and news. In
this context, T would like to ask the Govern-
ment what steps they have taken to ensure
that proper training is given to those who
run these programmes so that they have the
necessary professional capacity to see that
this bias is removed which is in favour of
the Opposition and balance restored ?

SHRI H.K.L. BHAGAT : Mr. Speaker,
Sir, what the hon Member, Mr. Scindia,
has said a number of times the Congress
MPs and Congress leaders from different
States have also made that complaint and
the subject mitter of the complaint is not
only by the Opposition parties but also by
the ruling party in different States and the
Centre. .. they say that greater importance
is being given to the Opposition parties. It
is a complaint. It has been made number
of times. As 1 said in the beginning, you
have the advantage of having a large num-
ber of opposition parties ; and as T said, the
number grows. So, what I am submitting
is this. As far as Mr. Scindia’s other point
is concerned, as I said, most of these Cur-
rent Affairs programmes are covered and in
that participation is done by various people
outside the official hierarchy. Journalists
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cover those programmes number of times.
For example, Parliamentary proceedings
day-to-day, are also covered by Journalists
and if I show you the list of the journalists
nobody will be able to say that there is any
bias. They are known critics of the Gov-
ernment and they take part in these pro-
grammes. Therefore, as I said, AIR and
Doordarshan have to keep a balance,
steer clear of criticisms, whether by the rul-
ing party or by the opposition, and take a
balanced view.

SHRI H.N. BAHUGUNA : Sir, this is
in reply to what the hon. Minister has just
now said. He says that compldints have
come to him from Congress people. What
is the nature of those complaints and what
is the number of those complaints ? Be-
cause, Sir, if the timings are known, what is
the time allotted to his party 2 What is the
time allotted to the opposition ? The Minis-
ter could have given it.

MR. SPEAKER : I don’t think he can
say about allotment of time.

SHRI H.N. BAHUGUNA : May 1 say
one thing, Sir ? Not only the State Gov-
ernments. ..

MR. SPEAKER :
of time to his party ?

Is there any allotment

SHRI H.K.L. BHAGAT : No, Sir.

SHRI H.N. BAHUGUNA : Sir, if there
is none, will the Minister take care to
see that nine-tenths of time is not allotted
to one party, ‘one person ? Sir, my point
is very simple. The question is this.  AIR
and Doordarshan must ncwsworthy things.
In that case, so far as the complaints from
Chief Ministers are concerned,—it is not
only Jammu and Kashmir, itis not only
Andhra,—complaint has come from Chief
Minister of West Bengal. The Chief
Minister has clearly complained against it.
1 would like to know from the hon. Minis-
ter whether in the Chief Ministers’ meeting
or the Information Ministers’ meeting Door-
“darshan and AIR’s performance had come
in for severe criticism from these quarters or
not.

SHRI H.K.L. BHAGAT : In the first
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instance, I may inform hon. Member, Shri
H.N. Bahuguna that there is no allotment
of time as such to any particular party in
participation of Radio or Television except
when there is election time. When you have
election broadcast there is allotment of
time. Sir, he said that the All India Radio
and Doordarshan came in for severe criti-
cism in the Information Ministers’ Con-
ference. 1 might say that it is not correct.
It is however a fact that the Information
Ministers of a few States did give some
suggestions regarding the improvement of
programmes. They did also say that in
regard to news coverage—particularly West
Bengal and one or two other Ministers—
they do not get objective coverage. 1 had
answered athat.  So, when my friend says
that these were severely criticised, he is not
correct. Certainly, they made suggestions,
particularly with regard to improvement of
programmes as a whole. We have taken
care of those suggestions. I don't want to
widen the scope but T would like to say that
in regard to those suggestions, the steps
which were taken were appreciated.

PROF. K.K. TEWARY : Sir, I would
like to know from the hon. Minister whether
any sct of guidelines were in existence from
1977 to 1979-80. If so, how for these guide-
lines were adhered te. And number two :
May I know whether these guidelines, which
have been referred to by the hon. Minister,
were formulated only after 1980 ; or, were
they in existence prior to that and how far
they were observed ? 1Isit not a fact that
our hon. friends are only shedding copious
tears about the partiality of Doordarshan
and All India Radio ? Is it not a fact that
thev launched a hostile propaganda cam-
paign and character assassination against our
party, against our leaders and unsubstan-
tiated charges and all kinds of charges were
heard from the A.LLR. and Doordarshan
during that time and they had all contri-
buted to that ? I would like to know from
the hon. Minister clarificafions on all these
things.

SHRI H.K.L. BHAGAT : [ have said
once or twice before on the floor of the
House. I do not wish to dig the dead. I do
not want to go into the past. That is why
I have avoided that question. But the fact
of the matter is that I do not want to make
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that an issue. The fact is this that the
gravest misuse of the media was done during
the Janata regime against the rules of the
law, against the provisions of the Act,
against the law relating to the defamation
and all kinds of baseless allegations wecre
levelled against the Congress leaders, even
when no FIRs were registered relating (o
the same. So, I do not want to get into
that again. Let us forget about it.

PROF. SATYASADHAN CHAKRA-
BORTY : 1 would like to know from the
hon. Minister whether it is a fact that in
the last Panchayat elections in West Bengal,
the Chief Minister addressed only one mect-
ing and that was not covered by the Door-
darshan. 1 would also like to know whe-
ther it was a fact that all the meetings addre-
ssed by the Congress leaders were covered by
the media like Doordarshan, A.L.R., etc.

SHRI H.K.L. BHAGAT : This ques-
tion was discussed in the Rajya Sabha in
detail. ' I do not, at the moment, remember
whether the Chief Minister’s speeches were
covered by the TV or not but what I know
is that the Chief Minister’s speeches were
covered by some media. 1 had said it
clearly. 1do not recollect whether TV had
covered his speeches or not. Now, regard-
ing the injustice being done to the CPM
Party, I would like to submit that that ques-
tion was gone into at length and according
to the information available with me, 1
would certainly say that no injustice was
done to the ruling CPM Party in West
Bengal in regard to the coverage of Pancha-
yat elections.

(Interruptions)

PROF. SATYASADHAN CHAKRA-
BORTY : I want to know whether the
hon. Minister would assure us that all these
points would be considered.

MR. SPEAKER : He will go into that.

Export condition for FERA drug
Companies

*3. SHRI BANWARI LAL : Will the
Minister of CHEMICALS AND FERTILI-
ZERS be pleased to state :

(a) the export conditions imposed in
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respect of regularisation of capacities of the
FERA drug companies ;

(b) whether these are too harsh and
unrealistic as described by the affected units
and whether it would not be in the interest
of exports of drugs to make the export
conditions more liberal ;

(c) whether exports are more important
today than sticking to the notion and norms
of capacity regularisation ; and

(d) if so, whether Government will con-
sider to change the policy in the matter, if
necessary, taking a practical view of the
issue ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH):
(a) to (d). In the case of bulk drugs,
wherever considered necessary, export obli-
gations ranging between 10% and 25% of
the additional capacity regularised/recog-
nised have been imposed. On formulations,
the export obligation generally imposed is
509 of the actual production beyond the
highest actual production level during the
three years ending 31st March 1977 or the
licensed capacity whichever is higher. This
has been done in view of the Government
decision that wherever considered necessary,
a suitable export obligation will be imposed
on FERA and MRTP companies in respect
of the whole or part of the additional bulk
drugs or formulation capacity recognised/
regularised. Although a drug industry
Association and a few FERA drug com-
panies have represented on this matter, no
proposal to change the Government decision
is there at present.

st aHAIA AR ;AT WEIRA, AR
999 T HEAfeEHT FATT AZY AT | WA-
A 7= ST FTAT TG AATA FT FTE FI [F
w1 &2 & wfsarzal o faasai #13@y
% fau gz &1 F1% SR a1 41 7 gfg a7y
oY ar geat F47 fTd1Z 4 & IaEy F4r
fagrfea o ?

SHRI R.C. RATH : Sir, this expo 1t
obligation has been there to protect the
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indigenous industry both in the private
sector and the public sector. This export
obligation is there for such items where we
have sclf-sufficiency to meet the domestic
consumption and this is being done with the
purpose to protect the industries both in
the private sector and the public sector who
are new entrants.

= FAATA A@® - qeAE wErEw, HA
az SrAaT Fgr A fae @11 &7 FY wizargan
F1 g FA F fau g9z A1 A% F927 ga0s
€ oY, afz gi, a1 saat Far fraE 2 7

| AT IIIF WAt (o awea wws) -
qag F1 THEY £ FHET AZ FATE AL Z 1 T
fafazdY 3t st Facifeq #72 vaFr OF
qT THATAT FII@ TG g1 A IR
sy frE 72% 41 21 577 7 3T frnid &
a wasefzr 74 #1 Af3d 9T 39 0%
frarT g

SHRT N.K.SHEJWALKAR : What I
have understood from the reply given by the
hon. Minister is that they want to give spe-
cial protection to indigenous manufacturers.
If 1 am right, with the present provisions of
FERA, the major investment is of the Indian
nationals. Secondly, one more point has to
be taken into account ; there are several
factories and companies of Indian people
which are working abroad also. Can there
be a discrimination on the point whether
one is a FERA and another is a non-FERA
company ? Or should the criteria be whe-
ther the viability of the particular unit to
make profits and to make good exports
is there. This is a matter of principle which
should be decided. Secondly, what was the
report of the technicians in this connection,
as to what sort of criteria should be there
for export ?

SHRI R.C. RATH : This is not done
only to protect the Indian sector, but this is
being done in regard to the items where we
feel that Indian sector is able to meet the
domestic consumption, and therefore suit-
able export obligation is there. The word
‘suitable’ is there for such of the items where
the local producers are able to meet the indi-
genous needs,
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SHRI N.K. SHEJWALKAR : I can
understand that, but how do you fix up the
percentage 7 Itis 25%, 30%, 409 and 50%
in some cases.

SHRI VASANT SATHE : The policy
regarding production of drugs by various
sectors, as the House is aware, the last time
it was formulated and accounced, was dur-
ing the Janata regime when hon. Shri Bahu-
guna was the Minister. We are continuing
with that policy. The guidelines etc. are
all well laid down. Now a new Advisory
Council under the IDR Act for drugs and
pharmaceuticals as recommended by the
Hathi Committee has been announced and
established by the Government. We have
formed groups of that Jarger body. They
are going into details of the entire policy
since 1978 onwards, and when they come up
with their recommendations, we will be in a
position to place new policy guidelines to
encourage indigenous industry, small scale
industries, curb the multinationals etc. All
these things will be gone into at that time.

SHRI NAWAL KISHORE SHARMA :
Because of certain malpractices by the multi-
nationals and in order to protect the indige-
nous drug industry, the Government of India
appointed Hathi Committee and during Janata
regime, the Hathi Committec recommenda-
tions were accepted and a policy statement
was laid on the Table of the House. We are
guided and the Government is also guided
by the Hathi Committee recommendations
as laid in the House. I don’t think that the
Government can deviate from that policy.
There are pulls and pressures which are
brought on the Government. May I, there-
fore, request the Minister whether he would
assure the House that the Hathi Committee
recommendations as put before the House
would be completed in letter and spirit and
there will be no deviation in the name of
export obligations ?

SHRI R.C. RATH : There is no ques-
tion of deviation and there is absolutely no
scope for the dilution of the Hathi Com-
mittee Report, as accepted by the Govern-
ment.

SHRI NAWAL KISHORE SHARMA :
What Tasked is an assurance that you
should not succumb to pressures and pulls,
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SHRI R.C. RATIHl : As you know in
democracy pulls and pressures are part of it.
But we are not going to succumb to any pre-
ssures and pulls.

SHRI H.N. BAHUGUNA : From which
corner are they there 2 Who are the peo-
ple who have exert those pressures on you ?
Please name them ?

SHRI R.C. RATH : These are at the
corner from the other end.

(Interruptions)
Legislation for Construction Labourers

*4. SHRI CHITTA MAHATA : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether it is a fact that Government
propose to introduce a legislation in the
present of Parliament for the im-
provement of working conditions of cons-
truction labourers scattered all over the
country ; and

Sess'on

(b) if so, what are the details in this
regard and steps taken so far in the matter
of improving working conditions of constru-
ction labourers ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHR! DHARMAVIR) :
(a) Yes, Sir.

(b) The details are being worked out.

SHRI CHITTA MAHATA : Sir, the
answer given by the Hon. Minister is within
two lines. But, Sir, if you go through the
sorrows and miseries that are being under-
gone by the Indian construction workers
inside as well as outside the country, parti-
cularly in the Gulf countries, the answer
will not be completed even in one hundred
crore of lines. So,1 would like to know
when the Hon. Minister is expected to get
the details and before completion of the
details, will he consult the trade unions
like the AITUC and others which are pres-
sing hard for it ?

oY erRaENT : eer 5, orar fF §Y g7
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SHRI XAVIER ARAKAL : Sir, 1
welcome the step taken by the Government.
Nevertheless, 1 would like to submit that
any legislation should not be an obstacle or
hindrance to the mobility, migration and
immigration of casual workers. What 1
have in mind is that recently we had a
bitter experience of such a legislation in the
matter of nurses and para-medical person-
nel, who wanted to go abroad, specially
from Kerala. Therefore, my first submis-
sion is that if a Legislation is brought in,
it should not be an obstacle to the very
mobility of these workers.

Second point for submission is that in
Kerala, there is a novel scheme embarked
upon and I would like it to be incorporated
in the Legislation. It is Kettidam Nirmala
Tozhilali Scheme—Self-financing Insurance
Scheme. I would like to know whether that
will be incorporated when this legislation is
brought in ? This is very vital, Sir. There-
fore, will I get a reply from the Minister on
these ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL) : Sir, the Hon. Member has
put a question.

MR. SPEAKER :

question ?

Is it a suggestion or a

SHRI VEERENDRA PATIL : Sir, the
Hon. Member is under the impression that
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the legislation that would be brought with
regard to the immigrants, who are going
abroad, is going to act asan obstacle. 1
want to assure the hon. Member that the
Emigration Bill which has been passed by
both the House: is meant only to safeguard
the interests of the emigrants wlhio are going
abroad seeking jobs ; and in order to see
that exploitation is eliminated totally.

Similarly, with regard to construction
workers also, whatever legislation we are
thinking of, is only in the interests of cons-
truction workers. Unfortunately, the wor-
kers who are in the construction industry
are all unorganized. They are not organi-
zed workers. Therefore, Government is
seriously thinking of a legislation. As my
hon. colleague has just now said, we are
thinking of a legislation, and I hope that
during the current year it would be possible
for us to introduce that legislation. When
the Bill is before Parliament, the hon.
Member will get all the details.

MR. SPEAKER : The Question Hour is
over.

WRITTEN ANSWERS TO QUESTIONS

Disposal of Telegrams

*5, SHRI MOOL CHAND DAGA :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) the reasons for sending/transferring
telegrams by hand to local telegraph offices
instead of transmitting on respective tele-
printer circuits ;
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(b) does such working result in delay to
telegrams ;

(c) whether comparative statistics of
such traffic in respect of Bombay, Calcutta,
New Delhi and Madras telegraph offices
from April to September 1983, showing
figures month-wise will be laid on the
Table ; and

(d) the steps taken to minimize such
disposal of telegrams ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) Whenever a
telegram is likely to reach the local tele-
graph office earlier by sending/transferring
by hand than by transmitting on teleprinter
circuits, such a method is adopted under
the following circumstances :

(1) Occurrence of peak hours of tele-
graph traffic between 1700 and 2100
hrs causing accumulation.

(2) Load shedding and power failures in
local telegraph offices.

(3) Absenteeism of the operative staff.

(4) Occasional interruptions on local
Telegraph lines.

(b) No, Sir, the very purpose is to avoid
prolonged delays.

(¢c) The comparative statistics is placed
in the Annexure.

(d) Major proposals are under considera-
tion for modernization of the telegraph
network using microprocessor based digital
techniques for reducing delays in retransmi-
ssion of telegrams substantially.
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Of-Shore Driliing Programme for
Seventh Plan Period

*6. SHRI HARISH RAWAT : Will
the Minister of ENERGY be pleased to
state :

(a) whether Oil and Natural Gas Com-
mission has formulated any off-shore crude
drilling programme for the Seventh Plan
period ; and

(b) if so, what is the target to produce
off-shore crude in this period and how much
money is likely to be spent on the pro-
gramme ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) and (b). The
task of formulation of the VII Five Year
Plan relating to the petroleum sector has
been initiated. However, it will take some-
time before the physical programmes and
financial outlays of the various activities,
including the offshore drilling programme
of the ONGC, are finalised.

Rationalisation of Prices and Supply
of Newsprint

*7, SHRI SONTOSH MOHAN DEV :
Will the Minister of INFORMATIUN
AND BROADCASTING be pleased to
state :

(a) the demand and supply of newsprint
in the country ;

(b) the extent of indigenous production
and the quantity of imported newsprint ;
~and

(c) the steps proposed for rationalisation
of prices and a steady supply of newsprint
to the newspaper industry ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI H.K.L.
BHAGAT) : (a) The newsprint require-
ment for the year 1983-84 was estimated at
3.50 lakh tonnes. In accordance with con-
sumption oriented policy, arrangements
have been made to meet the requirement.
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(b) It was estimated that the require-
ment of 3.50 lakh tonnes will be met
through indigenous production to the extent
of 1.90 lakh tonnes and imports to the
extent of 1.60 lakh tonnes. Any shortfall
in the indigenous production as estimated
above is to be made good by additional
imports.

(c) The price of imported newsprint is .
fixed by the Newsprint Price Fixation
Committee of the Information and Broad-
casting Ministry every quarter, after taking
into consideration all relevant factors such
as f.o.b. price, freight costs and other items
of over-heads plus one per cent service
charge for State Trading Corporation which
is the canalising agency. In regard to indi-
genous newsprint the respective mills fix
thie sale price taking into account their cost
of production, interest and depreciation
charges and other relevant factors.

The domestic production and import
arrivals through State Trading Corporation
are monitored regularly to ensure steady
supplies of newsprint to newspapers.

Setting up of Gas Based Fertilizer Plants

*8. SHRI ZAINUL BASHER :
SHRI BHEEKHABHALI :

Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether any decision has been taken
regarding the ownership of the four propo-
sed gas-based fertilizer projects in U.P. ;

(b) if so, the delail thereof ;

(¢) when the works on these projects
are expected to be started ; and

(d) the target time by which these are
expected to be completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH) :
(a) and (b). Location-wise ownership of
the four gas-based fertilizer projects to be
set up in Uttar Pradesh is indicated below :
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Location of the Project

Name of the Owner

1. Aonla, District Bareilly

2. Babrala, District Badaun

3. Shahjahanpur. District Shahjahan-

pur.

4. Jagdishpur, District Sultanpur

(c) and (d). The work on the projects is
expected to start after the procedural and
financial formalities are completed by the
owners and approvals are accorded by
Government., Present indications are that
the work will start on two projects (Jagdish-
pur and Aonla) in 1984 and the remaining
two projects (Shahjahanpur and Babrala)
in 1985. In that event, the first two plants
would be completed by 1987 and the latter
two plants by 1988-89.

Increase in Price of Petrol

*9, SHRI RAJESH KUMAR SINGH :
SHRI RASHEED MASOOD :

Will the Minister of ENERGY be pleased
to state :

(a) whether Government had recently
increased the price of petrol by 10 paise per
litre ;

(b) whether the increase in the price of
petrol has been made when the international
pricc has been on the decline and when
India’s own production was estimated to
increase ; and

(¢) if so, the reasons which weighed
with Government to increase the price of
petrol ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) Yes, Sir, with
effect from 1st September, 1983.
in the

(b) and (c). Prices of petrol

M/s. Indian Farmer Fertilizer Cooperative
Limited.

M/s. Tata Chemicals Limited.

M/s. Shriram Fertilizers and Chemicals

Limited.

M/s. Pradeshiya Industrial and Investment
Corporation of U.P. Limited.

country are fixed according to Government’s
policy regarding pricing of different petro-
leum products. It is based on several
considerations. One of the reasons for
increase in price of petrol in September was
upgradation in octane number of petrol.

Stamping out of Video Pirates

*10. SHRI M. ARUNACHALAM
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the Film Federation of India
has presented a paper to him regarding the
stamping out of the video-pirates ;

(b) if so, the action Government propose
to take in this matter ; and

(¢) whéther he will place the contents
of the paper on the Table of the House ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF

STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H.K.L. BHAGAT) : (a) and (b). The

Film Federation of India have suggested
amendment of the Cinematograph (Certi-
fication) Rules, 1983 to prevent video piracy.
The suggestions regarding amendment of the
Cinematograph (Certification) Rules 1983
are under examination in consultation with
the Central Board of Film Certification.

The All India Film Producers Councijl
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have submitted a paper containing sugges-
tions for amendment of the Copyright Act.
Their suggestions regarding the amendment
of the Copyright Act, were examined and
forwarded to the Ministry of Education
along with comments, for consideration.
Since the Copyright Act comes under the
Ministry of Education and Culture, we have
suggested an Inter Ministerial Meeting to
work out details of the proposed amend-
ment.

(¢) A statement is laid on the Table of
the House containing the suggestions recei-
ved. (Placed in Library, See No. LT 7025/83).
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Opening of Second T.V. Channel

*12."SHRI K. LAKKAPPA :
SHRI NAWAL
SHARMA :

KISHORE

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state
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(a) whether Government are considering
the question of opening a second channel
at important T.V. Centres of India and
provide alternate programmes to the
viewers ; and

(b) if so, whether any plans have been
drawn up in the matter and when they will
be implemented ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF

STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H.K.L. BHAGAT): (a) and (b). A

Working Group to prepare Software Plan
for Doordarshan under the Chairmanship
of Dr. P.C. Joshi has been constituted by
the Ministry. The Working Group, inter-
alia, is also considering the need for star-
ting a multichannel service taking into
consideration the composition of rural and
urban viewers, programme production
facilities (both existing as well as planned)
and recommend a programme pattern for
the same. The report of the Working
Group is awaited.

Expansion of Indian Telephone Industry,
Palghat, Kerala

*13. SHRI V.S. VIJAYARAGHAVAN :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether there was any proposal to
expand the Indian Telephone Industry at
Palghat, Kerala ;

(b) if so, whether the work has since
been started ; and

(c) by what time it is likely to be com-
pleted ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL): (a) Yes, Sir.
Government has approved a project for
augmenting the present manufacturing
capacity of 10,000 equivalent lines per
annum of small Electronic Exchanges of the
Palghat Unit of the Indian Telephone
Industries Ltd., to 1.5 lakh equivalent lines
per annum through manufacture of Digital
Electronic Trunk Automatic Exchanges,
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Private Automatic Exchanges and Rural
Automatic Fxchanges at a capital cost of
Rs. 33.72 crores.

(b) Yes, Sir. Preliminary activities have
already started.

(c) Ttis anticipated that annual output
as per capacity targetted would be reached
by March, 1988.

Setting up of Cooperatives for Bidi
Workers

*14. SHRI VIJAY KUMAR YADAV :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government have a proposal
under consideration to establish a net-work
of cooperatives for the bidi workers in the
country ; and

(b) if so, the details and measures being
taken in this direction ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : Yes, Sir.

(b) An Honorary Adviser to the Ministry
of Labour was appointed in November,
1982 to formulate a scheme to organise the
beedi workers on co-operative basis. He
visited the major beedi producing States
and held discussions with the officers of the
State Governments, employers and trade
unions of beedi workers. He has since
submitted his report in which he has recom-
mended organising 5 lakhs of beedi workers
on co-opegative basis. He has suggested
that inili:ﬁ. 100 Co-operative Societies
may be formed with a minimum member-
ship of 5000 cach.

Follow up action on the recommendations
has since been taken with the respective
State Governments. To begin with, Govern-
ment of Gujarat has issued orders for
formulation of five co-operative societies.

Take-over of Power Projects by Centre

*15. SHRIJAGPAL SINGH :
SHRI M.V. CHANDRA-
SHEKHARA MURTHY :

Will the Minister of ENERGY be pleased
1o state ©
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(a) whether in view of the tardy imple-
mentation of major hydel power projects
by State Governments, there is any proposal
with Government to take over the projects
under the Central wing for implemen-
tation ;

(b) if so, whether any decision has been
taken in this regard ; and

(¢) if so, the details thereof ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) to (¢). Hydro-
electric projects are taken up for implemen-
tation in the Central Sector with the con-
sent of the State Governments to the condi-
tions of implementation of the project in
the Central Secctor. There is no general
policy decision to take over projects in the
Cen ral Sector because of tardy implemen-
tation by the State Governments.

Revision of Electoral Rolls in the Country

*16. SHRI LAKSHMAN MALLICK :
SHRI AMAR ROYPRADHAN :

Will the Miaister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether there is any proposal under
consideration of Government to revise the
electoral rolls all over the country, keeping
in view thc.fact that the General Elections
to Lok Sabha are due in early 1985 ; and

(b) if so, the details in this regard ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL) : (a) The
FElection Commission had already ordered
intensive revision of electoral rolls in the
entire country except in the State of Assam
during 1983 and 1984.

The revision of electoral rolls in the case

of Assam is proposed to be taken up by the
Commission after the “foreign nationals™

issue is settled.

(b) According to the programme appro-
ved by the Commission for the revision of
electoral rolls, roughly half of the total



39 Written Answers

number of constituencies in the States/
Union territories were taken up for intensive
revision with reference to 1.1.1983 as the
qualifying date. The revision of rolls in
these constituencies had commenced from
1.4.83 or subsequently and is due to be
completed before 31.12.83. The electoral
rolls of all these constituencies would be
revised again summarily with reference to
1.1.1984 as the qualifying date. For this
purpose, after completing the usual preli-
minary steps the Election Commission
proposes to publish the draft rolls on
16.12.83, and finally by the end of January,
1984.

The electoral rolls in the remaining cons-
tituencies which have not been taken up by
the Commission for intensive revision with
reference to 1.1.1983 as the qualifying date,
have been taken up for intensive revision
with reference to 1.1.1984 as the qualifying
date. According to the programme sugges-
ted by the Commission to the States, these
electoral rolls also are likely to be finally
published by the end of January, 1984.

The Commission has also taken up the
revision of last part of the electoral rolls
pertaining to service voters with reference
to 1.1.1984 as the qualifying date and this
part is also likely to be finally published
alongwith the general part of the rolls.

Introduction of Electronic Voting System

SHRI BHIKU RAM JAINN :
DR. SUBRAMANIAM SWAMY :

"7

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether any decision has since been
taken by Government to introduce voting
by electronic machines throughout the
country ; and

(b) ifso, the time by which eclectronic
voting system will be introduced throughout

the country ?

THE MINISTER CF LAW, JUSTICE
AND COMPANY  AFFAIRS (SHRI
JAGAN NATH KAUSHAL) ¢t (a) and (b).
The Election Commission had submitted
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proposals for extending the use of electronic
voting machines in elections to the State
Legislative Assemblies and House of the
People throughout the country in a phased
manner but keeping in view the financial
implications and other factors, it was not
found possible for the Government to
accept the proposals. The Commission was
informed of the decision of the Government.
The Commission has asked for reconsidera-
tion of the matter.

Haldia Fertilizer Plant

*18. SHRI SATYAGOPAL MISRA :
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a* whether it is a fact that the Hindus-
tan Fertilizer Corporation unit of Haldia
has started commercial production ;

(b) if so, the details thereof ;

(¢) what is the production capacity of
the unit ;

(d) when the full production of the unit
will start ;

(e) whether there is any proposal under
consideration of Government to expand the
Haldia unit of Hindustan Fertilizer Cor-
poration ;

(f) if so, the details thereof ; and

(g) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH) :
(a) No, Sir. S

(b) The question does not arise.

(¢) The production capacitiecs of the
plant are as under :
- Product ———Te/Yr o
1. Nitrophosphate (NP) 3,79,000
or
(a) NP (20 : 20) 1,99,500
and
(b) NPK (15 : 15 :15) 2,55,666
2. Urea 1,65,000
3. Methanol 41,250
4. Soda Ash 60,000
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(d) The trial production is expected to
start shortly after which it will take some-
time to pick-up full production.

(¢) No, Sir.
(f) The question does not arise.

(g) It is premature to consider expansion
until full production is achieved in the
existing units. It may also be mentioned
that the availability of grid power is
inadequate even for the existing units.

Production of LPG Cylinders by Public
Sector Companies

*19. SHRI ANANTHARAMULU
MALLU : Will the Minister of ENERGY
be pleased to lay a statement showing :

(a) the particulars of the Public Sector
Companies which are producing cooking
gas cylinders in the country alongwith their
annual capacities ; and

(b) the targets fixed by Government
during the current financial year to meet
the demand of gas cylinders in the
country ?

THE MINISTER OF ENERGY (SHRI
P.SHIV SHANKAR) :

(a)

Name of Company Capacity in lakhs

(i) Bharat Pumps and

Compressors Ltd., 0.70
Naini, Allahabad.
(i) Hyderabad Allwyn
5.00

Ltd., Hyderabad.
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(b) Oil industry has planned to procure
50 lakhs cylinders during the year 1983-84.

Participation of Private Sector in Pro-
duction of Telecommunication
Equipment

*20. SHRIP.K. KODIYAN :
SHRI K.A. RAJAN :

Will the Minister of COMMUNICA-
TIONS be pleased to state :
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(a) whether it is a fact that a study con-
ducted by the Federation of Indian Cham-
bers of Commerce and Industry (FICCI)
has pleaded for the participation of private
sector in the production of telecommuni-
cation equipment and other components ;

(b) if so, the details thereof ; and
(¢) Government’s reaction thereto ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) The Ministry
of Communications is not aware of any
formal study conducted by the Federation
of Indian Chambers of Commerce and
Industry (FICCI) in this regard.

(b) and (c). Do not arise.

Thermal Power Plants Functioning
in India

1. SHRI CHINTAMANI JENA : Will
the Minister of ENERGY be pleased to
state :

(a) the number and location of Thermal
Power Plants functioning in India and how
they are functioning ;

(b) whether there is any proposal to
establish new Thermal units in the country ;

(c) the places selected and the capacity
of productign of each unit ; and

(d) by when these units will start func-
tioning ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) to (d). The
requisite information is being collected and
compiled and will be laid on the Table of
the House.

Agreement for Power Supply between
N.T.P.C. and Haryana

2. SHRI MADHAVRAO SCINDIA :
Will the Minister of ENERGY be pleased
to state :

(a) whether the National Thermal Power
Corporation has entered into an agreement
with Government of Haryana for supply
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of power from Singrauli Super Thermal
Power Station to that State ;

(b) if so, the details of the Agreement ;
and

(c) the details of the supply of power
contracted to be supplied to various neigh-
bouring States from the said Thermal Power
Station ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) National
Thermal Power Corporation and Haryana
State Electricity Board have signed a Memo-
randum of Understanding on 5.9.1983 for
the supply of power to Haryana from
Singrauli Super Thermal Power Station.

(b) The Memorandum of Understanding
provides for capacity allocation, tariff,
transmission charges and losses, billing and
payment for the power supply from Sin-
grauli STPS to Haryana. Billing is based
on energy accounting by Northern Region
Electricity Board.

(c) The allocation of capacity from the
ultimate capacity of 2000 MW of the
Singrauli Super Thermal Power Station to
the various beneficiary States is as follows :

Delhi 150 MW
Punjab 200 MW
Haryana 200 MW
Rajasthan 300 MW
U.B. 850 MW
Unallocated, at
the disposal of
Centre 300 MW
2000 MW
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JANT F1 GRIFAT FT AZIAAL @A U ATY-
ZifaF o dYo FIT FY TATIAT FIT F1Y

(@) S=awar 19U A1 F4v g ;
a1 34 faai &7 sdAr7i 7 ag A1 fFg-
farm a1dra & aFg g1 i ;

() ey fae @1 wgrasis e
agdia #, T gAiwa & fau fEa-fEa ey
AT AT ?

TEAT SR GEO AATAD | AT -
g g fawm § 99w (=it wfeawnm)
(F) & (7) “gAge” AT F eFaNT I
g9 F M@, ATAAAZ I AT & A1
fa1 § 600 dlo gFo UHo 31T 300 4
HAW GfF gEAT HqTAIFA §T ITAH
faw o1 <@ @ 1 | qago §2t F fag qrE
fear str g#1 8 A1 dlo UHo Qo FII F
farg Wit st f7ar st @r g | sy GIFIT
F GH7d § A1 & 999 FT FTH 99 gra H
@ foar 1ar @ 1 G211 1984-85 aF A0
faa s |

Submission of Expenditure Account by

Government Servant at the time of
Marriage of Sons and Daughters

4. SHRI K. MALLANNA : Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether Government feel that dowry
is peculiarly an urban phenomenon as in the
lower rungs of society there exists no such
thing as dowry as the women, unlike their
counter-parts in the cities, are not parasitic,
but productive ;

(b) whether Government also realise
that the system of dowry exists amohg the
class mostly the middle class people ; and

(c) whether Government would propose
to enact laws regarding the submission of
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expenditure list to Government by Govern-
ment employees also so far as the question
of dowry system is concerned at time of
marriage of their sons and daughters ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) and (b). It
cannot be said that the system of dowry exist
only in a particular class of society. The
Joint Committee of both Houses who had
examined the question of working of the
Dowry Prohibition Act, 1961 had observed
in its report submitted to Parliament.on 11th
August, 1982 that though dowry is an all
India phenomenon, there were some com-
munities and groups in the country which
were relatively free from the menace of this
custom till a few decades back. Today even
these communities have taken to dowry and
look upon it as prestige symbol. (Vide
paragraph 2.1 of the report of the Joint
Committee).

(¢) No such proposal is under consi-
deration. Howeyer, it may be mentioned
that the Central Civil Services (Conduct)
Rules, 1964 have already been amended to
provide that no Government servant shall
give or take or abet the giving or taking of
dowry or demand directly or indirectly from
the parent or guardian of a bride or bride-
groom, as the case may be, any dowry (vide
rule 13A). A breach on the part of a Central
Government employee of this rule will
1nake him liable to disciplinary proceedings
under the Central Civil Services (Classifi-
cation, Control and Appeal) Rules, 1965.

Post Offices functioning in Rented Buildings
in Gujarat

5. SHRI MOHAN LAL PATEL : Will
the Minister of COMMUNICATIONS be

pleased to state :

(a) whether it is a fact that large number of
Post Offices are functioning in rented build-
ings in the country ;

(b) if so, the number of Branch Post
Offices, Sub-Post Offices and Head Post
Offices in Gujarat which are functioning in
rented buildings ;

(c) the reasons therefor ; and
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(d) the steps being taken to construct
their own buildings to save rent ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) Yes, Sir.

(b) 1777 Sub-Post Offices, and 15 Head
Post Offices are functioning in rented build-
ings.

(c) It has not been possible to provide
Departmental buildings for all the Post
Offices due to non-availability of land and
paucity of funds.

(d) Efforts are being made to acquire
more plots and departmental buildings are
being constructed wherever plots are avail-
able to the extent of the availability of funds
in each § year plan in phased programme.

Power Plants Controlled by Central/
State Governments

6. SHRI SURAJ BHAN : Will the
Minister of ENERGY be pleased to state :

(a) category-wise names of Thermal,
Hydel, Nuclear and Diesel power stations in
the country controlled/owned wholly or
partially by Central/State Government
bodies ;

(b) the rated capacity, capacity utilisa-
tion, rate of cost of power production per
unit and profits/losses earned in the case
of each unit in 1982-83 and the current year ;
and

(c) how do the above figures compare
with those of the largest five units run in the
country in the private sector ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) to (c). The
information is being collected and will be
laid on the Table of the House.

Effects of constant viewing of T.V. on
Children

7. SHRI ATAL BIHARI VAJPAYE:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :
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(a) whether his attention has been drawn
to a British survey report which covers all
social classes and racial groups, published
in the Delhi edition of the Statesman of
July 4, 1983 that constant television viewing
by children leads to lazy minds and negative
attitude to life and that children use T.V.
as an entertaining toy that make no demands
on them ; and

(b) what are the precautionary steps be-
ing taken to save Indian youngsters from
such effects of T.V. ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHR1I MALLIKARJUN) :
(a) Yes, Sir.

(b) The situation in our country is diffe-
rent than those arcas covered in the British
report. T.V. Programmes in our country
are limited to a few hours as compared to
areas covered in the report where program-
mes can be seen almost for 24 hours of the
day. During this limited transmission hour
Doordarshan present a varied fare in order
to meet the objective of projecting vital in-
formation, education and entertainment to
the viewers. Educational programmes are
especially telecast for children and it is the
endeavour of Doordarshan to ensure that
its programmes do not have any adverse
or negative effects on the minds of children.

Earnings from the Screening of film
“Gandhi”

8. SHRI R.L. BHATIA : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the total earnings accrued to the
Film Finance Corporation and Government
from the screening of the film ‘Gandhi’ by
Sir Richard Attenborough both in India and
abroad ;

(b) the manner in which these have been
apportioned and the amount repatriated to

India until now ;

(¢) the reasons why this film has not so
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far been screened on the T.V. Net-work
throughout the country—both in English and
Hindi ; and

(d) when will this be done and why it
could not be shown on the last Birthday of
the Father of the Nation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) :
(a) The total earnings accrued to the Natio-
nal Film Development Corporation from
the film ‘Gandhi’ as on 27th August, 1983 is
Rs. 7.04 crores.

(b) The total earnings from the film are
apportioned between the investors, includ-
ing the National Film Development Corpor-
ation, proportionate to the advances given
by each for the production of the film. The
amount so far transterred to India is Rs.
3.83 crores.

(c)and (d). The film “Gandhi” has not
so far been screened on the T.V. Net-work
in the country as it will effect the
theatrical exploitation of the film at this
stage. Morcover, there is an 18 month hold
back period for showing the film on T.V.
from the date of its release on the theatres.

Winding up of two zones of Dandakaranya
Project in Orissa and Madhya Pradesh

9. SHRI K. PRADHANI : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) the progress made so far in the pro-
posed winding up of the two zones of the
Dindakaranya Project one lying in Orissa
State and the other at Bastar in Madhya
Pradesh and handing them over to the State
Governments of Orissa and Madhya Pra-
desh ;

(b) the specific instructions given to the
State  Governments for administering the
Project after take-over ; and

(c) the approximate cost of assets trans-
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ferred to these Governments along with
particulars of some of the running projects ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) to (c). The decision taken by
the Government of India for normalisation
of the three zones of the Dandakaranya
Project namely Paralkote and Kondagaon
Zones in Madhya Pradesh and Umerkote
Zone in Orissa and transfer of assets and
institutions of these Zones to the Govern-
ments of Madhya Pradesh and Orissa res-
pectively has not yet been implemented.
The matter is proposed to be discussed at a
high level meeting with the Chief Ministers
of West Bengal, Orissa and Madhya Pra-
desh. In the meantime, the normalisation
of the 3 Zones of the Dandakaranya Project
and transfer of assets and institutions of
these Zones has been held in abeyance.

Installation of 25 line SAX telephone
exchanges in Kangra, Hamirpur,
Bilaspur, Una, Mandi and Simla

10. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
COMMUNICATIONS be pleased to state :
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(a) the names of the places, where ten
or more than ten advance deposits for the
telephone connections have been made by
the intending subscribers in districts of
Kangra, Hamirpur, Bilaspur, Una, Mandi
and Simla so as to enable the Department to
sanction the installation of 25 line SAX, up
to 15 October, 1983 ;

(b) the names of the places where ex-
changes have since been sanctioned and the
likely date of their installation ; and

(c) the likely date by which the telephone
exchanges would be sanctioned in the re-
maining places ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a)and (b). The
required information is given in the attached
statement.

(¢) Remaining proposals under exami-
nation likely to be approved by 31.12.1983 if
covered by liberalised policy. The proposal
for Swarghat is subject to satisfactory com-
missioning of Swarghat Bilaspur 7s+5 DX
System which will from trunk line.

Statement

SI. No. Name of place where registered Where exchange sanctioned likely date
demand of 10 or more than for commissioning
10 exists
1 2
‘ Kangra District
1. Fatehpur Sanctioned by 31.3.84
2. Rakkar Sanctioned 84-85
3. Baroh
4. Khundian
o Daroh

6. Parur
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Toni Devi

Dhaneta
Bara
Bhurang
Bhareri

Galore

Swarghat

Barmana

Lathiani

Wari Takoli
Santokh Garh
Bhaira

Bhambla

Katuala

Jachh
Sukhibain

Baragaon
Chamain
Chhaila

Deori Khaneti
Rawala Kiar
Nandpur
Sheel Ghat
Spail Valley

Hamirpur District

Bilaspur District

Una District

Mandi District

Simla District

{ Sanctioned/clearance of local line

awaited from Central CPTCC

Sanctioned 31.3.84
Sanctioned by 31.3.84
Sanctioned 84-85

Sanctioned 84-85

Sanctioned 84-85

Sanctioned 84-85
Sanctioned 84-85
Sanctioned by 31.3.84
Sanctioned by 31.3.84

Sanctioned 8§4-85

Sanctioned 84-85 *
Sanctioned by 31.3.84

Sanctioned 84-85
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Cities in Gujarat linked with
New Delhi by S.T.D.

11. SHRINAVIN RAVANI : Will the
Minister of COMMUNICATIONS be pleas-
ed to state :

(a) the names of the cities in Gujarat
where Government propose to provide
S.T.D. facilities connecting New Delhi dur-
ing the Sixth Five Year Plan ;

(b) the names of the cities in Gujarat
State which have been connected with New
Delhi by S.T.D. uptil now ; and

(c) the steps being taken to achieve the
target ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) Jamnagar and
Bulsar are "likely to be linked with Delhi
on S.T.D. during the Sixth Five Year Plan.

(b) Stations in Gujarat State available
on S.T.D. from Delhi :

\

Ahmedabad

Gandhinagar
Surat

Rajkot
Baroda
Mehsana
Nadiad

N v s e N

Stations in Gujarat State which have access
to Delhi on STD.

Ahmedabad
23 andhinagar
Surat

Rajkot
Baroda

o

Mehsana .
Nadiad
Balsar
Bhavnagar

0 ® N w»
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(c) Installation of necessary switching
and transmission equipment are under exe-
cution.

Charges against R.P.F.C., Bihar

12. SHRI RAMAVATAR SHASTRI :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to refer to the
reply given to Unstarred Question No. 7008
on 12 April, 1983 regarding action on letters
from M.Ps. to Ministries and state :

(a) whether letters dated 5 June, 1982, 9
July, 1982, 8 August, 1982, 9 September, 1982,
15 December, 1982, 7 February, 1983, 30 April,
1983 and 10 July, 1983 received from the Mem-
bers of Parliament regarding certain charges
of corruption and other malpractices com-
mitted by the then Regional Provident Fund
Commissioner, Bihar, Patna have not yet
been disposed of ; and

(b) if so, the reasons thereof and by what
time the aforesaid letters are expected to be
disposed of and the result of investigation,
if any, on each allegation communicated to
the concerned Member of Parliament ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) and (b). A reply from the
Labour Minister to letters dated 23.4.82,
5.6.82, 8.8.1982, 9.9.1982, 15.12.1982,
20.4.1983, and 10.7.1983 received from a
Member of Parliament regarding certain
charges of corruption and malpractices agai-
nst the Regional Provident Fund Commis-
sioncr, Bihar was sent on 13.10.1983.

The issues taken up in the M.P.’s letter
dated 7.2.1983 are still under investigation
by the Vigilance Wing of the Employees’
Provident Fund Organisation and a reply
will be sent to the Member of Parliament
as soon as the findings of the Inquiry are
made available,

As for letter dated 9.7.1982, a reply had
already been sent on 23.9.1982.
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Indigenous manufacturing of Oral Polio
Vaccine

13. SHRI SATISH AGARWAL : Will
the Minister of CHEMICALS AND FER-
TILIZERS be pleased to state :

(a) whether there is any proposal under
consideration of Government to manufac-
ture oral Polio Vaccine indigenously ;

(b) if so, the details of the proposal ;
and

(c) the time by which the production
will start indigenously ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH):
(a) Yes, Sir.

(b) Vaccine strains have been obtained
from WHO for production of oral polio
vaccine by the Haffkine Bio-Pharmaceuti-
cal Corporation Limited, Bombay.

(¢) Steps for the production of polio
vaccine have been initiated by the Haffkine
Bio-Pharmaceutical Corporation Limited,
Bombay. The vaccine, however, will be
marketted for use only after passing all
quality control tests including neuro-viru-
lance test,at the National Control Labora-
tory.

Shortage of Cameramen in Doordarshan
Kendras

14. SHRI DAYA RAM SHAKYA :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether it is a fact that most of
Doordarshan Kendras are running short of
Cameramen due to poor salary, and no
future prospects ;

(b) whether Government propose to
relax the qualifications for recruitment of
T.V. Cameramen, and to give more facili-
ties such as residential accommodation,
vehicle allowance, children education allo-
wance, etc. and increment in the prescribed
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salary with at least two promotion channels
in the service career of each cameraman ;
and

(¢) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) :
(a) to (c). Some vacancies are existing in
the posts of cameramen for various reasons
like difficult climate conditions, distance of
the place of posting from the station of
training institute etc. TV cameramen are
entitled to the same facilities as available to
other staff artists, at the Kendras. Camera-
men Gr. IT are eligible for promotion to the
category of Cameraman Gr. 1 in which
vacancies are filled 100 per cent by promo-
tion.

Upgradation of Post Offices in Orissa

15. SHRI HARIHAR SOREN : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether some Post Offices were
upgraded in Orissa during the year 1982-83.

(b) if so, which Post Offices of Orissa
are proposed to be upgraded in the current
financial year ; and

(c) the steps taken in the matter ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRT V.N. GADGIL) : (a) 41 Post
Offices were upgraded in Orissa during the
year 1982-83.

(b) 50 Post offices of Orissa are propo-
sed to be upgraded in the current financial

years. These are
1. Udla
2. Titlagarh
3. Badakera
4. Atagam
5. Kanagal
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Malapara
Nhaninangal
Gumagarh
Madyakhand
Satsankha
Dunoura

Andrai

Bahanadasath Lo

Daujhar
Radho
Joka

Puruna Bam Hada

Hemagir
Mabhipur
Bahanda
Kuchei
Salchua
Paratappu
Bagiabahal
Linepada
Bayeree
Derabis
Nuagan
Masra
Asurali
Gaquamal
Iram
Chandikhol
Kantigadia
Rajbarhampur
Jhansirga
Khatan

Sosia
Ampani
Lachhihur
Langigarh
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42. Mahhagarh

43. Palaspenoca

44. Batuoaon (Nayagarh)
45. Khatisahi

46. Coaspur .

47. Nandankanan
48. Sukanpada
49. Bhanjakia

50, Munsipentha

(¢c) Orders for upgradation of 31 Post
Offices alrcady issued. Proposals are under
progress for remaining 19.

Pending cases in High Courts and
Supreme Court

16. SHRI R.P. YADAV : Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state :

(a) the number of cases pending in each
High Court of the country as on 30 Sep-
tember, 1983 ; and

(b) the number of cases pending in the
Supreme Court as on 30 September, 1983 ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL) : (a) Infor-
mation has been called from the Registries
of all the High Courts and will be laid on
the Table of the House after it is received.

(b) According to the information furni-
shed by the Registry of the Supreme Court,
72,203 (Regular and Admission matters)
cases were pending in the Supreme Court
as on 30th September, 1983.

Introduction of Higher Grade Petrol

17. SHRI SUSHIL BHATTA-
CHARYYA : Will the Minister of
ENERGY be pleased to state :

(a) whether the introduction of higher
grade petrol Octane 87 and the price hike of
10 paise per litre by an executive order of
Government have benefited the petroleum.
industry ;
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(b) whether it was done prior tests ;

(¢) whether the State Government will
be eligible for a share in the additional
revenue ;

(d) whether Government propose to
utilise the extra revenue in research and
development ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) The
extra realisation will not occur to the oil
companies.

(b) The higher octane petrol was intro-
duced at the request of and in consultation
with the manufacturers of cars, scooters etc.

(c) No, Sir. However, in those States
where sales tax is levied on an ad valorem
basis, the realisation on account of sales tax
would go up.

(d) The extra realisation has not been
earmarked for any specific purpose but goes
into the Pool Accounts.

Complaints Regarding Excess Metering

18. SHRI D.S.A. SIVAPRAKASAM :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) how many complaints of excess
metering have been received by Area
Manager South, North and Central Delhi
Telephone Organisations, during last one
year ;

(b) whether any investigations were
carried out on the complaints and the
reasons found out for excess metering ;

(c) whether any departmental people
were responsible for the excess metering ;
and

(d) if so, the action taken against the
departmental people ?

THE MINISTER OF STATE OF THE
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MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) The number
of complaints received by Area Managers
South, North and Central Delhi Telephones
during last one year (October 82 to Sep., 83)
are as follows :

South — 3218
North — 1667
Central — 4149
(b) Yes, Sir. Reasons behind these com-

plaints are either suspected technical faults
or use of the telephone by the subscriber or
somebody clse without the knowledge of the
subscriber or arithmetical in-accuracies.

(c)and (d). Generally it is not possible
to pinpoint responsibility on any individual
official because of various functionaries
attending to the net-work. However, in
cases where responsibility could be fixed
suitable administrative/disciplinary action
has been taken.

HETIT § VAN & qHEAT

19. »it fasa AwaT : #7198 @7
gAat| WA 47 19 A1 FO F F

(%) mgraez 7 zq grq fE@aq &m
FUAMITE q41 919 99 9294 A4S g4T
fmadr ot ;

(@) @a qr= aat 7 aq-a17 fFaq anr
&1 e fzar aar g ; i

() mgrTez § IDSTA T qwEAr
F1 g 9 & a0 Fedrr §LEH1T G130 19y
T a1 qq1E fFy v @ g v

M¥ AT gAata @A (i Az afew)
(%) T (@) Twre Frafaat F et &
AT wErer # AT aafrmar &
Heat Ed, 1983 F @a § 16.7 A1 A,
srafd sred, 1978 ¥ ag gwar 9.9 AT@
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ot | @arfa, TAMT FATAAT T GAFT TG
exfad AWML A & AT adt aTIMT
safaq afaaiga: stqq arg qQamT st
# S AgH FUA |

wzrez ¥ faww 5 aaf & T oq
aafgaat a1 ag-ar7 d@enr a8 qsme
Frafaal & wregw @ NF9 fgard af 4,
farafafag aron g drag & . —

aq faga fam aq

aafaaal 1 qeqn
(2am<i #)

1979 33.00

1980 38.7

1981 44.4

1982 39.4

1983 28.8

(sradr-simea )

() &3 A=AT F WA IIAIT W A
UF IFAE ALAN T AT F farary
H UL FHI ATAT | AISAAT F Q0T F
w1 # Fifad fFo a1 1@ sms F19%91 §
FE USAIZT AT E | A9 § B d759
§gdt-gg fao ag g1 31 a0 Fd qq49n
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T gdy FAFA AT Afaqyt & fag
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faazm
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faard Faww (ag fa=arg &
g7 dqz71 wfga) gare frg gg
Ffy dadt zegza anfz 71 faag-
T Wiz fRaral 1 Iqes FUA
& wreqw ¥ afawfas Gaa
FIA FT AT |

W " AW ATHI % AT UFIFT
faswra srawat &1 fazarz ag
aga fHar ST aFr g g -
FT T 1980-85 &1 srafg &
g auar 15 fafaas afz-
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THAT |

S AIFAT A3t F 20T q19-
gAas 11 240 fag gfeqiaar
@ auan § fafaas qa w78
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F1 ATA AT AT HWIAAT §
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T I AAAT FIEAFA
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SAIAT § AT AT & q4T 36y
faoraFz w7z Ffa draw §asgd
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fafaaq safsadi 1 geam, gea-
faren, F0-Fea anfe afgq ard
YT gTA A4 A IAN & fFEFTH
Y qFrAAr FIIFAT T A9
qgad A1 FAIFATE |

AW ATATAFAT FIAFAT F
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# Fidr Tare gfqq gm oA
FEAIFAT & 1T 20 FITFA gI
TERESTIT AT AHIST JATHT F
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AT HT AT T |

TIZHA 9AF G 2 AT JIHT
gaFi #1 gfafag 3w fagg 3
TSI gIeq F qF 97 3
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faq &7 ¥ Qgraar 9219 F3T |
FAF UST FLFIL 10 F1Aifeqa
F1 A1 W@ faug A =
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qaigzo wg=wAar, 741 afeqar &1
g1, 43 A1, 97 AW F
fauw wgta g1 anfs 57 Fraf
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qgrA # agraar fase |

FISAAT FT OF AZATN TET A~
AT MATHAT TAT ASTTIL I
F qrd ¥ gqrs a1 @ faFediEa
difa g1 3w & swfawiw faai &7
zq garaq # fau eqrfaq ¥ av
@) forat stamfaa srarsr qun
QI AT afwqd 37 faai #,
St ®qTAE &G F aEfas 39-
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fas aadgq fear s wWre R
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11. =3 faqfadi & fao qar sqage
B3 FIAAT F 0F 77 Ageaqul
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37 F fag wrew, o gfaan,
gfneon, faqua qarseg Iqg
wifas g 1

Power Generation Target in Sixth Plan

20. SHRI A. NEELALOHITHADASAN
NADAR : Will the Minister of ENERGY
be pleased to state :

(a) whether it is a fact that Power
generation target of Sixth Plan is not likely
to be met despite good performance of the
National Thermal Power Corporation ; and

(b) whether Government propose to
tide over the difficulties and bottlenecks
arising from inter-jurisdictional disputes
and poor performance of Regional Elec-
tricity Boards established in 1964 ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) and (b). All
possible measures, including assistance to
Regional Electricity Boards and steps to
resolve inter-State matters, are being taken
so that the power genciation target of the
Sixth Plan can be achieved to the extent
possible. These measures include : intensive
monitoring of the construction and opera-
tion of projects, timely supply of equipment
and spares, provision of appropriate techni-
cal guidance and advice by the Central
Electricity Authority, training for improving
the managerial and technical skills of
personnel employed in the power sector,
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improving the quality and availability of
inputs like coal, better maintenance and
renovation/modernisation of existing units
to increase their plant load factor.

Coal raised by E.C.L. and B.C.C.L.

21. SHRISATYASADHAN CHAKRA-
BORTY : Will the Minister of ENERGY
be pleased to state :

(a) the detailed break-up of the coal
raised by Fastern Coalfields Ltd. and Bharat
Coking Coal Ltd. being supplied to power
stations,  railways and Government

agencies ;

(b) quantity of coal being supplied from
these comoaanies to dealers for supplying to
general public ; and

(¢) the price being charged for the coal
supplied to different categories of the consu-
mers ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRT DALBIR
SING H) : (a) Production of coal by
ECL and BCCL during 1982-83 were as
follows : '

(i) Eastern Coalficlds Ltd.—22.71 million
tonnes.

(ii) Bharat Coking Coal Ltd.—24.00

million tonnes.

(b) the required information is being
collected and will be placed on the Table of
the Ho use.

(c) Government fixes pit-head prices of
different grades of coal depending on their
useful heat value, ash content etc., from
time to time.

Supply of Coal to State-Owned Power
Stations in West Bengal

22. SHRI AMAL DATTA : Will the
Minister of ENERGY be pleased to state :

(a) whether Eastern Coalfields or Coal
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India Limited have received complaints
from both State-owned Power Stations in
West Bengal, namely, Santaldih and Bandal
that the coal supplied is inadequate ; and

(b) whether it is a fact that Eastern
Coalfields are supplying very small quantity
of coal to each of these Power Stations, if
so, the details about names of the mines
from which coal has been supplied to these
Power Stations, monthly raisings and the
amount of coal supplied to these power
stations, respectively ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) (a) and (b). The necessary
information is being collected and will be
laid on the Table of the House.

Setting up of Coal Dumps

23. SHRI KRISHNA CHANDRA
HALDER : Will the Minister of ENERGY
be pleased to state :

(a) the number of coal dumps opened
by Coal India Limited all over India and the
quantity of coal supplied per month to these
dumps as compared to the requirements of
the consumers who may be served through
the dumps ;

(b) the category of consumers who are
entitled to receive coal from these dumps
and whether the entire country is proposed
to be covered ;

(c) if not, which parts of the country
are proposed to be covered ; and

(d) the target date for setting-up or
commissioning of such coal dumps ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) CIL have opened 60 stock-
yards in the major consuming centres in
different parts of the country. Of these
stockyards 35 are in West Bengal, 2 in
Haryana, 2 in Punjab, 9 in U.P,, 1 in Rajas-
than, 2 in Gujarat, 5in M.P., 2 in Bihar,
1in Chandigarh and 1 in Orissa. In addi-
tion at 15 selected points in different partg
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of the country CIL operates satellite stock-
yards. The quantity received by the stock-
yards during September 83 was 87613
tonnes. Through supplies from these
stockyards as well as by direct supplies from
the coalfields the requirements of all types
of consumers are practically met in full,

(b) to (d). Industrial and domestic con-
sumers of coke and coal including seasonal
consumers can obtain coal and coke from
these stockyards. About 2 more stock-
yards are proposed to be opened in different
States before the end of December ’83.

Production of Oil

24. SHRI CHITTUBHAI GAMIT : Will
the Minister of ENERGY be pleased to

state :

(a) whether there has been an increase
in the annual production of oil during the
current financial year ;

(b) if so, to what extent ; and

(¢) the estimated plan of Government
regarding the production of oil as a result of
the installation of new off-shore platforms
during 1983-8¢ ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) :
(a) Yes, Sir.

(b) The production of crude oil during
the first 6 months (April-September) of the
current financial year is 12.36 million tonnes
as against 9.90 million tonnes during the
corresponding period of the last financial
year 1982-83. This reflects an increase of
24.9%.

(¢) The production of crude oil from the
offshore during 1983-84 has been planned at
17 million tonnes and the plan for 1984-85
envisages an increase in off-shore produc-
tion to 20.30 million tonnes.

Use of Communication’s Media for
Development Activities

25. DR.A\U. AZMI : Will the Minister
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of INFORMATION AND BROADCAST-
ING be pleased to state :

(a) whether it is a fact that communica-
tions and information media have a key role
to play in the development process and the
programmes have therefore to be so geared
as to enable their use more effectively for
developmental activities, particularly in agri-
culture, rural development, education,
family planning, preservation of ecological
balance, protection of environment, energy
etc. ’

(b) if so, what are the effective uses of
the communications media for development
activities ; and

(c) the steps afoot to make more use
of it ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) Yes, Sir.

(b) and (c). Communication and informa-
tion is an input in development. For ready
acceptance of a new scheme, plan, policy or
system it is necessary to create a congenial
environment. Various media units of the
Ministry of Information and Broadcasting
have the objective of informing and educat-
ing the people and creating an aware-
ness among them about the nation’s potential
for development and motivating their
voluntary participation in the national
endeavour. The programmes mounted by the
various media are, therefore, geared to'enable
their use effectively in developmental activities:
particularly in agriculture, rural development,
education, family welfare, preservation of
ecological balance, protection of environ-
ment, energy, etc. The media units also
provide a two-way link between the people
and the Government. Details of the vari-
ous media units and their functioning are
given in Annexure laid on the Table of the
House. (Placed in Library. See No. LT
7026/83).

As to the making more effective use of
the media units, the Ministry and its attach-
ed and subordinate offices have a number
of adyisory committees and groups to advise
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on the programmes and suggest improve-
ments.

Dumpirig of Soda Ash

26. PROF. AJIT KUMAR MEHTA !
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether it is a fact that assessment of
dumping of soda ash is made on the basis
of information collected from daily lists of
imports and other relevant records ;

(b) if so, the quantum of import of
Soda ash from 1st March, 1983 till Septem-
ber, 1983 end on the basis of daily lists of
imports ;

(¢) whether it is also a fact that the im-
port of Soda ash has been stalled with the
increase in the import duty with effect from
Ist March, 1983 and that the indigenous
production has declined with floods in
Gujarat and shortage of water and power
at Tamil Nadu where a new unit has come

up ; and

(d). if so, the gap between demand and
supply as a result thereof and the manner
in which Government propose to meet the
situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH):
(a) and ‘(b). Assessment of dumping of
soda ash is made on the basis of informa-
tion available with Government from time
to time.

Import statistics are compiled and publi-
shed by the Directorate General of Com-
mercial Intelligence and Statistics, Calcutta.
There is usually a time lag in compilation
and publication of the data. Once statistics
are compiled, they are published in the
Monthly Statistics of Foreign Trade of India,
Volume-II, copies of which are available
in the Parliament Library. Import data for
the years 1979-80, 1980-81 and 1981-82
(upto January, 1982) are indicated in the
attached Statement. (See Cols. 71-72)

(c) and (d). Import of soda ash conti-
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nues to bz on Open General Licence for
actual industrial users during 1983-84.
Production of soda ash during the period
April to September, 1983-84 was 3.40 lakhs
tonnes as against 2.67 lakh tonnes during
the corresponding period in 1982-83. The
production during April to September, 1983~
84 was about 27 higher than that of the
corresponding period of 1982-83. But for.
floods in Saurashtra region and power cuts
in some of the States the production would
have been still higher.

Proposals Received for setting up
Fertilizer Plants

27. SHRI RAMJIBHAT MAVANT :
SHRI UTTAMBHALI H. PATEL :

Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether it is a fact that Central
Government have received some proposals
from Gujarat Government as alsq from other’
States and Union Territories during I January,
1983 to 31 October, 1983 as well as during the
last five years for setting up Fertilizer
Plants ;

(b) if so, the details thereof ;
(c) the action taken on each proposal ;

(d) the plans, projects and estimafes of
each proposal ;

(¢) how many of them have been sanc-
tioned and started work ; and

(f) the amount invested by Centre and
States in each project ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS (SHRI R.C. RATH) : (a) to (e).
Details of proposals received for Fertilizer
Projects envisaging financial participation
of the concerned State Governments are
given below :
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SI. Location of the Name of the spon- Product capacity Action taken/Present
No. Project soring company and Cost Esti- Status
and State Govt. mates
1 2 3 4 s
1. Kakinada Nagarjuna 2.28 lakh tonnes Industrial Licence
(Andhra Fertilizers and per annum of issued on 3.6.78. The
Pradesh) Chemicals Limit- Nitrogen. Cost Company took several
ed (Govt. of Andhra Estimate about ~ measures to imple-
Pradesh) Rs. 500 crores ment the project, but it
ran into difficulties in
tying up rupee financ-
ing arrangements. The
Govt. of Andhra Pra-
desh who are the pro-
moters of the Company
are making efforts to
finalise financing ar-
rangements for the pro-
ject.
2. Bharuch Gujarat State 1350 Tonnes/Day Rejection letter issued.
(Gujarat) Fertilizers Company Ammonia and The State Govt. has
Limited (Govt. of 1800 Tonnes/ made a representation.
Gujarat) Day Urea.
3. Tuticorin Southern Petro- Di-ammonium Industrial licence issu-
(Tamil Nadu) chemical Industries Phosphate Ferti- ed on 20th January,

4. Mangalore
(Karnataka)

Corporation Limit-
ed (Govt. of Tamil
Nadu)

Mangalore Chemi-
cals and Fertilizers
Limited (Govt. of
Karnataka)

lizer equivalent to
70,000 tonnes per
annum of P 205
and 27,000 tonnes
per annum of Ni-
trogen. Cost Esti-
mate About Rs. 14
crores

Di-ammonium
Phosphate Ferti-
lizer equivalent to
63,500 tonnes per
annum of P205
and 24,850 tonnes
per annum of Ni-
trogen. Cost Esti-
mate about Rs. 32
crores

1981. The Project has
been completed.

Letter of intent issued
on 30th January, 1982
and the Company is
taking steps for imple-
menting the letter of
intent.
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1 2 3 4 5
5. Kakinada Godavary Fertilizers 3 lakh tonnes per  Letter of intent issued

(Andhra Pradesh)  and Chemicals Limi-

ted (Govt. of Andhra

Pradesh)

6. Porbandar Gujarat State Ferti-

(Gujarat) lizers Company Limi-
ted (Govt. of
Gujarat)
7. Bharuch Gujarat Narmada
(Gujarat) Valley Fertilizers

Company Ltd.
(Govt. of Gujarat)

Pradeshiya Industrial
and Investment Cor-
poration of Uttar
Pradesh Ltd. (Govt.
of Uttar Pradesh)

8. Jagdishpur in
Sultanpur District
of Uttar Pradesh

annum Di-ammo- on 4.9.82 and the
nium Phosphate Company is taking
Fertilizer. Cost steps for implementing
Estimate About the letter of intent.

Rs. 83 crores

Letter of intent issued
on 11.10.82 and the
Company is taking steps
for implementing the
letter of intent.

Di-ammonium
Phosphate Ferti-
lizer equivalent to
1,50,000 tonnes
per annum of
P205. Cost Esti-
mate About Rs. 73
crores

165,000 tonnes per The proposal is under
annum of addi- appraisal.

tional Urea capa-

city by way of sub-

stantial expansion

of the existing

undertaking. Cost

Estimate About Rs.

33 crores

The  Techno-economic
Feasibility Report for
the Project has been re-
cently received and it is
being appraised.

1350 tonnes per
day of ammonia
with an appro-
priate urea capa-
city Cost Esti-
mate About Rs.
663 crores

(f) The Central Government has not
made any investment in the above mention-
ed Projects. These are all Joint Sector Pro-
jects promoted by the State Governments.
Many of these Projects have end products
other than fertilizers also and, therefore, it
is not possible to indicate precisely the ex-
tent of contribution by the State Govern-
ment(s) for the Fertilizer Plant(s) alone.

'District Headquarters and other places
Jin Gujarat lipked with Abmedabad,
Gandhinagar, Bombay and Delhi by
STD and Telex

28. SHRI UTTAMBHAI H. PATEL :
Will the Minister of COMMUNICATIONS

be pleased to state :

(a) the names and number of district
headquarters and other places in Gujarat,
which were linked by Telex and STD with
Ahmedabad, Gandhinagar, Bombay and
Delhi during 1 February, 1980 to 15 October,
1983 ;

(b) the plans, projects and estimates to
link some other places in Gujarat during
Ist November, 1983 to 31 December, 1984
with Telex and STD with Gandhinagar,
Ahmedabad, Bombay, Delhi and other
State Capitals and various places in the
country ;

(c) whether Government have received
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some proposals letters, memoranda in this
regard from Gujarat Government, Cham-
bers of Commerce, VIPs, organisation and
individuals from Gujarat during 1 February,
1980 to 15 October, 1983 ; and

(d) if so, the details thereof and the
action taken on each one ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) 1. Regar-
ding telex, the following 6 stations were
linked by telex exchanges during Ist
February 1980 to 15th October 1983 :

Navsari, Junagarh, Ankleswar, Sidhpur,
Surindernagar and Derol.

2. Regarding STD :

(i) Names of stations in Gujarat
State connected to Ahmedabad,
Bombay, Gandhinagar and Delhi
by STD between Ist February
1980 and 15th October, 1983 :

1. Nadiad
2. Mehsana

3. Bhavnagar
4. Balsar

(i) Names of stations in Gujarat
State that were connected from

Delhi on STD between Ist
February 1980 and 15th October
1983 :

1. Mehsana

2. Nadiad

Regarding Telex, 7 Stations—
Amreli, Bulsar, Mehsana, Morvi,
Kalol, Broach and Gandhinagar
are planned to be provided with
telex exchanges, subject to
demands and availability of
equipments, in the period Ist
November, 1983 to 31st Decem-
ber, 1984. Telex network is a
national network and the subs-
cribers of any telex exchange can
reach the subscribers of other

(b) 1.
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/
telex exchanges anywhere in the
country.

2. Regarding STD, during the
period Ist November, 83 to 31st
December, 1984 no place in
Gujarat is likely to be linked for
STD facilities with Gandhinagar,
Ahmedabad, Bombay, Delhi and
other State Capitals and various "
places in the country.

(c)and (d) :

1. Regarding Telex. No such pro-
posal has been received.

2. Regarding STD. Some proposals
have been received and the details
are indicated in the attached
statement.

Statement

Details of proposals, letters, memoranda
in respect of STD facilities from Gujarat
Government Chamber of Commerce,
VIPs, Organisations in respect of the
following stations have been received in

this office

1. Dhrol

2. Manavadar

3. Modasa

4. Savarkundla

5. Jetpur

6. Broach

7. Morvi

8. Waghodia

9. Nandesari
10. Por
11. Porbandar
12. Jamnagar
13. Bhavnagar
14. Bulsar
15. Baroda

Out of the above limited STD facilities
are available at Bhavnagar/Bulsar/Baroda.,
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Regarding remaining stations, action has
been initiated in providing any one or more
of the following prerequisites required for
introducing STD facility at any station :

1. Availability of automatic exchange
of appropriate type at that station.

2. Availability of a reliable transmission
medium including multiplexing equip-
ment required for linking that station
to national network.

3. Availability of appropriate termina-
tions in the trunks automatic ex-
change to which the station is to be
connected.

4. Availability of required terminating
equipment in the local exchange at
the station.

Strike by Agricultural Workers in
July 1983

29. SHRI P.K. KODIYAN : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) - whether the agricultural workers had
gone on a one day strike in different parts
of the country on 15th July, 1983 to press
their demand for a Central Legislation for
them.

(b) whether Government have received

- a large number of representations from

State, District and local units of Bharatiya

Khet Mazdoor Union and All India Agri-

cultural Workers Union on the same
demand ; and

(c) ifso, what action has been taken
thereon ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) and (b). A large number
of representations have been received from
various units of Bharatiya Khet Mazdoor
Union and All India Agricultural Workers’
Union about the reported one day strike
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and demand for a Central Legislation for
Agricultural Workers ;

(c) The question of enactment of a
Central Legislation for Agricultural Wor-
kers to regulate their conditions of work
and providing for their welfare has been
examined and it has been decided that State
Governments may enact a legislation at the
State level as has been done by Government
of Kerala.

Strikes and Lock-outs in Industrial
Sector

30. SHRI CHANDRA PAL SINGH :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that the number
of lock-outs and strikes in the industrial
sector have been on the increase ;

(b) if so, the number of man-days lost
in 1983 (till date) as compared to the man-
days lost in the previous three years, viz.
1980, 1981 and 1982 ;

(c) whether Government have analysed
the reasons for the increasing number of
lock-outs and strikes ; and

(d) if so, the details thereof and the
steps contemplated by Govermment to im-
pove the conditions ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) and (b). A Statement giving
the number of strikes and lockouts and
number of mandays lost due to them in the
years 1980, 1981, 1982 and 1983 (January-
July) is attached.

(c) and (d). While the number of strikes
shows a progressive decline, the number of
lockouts also shows a fall except in the
year 1982. The industrial relations machi-
nery at the Centre and in the States conti-
nues to make efforts to prevent work
stoppages and loss of mandays through
preventive mediation, conciliation, adjudi-
cation and arbitration.
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Statement

Statement showing the number of strikes and lockouts and the number of mandays lost due
to them during the years 1980-83 (Jan-July)

Year Number of Number of mandays lost (in *000)

strikes lockouts Total strikes lockouts Total .
1980 2501 355 2856 12018 9907 21925
1981 2245 344 2589 21208 15375 36584
1982 (P) 1997 447 2444 15643 17733 33376*
1983 (P) 931 277 1208 11250 9257 20507
(Jan-July)

(P) = Provisional

(*) = Excluding number of mandays lost due to Bomby Textile strike which is
provisionally estimated at 62,70 million.
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Fqu gn # fawfafaa ox saar afas
Freont & fasda g war g i —

(1) sfw & afaggn & sk af qfe-
A gE &3 § wfeargat faad am
Fel-5g! fafer stz w137 d@adt anearg
I3 T €1

(2) aweafaw Fraraaa & awg ot -
gA feafaat arad st ag af@iwar dar
FTA F1 ar<fas srgear ¥ qfewfeaa feafaay
# aga fasa 41

(3) afcsar fedrel # srgogaa ste-
Y &1 =g |

(4) ofensar faiEet & sarea sk
fautor safu & arx & scafas sravaray

ST |

(5) sg@ @7 ITFN FT G497 A
39T T AT |

(6) fastett #Y sraaiea N2 sifgvaaia
qeaTs |

() afedrarsii #t ey quF@A F
faq frwafafas saa o ag § :—

(i) #raer afesei & fag qfe
sifarager #77 ¥ qar ar7 § g F197 AR
sqaEar g4 gHeArsii #1 ga@y F fag
Hag ST FLHIA Y GEAAT AT |

(ii) sTFw R afafaa qet
A7 & goard giafeag s qur wgl
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s g agh A€ famifor evwar #1 egmgat
gfafraa <1 & fag waitad faafare &
a1 U |

(iii) STFON ' ARG IT WW@IET
& forg e gfaars #1 sagear 347

(iv) afesar feiet # frer &t
favaradaar § gz w7 foad fag ¥-
&t aweAqor 1 aFAE] F AT FIAT
A aga M F agawm § FT @
arara oF fearrea dear fro & ganfaay
# g A feargy w9 § g
srftregor 3aT 1

(v) ¥® sq@ @37 qfedrsaei §
fawet #1 w17t 1 T FW F fag adiT
e Sfe T A sqTEdT FE@T |

(iv) weaas afwiear & fag s=w
TEEFIT WAST H TAGAT F&F A qfe-
Aot Frfas w1 gogEd sfoeror frarsz
qfeaisar fFarags aMad &1 A9qq
FEAT |

(vii) afearsare @ safq av fart
@A AR quT ¥ GEIT FY FTEATE FW F
faq sfas sqafeaa qar afeqor saasa
FAAT FOTAY P& FEAT |

Oil Exploration in West Bengal

33. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of ENERGY be
pleased to state :

(a) whether any significant progress has
been made in exploration of oil in West
Bengal in the current year ;

(b) the targets of oil exploration in West
Bengal in the coming year ; and

(c) the project-wise details with regard
to (a) and (b) ?

THE MINISTER OF STATE IN THE

KARTIKA 24, 1905 (SAKA)

Written" Answers 86

DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) Oil
exploration work in West Bengal is being
actively continued by the Oil and Natural
Gas Commission. However, no commer-
cial discovery of hydro-carbons has so far
been made in the area.

.

(b) During the ensuring field season,

six seismic and two gravity magnetic parties

are planned to de deployed and three wells
are proposed to be drilled.

() The number of seismic parties has
been increased, from four to the present
level of six. A contract has been entered
into for exploration in the Ranaghat—
Jaguli—Krishnagar area and vibroseis work
for data acquisition in the thickly populated
areas in and around Calcutta city has been
introduced.

Drilling is at present in progress at the
wells Bodra-2 and Maju-1.

Programme to Provide Employment to
Unemployed Scientific and Technical
Graduates

34. SHRI TRILOK CHANDRA : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) the number of unemployed scientific
and technical graduates registered with the
Employment Exchanges as on 30 June, 1983
as against 30 June, 1982 ;

(b) the number of such persons who
were employed during the year 1983 (till
date) as against the persons employed in
1982 ;

(c) whether Government contemplate to
formulate a short-term/long-term pro-
gramme to provide employment opportuni-
ties to the unemployed scientific and techni-
cal graduates in the country ; and

(d) if so, the steps taken by Government
in this direction so far ?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL): (a) Available information rela-
ting to scientific and technical graduates*
registered with Employment Exchanges, all
of whom are not necessarily unemployed,
as at the end of December, 1982 (latest
available) and June, 1982 is as under :

NOVEMBER 15, 1983

As at the end of Number
June, 1982 4,25,263
December, 1982 4,47,971
* Relates to Science, Engineering,
Medicine, Agriculture and Veterinary
disciplines.

(b) Available information relating to the
placements effected by the Employment
Exchanges in respect of these persons
during the period January—December, 1982
is indicated below :

Period Number placed

in employment

January—June, 1982 6,374

July—December, 1982 6,713

(c) Yes, Sir.

(d) Some of the steps being taken by the
Government for creating more job oppor-
tunities for S and T personnel are :

(i) large investments are being made in
the areas of agriculture, fisheries,
forestry, irrigation and power, oil
refining and processing, coal, ferti-
lizers, renewable sources of energy,
small and large scale industries, etc.
which are likely to open employment

avenues for the educated persons

@
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including scientific and technical

manpower.

(ii) The total outlay on science and
technology during the 6th Plan has
been increased to Rs. 3,367 crores as
against Rs. 1,809 crores during the
period 197475 to 1978-79. The
enhanced allocation is expected to
increase the tempo of research and
development activities in the country
as also improve the job opportunities
for S and T personnel.

(iii) The Government of India has set up
a National Science and Technology
Entrepreneurship Development Board
in January, 1982, to tackle on a sus-
tained basis the problem of unemploy-
ment and inappropriate employment
among qualified science and techno-
logy personnel through self-employ-
ment.

(iv) “State Councils of Science and Tech-
nology have been set up in many
States. These Councils would identify
various research projects of advan-
tage to the State and would be instru-
mental in harnessing science and
technology for the benefit of masses.

(v) Many incentives have been provided
to the industry to encourage in-house
research and development activities.

Appointment of Separate Project Imple-
mentation Authority for Development of
Mines Programme

35. SHRI INDRAJIT GUPTA: Will
the Minister of ENERGY be pleased to

state :

(a) whether the Coal Companies have
been directed to appoint a separate Project
Implementation authority for the mine
development programme ; and

(b) if so, whether any Coal Company

has appointed such authorities so far ; if so,
the details thereof ?

THE MINISTER OF STATE IN THE
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DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) and (b). No direction has
been given to the Coal Companies nor is
there any proposal under consideration to
set up a separate Project Implementation
Authority. However, with a view to ex-
pediting the execution of coal projects, the
Government have advised Coal India Limi-
ted to strengthen the project implementation
machinery, within .the present set up of
Coal India Limited and its subsidiary Cos.,
by setting up separate management organi-
sation for each project, backed by a more
thorough system of monitoring.

World Energy Conference held in
New Delhi

36. SHRI BRAJA MOHAN MOH-
ANTY : Will the Minister of ENERGY
be pleased to state :

(a) which of the countries of the World
boycotted the 12th World Energy Confe-
rence held in New Delhi recently and reasons
thereof ;

(b) which of the countries were refused
visas to attend the Conference and the rea-
sons thereof ; and

(¢) whether Conference has evolved any
international approach regarding the deve-
lopment of alternative source of energy
including nuclear energy and whether free
exchange of technology in this area was
agreed upon, with details ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) The member
countries of the World Energy Conference
are represented in the Conference by their
national Committee. Each country under
convention is also invited to send a delegate
who represents the Government. The dele-
gates from the American national commit-
tee had participated in the Conference.
Government of United States of America,
however, did not send their official represen-
tative to the Twelfth Congress. This was
due presumably to the refusal of visas to the
delegates from Israel.

(b) Visa was not given to the delegates
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from South Africa and Israel. This was in
line with the Government policy.

(¢) In the course of the Congress, dis-
cussions were held on a number of topics
including alternate sources of energy and
nuclear energy. The matters pertaining to
technology transfer also figured in the dis-
cussions. The discussion was essentially
technical in nature and directed towards
finding possible technical solutions to the
energy problems facing the global commu-
nity. As this was a non-Governmental
Conference, there was no room for a formal
agreement relating to free transfer of tech-
nology.

Investment in State Electricity Boards

37. SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of ENERGY
be pleased to state :

(a) the total amount invested in each
State Electricity Board by Central and State.
Governments in different forms as on
1.4.1980, 1.4.1981, 1.4.1982, 1.4.1983 and
31.10.1983 ;

(b) the total amount invested from finan-
cial institutions including Work Bank loan
separately for each State ;

(c) the total amount
against State Government Undertakings,
Municipal Corporations and Municipal
Boards, notified areas, Town areas and other
Government Departments as on 1.4.1980,
1.4.1981, 1.4.1982, 1.4.1983 and as on
31.10.1983 with reasons for such outstand-
ings ;

of outstandings

(d) whether penalties etc. are imposed
in such cases as also interests ; if not, the
reasons therefor ; steps proposed to be taken
to realise the same as early as possible ;
and

(e) the percentage of transmission loss
during the last four years against the stan-
dard world percentage ; steps proposed to
be taken to reduce transmission losses ?

THE MINISTER CF ENERGY (SHRI
P. SHIV SHANKAR) : (a) to (d). The infor-
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mation required is to be collected from diffe-
rent State Governments and Electricity Boar-
ds. They have been addressed. It is not possi-
ble to indicate separately the amounts inves-
ted by the Central Government as the
amounts are part of the total Central assis-
tance. However, so far as amounts invest-
ed from financial institutions are concerned,
this is being collected.

(e) The percentage of transmission loss
during the four years 1978-79 to 1981-82 in
the country is indicated in the table annex-
ed. The figure for 1982-83 is not yet avail-
able. Steps proposed to be taken are also
indicated. There is no standard World
percentage in regard to T and D losses.

Statement

All India average transmission and distri-
bution losses during the four years
(1978-79 to 1981-82)

NOVEMBER 15, 1983

1978-79 20.02%
1979-80 20.44%,
1980-81 20.50%
1981-82 20.77%

Steps being taken to reduce transmis-
sion and distribution losses :

Some of the important measures to re-
duce the T and {D losses recommended for
implementation by the State Electricity
Boards and other Power Ultilities include :

(a) Improvement of power factor by ins-
tallation of capacitors ;

(b) Re-location of sub-stations near the
load centres ;

(c) Reducing the length of sub-transmis-
sion lines and distribution lines ;

(d) Conducting surprise checks to reduce

#’ri:m: Answers ﬂ

pilferage of energy ; and
(e) Strengthening of distribution systems.
Performance of Power and Coal Sector

38. SHRI B.V. DESAI : Will the Mini-
ster of ENERGY be pleased to state :

(a) whether the performance of the key
sector namely power and coal continues to
be below the projected targets ;

(b) whether the shortfall in coal produc-
tion was around 5.5 million tonnes in the
first five and a half months of the current
financial year ;

(c) if so, whether the power generation
also fell short during the same period ;

(d) if so, what was the coal production
in April-mid September, 1983 ;

(e) what was the target fixed for the
same ;

(f) what were the main reasons for be-
low target of power and coal ; and

(g) what steps have been taken by Gov-
ernment to improve its position during the
next few months ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) The total energy generation
in the country during April to September,
1983 was higher by 2.8 per cent as compar-
ed to the corresponding period last year.
However, there was a shortfall of about 5
per cent as compared to the generation
target. As far as coal is concerned the pro-
duction upto September ’83 was 1.8% more
than the production in the corresponding
period of last year, but less than the target
by 9.1%.

(b), (d) and (e). ‘The production of coal
in the first 6 months of the current year was
58.93 million tonnes as compared to 57.88
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million tonnes during the corresponding
period last year showing an increase of 1.05
million tonnes, but compared to the target
of 64.82 million tonnes, the production was
less by 5.89 million tonnes.

(c) The actual energy generation during
April-September, 1983 was 67044 MU as
against the programme of 70552 MU.

(f) The main reasons for shortfall in
generation as compared to target are :

(i) delayed and erratic monsoon in some
parts of the country ;

(ii) comparatively unsatisfactory 'perfor-
mance of thermal power stations,
and

(iii) low demand conditions faced in cer-
tain areas during the monsoon pe-
riod.

The shortfall in achieving production tar-
get of coal was due to power shortages,
absenteeism and law and order problems ;
and strike in/SCCL :

(g) Anumber of measures have been
initiated to improve power generation in the
country. These measures include :

(i) expediting commissioning of the on-
going projects ;

(ii) improving the performance of ther-
mal power stations by making avail-
able adequate quantity and quality of
coal ;

(iii) improving the availability of spare
parts ; and

(iv) by improving the operation and main-
tenance standards of the power sta-
tions,

Steps taken for improving coal production
include improvement in power supply from
DVC and in the law and order situation
with the assistance of the State Governments
concerned. . P
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Briquetting of Farm Residues
39. SHRI H.N. BAHUGUNA : Will

the Minister of ENERGY be pleased to
state :

(a) whether Government's attention has

been drawn to the need for briquetting of ¢

farm residues as outlined by the Director of
Nimbkar Agricultural Research Institute,
Phaltan, Maharashtra (Indian Express dated
13.10.83) ; and

(b) if so, follow-up steps taken/pro-

posed ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) Yes, Sir; a
project proposal has been received.

(b) The project proposal is being exami-
ned.

Opening of new Branch Post Offices, Sub-
Post Offices and P.C.Os. in Orissa
during 1983-84

40. SHRI ARJUN SETHI : ‘Will the
Minister of COMMUNICATIONS be
pleased to state : .

(a) the total number of new Branch Post
Offices and Sub-Post Offices to be opened in

. each district of Orissa Curing the year.1983-

84 ;

(b) the names of the places in each dis-
trict where these have already been openéd
till date ;

(c) the total number of P.C.Os sanction-
ed for the year 1983-84 in each district of
the State ; and

(d) the names of the places where these
have already been commissioned. ?

THE MINISTER OF STATE OF ‘THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) 135 new
branch post offices and 43 sub post offices
are to be opened in Orissa during 1983-84,
Districtwise list is given in Statement-I.
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(b) The names of places in each district :
where postiefficesshas already" béeh™dpened Plages Disgrict |
till date is given in Statement-II. 1. Chehpda Ga ‘a? e
M naluad e e A o w
v Jayantl G "
(c) Total number of P.C.Os. sanctioned 3, Kha‘,uﬂpada Ganjam ;
for the year 1983-84 district wise is given in 4 . : :
Statement-111. . ’Sa.mal‘ltlapalli Gaman:
B st R 5.  Girla Koraput
6. Maidalp sraput
(d) The names of the places where long 7 Jh: pucrm KOI&DE -
distance publio.«cally offices'have alréady™ . Jhard Mayurbhanj
commissioned are-aswunderyt-:  dorr oo 8. Sarat Mayurbhanj
Sh‘tement-l

Statement showing New Branch Post Offices and Sub-Post Offices to be
opened dl:ring 1983-84 in Orissa Circle
Wb et

No. of Sub Post Offices

Name of Distt. No. of Branch Post Offices
1. 'Balasore 12 4
o W e e
2. Ganjam 15 3
3. Puri 10 4
e Jisg '
4. Cuttack 16 3
5. Mayurbham 12 5
6. Bolangir 5 4
7. Kalahandi 5 2
o vk motedey
8. Dhenkanal 3 1
9. Keonjhar 10 1
o 1ol 2R
10. Koraput 7., 2
11. Phulbani 12 3
& athw aada
12. Sambalpur 5 2
13. Sundargarh 13 10
— 2, Dueilisan "
Total 135 pream
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“Statement-T1

+ i “ .
‘Scammm showing Branch Post Offices and Sub Post Offices opened till date in
" Orissa Circle

P2 pis
Name of Distt. No. of Name No. of Name
Branch Sub Post
Post Offices
Offices

1. Balasore 3 1, Saikana Nil Nil
2. Kumarpur
3. Baligam

1. Marloba

mmn
2 foman e
4. Damodua
¥

. gg, ) Rel
. ﬂlmur Nil Nil
7. Gangapur

8. Sandhlkendu

9, Sldhapai
10. Baroda

2. Ganjam 10

3. Puri 1 1. Durdura 2 1. Balikhanda
Survodayanagar
2. Baselisahi

4. Cuttack 14

i
o

Ransole 1 1. Joika Bazar

Sanjania

A. ﬂmhmachanipatana
Kulakaianga

Bhitar Andhari
Bidyadharpur

14v Dﬂndh&bllda

= 5.0 ™ N o AW -
§

e
P>
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S.

10.

Mayurbhanj

Bolangir

Kakahandi

Dhenkanal

Keonjhar

Koraput

12

Nil

16

PO wdwpor

B et
e

R

—
BN

e
e

15,
16,

SvoxuauswN~

Pokharia
Patrapada
Sabibeda

Hill Block 24
Kukudimundi
Narayangamatia
Tikarpara
Bidukudia
Bhanra
Sankucha
Bakala
Banchikala

Nil

Kantesir
Sirjapali
Kireijhola

Kankadasada
Kanuili

Kasia
Solgoda
Belda
Mosinajodi
Khendra

Randepalli
Ghantarla
Mohanda
Dumurigoda
Katgam

Hirli
Godiagunda
Dangoludi
Jamaranda
Dhanpur
Badabasini
A. Malkangiri
Kukudsilona
Pandugudi
Khanda

Biripadav

Nil

Nil

1. Udala Bawan
2. Karanjia Bahar

1. Talapalli
2. Kharan Road
Fordu

Nil

1. Nileongan

Nil

1. Jayanagar
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1 3 4 5
11.  Pulbani 1. Mandalpur 1. Bollurbeachanagar
2. Tikarbaju 2. Peujisahi
3. Salkibudaguda
4. Musalipanga
5. Paikodhanakote
6. Mijapanka
7. Sangrampur
12. Sambalpur 1. Lad
2. Khandakata Nil Nil
13. Sundargarh 1. Sankara 7 1. Basanti Colony
2. Raidihi 2. Mabhisadihi
3. Jamankera 3. Liploy
4. Aludega 4. Dangibadi
5. Mighadega 5. Madhusudan-
marg
6. Dandajamira 6. Govt. Hospital
7. Bilsara RD. Rajgang-
8. Kirei pur
9. Indrapur 7. Ranibagicha

Statement-III

Statement showing the total number of
P.C.Os proposals sanctioned so far in
each district of Orissa for the year
1983-84 are given below :

District No. of P.C.Os.
1. Balasore 1
2. Bolangir —_
3. Cuttack 1
Dhenkanal 4
5. Ganjam 5
6. Kalahandi —_
7. Keonjhar 5
8. Korapur 6
9. Mayurbhanj 13
10. Phulbani 3
11. Puri —_—
12. Sambalpur —_
13. Sundergarh 3

News-Item ‘Bar Council Assails Transfer
of Judges’

41. PROF, MADHU DANDAVATE :
SHRI R.N. RAKESH :

Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS ve pleased to state :

(a) whether it is a fact that the Bar
Council of India has condemned the recent
transfers and appointments of Chief Justices
of the Jammu and Kashmir, Orissa, Assam,
Gujarat and Sikkim High Courts as arbi-
trary and contrary to the declared policy
of Government ;

(b) if so, what were the norms and
guidelines for transfers and appointments of
Chief Justices of High Courts ;

(c) whether these norms have been

violated ; and
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(e) if so, the reasons thereof ?

THE MINISTER OF LAW, JUSTICE
-AND -COMPANY -AFFAIRS (SHRI
JAGAN NATH KAUSHAL) : (a) Govern-
ment have seen a Press Report in this

‘regard.

(b) The salient features of the policy of
the Government to have Chief Justices of
all High Courts from outside are given in
the Press Note dt. 28.1.1983, Copy laid on
the Table of the House (Placed in Library.
See No LT-7027/83)

(c) No,:Sir.

y(d) Does not arise.

Ceiling on Expenses of Candidates and
Political Parties

42. SHRI GHULAM MOHAMMAD
KHAN : Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS be
pleased to state :

(a) whether the Chief Election Commis-
sioner had suggested increase in the ceiling
on election expenses incurred by candidates
and political parties ;

(b) the details of the suggestion of the
Chief Election Commissioner ; and

(c) whether the issue was considered by
Government and if so, the details thereof ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL) : (a)to (c).
No recommendation has been received from
the Election Commission for increasing the
ceiling on election expenses in general. The
Commission has however, recommended’
that in cases where the repoll is directed by
the Commission in an entire Parliamentary
qr, Assembly constituency, as- the, case may
be, angd, such, repoll, is. held: after a.gap, of;
more than a manth from. the date- on, whieh:
the earlier poll was taken, the maximum
lipit, of, election, eigeqsu,as.pﬁcscaribed in
the rules shall be deemed to have been.
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increased by 50% of the amount specified
as the maximum limit of election eapenses
in that constituency. This is under the
consideration of Government.

Installation of Low Power T.V. Trans-
mission Towers in Orissa

43. SHRI GIRIDHAR GOMANGO :
SHRI RASA BEHARI BEHERA :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) the places selected for installation of
low power T.V. Transmission Towers so far
in Orissa and places where execution of the
T.V. Towers has been undertaken during the
year 1983 ;

(b) the places to be included in the T.V.
net-work scheme during next financial vear,
if any ; and

(c) total area so far covered by T.V. and
the areas to be covered after completion of
the new T.V. Towers in the State of Orissa,
the names of the districts and the areas
therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) :
(a) Koraput, Berhampur and Rourkéla
have been selected for setting up Low
power TV transmitters in Orissa. Imple-
mentation of the projects has been takén
up and equipment already ordered. The
centres would be commissioned during
1984-85.

(b) In addition to the aBove, ' high
power TV transmitter is under installation
at Cuttack as part of the VIPlan: This
centre would also be commissioned by the
end of VI Plan period.

(c) (i) Total area so far coveréd by TV
in'the State—13,300 Sq! Kms,
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(i) Area. expected to be coveredat

the end of VI Plan in the State—
59,600 Sq. Kms.

(iii), Districts expected to be covered -

at the end of VI Plan—Puri
100%, Cuttack 100%, Dhenkanal
80%, Sambalpur . 52%. Keenjhar
$1 %
garh 30%, Ganjam 267, Koraput

17%, Bolangir 15%, Mayurbbanj-

10%.

Restrigtions, on Recruitment of Mediecal
and, Paga-Medical Staff for Jobs Abroad -
(Specially Saudi Arabia)

44.. SHRI G.M. BANATWALLA : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether Government have placed
any restrictions recently on recruitment of
medical and para-medical staff for jobs
abroad, especially in Saudi Arabia ;

(b) if so, when were these restrictions
placed ;

(c) the nature and details of these restric-
tions ; and_,

(d) the reasons for the sudden imposi-
tion of these restrictions, ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL): (a)to (d). There are no restric-
tions on the supply, of manpower for Saudi
Arabia, A decision to regulite-the recruit-

ment of medical -and para-medical staff for

Goverpment jobs . in  Saudi Arabia on
Government to
taken in pursuance of a decision of
the Indo-Saudi. Joint . Commission held
on August 10, 1983. According to this
decision,  the demands for medical -and
para-medical personnel .of the Govern-
ment_of Saudi Arabia are to be placed
- centrally on the Hospital Services Consul-
tancy Corporation and the Corporation, .in
collaboration with the State Manpower
Corporations, will process the demands for

the fulfilment of the requirement. There-
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Baleshwar 51%, Sunder-.:

Government, basis. was .« .

+ to Ladakh region.
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fore, -no restrictions as' such -have. been
placed, only the Agency-for recruitment has -
been entrusted to the Government. Inso
far as candidates working in Government
and semi-Government Medical Institutions
are concerned, a no objection certificate
from the Controlling Authorities of these
Institutions has been made compulsory in
consideration of the fact that the domestic
medical facilities within the country are” not »
unduly affected due  to the large exodus of
medical and para-medical personnel.

Opening of Sub-Post Offices' in Deskit i
Nubra and Padam in Zanskar in J and K
Circle of P and T Department'

45. SHRI P. NAMGYAL : Will the "
Minister of COMMUNICATIONS ' ‘be
pleased to state :

(a) whether it is a fact that Sub Post
Offices have been opened this year in DeskKit
in Nubra and Padam in Zanskar in the
J and K circle of P and T Department ‘;

(b)* whether it is also afact that dueto
non-availability of staff from outside the
region, these sub-post offices are more or
less non-functional during most time of the
year ; and

(c) if so, whether Government would
give preference to local hands of these areas
in respect of employment so that the
Department may be able to run these sub-
post offices without break and any difficulty
and if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS

- (SHRI'V.N." GADGIL) : (a) Sub. post

offices opened at Disket in Nubra and
Padam in Zanskar in Jand K Circle on
6-10-82 and 16-2-83 respectively.

(b) Sub Postmaster Padam hails from
Zanskar and Sub Postmaster Nubra belongs
Both officials are at
their ‘position and post offices functioning
normally at both™ places “throughout the
year.

(c) Recrtitment 'to postal  Assistant
Cadre ' made through ‘local - employment
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exchanges of Ladakh. Candidates belong-
ing to Nubra and Zanskar are given due
consideration in recruitment.

Improvement in the Functioning of
Telephone Network through
INSAT-IB

46. SHRI BALASAHEB VIKHE PATIL :
SHRI NAVIN RAVANI :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that INSAT-IB
will offer great opportunities to improve the
functioning of the telephone net-work in our
country ;

(b) if so, whether the INSAT-IB is now
in a position to render this facility to our
telephone net-work ; and

(c) what are the plans that have been
drawn up so that as soon as the INSAT-IB
starts giving the facilities, these can be fully
utilised for our communication improve-
ment ?

THE MINISTER OF STATE OF THE

MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL): (a) Yes, Sir.
However, INSAT-IB services relate to long
distance net-work alone.

(b) INSAT-IB will be of great useto
improve telecommunication network in the
country by providing reliable long distance
channels.

(c¢) 30 earth stations have been establi-
shed including two for ONGC to provide
nation wide connectivity.

Telephone Facilities in Villages along the
Sides of the Rivers in Maharashtra
Affected by Floods

47. SHRI UTTAM RATHOD : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that many villages
along the sides of the rivers had to face
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flood havoc in Maharashtra during August
and September, 1983 ;

(b) whether it is also a fact that these
villages could not be given any advance
intimation about the floods ; and

(¢) whether Government would consider
extending telephone facilities to villages
along the sides of the rivers which are
generally affected by floods ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a)and (b). Yes,
Sir. For providing timely flood forecasting,
the Government of India has established
the flood forecasting network on the major
inter-State flood prone rivers in the country
and in Maharashtra such a network has
been established on river Godavari and
river Tapi only. On the basis of the infor-
mation available with the Central Govern-
ment, flood forecasting facilities have not
been established on the small and West
flowing rivers in Konkan region which was
the warst affected during the 1983 floods.
The State Government may have to consider
developing a flood forecasting network for
such rivers. The State Government normally
u:es Police wireless sets for communicating
relevant information in case of such emer-
gencies.

(c) The Pand T Department has laid
down a policy of providing telecommuni-
cation facilities on a spatial Distribution
basis. Under this policy most of the habi-
tations would be having access to a tele-
communication facility within 5 Kms. The
locations of the telecomn. facilities is to be
decided by the Field Officers of the P and T
Department after considering all aspects
and requirements.

Export of Crude Oil

48. SHRI P.M. SAYEED : Will the
Minister of ENERGY be pleased to state :

(a) whether India will have to continue
the export of crude oil for a few years more
due to delay in creating adequate refining
capacity ;

(b) if so, whether it has been pointed
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out that outlay of Rs. 6,771 crores will not
be adequate to meet the needs since for the
first four years from 1980-84, the expendi-
ture will be of the order of Rs. 6,771
crores ;

(c) if so, whether the Planning Commis-
sion has also felt that additional expenditure
will have to be provided to fulfil the target ;
and

(d) if so, to what extent and by what
time the additional finances will be pro-
vided ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a) In-
digenous crude oil may have to be exported
for some more time as it cannot inherently
yield certain products required in the
country and addition of secondary pro-
cessing facilities on hand have to be
completed.

(b) The Sixth Plan outlay for the Petro-
leum Sector was Rs. 6535 crores in August/
September, 1981 which was revised to
Rs. 10059 crores during the mid-term review
September 1982. The expenditure incurred
for the lIst four years 1980-84 is of the

order of Rs. 6312 crores.

(c) In view of (b) above there is no need
for addition provision to fulfil the target.

(d) Does not arise.

foen wreitrg (ST w3W) § AW H
sreaa! (gORfzeq) swadem o famio
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Proposal Regarding Constitution of State
Councils for Vocational Training

50. SHRI RAM SINGH YADAYV : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether it is a fact that his Ministry
has urged the State Governments to take
immediate concrete action to get the State
Councils for Vocational Training properly
constituted and activated ;
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() whether it is also a fact thatthe
response to the request of the National
Council for Vocational Training to the
State Governments has been very poor ;

(¢) how many State Governments have
responded to the circular of his Ministry
in this regard ; and

(d) whether Central Government intend
to take some concrate action in this regard
so that new Industrial Training Institutes
and trades might be started at each block
level in the country ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) Yes, Sir.

{b) and (c). Stite Governments/Union
Territory administration of Goa, Daman
and Diu, Gujarat, Pondicherry, Madhya
Pradesh, Himachal Pradesh, Punjab, Assam
and West B:ngal have responded to the
Ministry’s letter.

(d) Since the ITIs are
administrative control of the respective
State  Governments/Union Territories,
proposals for the opening of new ITIs
and/or addition of mnew trades in the
ITIs are mooted by the respective State
Governments/Union Territory administra-
tions in consultation ‘with the respective
State Councils taking into account the 1ocal
needs of the areas where the ITI is proposed
to be established. As such, Central Govern-
ment is not intending to initiate action to
start an ITI at each block level in the
Country.

under the
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Allotment of Newly Constructed Quarters
to the Residents of ‘G’ Point
(Gole Market)

52. SHRI R.N. RAKESH : Will the
Minister of COMMUNICATIONS be plea-
sed to state : ‘

(a) whether all the residents of ‘G’ Point
(Gole Market) quarters have since been
given alternative allotment in the newly
constructed quarters in the same area ;

(b) if not, the reasons thereof, and by
what time it will be completed ;

(c) whether it is also a fact that rules of
allotment on the basis of seniority are not
being followed strictly resulting in depriva-
tion of the legitimate right of P and T

employees ;

(d) whether his Ministry has received a
number of representations from individual
employees and through the Welfare AssO=
ciation, an elected body of these employees ;
and

(e) number of quarters allotted out of
turn other than on seniority basis so far ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) No, Sir. Only
those who are entitled for Type-II quarters
were given alternative accommodation in

Type-II quarters in DIZ area.

(b) Most of ‘G’ point allottees are eligi-
ble for Type-I quarters which are yet under
construction. They will be allotted alter-
native accommodation as soon as the newly
constructed Type-I quarters in DIZ area
come up for allotment.

(e) No, Sir, it is not a fact. The allot-
ment of quarters are made strictly as per
existing allotment rules on the basis of

employee’s seniority.
(d) Yes, Sir.

(e) 9 (Nine). Three quarters as attached
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quarters in the interest of service. Three
qua'rters have been allotted on out of turn
basis by House Allotment Committee in
DIZ area against 5% quota as prescribed.
Threfz on over riding priority basis on com-
passionate grounds.

wrawn geat § gfy .
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Soda Ash Plant at Haldia Unit of Hindustan
Fertilizer Corporation

54, SHRI NARAYAN CHOUBEY :
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state ;
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(a) whether it isa factthata soda ash
plant at Hindustan Fertilizer Corporation’s
Haldia unit was set up but started dismant-
ling even before it had started production ;

(b) if so, the details thereof ;

(c) whether it is also a fact that Govern-
ment have decided now to revive this unit
and start production ; and

(@) if 5o, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH)
(a) No, Sir.

(b) Does not arise.

(c) and (d). The work on soda ash plant
of M/s. Hindustan Fertilizer Corporation
Limited at Haldia, West Bengal has been
completed. For production of soda ash in
this complex, one of the raw materials
namely Chalk, would be obtained from the
Ammonium Sulphate Plant which is an
intermediate plant in the complex for manu-
facture of NPK. Therefore, the soda ash
plant can be commissioned for commercial
production only after the Ammonium Sul-
‘phate Plant is commissioned. Because of
inadequate availability of power from the
grid of West Bengal State Electricity
Board, it has been decided to first commis-
sion the Ammonia/Urea/Methanol Plants
with the available power and then proceed
to commission NPK Plants in the next phase
depending upon the availability of power.
The soda ash plant will be commissioned
for commercial production when upstream
plants are stabilised and chalk is available
as a by-product and the power supply posi-
tion has improved.

Capacity, Demand and Production of
L.P.G. Cylinders

55. SHRI N.E. HERO :
SHRT K. MALLANNA :

Will the Minister of ENERGY be pleased
to state . 3
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(a) the present total capacity of LPG
cylinders in the country, State-wise ;

(b) whether Government
increase the capacity ; and

propose to

)
(c) if so, to what extent ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) The
?resent installed capacity for LPG cylinders
in the country, State-wise is given below :

State (in lakhs)
Maharashtra 11.60
Andhra Pradesh 15.50
Haryana 10.20
Rajasthan 2.40
Tamil Nadu 3.80
Delhi 1.20
Gujarat 3.80
Karnataka 2.00
Uttar Pradesh 6.35
Madhya Pradesh 1.00
West Bengal 1.00

Total : 58.85
(b) and (c). The existing manufacturers,

both established and new, have plans to
increase production in coming years. In
addition new parties coming up with appro-
vals from statutory authorities for taking up
manufacture of cylinders are being awarded
developmental orders at present. Taking
this factor into consideration expected pro-
duction capacity by 1984-85 will be around
100 lakhs cylinders per year,
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. Distribution of Natural Gas from
Bombay High

58. DR.VASANT KUMAR PANDIT :
Will the Minister of ENERGY be pleased to

state :
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(a) whether it is a fact that the Bombay
Gas Company has offered to take over the
distribution of natural gas from Bombay
High ;

(b) whether State Government have
approved the above proposal ;

(c) whether the Expert Committee of
Union Government has examined the supply
mains and the net-work and infrastructure
of Bombay Gas Company to evaluate its
capacity to distribute Bombay High gas ;
if so, the findings thereof ; and

(d) when Government propose to finalise
the issue of distribution of Bombay High
gas through underground pipelines to the
consumer in Bombay ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGE SHANKAR MISHRA) : (a) to (d).
The Bombay Gas Company has been show-
ing interest in undertaking supply of natural
gas to consumers in Bombay city through
its existing pipeline system. It has also
submitted reports from consultants about
the suitability of the existing pipeline system
with certain modifications. The State Gov-
vernment of Maharashtra have also sent
their Feasibility Report etc. Detailed studies
abowt the availability and requircments of
patural gas have been taken up.
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Losses Suffered by Talcher Fertiliser Plant
60. SHRI

GRAHI :
SHRI ARJUN SETHI :

CHINTAMANI PANI-

Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether he is aware that the Talcher
Fertilizer Plant in Orissa remained closed
throughout the greater part of the year 1982-
83 and started production only towards
October, 1983 ;

(b) if so, the reasons therefor and the
losses incurred as a result of this ; and

(c) the specific steps taken to see that no
further loss is incurred in the best interest of
the nation ?

THE MINISTER OF STATE IN FTHE
MINISTRY OF CHEMICALS AND FER-
TILIZERS (SHRI R.C. RATH) : (a) The
plant had remained shut down during the
following periods namely :

(i) 2.3.82to 25.8.82
(ii) 5.1.83 to 6.2.83 and
(iii) 24.3.83 to 15.8.83

The production of Urea was resumed
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from 27th September, 1983 after the restart.

(b) The shut downs were due to non-
availability of power to the plant by the
Orissa State Electricity Board. The esti-
mated loss at the unit to the shut down is
Rs. 24.68 crores in first half of 1982-83 and
Rs. 24.86 in the first half of 1983-84.

(c) Asalongterm measure a proposal
for setting up a 60 MW captive power plant
has been formulated. Since this may take
42 to 48 months for installation, as an inte-
rim measure another proposal to instal a 30
MW Gas turbine generator at a cost of
about Rs. 14 crores is under process.
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OR-Shore Oil Platform Service Contracts

62. SHRI SUBHASH CHANDRA
BOSE ALLURI : Will the Minister of
ENERGY be pleased to state :

(a) the names of parties to whom off-shore
oil platform service contracts have been given
by Oil and Natural Gas Commission daring
the last three years ;

(b) the total amount of these contracts
and the amount actually paid to each party
so far ; and

(c) the balance payable during the con-
tract period ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
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THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) All
the off-shore platforms are manned and
managed by the ONGC themselves depart-
mentally and no service contracts for this
purpose have been given.

(b) and (c). Do not arise.

Funds for operating Opencast Coal
Mines in Orissa

63. SHRI MANMOHAN TUDU : Will
the Minister of ENERGY be pleased to
state :

(a) whether Government have taken steps
for operating open-cast coal mines works in
Ib Valley in Orissa ;

(b) if so, the amount earmarked for this
project ;

(c) the steps taken by Government for
implementing the above proposal ; and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) to(d). Yes, Sir. The Gov-
ernment have already sanctioned two open-
cast coal mining projects for a total amount
of Rs. 83.17 crores with a total capacity of
3.00 million tonnes per annum. The cons-
truction of both these projects has already
commenced and these projects are expected
to reach their full capacity by 1988-89.

Live Telecast of Third Cricket Test between
India and West Indies at Ahmedabad

64. SHRI MAGANBHAI BAROT : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether necessary preparations for
the live telecast of the third Cricket Test
between India and West Indies to be played
at Ahmedabad from 12th November, are
being made ;
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(b) whether the present equipments at
P1J (Gujarat) are to be used for this service
or some other arrangements are being made ;
and if so, what are these arrangements and
from where ; and

(c) the steps being taken to put in service
the proposed Ahmedabad T.V. Centre ;
what is the progress of its work to-day and
whether for the above programme, Ahmeda-
bad TV Centre would be utilised ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-

PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) :
(a) and (b). Yes, Sir. The *Jullunder OB

Van has been moved to Ahmedabad to
cover the test match between India and West
Indies being played at Ahmedabad from
12th Nov. 1983 for live telecast. Doordar-
shan do not have any mobile uplink and
P and T have already moved their mobile
uplink to Ahmedabad to cover the match
via INSAT-IB.

(¢) The building for the main TV Centre
at Ahmedabad is in the advance stage of
construction. However, it is proposed to start
an interim service from "Ahmedabad w.e.f.
19th November, 1983 with only a relay
station. The main station is expected to be
commissioned by October, 1984,

Connecting Chandigarh to District l:le.d-
quarters of Haryana through STD

65. SHRI CHIRANJI LAL SHARMA :
Will the Minister of COMMUNICATIONS
be pleased to state as to when Chandigarh
will be connected through STD to District
Headquarters of Haryana ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : Four District
Headquarters of Haryana have already been
linked with Chandigarh through STD. The
remaining District headquarters are planned
to be linked with Chandigarh during the
current and subsequent plans,
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Development of Coal Resources.

66. SHRIMATI JAYANTI PATNAIK :
Will the Minister of ENERGY be pleased
to state :

(a) whether Government have laid grea-
ter emphasis for the development of coal
resources of the country during the Sixth
Plan period ;

(b) whether steps have been taken for
the development and utilisation of coal re-
sources of Orissa ;

(c) if so, what are those measures taken
so far and proposed to be taken in the re-
maining peried of the Sixth Plan ; and

(d) the details thereof ?

w
-
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THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) and (b). Yes, Sir.

(c) and (d). A substantial increase in coal
production during the Sixth Plan is being
brought about by the expeditious formu-
lation, approval and implementation of a
number of new coal mining projects and
reconstruction of existing mines. In the
first three years of the Sixth Plan period, the
total investment made in the coal sector has
been Rs. 1796.28 crores. In the current
year a provision has been made for a further
investment of Rs. 1003 crores.

The following expansion/new projects
have been approved for further increasing
production from the Talcher and Ib Valley
coalfield in Orissa :

Capacity
(i) Bharatpur Opencast — 3.00 million tonnes per annum
Talcher coalfield (ii) Jagannath Expansion — 1.00m.t. to 2.00 million tonnes
per annum
(i) Belpahar OC. -— 2.00 m.t. per annum
fo Valiey coalficld { (ii) Lajkura opencast — 1.00 m.t. per annum

) The geological exploration work is conti-
nuing in both these coalfields for develop-
ment of more projects.
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Revision of Rates for Sponsorship of
Doordarshan Programmes

68. SHRI RATANSINH RAJDA : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether it is a fact that many Door-
darshan programmes which could be spon-
sored, have no sponsors ;

(b) how many times the rates for spon-
sorship have been revised ; and

(¢) who is responsible for this loss of
advertising revenue, and what steps are going
to be taken to fully utilize revenue earning
potential of T.V. ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) :
(a) No, Sir.

(b) Only once.

(c) Optimum use of commercial service
is being made to earn revenue. Doordar-
shan is making all efforts to earn more
revenue. The guidelines have been revised
with a view to attract more advertisers and
sponsorers.

Super Thermal Power Stations under
Construction by NTPC

69. SHRI PRATAP BHANU SHARMA :
Will the Minister of ENERGY be pleased
to state :

(a) how many super thermal power sta-
tions are under construction by NTPC in
various parts of the country ;

(b) the details thereof ;

(c) when the various units of these power
projects are expected to generate power ;
and

(d) whether progress of these projects is
as per scheduled programme ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a)to (c). Details
are given in the enclosed Statement I and II.

(d) Work is generally progressing as per
schedule. However, the progress on
Farakka Super Thermal Power Project is
behind schedule due to various reasons, in-
cluding delay in acquisition of land.



Unit T (200 MW)
Unit II (200 MW)
Unit 111 (200 MW)
Unit TV (200 MW)
Unit V (200 MW)
Unit VI (500 MW)
Unit VII (500 MW)

Commissioned in Feb. 82

Commissioned in Nov. 82

Commissioned in March 83

Synchronised in Nov. 83

March, 84
1986-87
1987-88
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Statement-I <
Name of Project Capacity Approved Location Region
(MW) Cost (Rs.
crores)
1. Singrauli 5% 200 798.12 District Northern 3
+2x 500 Mirzapur A
(U.P.)
2. Korba 3x200 985.60 District Western
+3 x 500 Bilaspur
(U.P.)
3. Ramagundam 3x200 1381.41 District Southern
+3x 500 Karimnagar
(A.P.)
4, FarakXka Stage-I 3x200 290.60 District Eastern
Murshidabad
5. Vindhyachal 6x210 911.57 District Western
Stage-I Sidhi
(M.P.)
6. Rihand Stage-I 2x 500 1033 District Northern
Mirzapur
(U.P.)
Statement-11
Units Actual/Expected Commissioning
Schedule
1 2
Singrauli
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1 2
%
Korba
Unit T (200 MW) Commissioned in March, 83
Unit II (200 MW) Synchronised in Oct. 33
Unit III (200 MW) March, 1984
Unit IV (500 MW) 1987-88
Unit V (500 MW) 1988-89
Unit VI (500 MW) 1989-90
Ramagundam
Unit 1'(200 MW) Synchronised inOct. 83
Unit IT (200 MW) 1984-85
Unit ITT (200 MW) 1984-85
Unit 1V (500 MW) 1988-89
Unit V (500 MW) 1989-90
Unit VI (500 MW) 1990-91
Farakka
Unit T (200 MW) 1984-85
Unit IT (200 MW) 1985-86
“‘Unit TIT (200 MW) 1985-86
Vindhyachal
Unit I (210 MW) 1987-88
Unit IT (210 MW) 1987-88
Unit I1I (210 MW; 1988-89
Unit 1V (210 MW) 1988-89
Unit V (210 MW) 7 1989-90
Unit VI (210 MW) 1989-90
Rihand
Unit 1 (500 MW) . 1987-88

Unit 1T (500 MW) 198889
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Spreading Education through Doordarshan
in Backward and Tribal Areas

70. SHRI RASABEHARI BEHFRA :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Government are giving
maximum priority to spreading education
through Doordarshan in backward and
tribal areas ;

(b) if so, details thereof ?

THE DEPUTY MINISTER TN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) :
(a) and (b). Yes, Sir. Government is laying
emphasis on spread education throeugh
Doordarshan to Backward and Tribal
areas. Keeping ‘this in view, a Satellite
Instructional Television experiment was
launched in 1975. Such programmes are,
at present, telecast through INSAT-IB for
selected Backward/Tribal areas in Muiha-
rashtra, Andhra Pradesh and Orissa. By
the end of August, 1984 it is proposed to
extend this service to backward/tribal areas
in Gujarat, U.P. and Bihar also. The pro-
gramme will be received by the wiewers
through DRS iand VHF sets. A 45 minutes
educational progtamme six days in a week
in the morning and a 40 minutes programme
in the evening on adult education, social
awareness, family welfare, health and nutri-
tion is proposed to be telecast.
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Commonwealth Collaborative Programmes
for External Communication Service

72. SHRI DEEN BANDHU VERMA :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether it is fact that the Common-
wealth Collaborative programmes for ex-
ternal communication service have been
launched this year ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) Common-
wealth collaborative arrangements for the ex-
ternal telecommunication services have been
in existence for a number of years. As part
of periodic reviews, a new Commonwealth
telecommunication agreement (1983) has
come into force with effect from 1.4.1983
replacing the earlier agreement executed in
1973,

(b) The agreement consists of two parts
viz. financial commonwealth accounting
arrangement and non-financial collaborative
arrangement. The Accounting Arrangement
provides for the extension of financial sup-
port to the developing partners by the
developed partners on a mutually agreed
basis.

The objective of the programme of non-
financial collaborative activity is to promote
the efficient exploitation of the Common-
wealth external telecommunication network
and services by providing National Bodies
with training and other mutual assistance in
the management and operation of inter-
national  telecommunication undertakings.
There are two basic types of collaborative
activities viz. Seminars, Teach-ins etc. on a
multilateral basis and Technical Training
Programme on a bilateral basis. The pro-
grammes are administered by a Board of
Management comprising Representatives of
parties to the Commonwealth Financial
Agreement.

Incentive Grants to State Electricity
Boards

" 73. PROF. P.J. KURIEN :
SHRI ARUN KUMAR NEHRU :

Will the Minister of ENERGY be pleased
to state :
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(a) whether Government have a scheme
to provide grant as an incentive to the State
Electricity Boards which are functioning
well ;

(b) if so, the names of the Boards which
have received such grant so far and the
amount received by each ;

(c) whether the Centre has any agency
to monitor the functioning of the State
Electricity Boards ; and

(d) if so, the details thereof ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) In order to
provide an incentive for higher generation
of thermal power, Government of India
have introduced in April, 1983 a scheme of
incentive payments to the State Electricity
Boards and public sector utilities.

(b) Under the scheme, the performance
of the State Electricity Boards etc. will be
evaluated at the end of December, 1983.
Therefore, no incentive payments have been
made so far.

(c) and (d). The Central Electricity
Authority, which is a statutory organisation
constituted under Section 3 (i) of the Elec-
tricity (Supply) Act, 1948, regularly moni-
tors the performance of the State Electricity
Boards. The Department of Power and
various bodies in Government of India also
review their performance from time to time.

Accumulation of Coal at Pit Heads

75. SHRI ARUN KUMAR NEHRU :
Will the Minister of ENERGY be pleased to
state :

(a) whether it is a fact that nearly 20

million tons of coal is lying accumulated at
pit-heads ; and

(b) if so, what steps have been or are

being taken to accelerate movement to con-
sumer areas where the shortage of coal is

being experienced ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH) : (a) and (b). A higher level
of despatches have been made in the current
year by loading from production and draw-
ing upon the accumulated pithead stocks.
In the strategy to maximise despatches
thrust has been given to increasing rail load-
ing of coal which has been maintained at
the highest ever level, for the period, in the
current year.

The pithecad stocks of coal in CIL which
had reached an all time high level of 22.45
million tonnes on 1.4.83 have since declined
to 15.76 million tonnes as on 1.10.83 which
shows a planned draw down of 6.69 million
tonnes in six months.

Selection grade for Stenographers in
Delhi District Courts

76. SHRI R.L.P. VERMA : Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether Delhi Administration has
long back sent the case of selection grade
stenographers of Delhi District Courts to
his Ministry under the provisions of OM
No. 1/8/7.-Estt. (D) dated 6-1-77 issued by
Cabinet Secretariat ;

(b) whether Government are aware that
besides upgradation of these posts to Rs.
425-700 and 550-900 the selection grade
Rs. 425-640 has also not been implemented
w.e.f. 1 November, 1973 ; and

(c) if so, the reasons in detail for delay
in implementation of such an old order ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGANNATH KAUSHAL): (a) to (c).
The Delhi High Court had referred a pro-
posal in September, 1982 regarding creation
of selection Grade post of stenographers in
the Office of the District and Sessions Judge,
Delhi. The Delhi Administration was
requested in March, 1983 to furnish com-
plete information and to give their own
recommendations on the proposal.

The Delhi Administration in their letter
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dated 11-11-83 have intimated that the
proposal for introduction of Selection Grade
for stenographers of the Office of the Dis-
trict and Session Judge, Delhi is under
their examination. and they are yet to for-
mulate their views in the matter.

The proposal for upgradation of the post
of stenographers was made by Delhi,
Administration in April, 1983. It involves
revision of pay scales. As such, the matter
needs to be considered by the Fourth
Central Pay Commission and the Delhi
Administration has been informed accor-
dingly.

News item captioned ‘Accounting for a
Mourder most Foul’

77. SHRI A.K. ROY : Will the Minis-
ter of ENERGY be pleased to state :

(a) whether his attention has been drawn
to the news item in the ‘Telegraph’ of 20
October 1983 under the caption, ‘Accoun-
ting for a murder most foul’ connected with
the activity of the mafia in BCCL which
took the life of an honest auditor ;

(b) whether any departmental action
has been taken against the officers of the
BCCL involved in the case ; and

(a) if so, facts in detail ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) Yes, Sir.

(b) and (¢). The CBI have registered a
case and are investigating into the alleged
murder of ShriS.S. Das, Audit Assistant
of a Calcutta based firm of Chartered
Accountants. Departmental action against
officers of the BCCL would depend upon
the final outcome of the investigation of

the CBI.

Acute power shortage in Jammu and
Kashmir in October, 1983

78. PROF. SAIFUDDIN SOZ: Will
the Minister of ENERGY be pleased to

state :



(a) whether his Ministry was aware that
Jammu and Kashmir State suffered acute
power shortage from 15 October, 1983 ;

(b) whether his Ministry also knew that
the Jammu and Kashmir States was not
allowed electric power by Punjab Govern-
ment as per agreements with effect from
18 October, 1983 ; and

(c) if the answers to (a) and (b) bein
affirmative, the reasons why electric supply
was stopped abruptly and measures taken
by Government to see Jammu and Kashmir
Government out of difficulty ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a)and (b). The
maximum possible assistance was rendered
to J and K State from the Northern Grid
during the shut down of the Lower Jhelum
Power Station from the 19th October. On
an average a total of about 20 lakh units
per day were supplied to the State during
the shut down period as against the State’s
entitlement of only 3.6 lakh units per day
in Bhakra. Thus, the average assistance
from the Northern Grid, including the
Central Sector, was about 16 lakh units
per day.

(c) It has been decided that, subject to
availability, assistance of upto 10 lakh units
per day will be rendered to theJand K
State during the winter. This includes assis-
tance from the Central Sector.

Permanent Appointment of employees
working in Salal Project in Jammu

79. DR. KARAN SINGH : Will the
Minister of ENERGY be pleased to state :

(a) whether there are a large number of
National Hydro-electric Power Corporation
employees working at the Salal Project in
Jammu ; and

(b) if so, whether they will be made
permanent so that after the completion of
the project, their experience can be utilized
at other similar projects ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) Yes, Sir.
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(b It is proposed the transfer to workers
on the Salal Project as NHPC project staff.
After work on Salal is completed, NHPC
will take them on to other projects to the
extent feasible according to available
vacancies.

Protests by Trade Unions regarding
changes in Labour Laws

80. DR. KRUPASINDHU BHOI : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether strong protests by a number
of trade unions appear to have forced by the
Government to go slow in the efforts to
make certain important changes in the
Labour Laws ;

(b) if so, the time by which revised pro-
posals are proposed to be brought before
Parliament ; and

(c) the steps Government propose to
take to make suitable changes in the Labour
Laws to check the labour unrest ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) to (c). Amendments to
labour laws are made on the basis of past
experience taking into account the views
expressed by the parties concerned. Amend-
ments to certain laws are already before
Parliament ; amendments to a few others
are under process.

Vacant post of Dean in the National
Labour Institute, Delhi

81. PROF. AJIT KUMAR MEHTA :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the National Labour Insti-
tute, Delhi is without a regular Dean for the
past six years, despite the assurance given
about two years back by the then Labour
Minister to fill the post within a few
months ;

(b) whether the Additional Secretary of
Labour, the Present Chairman of the Execu-
tive Council of the National Labour Insti-
tute, taking advantage of the precious
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position of Dean Incharge, has fully assu-
med the powers of Dean neglecting the
Institute’s autonomy ;

(¢) if so, the reasons for not appointing
a regular Dean of the National Labour
Institute and the circumstances under which
the Dean Incharge has been allowed to
assume full powers of Dean ; and

(d) the reasons for deviating from the
healthy convention of appointing Deputy
Chairman of the Planning Commission as
the Chairman of the Executive Council of
the Institute ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) to (c). According to the
Rules and Regulations of the National
Labour Institute, the Dean is to be appoin-
ted by the Government in consultation with
the Executive Council for a period of three
years at a time on such terms and conditions
as the Government may prescribe. The
post of Dean fell vacant in October, 1977.
For a short period the work of the Dean
was handled by the senior officials of the
Ministry of Labour. Thereafter one Senior
Fellow of the Institute has been discharging
the duties of the Dean pending the ap>oint-
ment of a regular Dean. Initially the then
Chairman of the Executive Council sugges-
ted a name for the appointment. But this
proposal could not be dccepted as proper
procedure had not been followed in making
the selection. It was then decided to appoint
a Committee to suggest a panel of names for
appointment to the post. The Committee
was thereupon appointed and the Commi-
ttee recommended a panel of names. In the
meantime another Committee was appointed
to review the working of National Labour
Institute. This Committee in its report
recommended inter-alia certain amendments
to the Constitution of the Institute. It was
felt desirable to make the appointment of
a new Dean in consultation with the Exe-
cutive Council after its reconstitution. The
Executive Council was reconstituted in
November, 1982 and then after necessary
consultations with the members of the
Executive Council an offer was made to one
of the persons recommended by the Selec-
tion Committee. Unfortunately the person
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to whom the offer was made did not accept
it for certain personal reasons. It became
therefore necessary fo appoint another
Committee to make a fresh selection. The
Committee has since submitted its report
and this report is under consideration of the
Government. It is hoped that the regular
appointment of a Dean will be made soon.

(d) According to the Rules of Nationai
Labour Institute, the Chairman of the Exe-
cutive Council is to be appointed by the
Government from amongst the members of
the Institute. Since the present Deputy
Chairman of the Planning Commission is
not a member of the General Council now,
the question of his appointment as Chair-
man of the Executive Council does not
arise.

New Strategy to improve Marketing and
Distribution of Petroleum Products

82. SHRI MADHAVRAO SCINDIA :
Will the Minister of ENERGY be pleased to
state :

(a) whether Government, as part of their
new strategy to improve marketing and dis-
tribution of petroleum products, Rave ini-
tiated a number of measures to augment and
improve the supplies by rail and road, and

(b) if so, the details of the new strategy
and the bottlenecks which had hitherto
been suffered in regard to the marketing and
distribution of petroleum products ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) and
(b). The various problems faced in the
marketing and distribution of petroleum
products in the past mainly related to cons-
traint of railway siding and movement capa-
city, non-availability of suitable tankwagons
for transportation of LSHS, inadequate
storage capacity, limitation of port facilities,
etc. To overcome these problems, the follow-
ing steps have been initiated ;

(i) Planning of additional tankages to
the extent of 9.6 lakhs KL at the
coastal and inland locations at a cost
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of Rs.” 69 crores, on which work has
already started.

(ii) A phase two programme for develop-
ment of additional product tankage
to provide for a 45 day cover is under
preparation.

(iii) Commissioning of a product pipeline
from Mathura to Delhi, Ambala and
Jullundur.

(iv) A rail loading base has been develop-
ed at Jullundur to feed the farthest
areas by rail for the States of Punjab
and J and K.

(v) Identification of full rake side facilities
at various depots and commencement
of the work with a view to optimise
utilisation of rail tank wagons.

(vi) Because of certain constraints in rail
movement, development of additional
movements by road where ever there
are constraints in rail movements ;
for example in view of the rail cons-
traints in Farakka and lack of broad
gauge availability in New Jalpaiguri,
approximately 5000 KL bridging capa-
city has been developed for New
Jalpaiguri to Budge-Budge by road.

(vii) Augmentation of special LSHS
tankbagons fleet to utilise the increas-
ed production of LSHS arising from
the processing of Bombay High crude.

(viii) Fabrication of additional tankwagons
for the movement of LPG for supplies
to New bottling plants, which are
being set-up in various locations/so
that the distance between the consum-
ing centre and the bottling plants is
reduced.

(ix) Initiation of work on a product
pipeline for Bombay-Pune which is
expected to be completed by end of
1984.

(x) The port facilities are being developed
in consultation with the Port Trust
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authorities and the Ministry of Shipp-
ing and Transport so that apart from
augmentation of tankages the future
requirements of oil jetties are identi-
fied and developed by the port autho-
rities to prevent hold up of crude oil
and product tankers.

(xi) To carry bitumen for north-east
region, waterways transport system
has also been developed by establish-
ing a depot at Pandu Ghat near
Gauhati which receives bitumen ex
Haldia and Ramkishtapur in West
Bengal through barges.

Opening of Post Offices and P.C.Os in
Gorakhpur District of U P.

83. SHRI ASHFAQ HUSSAIN : Will the
Minister of COMMUNICATIONS be pleas-
ed to state :

(a) the demand for opening of post
offices and P.C.Os in Gorakhpur District of
Uttar Pradesh and also letters written by
Members of Parliament in this regard indi-
cating the names of the places and also
action taken thereon ;

(b) whether Government have drawn
any scheme for opening of new post offices
and PCOs in existing important post offices
during 1983-84 and 1984-85 in Gorakhpur
revenue District ; and

(¢) if so, details of the scheme with names
of the places ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) - Demand for
opening of 11 post offices in Gorakhpur
Division were received during 1983-84. For
9 places named below proposals were receiv-
ed from Members of Parliament. First 3
post offices named Gajapur, Boliya Bazar,
Awadhpur have bezn opened. Proposal
for Natwa Bazar is under process. Pro-
posals for Bakhari, Parwatiya Ekaina Khurd,
Motirama not found justified. Demand for
opening 4 LDPS/C.Os (public call offices)
received during current year namely Adda
Bazar, Khoria Bazar, Ujjarpur and Vimoti,
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Proposals examined but not found justified
being non-category stations.

(b) Target of opening 5 extra depart-
mental branch post offices has been fixed for
1983-84 and 3 EDBOs against 5 have already
been opened. Target for 84-85 not yet
approved by Planning Commission. 37
long distance public call offices are planned
for 1983-84 and 1984-85 depending on avail-
ability of lines and stores.

(c) Details of places for which public
call offices are proposed are as under :
1. Barat Gara
2. Sarhari
Balua
Sonora Buzurg

Parewa Panai

3

4

5

6. Laxmipur Exdagga
7. Harakhpur

8. Pakri Bishunpur
9. Lalpurtikar

10. Ranigopalpur
11. Mednipur

12. Machhaligoan
13. Lakhima

14. Baghpur

15. Patrengwa

16. Phatuha Manihar
17. Chaumukha
18. Netasurhurwa
19. Raiganj

20. Jagdishpur

21. Bshiya Buzurg
22. Deghat

23. Jangalrasulpur

24, Nausagar
25. Piparsandi
26. Bhainsaha
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27. Dhanwa Dhanei
28. Ljajuria

29. Belharkalan

30. Checheri

31. Kalahura Khas !
32. Natwajungal

33. Khesrari

34. Lok Vidhya Peeth Nagar
35. Duguli

36. Narkatahabazar

37. Thakur Nagar

Opening of TV Production and Relay
Centre at Gorakhpur

84. SHRI ASHFAQ HUSSAIN : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the progress in opening of a High
Power Television Production and Relay
Centre at Gorakhpur and the latest position
in detail ;

(b) response of the State Government
and its local officials in providing land and
building for this Centre ; and

(¢c) The Scheduled date for the founda-
tion laying of this Centre and its production
unit the approximate date from which the
Relay Centre will start telecasting and also
the scheduled date for the functioning of the
Production Centre ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) :
(a) to (c). The position with regard to sett-
ing up of the Programme Production Centre
and 10KW TV transmitter at Gorakhpur is
as under :

(i) Programme Production Centre

Building has been taken over from the
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State Government. Minor modifications in
the building are under process. TV cameras
and Recorders have been received. Ancil-
liary equipment is being acquired.

(ii) 10 KW TV Transmitter

Site for the transmitter has taken over.
Order for the transmitter and tower has been
placed. ' The transmitter is expected to be
received by March, 84. Work on the con-
struction of TV tower has been taken up.
The centre is expected to be commissioned
by the end of the VI Plan period.

Dual Pricing for Drugs

85. SHRI R.L. BHATIA : Will the
Minister of CHEMICALS AND FERTILI-
ZERS be pleased to state :

(a) whether Government propose to
introduce dual pricing for drugs ;

(b) if so, the broad outlines of the pro-
posed policy ;

(c) which of the drugs it will cover ; and

(d) the stage at which this proposal
stands and how long will it take to annou-

nce the policy ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-

TILIZERS (SHRI R.C. RATH):
(@) No, Sir.
(b) to (d). Does not arise.

Transmission Losses Continue to Increase

86. SHRI R.L. BHATIA : Will the
Minister of ENERGY be pleased to state :

(a) whether it is a fact that loss of elec-
tricity during transmission and distribution

continues to increase ;

(b) the average transmission and distri-
bution loss at present ; and

(c) the steps which Government propose
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to take to prevent pilferage or unauthorised
tapping of lines for using power without pay-
ing for it by making changes in the Indian
Electricity Act, 1910 and making it more
effective ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) During the
last few years, loss of electricity in trans-
mission and distribution have increased
marginally.

(b) The all-India average transmission
and distribution loss during the year 1981-82,
according to the latest statistics, is 20.77%.

(c) To prevent pilferage of energy by
unauthorised tapping of lines, it is proposed
to make the Law more effective by introduc-
ing certain changes in the Indian Electricity
Act, 1910. Draft proposals in this regard have
been circulated to the State Governments
and the comments received from them are
under active consideration.

Transmission Losses

87. SHRI K. PRADHANI : Will the
Minister of ENERGY be pleased to state :

(a) whether his Ministry is aware of the high
incidence of transmission and distribution
(T and D) losses throughout the country as
a result of pilferage or unauthorised tapping
of lines for using power without paying for
it ;

(b) if so, the average T and D loss dur-
ing the last five years ; and

(c) the steps being taken to enforce dis-
cipline in this field in consultation with
State Governments not only by making the
existing law more effective but also stopping
State Governments from diverting funds
from transmission and distribution schemes
to generation programmes ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) Pilferage or
unauthorised tapping of lines for using
power without paying for it is one of the
reasons for the high incidence of transmi-
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ssion and distribution losses. There are
several other reasons such as low power
factor, inadeguate distribution systems in
urban areas, long sub-transmission and dis-
tribution lines with several transformation
stages and use of distributing transformers
with high ‘no-load’ losses in rural areas,
etc.

(b) The all-India average T and D losses
during the five years 1977-78 to 1981-82 are
indicated below :

1977718  —  19.26%
1978719  —  20.02%
1979-80 —  20.44%
1980-81 —  20.50%
1981-82 —  20.77%

(c) With a view to enforcing discipline
so that pilferage, unauthorised tapping of
power etc. are reduced to the extent possi-
ble, it is proposed to make the law more
effective by introducing 'certain changes in
the Indian Electricity Act, 1910. The State
Electricity Boards/State Governments are
also being advised from time to time not to
divert the plan allocations made for T and D
works elsewhere.

Installation of very High Frequency Channel
at Swarghat in Bilaspur District

88. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of COMMU-
NICATIONS be pleased to state :

(a) whether the installation of very High
Frequency channel at Swarghat in Bilaspur
District has since been completed and
stabilised ;

(b) if so, the likely date by which it
would be commissioned ; and

(c) if not, the likely date by which the
installatien and the commissioning would

be completed and the date on which the
installation weork first commenced and the

reasons for delay ?

THE MINISTER OF STATE OF THE
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MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) The installa-
tion of the system has since been completed.
The system is kept under observation for
watching stability,

(b) The system is under proving-in with
effect from 30.9.83. It will be commissioned
after successful conclusion of proving-in®
period which is normally 3 montbs.

(¢) Installation was started on March,
1983 and completed on 30.9.1983. System has
been indigenously designed and manufac-
tured. Certain technical problems had to be
overcome before proving-in could be
started.

Shortage of Wireless Telegraph Operators
in Dharamsala Engineering
Division of H.P.

89. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether the P and T Department has
taken any concrete steps for over-coming
the shortage of wireless Telegraph operators
for Telegraphists in Dharamsala Engineer-
ing Division of Himachal Pradesh ;

(b) if so, the nature thereof and the
likely date by which the shortage would be
overcome ; and

(c) if not, the reasons therefor and the
steps the Department propose to take in this
regard ?

THE MINISTER OF STATE' OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) Yes, Sir.

(b) and (¢). Special recruitment of Wire-
less Operators resorted to cover up the
shortage. Nine W.Os. are under training

out of which two are completing training
in January, 1984 and seven in April, 1984.

Nine Wireless Operators have been ordered

for training commencing with effect from

12th December, 1984. This will cover the
existing shortage of six W.Os. in Dharam-

sala Division,
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Delay in Delivery of Dak in Ghazipur
District of U.P.

90. SHRI ZAINUL BASHER : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) the usual time within which letters
and money-orders from Delhi should reach
Ghazipur Zamania, Dildar Nagar, Moham-
madabad, Yusufpur and Kasimabad post
offices in Ghazipur District of Uttar
Pradesh ;

(b) whether it is a fact that for the last
one year, letters and money orders to those
post offices are reaching late ;

(¢) if so, the extent of delay in this
regard ; and

(d) the reasons therefor ;

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL): (a) Normally,
the letters and money orders posted at
Delhi are delivered on the third day of
their posting or on the fourth day, if a
Sunday or a Postal holiday intervenes.

(b) to (d). No. But there might be some
stray cases of delay due to irregular/late
running of trains, buses etc. over which
the Department has no control.
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Telex exchanges in the country and
International Trunk call an! Inter-
national Services

92. SHRISATISH AGARWAL : Will
the Minister of COMMUNICATIONS be
pleased to refer to the replies given to Un-
starred Question No. 1397 on 2nd March
1978 regarding telex users in India and
Unstarred Question No. 3180 on 16th March
1978 regarding telex exchanges in the coun- *
try and state :

(a) the number of telex exchanges work-
ing connections and telex PCO’s in the

country as on Ist January, 1983 and the
volume of international telex traffic during

1977 and 1982 ; and

(b) the volume of traffic on the Inter-
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national Trunk call and International STD (i) No. of Telex exchanges 159
serv!ces and the total number of outgoing (i) Working Connections 20,602
foreign telegrams handled by Overseas i N
Communication Service during 1982 ? (iii) No. of Telex PCOs 82

(iv) International Telex traffic-in

financial year

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS 1977-78 1141453 Calls
(SHRI V.N. GADGIL) : (a) As on Ist

January 1983 : 1982-83 5328442 Calls
(b) Volume of traffic (in financial year)
Calls minutes
(i) Trunk Call (Operator-assisted (1982-83) 2435742 12760367
(ii) STD Services (1982-83) 950076 3941890
Messages Words
(1ii) Outgoing foreing-telegrammes (1982-83) 2014210 72972367
As the records of statistics are maintained (b) No Cameraman Grade-I would be
financial year-wise only, the figures have posted at these centres at this stage.
been given for the financial year 1982-83
i.e. 1.4.82 to 30.3.83. Anomalies in Third Pay Commission

Report for Doordarshan Cameramen
Posting of Cameraman Grade-1 in New

Doordarshan Kendras 94. SHRI DAYA RAM SHAKYA :
Will the Minister of INFORMATION AND
93, SHRI DAYA RAM SHAKYA : BROADCASTING be pleased to state :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state : (a) whether there are anomalies in Third

Pay Commission’s report about Doordar-

(a) how many new Centres of Door-  shan Cameramen category ; and

darshan are going to be started during the

b) if so, H :
financial year 1983-84, and (b) if so, whether these anomalies will be

removed ; if not, the reasons therefor ?

(b) how many grade-I Cameramen will

be posted in each Centre ? THE DEPUTY MINISTER IN THE

MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) : (a)
The fee scales of Staff Artists of Doordar-
shan were not considered by the Third Pay
Commission which considered the pay scale
of regular Government Servants only.

THE DEPUTY MINISTER IN THE

MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE

DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN)

(a) Relay centres are being set up at
Ahmedabad, Vijayawada and Asansol

during 1983-84. (b) Does not arise,
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Accident in Marraladia Colliery in
Dhanbad

95. SHRI CHITTA BASU :
SHRI KAMLA MISHRA MADHU-

KAR :
SHRI SUSHIL BHATTA-
CHARYYA :

Will the Minister of ENERGY be pleased
to state :

(a) whether it is a fact that a serious
mine accident took place at Harraladih
Colliery about 14 kilometres away from
Dhanbad in September, 1983 ;

(b) if so, the details of the losses ; and

(c) the steps taken by Government in
that regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) Yes, Sir.

(b) 19 lives of miners have been lost in
the said accident. Apart from this there has
been a production loss of about 7000 tonnes
of coal during one month for which period
the mine remained closed after the accident.

(¢) A Court of Inquiry headed by a
retired Judge of Bombay High Court has
been appointed by the Government of India
to enquire into this accident. Its recommen-
dations will be considered by the Govern-
ment for implementation.

West Bengal’s proposal for tackling
refugee rehabilitation problem

96. SHRI CHITTA BASU : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether Government of West Bengal
submitted a Rs. 750 crore proposal to
Central Government for tackling the problem
of refugee rehabilitation in West Bengal in
1978 ;

(b) if so, whether Government have
since considered the proposal ; and

(c) the reaction of Government thereon ?

NOVEMBER 15, 1983

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) to (¢). In 1978, the West
Bengal Government submitted a proposal of
Rs. 500 crores to the Seventh Finance Com-
mission. The Commission did not make
any recommendations.

Later on, the State Government appointed
a Committee which submitted its report
suggesting an allocation of Rs. 750 crores.
The demand includes several items. A view
on some items is yet to be taken.

Electoral Reforms

97. SHRI CHITTA BASU : Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether Government propose to take
measures for bringing about comprehensive
electoral reforms before the next Parliamen-
tary elections ; and

(b) if not, the reasons therefor ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL) : (a) and (b).
Various proposal relating to electoral
reforms covering almost the entire spectrum
of election law have been under considera-
tion of Government. As the proposals have
far reaching implications, they would require
careful consideration with reference to their
full import. It is, therefore, difficult to
indicate whether it will be possible to reach
final decisions on them, well in time, before
the next elections are due.

Rentails for the period when the
telephones are out of order

98. SHRI CHITTA BASU : Will the
Minister of COMMUNICATIONS be
pleased to state :

(a) whether a Parliamentary Committee
recently reiterated the proposal for adjusting
rentals for the period when the telephones
of subscribers were out of order ; and

(b) if so, the reaction of Government
thereto ?
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THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) Yer, Sir.

(b) No decision has yet been taken in the
matter.

More powers for Election Commission

99. SHRI RAM VILAS PASWAN :
SHRI M. RAMGOPAL REDDY :
SHRI SUBHASH YADAYV :

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased to

state :

(a) whether Gavernment have since
taken any decision on the request of Chief
Election Commissioner of India for more
powers for conducting free and fair elections
in the country ; and '

(b) if so, the details thereof ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL) : (a) No, Sir.

(b) Does not arise,

Number of SC/ST Judges in High Court
and Supreme Court

100. SHRI RAM VILAS PASWAN :
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state :

(a) how many Judges/Chief Justices are
at present in each High Court and Supreme
Court of the country ; and

(b) number of such Judges out of them
who belong to Scheduled Castes and Sche-
duled Tribes and minority communities,
backward classes and weaker sections ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL) : (a) As on
1-11-1983, 342 jud_es were in position in
various High Courts as indicated in the
attached statement. On that date, 17 judges
were in position in the Supreme Court.

(b) Information as om 1-11-1983 is not
available, However, ageording to. informa-
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tion received from the High Cousts, as on
1-2-1983 there were 6 Judges belonging to
Scheduled Castes, none belonging to Sche-

duled Tribes and 24 belonging to other
Backward classes. There were 39 Judges in

the High Courts belonging to various
religious minorities.

In the Supreme Court, there was one

Judge belonging to Scheduled Caste and’
none belonging to Scheduled Tribes.

Statement

8. No. High Court Total Strength
on 1.11.1983

1. Allahabad 42
2, Andhra Pradesh 22
3. Bombay 40
4.  Calcutta 26
5.  Delhi 25
6.  Gauhati 8
7. Gujarat 21
8. Himachal Pradesh 3
9.  Jammu and Kashmir 3
10. Karnataka 22
11. Kerala 14
12. Madhya Pradesh 19
13, Madras 19
14.  Orissa 8
15. Patna 32

16.  Punjab and Haryana 21

17. Rajasthan 15
18. Sikkim 2
342
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Recommendations of Cadre Review
Committee

101. SHRI RAM VILAS PASWAN :
SHRI M. RAMGOPAL REDDY :
SHRI SUBHASH YADAV :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether all the recommendations of
the Cadre-Review Committee to look into
the grievances of stafl artists of All India
Radio and Doordarshan Kendras have since
been considered by Government ;

(b) number of recommendations accepted
so far ; and

(c) the time by which the remaining
recommendations will be implemented ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN)
(a) Yes, Sir. However no cadre review of
the Staff Artists in Doordarshan had been
done.

(b) Out of the 55 recommendations made
by the Committee, 24 have been accepted
for implementation.

(¢) The remaining recommendations
require concurrence of nodal Ministries/
Organisations like Ministry of Finance,
Department of Personnel, etc. since they
involve financial implications, revision of
pay scales, creation of posts, etc. Therefore
it will be difficult to indicate a time limit for
their implementation.

National Development Council for Drugs
and Pharmaceuticals

102. SHRI BANWARI LAL : Will the
Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state :

(a) ; how is the National Development
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Council for Drugs and Pharmaceuticals
setting about its tasks ;

(b) the steps taken so far by the Council
in giving itself a shape and going about
its objectives ;

(c) whether it has been established as a
statutory body whose recommendations will
be mandatory on Government and the drug
industry ; and

(d) if not, what powers have been vested
in the Council to take suitable steps towards
being more effective ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH) :
(a) and (b). The National Drugs and
Pharmaceuticals Development Council held
its first meeting on 28th May 1983 and based
on the recommendations of the Council on
this day, three Working Groups were con-
stituted on Pricing, Industrial Approvals,
and Planning and Development. The three
Working Groups had separate sittings. The
Working Groups are expected to submit
their recommendations for consideration of
the National Drugs and Pharmaceuticals
Development Council at the earliest.

(c)and (d). The National Drugs and
Pharmaceuticals Development Council has
been constituted under Section (6) of the
Industries (Development and Regulation)
Act 1951. The recommendations of the
Council are advisory. The Council is free
to devise its procedure and steps so as to

" achieve the objectives for which it has been

set up.

Demand and Supply of various Drugs

103. SHRI BANWARI LAL : Will the
Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state :

(a) how is the demand and supply posi-
tion with regard to various main groups of
drugs at present ; and

(b) whether there are any complaints of
shortages of any drugs ?
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THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS (SHRI R.C. RATH) : (a)and
(b). Production and availability of, impor-
tant drugs are continuously monitored by
this Ministry. In the current year produc-
tion in the organised sector of major drug
groups such as Antibiotics, Analgesics,
Cardiovascular drugs, Anti-Filarials, Anti-
bacterials and Anti-Malarials is higher than
that in the corresponding period of 1982-83.
Demand and Supply position with regard to
main group of drugs is satisfactory. There
have been occasional reports of shortages
which are of localised and temporary nature
and at times pertain to particular brands of
drug formulations. As and when such
reports are received necessary measures are
being taken to improve the availability.

Regularisation of the excess capacity of
FERA drug companies

104. SHRI BANWARI LAL : Will the
Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state :

(a) what happened to the problems and
policies of regularisation of the excess
capacity of the FERA drug companies ;

(b) whether there is any definite policy
laid down in this regard ;

(c) whether it is being invariably adhered
to ;

(d) what is the position in respect of
regularisation of capacity in FERA firms in
other fields ;

(e) whether any departure or exception
is being made only in the case of FERA
companies in the pharmaceutical industry ;

and

(f) ifso, what arc the reasons and basis
for the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS (SHRI R.C. RATH): (a) and
(b). The policy regarding recognition/
regularisation of installed/excess capacity is
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contained in the Drug Policy of 1978,
Ministry of Industry’s Press Note of 29th
August, 1980 read with this Ministry’s Press
Note dated 17th October, 1981 and the
policy regarding re-endorsement of capacity
is laid down in Ministry of Industry’s Press
Notes dated 21.4.1982, 3.5.1982, 8.4.1983 and
22.4.1983.

(c) Yes, Sir.

(d) to (f). The Policies regarding recogni-
tion of installed capacities announced in
August/September, 1980 and re-endorsement
of capacities announced in April 1982 and
April 4983 by the Ministry of Industry are
applicable to the FERA companies operating
in various industries including the drug
industry. However, these Schemes are
applicable to the drug manufacturing units
subject to the additional provisions announ-
ced vide Press Note dated 17th October,
1981 issued by Ministry of Chemicals and
Fertilizers on the basis of the Policy Para-
meters  contained in 1978 Drug Policy

. Statement.
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(%) T HFTH W ANT A X -
TS F TiAT § T @ 1fz) ¥ Y dear
FNAAFTD FAT #1192 99 2 fF o9
Afet &2 a2 srvefter foped frard sty & ;
aqr ga# afonasTss & afor gy
EQUREICRERCAE (1

(@) afzgr, a1 F7 qIFTT Za4T qAw-
ama & fag #1€ F177 a7 o7 @ g aix
afz gf, a1 7 a% ?

A AR TR FA § qaq dwdy
wra fawm § 0 w5t (of wfeaei)
(%) o (@) am & gaadi wai § w7 @
Afedt ¥ dear F a1 § TIFR F 91 71
AT G & | FIHRTLHT G 419§ oY 7
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saw srawr & fe @ e F Afed
9 aweler feenl #1 fraray srar @ 1 qanf,
FGHICH 1-7-1983 71 9gd oy erer
F faar & i Dfen) ool & e gaoq
g worfay afufrad, 1952 & svag @y
g & 1 gafag, fifea feeat & 1% g29q
& faw a7 TATUTT ATTVIF § TAT TIHH]
Y IT AT AAATAT FT AT FIAT ZITT
S usy gL /ET miad g3 F guraAi
¥ sy avedfan Al # fraffor 9t gf
g1 qadag #1 wrewt faqar &1 Frag
e faua & a7 ag ey GTERIN T T
ey Nfed fredi 3 geota a1 oft o
g&12 fafqafag 3 faq g freat &
sttt fafrafas frar smar @

wqe § st s/ afas
TAT F TATGAT

106. =t gfrm Tr@a : aTr aw SR
qAafa @t 77 A0 F T FA (7

(%) @1 F@IT & afoF sararfa-
For/afad AT A TATAT FT AL
gEarg g ; AT

(@) afzgi, dr 38 F7 a5 erfaq #3
fzar oAt AT A7 FF O/ FF FE@T AT
FTIAT 7

sy st gaata s (st Ao arfee)
(%) sitx (@) AT HoF FAT T
dnfas aamifasor oF g7 FqEE
et F &1 faora fear aai &1 Az
SfFTa ErU AT 9T FT FAAIT FAIAT
& Ao F1F FIAT ATTET FT A0

gearAqy, Jo Vo W i aT narfeA
IETH WAX T TA

107, =it gl wEA ;A EiE 6
IETE WAt Ag AqrA F1 FAHA v
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(%) a4 st g a3 usy stanfrs
i fraw frrm & wgar & ST AW &
gearage fad ¥ gdes afeaorn & ei-
a7 foFT ST FTHW F4 95 GE AT
FX g g ;

(@) gm afenrsar atga fradt -
ufer @ A wrgat qar g@d gfAaa
frrm aur 431 %t qa5 qax feemr ¥m
grr ; #iR

(%) g afca¥star £ aesnifaa g e
#1 8 qar g8 qqAt ofanaar § 52 aF
FeATIT Y Y Fraar ?

T o wiew S ¥ Crow Wt
(st Tw=eE T@) ¢ (%) wiRer gEEige
uve gFrzHE HIRWA ATE ITT 73W Ao
(Yo arrgo #o go o) zT7 Fo wow Hefl-
fade (Mo o amo arfe) Fo (THY) ¥
g & wAANT, o GeATAqT (Io Fo)
# gdvw ofeatsar A Larear &1 & ade,
1984 & 31 g1 &1 G¥ATEAT 2 |

(@) afcarsar #1 g sgmfaa s
662.60 FUT &I 21 TOF T 165.65
FOT TAT ATET G GIIT FZAT SATQAT
o 3TT§0 d@ro go qro &1 ‘13”" grfaar 11
gfawa 7 sire &o ugo aTEo I 40 wfa-
A Y FT LT Z ) AT AT AqTATIN FY
ST FTF JEAT ATATE |

(w) g7 arfgs amar 742,500 =7
gfear, gnfY, St 341,550 @7 arggiaA &
avaT 21 afegisAr grar 1987 & fadra
wutal ¥ atfofsas geqrad greeq F33 #Y
AT 1

Losses due to corrosion problem in various
refineries, tanks, pipelines and ships

108. SHRI HARISH RAWAT : Wiil
the Minister of ENERGY be pleased o
state ;
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(a) how mach losses ofl indastry is beat-
ing due to corrosion problem in various

refineries, tanks, pipelines and ships ; and

(b) the measures his Ministry have con-
templated to develop indigenous technique
to protect the industry from this ptoblem ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) It
is difficult to quantify.

(b) While the cotrosion of eqiipfent
cannot be entirely éliminated, all possible
attempts are made to adopt proper meta-
Hargy and protectivé techniques 1o thininvise
corrosion Of the equiprhent. Some of the
protective modistires that are adoptéd are as
follows :

—External painting/coating of equip-
ment.

—Cathodic protection.
—Lining and clading of equipment.

—Injection of suitable cheicals and
inhibitors.

—Control of process parameters.

A specialist Group is available in Engineers
India Limited to render advisory services on
Corrosion problems. In addition the various
organisations have maintenance group for
corrosion control and plant inspection.
The R and D Laboratories of the under-
takings arc also engaged in Research in
corrosion control and prevention,

Chémges in the postal system to reduce
Josses

109. SHRI SONTOSH MOHAN DEV :
Will the Mimister of COMMUNICATIONS
be pleased to state :

(a) whether it is proposed to introduce
changes in the postal system with a view to
reduce losses and bring in greater efficiency ;

and

(b) whether it is also proposed to sub-
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sidise the postal services from the géneral
budget specially for its extension in rural
areas ?

THE MINTSTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) Thereis no
specific proposal in the nature of change in .
the existing system for “reducing losses”.
Constant efforts are, however; Being made
in postal operations to achfeve the twin
objectives of efficiency and economy.

(b) There is no such proposal at present.
Improvement in telephone instrument

110. SHRT RAJESH KUMAR SINGH :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) the telephone instrumerts beimg the
most vital part of the cfficient working of
the telephone system, whether Government
have made any assessment to know how far
the performanee of the instruiments in opera-
tion in their transmitter, receiver and
dialling system, have contributed to the poor
performance of the Indiah telephone
system ;

(b) if 90, the result theieof ; and

(c) the steps taken to bring about impro-
vement i the instruments ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) Yes, Sir.

) A néw veision coded-677 telephone
ifrstrantent has beeh designed and is wnder
hass production.

(c) OId faulty instruments are being

veplaced with good tested instruments of
the latest type.

T & Wea 25a HY wAgar

111. =it FEO7 FAX TAA : F47 gaaq
YT ST FA T G FY FAT HGA o
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(F) #7177 & 5 I Frer(TroeaT)
# e 2w #1 fasieara farar ar;

(=) afz gi, ar %7 1T fFq w17 93
T

(w) sovEa Hear @wT w7 7 I
JHIT F14 Y& FT 27 7

TR S SN HA A a9y qadig
wra fawr & gowa (=it wfeasrsta) © ()
S, g1 )

(@) stz () : farsreara wfgar #1@,
T & AT F T 9% 23-8-83 F fwar
agr ar | Wfeay waTF 1984-85 F a+q
qF AT g AT FT FHAR R |

Setting up of T.V. centres during
current Five Year Plan

112. SHRI K. LAKKAPPA :
SHRI GIRIDHAR GOMANGO :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to

state :

(a) what are the plans drawn up and are
being implemented to set up more T.V,
centres and T.V. relay centres during the rest
of the current Five Year Plan period ;

(b) how much a percentage of population
of the country will be provided TV listen-
ing facilities by the above expansion pro-

grammes ;

(¢) how far INSAT-IB will help in the
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above expansion programmes ; and

(d) how much percentage of the above
programmes will be in black and white and
how much in colour ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND N THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN)
(a) to (d). Government have recently
approved the Special TV Expansion Plan
under which it is proposed to instal 113
Low Power Transmitters (LPT) and 13
High Power Transmitters (HPT), These
Transmitters are in addition to the 13 HPTs
already under execution as a part of appro-
ved VI Plan Projects. The list of places for
installation of 26 HPTs is at Statement I,
A list of 118 places where LPTs are propo-
sed to be installed is at Statement-II. Of
these, LPTs at 5 places are proposed to be
installed after the existing LPT’s functioning
at Agartala, Patna, Bhopal, Indore and
Jammu are upgraded to High Power trans-
mitters.

2. One of the salient features of this
Special Plan is to achieve the target of 70%
of TV coverage by population by the end
of VI Plan period as against the existing
coverage of 259 by population. The Plar
envisages provision of TV service to all
important and big towns with special empha-
sis to border and strategic areas as well as
some of the major project areas.

3. All the Transmitters coming up by
the end of VI Plan period would be linked
from Delhi through INSAT-IB to relay the
programmes.

4. All those transmitters would have
capability of transmitting in colour. Sepa-
rately, efforts are being made to gradually
increase the quantum of production and
telecasting of colour programmes,
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Statement-I
High Power Transmitters (10 KW)
S. No. ;ocation State
1. Vijayawada Andhra Pradesh
2 Vishakhapatnam
3, Gauhati Assam
4. Patna Bihar
3 Ranchi
6. Ahmedabad Gujarat
7. Dwarka
8. Rajkot
9. Kasauli Himachal Pradesh
10. Jammu Jammu and Kashmir
11. Poonch
12, Cochin Kerala
13. Trivandrum
14. Bhopal Madhya Pradesh
15. Indore
16. Cuttack Orissa
17. Bhatinda Punjab
18. Kodaikanal Tamil Nadu
19.  Allahabad Uttar Pradesh
20. Agra
21. Varanasi
22, Gorakhpur
23, Agartala Tripura
Z4. Asansol West Bengal
25.  Kurseong
26.  Murshidabad
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Statement-11

Low Power Transmisers (100 W)

Location State/Union Territory

S. No.
1 2 3
1. Dibrugarh Assam
2. Tezpur
3. Warangal Andbra Pradesh
4. Rajamundry
2% Nellore
6. Nizamabad
7. Kurnool
8. Anantapur/Produttur
9 Tirupati
10.  Adoni
11.  Cuddapah
12, Mehboobnagar
13. Karimnagar
14,  Dhanbad Bihar
15.  Jamshedpur
16.  Gaya
17+ Bhagalpur
18.  Darbhanga
19. Munger
20.  Purnea
21.  Bettiah
22.  Surat Gujarat



173 Written Answers KARTIKA 24, 1905 (SAKA) Written Answers 174

1 2 3

23. Vadodra Gujarat
24, Bhavanagar

25. Navasari

26. Bhruch

27. Patan

28. Hissar Haryana
29. Bhiwani

30. Hubli/Dharwad Karnataka
31. Mysore/Mandya

32, Mangalore

33, Belgaum

34. Bellary

3s. Devanagare

36. Shimoga/Bhadravati

37. Bijapur

38. Raichur

39. Gadag Betagari

40. Hospet

41.  Calicut Kerala

42. Cannanore

43. Palghat

44. Jabalpur Madhya Pradesh
45. Gwalior

46,  Ratlam

47. Sagar
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1 2 3
48. Burhanpur Madhya Pradesh
49. Rewa
50.  Murwara
S1. Bilaspur
52, Korba
53. Singrauli (Waidhan)

54, Sholapur Maharashtra
55.  Naslk

56. Kolhapur
57. Aurangabad
58. Sangli

59. Amravati
60. Malegaon
61.  Akola

62.  Dhule

63.  Nanded

64. Ahmednagar
65. Jalgaon

66.  Jalna

67. Bhusawal
68. Chandrapur
69. Latur

70. Parbhani

71. Gondiya

72.  Loktak

Manipur
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1 2 3

73.  Rourkela Orissa

74. Berhampur

75. Koraput '
76. Jodhpur Rajasthan
T Ajmer

78. Kota

7. Bikaner

80. Udaipur

81. Alwar

82. Ganganagar

83. Bhilwara

84.  Khetri

85.  Jaisalmer

86. Barmer

87.  Pathankot Punjab

88. Tiruchirappalli Tamil Nadu
89. Salem

90. Thanjavur/ Kumbakonam

91. Vellore

92. Coimbatore

93.  Nayveli

94.  Bareilly Uttar Pradesh
95.  Moradabad

96.  Aligarh

97,  Jhansj



179 Written Answers

NOVEMBER 15, 1983

Written Answers 180

98. Sultanpur

99.  Rae-Bareilly
100.  Faizabad
101. Etawah
102. Behraich
103. Shahjahanpur
104.  Rampur
105.  Pauri
106.  Farukhabad
107.  Sambhal
108.  Nainital
109. Kharagpur
110. Bardhaman
111. Siliguri
112. Balurghat
113. Shantiniketan

114. Kulu
115.  Leh
116. Kargil
117. Tura

118. Pondicherry

Uttar Pradesh

West Bengal

Himachal Pradesh

Jammu and Kashmir

Meghalaya

Pondicherry (UT)

Plan of laying power transmission lines

113. SHRI V.S. VIJAYARAGHAVAN :
Will the Minister of ENERGY be pleased to
state :

(a) whether it is a fact that the plan in
respect of laying power transmission lines
has suffered a set-back ; and

(b) the target fixed, the achievement and
the reasons for the shortfall ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) Yes, Sir.

(b) The targets in respect of major
400 KV and 220 KV transmission lines fixed
for the Fifth Five Year Plan 1980-85 and the
actual achievements during the years 1980-81
to 1983-84 (upto 31-8-1983) are given in the
attached Statement,

There are several factors which affect the
progress;_of transmission and distribution
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works. These mainly include financial
constraint ; shortages and price increases
from time to time of key inputs like EC
Grade aluminium, steel sections, insulators,
etc ; law and order problems in some of the
States, for example, in the Eastern and
North-Eastern regions with the resultant
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reluctance on the part of econtractors to
undertake T and D Works ; and difficulties
in the timely acquisition of land and delays
in according clearance by the Forest
Department for laying transmission lines in
reserved forest areas, etc.

Statement

Details of year wise programme of construction of 400 KV and 220 KV Transmission Lines
during the Sixth Five Year Plan period 1980-85 and the achievements up to the
end of 1982-83

Year Programme Achievement Remarks
400 KV 220 KV 400 KV 220 KV
(Ckt. km) (Ckt. km.)

1980-81 415 5445 223 3476

1981-82 1899 5488 244 2499

1982-83 1620 5830 1126 3876

1983-84 4821 6061 383 ' 479 (upto 31-8-83)
1984-85 4143 6600 — —_

Steps to provide S.T.D. Facilities in
All Districts of Kerala

114. SHRI V.S. VDAYARAGHAVAN :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) the names of districts in Kerala
which do not have STD facilities at present ;
and

(b) the steps being taken to provide the
same at the earliest ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL): (a) Idikki and
Pathanamthitta are not having STD facilities
at present.

(b) Idikki has been planned to be linked

with Ernakulam Trunk Automatic Exchange
and Pathanamthitta is planned to be linked
with Trivandrum TAX for STD facilities.

Conversion of Telephone Exchanges in
Kerala during 1982-83 and 1983-84

115. SHRI V.S. VIJAYARAGHAVAN :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) the number of telephone exchanges
in Kerala which have been converted into
automatic exchanges during 1982-83 and
1983-84 ;

(b) whether any demand has been made by
Kerala to convert a large number of manual
exchanges into automatic exchanges ; and

(c) if so, the details thereof and the
decision taken thereon ?



183 Written Answers

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) One during
1982-83 and one during 1983-84 so far.

(b) and (c). Yes, Sir. However, there
are only 32 manual exchanges out of a total
of about 500 exchanges in Kerala Circle.

NOVEMBER 15, 1983

Written Answers 184

There are over 1400 manual exchanges in the
country awaiting automatization. This
work is being taken up in phases starting
with large sized manual exchanges and those
at District headquarters. Names of manual
exchanges in Kerala Circle indicating where
the equipment has been allotted for auto-
matisation are given in the attached state-
ment.

Statement

List of manual exchanges in Kerala Cirele as on 31-3-83 showing allotment of
equipment for automatization

1 2
)
1. Ambalapuzha
2. Changanacherry (equipment allotted)
3. Chandiroor
4. Chelari
5. Erattupetta
6. Ettumanoor
7. Kanhangad (equipment allotted)

8. Kasaragode

9. Kattapana
10. Kayamkulam
11. Koduvayur
12. Kollangode
13. Kozhencherry
14. Kozhinjampara
15. Mananthody

16. Mulamthuruthy

17. Mundakayam

(equipment allotted)
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18. Nedumangad
19. Pandalam

20, Pathanapuram
21. Puyyannur

22. Ponnani

23. Punalur

24. Quilandy

25. Shornur

26. S.L. Puram
27. Sultansbattery
28. Tellicherry

29. Thycattuiserry

30. Vadakkancherry (Trichur)

31. Vadakkancherry (Palghat)

32. Thirurangadi

(equipment allotted)

(equipment allotted)
(equipment allotted)

(equipment allotted)

(equipment allotted)

(equipment allotted)

(equipment allotted)

Swedish Collaboration for setting up
of Mini-Hydel Units

116. SHRI V.S. VIJAYARAGHAVAN :
Will the Minister of ENERGY be pleased to

state :

(a) whether Sweden has been invited to
collaborate with India’s industry for setting
up of mini-hydel units in India ;

(b) whether any site selection has been
made for the setting up of these units ; and

(c) if so, the details thereof ?

THE MINISTER OF ENERGY (SHRI
P. SHIV'SHANKAR) : (a) No, Sir.

(b) and (c). Does not arise.

88t s & fag fraffea faga
Jeqraw daet Teql H1 IqAfaw

117. it fama wwR aw@a : F1 FA
&Y g qATA FY FAT FA 6

(%) 3w & &3 At 7 g geanaw
¥ fruifea sreai ot gaar ¥ 17 o faur &
g< Suafew &1 a0 #47 §; &R

(@) fagre wfga fafeea wsai & faega
FY FHr ®YET FA IF FAT FIW IS AT
@E?
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FHwt @t (=ft Yo frasiwe) : (F) W
1982-83 F A AW ¥ g FAT Ie1&A
131558 fafags gfaz av 1 gaa gaar &
S NFATH AT § 9 1979-80 H
fae @ samaa 105532 fafaas gfazan
aF 1983-84 F A FAT IJeATEA FT A&
146000 zfAz &)1 wafs &t dreEr &
o+q & gaFT @&7 191000 fafaga gfe
FTRI

(@) faaa aoard § gue @ & fag
st gyt fFe o1 @ § 3 3 wifva §,
farga afearsrarsi & faafor st = 1
TgA WIARIGT FTAT, ITEFT AT FEHT
qsit #1 ang 9T gearg F a1, FENa fama
gifawaor grar AriEwA S QI &1
gyfaq sqaeqr #3a1, faaqa a7 & F1d@
Friasi &1 wfweror 2a7, Fax F7 faawi
FY QAT 1T gredar § guiy, faga
goniferal & IgaT agTaAw T gFET F
I FIAT, TT-H7gfaq afedi &1 AFAT
qar Ay gfTel F a3 Wi sgaa §
afg 77 & fag ga#r adwo/smgfa-
FIT FIAT |

Shortage of L.P.G.

118. SHRI LAKSHMAN MALLICK :
Will the Minister of ENERGY be pleased

to state :

(a) whether there has been any shortage
of L.P.G. recently in the country, particu-
larly in the capital ;

(b) if so, the efforts made by Govern- -

ment to make it available as per demand ;

(c) what is the production per year and
what were the targets fixed by Government
to increase the capacity regarding the pro-
duction of gas cylinders during 1982-83 ?

THE MINISTER OF STATE IN THE
DEPARTMINT OF PETROLEUM IN

THE WNINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a) There
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has been some shortage of LPG in some
parts of the country including the capital
Delhi due to the fire accident at IOC’s bottl-
ing plant at Shakurbasti in May, 1983,
resulting in loss of large quantity of cylinders
and bottling capacity.

(b) Efforts are being made to make up
the loss of bottling capacity by increasing
the existing bottling capacity at Mathura
and Jullundur bottling Plants. The new
bottling plant at Allahabad commissioned
in November, 1983, would also enable resto-
ration of normal supplies to areas facing
shortages.

(c) The target for procurement of LPG
cylinders for 82-83 was 30 lakhs, against
which the actual availability was only 19
lakhs. The requirement for 1983-84 has
been estimated at 50 lakhs and actual mate-
rialisation is expected to be about 30 lakhs.
To encourage production by the existing
units as well as new manufacturers, oil com-
panies are placing orders for three years. In
addition steps are being taken to ensure
adequate availability of LPG steel.

Programme of connecting all District
Headquarters in West Bengal
with Calcutta

119. SHRI SATYAGOPAL MISHRA :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether it is a fact that all the dis-
trict headquarters of West Bengal have not
yet been connected with the State Capital
Calcutta, so far as telecommunication sys-
tem is concerned ;

(b) if so, the details and reasons there-

of ;

(c) whether there is any plan and pro-
gramme of connecting all the district head-
quarters of West Bengal with Calcutta ;

(d) if so, the details thereof ; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
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MINISTRY OF COMMUNICATICNS
(SHRI V.N. GADGIL) : (a) No, Sir. All
the district headquarters of West Bengal
have already been connected with the State
Capital Calcutta, as far as telecommunica-
tion system is concerned.

(b) Does not arise.
(¢) Does not arise.

(d) Does not arise.

(e) Does not arise.

Complaints from Shareholders of
M/s Escorts Ltd.

120. SHRI GULSHER AHMED : Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state :

(a) whether Company Law Department
has received complaints from the share-
holders of Escorts Limited about mismana-
gement of the company by the present
management ;

(b) if so, the details thereof ;
(c) the action taken thereon ; and

(d) the remedial steps proposed by Gov-
ernment to prevent mismanagement of
Indian Companies and exploitation of com-
pany’s funds by the management ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRIGHULAM
NABI AZAD) : (a) to (¢). Some complaints
have recently been received from three
“shareholders of the company alleging decline
in the company’s profits; increase in the
unsecured debts and the amounts written
off ; loss in the working of the company’s
one subs‘diary ; and non-compliance of pro-
visions of Section 217 of the Companies Act,
19:6. These complaints are being looked into
by the Registrar of Companies, Delhi.

(d) Company Law confers a number of
nsx al powers on the Government to effec-
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tively intervene wherever malpractices or
acts of mismanagement concerning the
affairs of the companies in the private sector
come to their notice. These inter alia include
powers to inspect and investigate into the
affairs of the companies and to appoint
Government Directors on their Boards.
Even Courts could be moved to protect the
interests of the minority shareholders. These
powers are invoked as and when considered °
necessary.

Postal Efficiency and Losses

121.  SHRIMATI MADHURI SINGH :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether the out-dated productivity
norms have caused huge losses to the postal
system ;

(b) the estimated current losses every
year ;

(c) the main reasons for the losses ;
and

(d) the steps envisaged to reduce losses
and increase postal efficiency specially in
rural areas ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) No, Sir.

(b) The projected deficit for the Postal
Branch for the year 1983-84 is Rs. 177.79
crores. The budget estimates for the year
1984-85 are still to be finalised.

(¢) The main reason for the Postal defi-
cit is the policy of the department to keep
the Postal tariffs at a low level (even though
these rates were found to be unremunera-
tive), with the result that the Postal Branch
could not build up their revenues to the
extent of the expenditure.

The increase in the expenditure was in-
evitable due to (a) steep rise in the prices of
the various items of stationery, printing and
other items of office use, machinety and
equipment as well as the items required for
the maintenance of Postal buildings.
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(b) Increase in emoluments of the
employees on account of grant of Additional
instalments of Dearness Allowance, bonus
etc. besides relief to pensioner’s.

(c) The revision of rates for carriage of
mails by Air/Rail/Bus and for printing of
Postal stationery and Postal forms and

(d) Extension of postal services in rural
areas on subsidised basis.

(d) The department is continuously striv-

ing to minimise the orperational costs without

adversely affecting the quality of the service.
Bifurcation of P and T Department

122. SHRIP.K. KODIYAN :
PROF. NARAIN CHAND PARA-
SHAR :
SHRI VIRDHI CHANDER JAIN :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether there is any proposal to
bifurcate Posts and Telegraphs Department
into two separate departments ;

(b) if so, the reasons for bifurcation ;
and

(c) whether any steps have been taken to
implement the proposal ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (ay Yes, Sir. The
Sarin Committee on Telecommunications
has recommended bifurcation of Posts and
Telegraphs Department into two separate
departments of Posts and Telecommunica-
tions.

(b) The Sarin Committee in its Seventh
Report has stgted :

“A common P and T Board managing
two totally desperate services, the
Posts and Telecommunications, one
labour intensive and the other capital
and technology intensive has not
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worked satisfactorily in the existing
situation.  Telecommunications is
poised for an unprecedented growth
adopted to the latest technology. For
precisely the same reason many of the
Telecommunication. administrations in
the world both developed and deve-
loping have segregated telecommuni-
cation from the postal services. Such
a separation already exists in India
except for the Headquarters. Time
has come to bring about this separa-
tion also at the Board level.”

(¢) The recommendations of the Sarin
Committee on the subject are under the con-
sideration of the Government.

Screening of Films in Video Parlours, etc.

123. SHRI ASHFAQ HUSSAIN : Will
the Minister of INFORMATION AND
BROADCASTING be plcased to state :

(a) whether it is permissible under the
Cinematography Act or any other Regula-
tions of the Government to regulate screen-
ing of films in video parlours, private luxury
coaches, posh hotels and private houses that
have mushroomed alarmingly throughout
the country, and

(b) if so, names of the State Governments
who have already issued licences to video
parlours, etc., in their respective States ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS {(SHRI MALLIKARJUN) : (a)
Government have clarified on 7.7.83 that
public exhibition of video films which in-
cludes video parlours, piivate luxury coaches,
hotels etc. would be covered by the provi-
sions of the Cinematograph Act 1952. How-
ever, exhibition of video films in private
houses unless conducted in circumstances
which amount to public exhibition would not
attract the provisions of the Act.

(b) The information is being collected
and will be laid on the Table of the House
as early as possible.
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Improvements in Bicycles and Rickshaws

124, SHRI ASHFAQ HUSSAIN :
SHRI HARISH KUMAR GANG-
WAR :

Will the Minister of ENERGY be pleased
to state :

(a) whether Government’s attention has
been drawn to the work on bicycle and
rickshaw improvement undertaken by the
Nimbkar Agricultural Research Institute,
Phaltan, Maharashtra and if so, the de-
tails thereof ;

(d) whether in view of the need for utili-
zing this vast energy source, Government
will undertake and encourage speedly R and
D work in this direction on a practical basis;

and

(c) whether there is any on-going pro-
gramme in this direction and if so, full details
thereof and the financial support given to
such programme during the last three

years ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) to (c). Infor-
mation is being collccted and will be laid on
the Table of the House.

e fawst @St qT waen
Feqfaat #1 awmar afa
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T.V. and Broadcasting Stations under
Construction at present

126. SHRI A. NEELALOHITHADA-
SAN NADAR : Will the Minister of IN-
FORMATION AND BROADCASTING
be pleased to state :

(a) the names of the Television and
Broadcasting Stations which are under
construction at present ; and

(b) when each of these is expected to be
commissioned ; the details thereof ?

THE DEPUTY MINISTFR IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) : (a)
Doordarshan : 26 High Power (10 KW) and
118 Low Power (100 W) T.V. Transmitting
centres are being established during the
remaining period of the VI Plan. The names
of these centres are indicated in the Anne-
xure-I laid on the Table of House (Placed in
Library. See No. LT-7028/83). In addition,
full fledged studios are being established at
Bangalore, Ahmedabad, Trivandrum and
Gauhati and Programme Production centres
with limited facilities at Nagpur, Ranchi,
Rajkot and Gorakhpur. TV studios are also
under construction at Jaipur and Hyderabad.
Work has commenced on construction of
TV complex at Delhi,
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(b) Interim  Programme Production
Centre at Bangalore is being commissioned
on Nov., 1983, pending construction of the
studio building. Interim  transmission
facilities are also proposed to be commis-
sioned at Asansol, Vijayawada and Ahmeda-
bad during the current year. All HPT and
LPTs and the Programme Production
Centres at Nagpur, Ranchi, Gorakhpur and
Rajkot will be commissioned during 1984~
85. The studio centres at Bangalore, Ahme-
dabad, Trivandrum and Gaubhati are likely to
be commissioned in 1985-86.

A\l India Radio

So far as All India Radio Stations are
concerned, details are given in the Statement
laid on the Table of the House. (Placed in
Library. See No. LT-7028/83).

Hydel Generation and Clearance Power
Projects

127. SHRI A. NEELALOHITHADASAN
NADAR : Will the Minister of ENERGY
be pleased to state :

(a) the tota) annual production of hydro
electric energy at present ;
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(b) whether Government are having any
definite scheme to increase its production ;
if so, details thereof ;

(¢) how many hydro electric projects
submitted by various State Governments are
pending with Central Government for clea-
rance ; details thereof ; and

(d) when they are expected to be cleared,
details thereof ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) The Energy
generation from the Hydro-electric projects
in the country during the year 1982-83 was
48,273 million KWH.

(b) Continuous efforts are being made
to increase energy production by developing
hydro-electric resources. Sixth Five Year Plan
provides for addition of 4,768 Mws of new
hydro capacity.

(c) and (d). The details of hydro-electric
project submitted by various State Govern-
ments/agencies which are pending with the
Central Electricity Authority are given in the
statement attached. These schemes would
be cleared for implementation after their
techno-economic feasibilities are established
and investment decisions are taken.

Statement

List of major|medium hydroelectric schemes pending with C.E.A.

Scheme Installed capacity (MW)
1 2
Northern Region
Kishau M.P.P, 4x150
Lakhwar Vyasi M.P.P. 3x100+42x60
Khara 3x27
3x24
Renuka Dam 2x20
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1 2
Kotlibhel 4x250
Anandpur Sahib 2x33.5+2x33.5
Suran River 2x12
Nuwan Batkoot 2x11.3
U.B.D.C. St. ITI 2x15
Sutlej Yamuna Link Canal 2x12+-2x10
Panchnad Dam Project 6x15
Lower Jhelum IV Unit 1x35
Sona Marg 3x28
Katapathar 2x9.5
Lower Kalnai 60

30
Western Region
Sindh M.P.P. 3x25
Narmadasagar M.P.P. 6x166.6
Orchha M.P.P. 2x30
2x15
Ken M.P.P. 2x15
2x10
Western Region
Kutru-II 3x50
Ujjaini 1x12
Bhopalapatnam 8x125
Dudhganga 2x12
Bargi 2x45
Konal 1x10
Sardar Sarvovar (Narmada) Project 6x200+5x50
Manik Doh 1x6
Maheshwar 5x40
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1 2
Southern Region

Puyan Kutty 2x50+4-2x45
+2x40+4x120

Jalaput 3x6

Pykara Ultimate Stage 2x50

Chala Kudy Basin 2x40
2x60

Nagarjunasagar 3rd Unit at R.B.C. 1x30

Power Generation Scheme under Muvattupuzha 1x6

Almatti Dam P.H. 5x50+1x18

Pallivasal Replacement 4x60

Karapara Kuriarkutty 1x15+1x204-2x30

Pandiar Punnapuzha 2x35

Kuttiadi Augmentation The scheme proposed addition

to energy generation to the extent
of 175 million KWH per annum
without increasing the installed

capacity.

Kanathawady (MPP) 4x60
Polavaram M.P.P. 12x60
Pandiar Punnapuzha 2x50
Shanmukh-Nadi 1x30
Cholatipuzha 1x60
Upper-Amaravathy 1x30

Eastern Region
Bhimkund M.P.P. 6x115+3x16
Sankh 1x24+-3x100+-3x90
Rangit St. II 3x20

North Eastern Region

Kameng 4x150
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Complaints Regarding Non-receipt of
Letters, Parcels, and Telegrams

128. SHRI A. NEELALOHITHADASAN
NADAR : Will the Minister of Communica-
tions be pleased to state :

(a) how many complaints have been rece-
ived regarding non-receipt of letters, parcles
and telegrams during the last three years,
giving details thereof ; and

(b) the details of the action taken on those
complaints ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V. N. GADGIL) : (a) and (b). In-
formation is being collected and will be laid
on the Table of the House.

Representation made for Safeguarding
the Right of Employment

129. SHRI A. NEELALOHITHADASAN
NADAR : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether Government are aware of
the judgement of the Supreme Court in Civil
Appeals Nos. 436/80 and 930/80 dated 11
February, 1981 ;

(b) whether in the light of the judgement
referred to above, Government have received
any representation requesting to amend the
connected rules enabling all the employees
including the badlies who could not work for
240 days continuously for completion of five
years of service, to safeguard the rights in
their employment ; and

'(c) if so, the details of the representa-
tion and the action taken thereon ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a)and (b). Yes, Sir.

(¢) It has been represented that if the
employers continue to interpret the provi-
sions of the Payment of Gratuity Act litera-
ally in terms of the Supreme Court judge-
ment, a vast section of working class would
be denied the benefit of gratuity as provided
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in the Act and that the Act should be amend-
ed suitably to get over the difficulties. The
matter is receiving attention of the Govern-
ment and some decision is expected to be
taken soon.

Soda ash plant of Hindustan Fertilizer
Corporation at Haldia

130. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state :

(a) whether Hindustan Fertilizer Cor-
poration’s soda ash plant at Haldia is the
only soda ash plant in the public sector ;

?

(b) whether soda ash is in great demand
for a number of industries for their produc-
tion ;

(¢) if answers to (a) and (b) be in the
affirmative, the reasons why the work in that
soda ash plant was not expedited and ins-
tead some of its parts were taken out for
other plants ;

(d) whether any measures have been
taken for making the plant produce soda
ash, if so, what are those ; and

(¢) how soon the production is likely to
start ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH): (a)
The soda ash plant of M/s. Hindustan Ferti-
lizer Corporation Limited at Haldia, West
Bengal, on commissioning, will be the first
plant in the public sector.

(b) A number of industries like glass,
silicate, soap require soda ash.

(c) to (e). The work on soda ash plant
of M/s. Hindustan Fertilizer Corporation
Limited at Haldia, West Bengal has been
completed. For production of soda ash in
this complex one of the raw materials,
namely Chalk would be obtained ffom the
Ammonium Sulphate Plant which is an
intermediate plant in the complex for manu-
facture of NPK. Therefore, the soda ash
plant can be commissioned for commercial
production only after the Ammonium Sul-
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phate Plant is commissioned. Because of
inadequate availability of power from the
grid of West Bengal State Electricity Board,
it has been decided to first commission the
Ammonia/Urea/Methanol Plants with the
available power and then' produced to com-
mission NPK Plants ‘in the next phase de-
pending upon the availability of power. The
soda ash plant will be commissioned for
commercial production when upstfeam
plants are stabilised and chalk is avdilable as

a by-product and the powet supply position
has improved.

Development of Coal Mines Projects at
Kalidaspur and Kankartala in
West Bengal

131. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of ENERGY be
pleased to state :

(a) whether it is a fact that two coal-mine
projects at Kalidaspur village of Bankura
District at Karkartala village in Birbhum
District in West Bengal have been abandon-
ed by the Eastern Coalfields Ltd. ;

(b) whether it is also a fact that about
12 crores of rupees had already been spent
for the development of these projects ; and

(c) if answer to (a) be in the affirmative,
what are the reasons for abandoning these
projects which are important for these badk-
ward district of West Bengal ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) to (¢). No, Sir. The work
at these projects was temporarily suspeénded
pending project sanction and in absenee of
firm demand of coal. The total expenditure
so far has been Rs. 2.05 crores only,

Cut in capacity of Farrakka Super
Thermal Power Project

132, SHRIMATI GEETA MUKHER-
JEE { Will the Ministet of ENERGY be
pleased to state !

! (a) what wa§ the conemplated capacity
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of the Farrakka Super Thérmal Power Pro-
Ject originally ;

(b) whether there has been a cut in the
originally ¢comemplated capucity ;

(c) if so, how much ; and

(d) whether considering the power short-
age in the region that will be catered through
this plant, Goveriment would consider res-
toration of the original capacity ?

THE MINISTER OF ENERGY (SHRI P.
SHIV SHANKAR): (a) The feasibility
teport for Farrakka Super Thermal Power
Project submiitted by National Thermal
Powet Corporation envisaged an ultimate
eapacity of 2100 MW.

(b) to (d). Super Thermal Power Projects
are implemented in stages, subject to the
availability of inputs such as coal, finance,
etc. The first stage (3 x 200 MW) of Farrakka
STPP is presently being executed. Mean-
while, Central Electricity Authority has
accorded techno<economic clearance to the
first expansion stage (2x 500 MW) of the
project.

Providing jobs to unemployed
persons

134, SHRI AMAR ROYPRADHAN :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) the number of unemployed persons
till October, 1983, State-wise ; and

(b) the steps Government propose to pro-
vide jobs to them ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) Available information relates
to the number of job-seekers (all of whom
are not necessarily unemployed) who were
on the Live Register of Employment Ex-
changes. This information, as at the end of
218t August, 1983 (latest available) is furnish-
ed in the statement enclosed.

(b) The Sixth Plan envisages that the
programmes under the different schemes have
oonsiderable potential for employment.
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Decentralised strategy for Manpower Plann-
ing and Employment Generation by setting
up District Manpower Planning and Employ-
ment Generation Councils will also help the
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unemployed persons.

Number of job-Seekers on Live Register of
Exchanges as on
31st August, 1983, in the country

Employment

Statement
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States Number
(in lakhs)
1 2
1. Andhra Pradesh 19.66
2. Assam 4.29
3. Bihar 25.75
4, Gujarat 5.92
5. Haryana 4.41
6. Himachal Pradesh 1.83
7. Jammu and Kashmir 0.67
8. Karnataka 7.35
9. Kerala 21.66
10. Madhya Pradesh 9.56
11. Mabharashtra 16.68
12. Manipur 1.62
13. Meghalaya 0.10
14. Nagaland 0.10
15. Orissa 5.14
16. Punjab 5.31
17. Rajasthan 4.37
18. Sikkim*
19. Tamilnadu 15.44

1 2
20. Tripura 0.79
21. Uttar Pradesh 17.28
22. West Bengal 37.24

Union Territories

1.

Andaman and Nicobar
Islands 0.13

2. Arunachal Pradesh*
3. Chandigarh 0.81
4. Dadra and Nagar Haveli*
5. Delhi 3.48
6. Goa 0.32
7. Lakshadweep 0.05
8. Mizoram 0.19
9. Pondicherry 0.53
10. Central Employment
Exchange  —
All India total : 210.68

Note :—1.* No Employment Exchange is

functioning in these States/
Union Territories.

2. Registration being voluntary,
all unemployed do not regis-
ter themselves with the
Employment Exchanges,
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Limiting Advertisement Pages in
Magazines

135. DR.A.U. AZMI :
SHRI MANOHAR LAL SAINI :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether Government are aware that
magazines carry more advertisements than
reading material such as ‘India Today’ and
‘Manohar Kahania’ carry 156 and 125
pages respectively, in all and out of them 77
and 75 pages respectively are exclusively for
advertisements thereby leaving a small
number of reading pages ;

(b) whether it is not an exploitation of
the readers and is there no restriction on
the minimum number of pages ;

(c) the steps Government propose to
take to ensure that the limit of reading pages
is fixed in the magazines and the advertise-
ments are restricted to only 10 per cent of
the pages in a magazine so as to enable the
readers to make full use of the money spent
by them on the purchase of magazines and
for the magazine owners to fully justify their
capability ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN)
(a)to (c). Yes, Sir. It has been observed
that some magazines carry more advertise-
ment space than reading space. However,
the efforts made by the Government in the
past to regulate it by way of enacting legis-
lation failed because Supreme Court struck
them down. The Second Press Commission
have made certain recommendations in this
behalf. These are being considered further
by the Government.

Expansion of T.V. in Orissa

136.° SHRI CHINTAMANI JENA :
SHRI GIRIDHAR GOMANGO :
SHRI RASABEHARI BEHERA :

Will ‘the Minister of INFORMATION
AND BROADCASTING be pleased to
state : .
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(a) the percentage of population covered
by the TV transmission in Orissa at
present ;

(b) whether there is any proposal to instal
community television sets in Orissa in near
future ;

(c) if so, the number of community tele-
vision sets to be installed and the names of
the districts likely to be covered ;

(d) the percentage of population likely
to be covered after that ;

(e) whether it has been urged to the
Central Government to expand transmission
in Orissa State to cover majority of the
population ; and

(f) if so, the reaction of Government
thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING ‘AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS  (SHRI MALLIKARJUN) :
(a) About 99.

(b) and (¢). 375 Direct Reception Sets

are under installation in electrified villages in
the districts of Bolangir and Dhenkanal
apart from the existing VHF sets in Sambal-
pur District.

(d) Percentage of Population expected to
be covered at the end of VI Plan in Orissa
State with the implementation of High
Power TV Transmitter at Cuttack and 3
Low Power Transmitters at Rourkela,
Berhampur and Koraput is 53.5%.

(e) and (f). Yes, Sir. As a part of our
efforts to expand television network, it has
already been decided to instal a H.P.T. at
Cuttack and 3 LPTs at Rourkela, Berham-
pur and Koraput during the 6th Plan
Period.
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Discovery of Oil in Krishna-Godavari
Basins

137.  SHRI CHINTAMANI JENA :
SHRI NAVIN RAVANI :
SHRI K. PRADHANI :

Will the Minister of ENERGY be pleased
to state :

(a) whether it is a fact that the oil in the
off-shore wells and the piesence of High-
pressure gas in an on-shore well in the
Krishna-Godavari  basin has been dis-
covered ;

(b) if so, steps being taken to explore it
and drilling in the east coast ;

{c) whether any other part of the country
has been surveyed to find out oil and gas
during the years 1982 and 1983 ; and

(d) if so, the results achieved ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a)
Exploration in the Krishna-Godavari Basin
has resulted in discovery of oil in two
offshore wells and high pressure gasin an
onshore well in Razole.

(b) Following these discoveries, the
structural and stratigraphic data is being
examined and additional wells are being
drilled by ONGC to undertake delineation
of these pools. Besides the Krishna-Goda-
vari Basin, exploration in the East Coast
is being carried out by the ONGC in the
Cauvery Basin and the Bengal Basin and by
0il India Limited in the Mahanadi Basin.

(c) ONGC and Oil India have carried
out extensive survey work in Bombay
Offshore areas, Gujarat, Rajasthan, Hima-
layan Foothills, Ganga Basin, Assam,
Tripura, Andaman Offshore and Mahanadi

Basin.

(d) As a result of these surveys new
prospects have been mapped and will be
taken up for drilling as per the exploration
programme of ONGC and OIL.
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Supply of Natural Gas from Soviet
Central Asia

138. SHRI MADHAVRAO SCINDIA :
Will the Minister of ENERGY be pleased to
state :

(a) whether it is a fact that during the
visit of the Minister of Commerce to the
Soviet Union in the second week of Septem-
ber, 1983, the Chairman of the Soviet State
Planning Committee, mooted the proposal/
idea of supplying India natural gas from
Soviet Central Asia, by laying pipelines
through intermediate countries to make
India an energy surplus country ; and

(b) if so, the details of the proposal ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a)
During the visit of Minister of Commerce
to the Soviet Union in the second week of
September, 1983 the Chairman of the Soviet
State Planning Committee stated that at
present USSR was exporting natural gas to
Western Europe and there were possibilities
of diverting gas produced in USSR from the
Central Asian Region to India. In this
connection he mentioned that USSR could
even consider constructing a gas pipeline
from the Soviet Union to India if require-
ments of natural gas are identified on the
Indian side.

(b) Further details will have to be
worked out after due examination of the
suggestion.

Decisions taken at World Energy Con-
ference held in New Delhi in
September, 1983

139. SHRI MADHAVRAO SCINDIA :
Will the Minister of ENERGY be pleased to
state :

(a) whether the World Energy Con-
ference held in New Delhi in September this
year had stressed that Governments should
consider oil substitution as a major policy
objective and enforce strict monitoring of
the progess made in that direction ;
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(b) if so, to what extent oil (energy)
substitution has progressed in India since
1973 and what further steps are contempla-
ted to be taken during the rest of the Sixth
Plan period ; and

(c) what other policy decisions were
taken at the WEC meet and what are
Governments reactions thereto ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) The Twelfth
Congress of the World Energy Conference
held in New Delhi in September, 1983
stressed the importance of oil sustitution as

a policy objective.

(b) The substitution of oil by electricity
and coal has been accepted as a major
policy objective in India. Stress is being laid
on the acceleration of electrification in the
Railways, particularly on the high density
trunk routes. Attempts are also being made
to replace inefficient and obsolete boilers
by modern package boilers having higher
efficiency. Low temperature carbonisation
plants are also being set up. Measures
have also been taken to reduce the oil con-
sumption in thermal power stations for the
purposes of initial start up and flame
stability. Experiments are also being carried
out for coal gasification at Ennore Thermal
Power Station which will use coal instead of
oil for the start up of boiler and flame

stability.

(c) The Twelfth Congress of the World
Energy Conference held recently at New
Delhi deliberated on a wide variety of issues
relevant to the energy sector. Thu general
theme of the Conference was Energy-Deve-
lopment-Quality of Life. The deliberations
were broadly grouped under four divisions
and each division had under it a number of

important areas. The four broad divisions

were as follows :
Division 1. Innovative Techniques and
Technologies for Improved Exploitation and

Development of Resources.

Division 2. Resources Availability and

Strategic Management of Energy and Eco- .

nomic Resources.
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Division 3. Energy and Quality of Life—
the Impact of Energy Development on
Society.

Division 4. International Collaboration
and Contribution to Global Energy Strategy.

There was also detailed deliberation on a
number of important areas relevant to
energy through Round Tables and Working
Groups.

The Congress of the World Energy Con-
ference essentially provides a forum for
technical discussion on the important issues
relating to  Energy. Deliberations at the
Congress represent search in the area of
finding possible solutions to the energy pro-
blems facing the global community.

World Energy Conference-Stagnation in
Oil Exploration in Developing Countries

140. SHRI MADHAVRAO SCINDIA :
Will the Minister of ENERGY be pleased to
state :

(a) whether the World Energy Con-
ference in New Delhi in September this year
had pointed to stagnation in the oil explo-
ration efforts in developing countries, despite
the fact that 90 per cent of World’s proven
oil reserves lie in developing countries ; and
reaction

(b) if so, Government’s

thereto ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) :

(a) Yes, Sir.

(b) So far as India is concerned there
has been no stagnation in the exploration
effort and every effort is made to increase
the indigenous production of crude oil.
The indigenous production increased from
11.8 million tonnes in 1979-80 to 21.06
million tonnes in 1982-83 which is almos*
double the production of 1979-80. The
production in 1983-84 is expected to be
around 26 million tonnes,
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Equity Capital of Foreign
Drug Companies

141. SHRI INDRAJIT GUPTA : Will
the Minister of CHEMICALS AND FER-
TILIZERS be pleased to state :

(a) whether it is a fact that some of the
foreign drug companies are yet to bring
down their foreign equity capital ; and

(b) if so, the names of Such companies
and what action has been taken’against these
companies for delaying the dilution ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS (SHRI R.C. RATH) : (a) and
(b). A statement showing the names of
foreign drug companies which have yet to
bring down foreign equity as per directives
issued by Reserve Bank of India under
Foreign Exchange Regulation Act and the
latest position regarding compliance of such
directives is attached. (See Cols. 215-216).

Representation made by 5 companies are
being processed in consultation with other
Government Departments. In view of this
position, the question of taking action
against any company does not arise.

Labour Take-over of Sick Units

142, SHRI INDRAJIT GUPTA : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether Government are considering
a proposal for the labour take-over of sick
units ;

(b) if so, the details of the proposal ;

(c) whether Government had any discus-
‘sion with the trade unions on the proposal ;

and
(d) if so, the details thereof ?
THE MINISTER OF LABOUR AND

REHABILITATION (SHRI VEERENDRA
PATIL) : (a)to (d). The Labour Minis-
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ters’ Conference held on the 24th September,
1983, which discussed the problems of indus-
trial sickness, has suggested the take-over of
sick units by Workers’ Cooperatives as a
possible alternative to reviving sick establish-
ments. Government have not had any
specific discussions with the trade unions in
the matter. .

Proposal for Setting up of Power Plants
by Private Companies

143. SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of ENERGY
be pleased to state :

(a) whether any proposals have been
made by private companies to set up power
plants ;

(b) if so, whether such proposals are
being considered to meet the problem of
power shortage in the country ; and

(c) whether any decisions have been
taken in the matter ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) The proposal
of M/s. Tata Electric Company for the
installation of 2nd 500 MW unit is currently
under techno-economic appraisal by the
Central Electricity Authority. The proposal
from Calcutta Electric Supply Corporation
for installation of 2x60 MW units at
Southern Generating Stations has recently
been accorded techno-economic approval by
Central Electricity Authority. The Madras
Chambers of Commerce and Industry has
also recently senta proposal for 110 MW
thermal power plant at Ennore, Madras.

(b) and (c). The proposals are considered
by Government on merit.

Production and Import of Fertilizers

144, SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased to
state :

(a) the quantity of fertilizers expected to
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be produced in India during the current
financial year in the different fertilizer
units ;

(b) whether the above quantity is ade-
quate to meet the needs of the country ;

(c) if not, whether it has been planned
to import some fertilizers from abroad ;

and

(d) the anticipated quantity of such
imports and from which countries ?

THE MINISTER OF STATE IN THE
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MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH) :
(@) A statement giving the expected pro-
duction of Fertilizers by various plants
during the year 1983-84 is attached.

(b) No, Sir.
(c) Yes, Sir.

(d) Actual quantity of fertilizer imports
from different countries is determined keep-
ing in view the total requirements, the
estimates of production, the existing stocks,
etc., and the position is kept under constant

review.

Statement

Expected production from fertilizer plants in 1983-84

Name of Upit

(In thousand tonnes of nutrients)

Nitrogen P205

1 2 3
Sindri 145 14
Gorakhpur 85 -
Ramagundam 75 —
Talcher 47 ~
Nangal I 50 —
Nangal II 125 —_—
Bhatinda 175 -
Panipat 175 o
Namrup 1 35 —
Namrup II 90 -
Dyrgapur 80 —
Barauni 80 -
Haldia 30 16
27 20

Udyogamandal
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1 2 3
Cochin I 105 -
Cochin II 28 50
Trombay 84 36
Trombay IV 60 60
Trombay V 106 -
Madras 103 76
Rourkela 16 —
Neyveli 46 —
Khetri - 6
Baroda 202 48
Vizag 65 67
Kota 123 —
Kanpur 263 -
Goa 156 34
Tuticorin 180 100
Mangalore 115 —
Ennore 7 8
Varanasi 3 _
Bharuch 200 -
Kalol
Kandla } = 6
Phulpur 189 —
By product units 23 —
SSP Units — 209
Total 3550 1000




221 Written Answers

Performance of thermal units causing
anxiety

145. SHRI B.V. DESAI : Will the Minis-
ter of ENERGY be pleased to state :

(a) whether the deteriorating performance
of both the thermal and hydel sectors is
causing anxiety to the Energy Ministry ;

(b) if so, whether the latest figures show
that the performance of thermal units has
further come down by 1.7 percent in August
1983 as compared to April-July 1982 period ;

(c) whether according to the latest offici-
al analysis, the fall in Plant Load Factor
has been due to disturbed industrial rela-
tions especially in the Northern region ;

(d) whether the region-wise performance
in the thermal sector shows that the Nor-
thern regionand the North-Eastern region
are the worst-hit ;

(e) if so, what are the other factors that
have caused slackness in power front ; and

(f) the steps being taken by Government
in this regard ;

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) The total energy
generation during April to October, 1983
was higher by 3.39% as compared to the cor-
responding period cf last year.

(b) Thermal generation is generally lower
during the monsoon months as compared to
the summer. Thermal generation in August,
1983 was higher by 6.6% as compared to the
corresponding period of last year. During
April to July, 1983, thermal generétion
showed an increase of over 9% as compared
to the same period of 1982.

(c) According to information available
with the Central Electricity Authority, poor
industrial relations affected thermal genera-
tion in Obra and Patratu thermal stations
and in Haryana.

(d) No, Sir.

(e) and (f). Do not arise.

KARTIKA 24, 1905 (SAKA)
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Shortfall in power generation in 1984-85

146. SHRI B.V. DESAI :
SHRI SURAJ BHAN :

Will the Minister of ENERGY be pleased
to state :

(a) whether a shortfall of 21 billion units
in the target for power generation is expect=
ed in the next financial year ;

(b) if so, whether power generation in
1984-85 will be around 170 billion units as
against the original target of 191 billion
units, envisaged in the Sixth Plan ;

() the main reasons for the shortfall in the
power target ;

(d) whether one of the reasons is that the
additions to new installed capacity were only
75 per cent of the target set for the first three
years of the Sixth Plan ;

(e) whether in the mid-term appraisal of
the Sixth Plan, the Planning Commission
has called for giving top priority to the in-
crease of power generation from the existing
power stations in addition to new capacity
envisaged in the Plan ; and

(f) if so, what steps are being taken by
Government in this regard ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a), (b), (d) and
(e). Yes, Sir

(c) and (f). All possible measures are be-
ing taken so that the Sixth Plan targets of
power generation can be achieved to the
extent possible. These measures include :
intensive monitoring of the construction and
operation of power projects, timely supply of
equipment and spares, provision of appro-
priate technical guidance and advice by the
Central Electricity Authority, training for
improvement in the managerial and techni-
cal skills of personnel employed in the power
sector, improving the quality and availability
of necessary inputs like coal, measures for
better maintenance and operation of power
systems, prevention of unscheduled outages
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and renovation/modernisation of existing
units to increase their plant load factor.

Mounting losses of State Electricity
Boards

147. SHRI B.V. DESAI :
DR. KRUPASINDHU BHOI :

Will the Minister of ENERGY be pleased
to state :

(a), whether the Planning Commission is
deeply concermed over the mounting com-
mercial losses of State Electricity Boards
which are expected to exceed Rs. 4200 Crores
during the Sixth Plan period as against
Rs. 1,000 Crores envisaged earlier ;

(b) if so, whether even after revising
tariffs of proposals to do so in the next two
years, these Boards will continue to be in the
red ;

(€). whether the plight of the State Electri-
city, Boards is also adversely affecting the pro-
gramme of rural electrification and energisa-
tion. of pymps for irrigation ;

(d) if so, what are the other points made
out by the Planning Commission in regard
to the functioning of SEBs ; and

(e) whether any suggestions have been
made by the Planning Commission to im-
prove their working ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) to (c). Yes, Sir.

(d)and (¢). In the discussions held by the
Planning Commission with the State Electri-
city Boards in connection with the Sixth
Plan mid-term review of the financial Perfor-
mance of the Boards, the Boards have been
requested to. improve their capacity utilisa-
tion, reduce transmission and distribution
losses, economise in in-puts like coal and oil
in. thermal generation, reduce staff costs,
introduce better inventory control, arrange
for early and full realisation of assessed
revenues to prevent accumulation of arrears
and consider appropriate revision of tariffs.

NOVEMBER 15, 1983
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World Energy Conference held in
New Delhi in September, 1983

148. SHRI B.V. DESAI : Will the Minis-
ter of ENERGY be pleased to state :

(a) whether the Prime Minister suggested
a 5-point action plan during the World
Energy Conference in New Delhi ;

(b) if so, what are the countries that par-
ticipated in the Conference ; and

(c) to what extent the suggestions made
by the Prime Minister were acceptable to the
Conference ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR):(a) The Prime
Minister in her inaugural speech at the 12th
Congress of the World Energy Conference
had, inter alia, suggested action in five im-
portant areas.

(b) The delegates from 80 countries includ-
ing India participated in the Conference as
per list at statement.

(¢) The World Energy Conference deli-
berated on diverse matters inthe area of
Energy through written papers and discus-
sions at Round Tables and Working Groups.
The suggestions made by the Prime Minister
were in the nature of a call for action in five
different areas for tackling the overall energy
problem. The underlying principles behind
the suggestions are universally acceptable
and they were broadly covered in counse of
the Conference,

Statement

Names of countries from where delegates
attended the 12th Congress of
the World Energy Conference

S.No.  Name of Country
1 2
1. Algeria
p A Argentina

3. Egypt
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1 2
4, Australia
s. Austria
6. Bangladesh
T Belgium
8. Bolivia
9. Brasil
10. Burundi
11. Bulgaria
12. Canada
13. Colombia
14. Costa Rica
15. Chile
16. Cuba
17. Czechoslovakia
18. Denmark
19. Ethiopia
20. F.R.G.
21. Finland
22. France
a3, Ghana
24, G.D.R.
25, Great Britain
26. Greece
27. Hungary
28. Iceland
29. Indonesia
30. Ireland
31. Iran
32. Italy
13, Ivory Coast
34, Japan
3s. Jordan
36. Korea
37 Libya
38. Luxemburg
39, Malaysia
40. Mexico
41. Morocco

Written Answers 2

1 2
42. Nepal
43. Netherland
44, New Zealand
45. Norway
46. Pakistan
47. Peru
48. Philippines
49, Poland
50. Portugal
51. Romania
352, Senegal
53. Singapore
54. Spain
55. Sweden
56. Switzerland
57, Syria
58. Taiwan
59. Thanzania
60. Thailand
61. Trinidad and Tobago
62. Turkey
63. U.S.S.R.
64. US.A.
65. Venezuela
66. Yugoslavia
67. Zambia
68. Cyprus
69. Angola
70. S. Arabia
71. Kuwait
72. U.A.E.
73. Iraq
74. Somali
75. Nicaragua
76. Guatimala
71 Afghanistan
78. China
79. Mauritania
80. India
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Introduction of new scheme of
computerised Telmatics system

149. SHRI ARJUN SETHI : Will the
Minister of COMMUNICATIONS be pleas-
ed to state :

(a) whether it is a fact that Government
are considering to discontinue printing and
distribution of Telephone Directories to
begin with in the metropolitan telephone
districts ; and

(b) if so, the details regarding the intro-
duction of the new scheme of computerised
telematics system ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) No, Sir.

(b) Even now in the Metropolitan Tele-
phone Districts the printing of telephone
directories is being made with the aid
of computers hired from private agencies.
There is an approved scheme to replace the
hired computers by departmental computers.

Use of bucket type unloader at
Cochin Port

150. PROF. MADHU DANDAVATE :
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether it is a fact that Sovernment
had announced that in the bucket type of
unloader to be used in Cochin Port to unload
phosphates, there would be negligible spill-
age ;

(b) if so, whether it isalso a fact that
Government’s contention has been found to
be incorrect ; and

(c) ifso,inthe light of these facts will
Government revise its decision about the use
of bucket type unloader at Cochin Port ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
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FERTILIZERS (SHRI R.C. RATH) : (a)
and (b). Yes, Sir. The supplier has indicat-
ed that the spillage from the grab bucket will
be only 0.0005% after some alterations in
design. FACT is in the process of obtaining
suitable guarantees from the suppliers and
their associates to make sure of this before
placing orders.

(c) Does not arise.

Setting-up of National Development
Council for drug industry

151. SHRI G.M. BANATWALLA : Will
the Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state :

(a) whether National Development Coun-
cil for the Drug Industry has since been set
up ;

(b) if so, number and particulars of the
members of the Council ;

(c) whether any Member of Parliament
has been included in the Council, and if not,
the reasons thereof ; and

(d) whether the Council has since started
functioning ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH): (a)
Government have set up National Drugs
and Pharmaceuticals Development Council
with effect from 19th April, 1983.

(b) The Council consists of 25 Members
and their particulars are shown in the atta-
ched statement.

(c) One member from the Lok Sabha and
one from Rajya Sabha are on the National
Drugs and Pharmaceuticals Development
Council.

(d) Yes, Sir. The first meeting of the Coun.
cil was held on 28th May, 1983, :
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Statement

Shri Vasant Sathe,
Minister of Chemicals and Fertilizers

Shri R.C. Rath,
Minister of State in the
Ministry of Chemicals and Fertilizers

Shri S. Ramanathan,
Secretary,
Ministry of Chemicals and Fertilizers

Dr. I.D. Bajaj,
Director General of Health Services,

Ministry of Health.

Dr. S.S. Gothoskar,
Drug Controller,

Ministry of Health.

Shri Krishan Mohan Bhamidipati,
Member of Parliament from Rajya Sabha.

Shri Mahendra Prasad,
Member of Parliament,

Lok Sabha.

Dr. V. Ramalingaswami,

Chairman,
Indian Council of Medical Research.

Prof. Sharma,
Department of Chemicals Technology,
Bombay University, Bombay.

Dr. Namjoshi,
Specialist in Indigenous Medicines,
Bombay.

Dr. Nityanand,

Director,

Central Drug Research Institute,
Lucknow.

Dr. M.G. Garg,

President,

Indian Medical Association,
Delhi.
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Chairman

Vice-Chairman,

Member

Member

Member

Member

Member

Member

Member

Member

Member

Member
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14,

15.

16.

17.

18.
19.

20.

21.

22,

23.

24.
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Mr. George Daniel,

President,

Organisation of Pharmaceutical
Producers of India, Bombay.

Shri J.B. Modi,

President,

Indian Drug Manufacturers Association,
Bombay.

Shri Jagmohan Singh Kochar,
All India Small Scale Drug
Manufacturers Association,

Delhi.

Shri Y.H. Gharpure,
Managing Director,
Hindustan Antibiotics Ltd.,
Poona

Shri Vinoobhai Shah,
President,

All India Organisation of
Chemists and Druggists.

Dr. B.B. Gaitonde, New Delhi.

Shri Raja Kulkarni, Labour
Leader, Bombay.

Dr. M.P. Ballal,

Chief Cardiologist Silver Jubilee
Cardiac,

Rehabilitation and Research Centre,
Project Sadar, Nagpur

Shri Yashodhan Kale,

Chartered Accountant
Bombay.

Shri M. Satyapal,
Secretary, DGTD.

Shri D. Zaveri,
Chairman, Export Promotion
Council, Bombay.

Shri Vinay Malik,
Joint Secretary (Fertilizers),
Ministry of Chemicals and Fertilizers

Dr. V. Venkitanarayanan,
Joint Secretary and Development

Commissioner (Drugs),
Ministry of Chemicals and Fertilizers
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Member

Member

Member

Member

Member

Member
Member

Member

Member

Member

Member

Member

Member
Secretary



Commissioning of Earth Statellite Stations
in Jammu and Kargil

152. SHRI P. NAMGYAL : Will the
Minister of COMMUNICATIONS be pleas-
ed to state :

(a) the total number and names of earth
satellite communication stations that are
functioning at present in the country ;

(b) place a statement indicating the
names of the new earth communitations
stations that are to be commissioned during
the current Five Year Plan alongwith its
expected year of commissioning on the Table
of the House ; and

(c) by when {the proposed Jammu and
Kargil Earth SateMite communication Sta-
tions will be commissioned ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) Presently,
there are 28 satellite earth stations working
in the country. The names of the earth
stations are given in the Statement attached.

(d) During current 5-year Plan, three
transportable terminals and Kulu earth
station will be commissioned.

(c) Kargil earth station, will be commis-
sioned during, first two years of the seventh
plan, )
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1 2
8. Bhuj °
9. Minicoy »
10. Srinagar
11. Jullundur
12 Hyderabad
13. Lucknow
14, Bhubaneswar
4 Ernakulam
16. Ahmedabad
17. Patna
18. Jaipur
19, Bombay Thana
20. Calcutta
21. Shillong
22 New Delhi
23. Car Nicobar
24. Port Blair
2. Kavaratti
26. Aizwal
27. Leh
28. Madras

Statement
S.No. Name: oft Station,

1. Gangtok
2 Agartala
3. Itanagar
4. Jodhpur
LN Panjion

6. Imphal

T Kohima:

Local Employees in the Ladakh Region
of J and K Cigcle of P and T
Department

153. SHRI P. NAMGYAL : Will the
Minister of COMMUNICATIONS be. pleas-
ed to state :,

(a) the total number of posts of different
categories that exist in the Ladakh region
(Leh and Kargil Districts) of J and K Circle
of the P and T Department and the number
andi percentage of local employees off that
region ;

(b) the reasons for low. percentage;
iflany, of/locali hands employed so far ;
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(c) whether Government would consider
to relax rules in order to give more repre-
sentation to the educated youth of that area
and also to overcome the present difficulty
in posting non-locals in the difficult areas of
that region ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a)to (d). Data
regarding total number of posts of different
categories in the Ladakh region (Leh and
Kargil districts) are being collected and will
be laid on the Table of the House as early
as possible.

Projection of News Warmful to the National
Interest by Certain Newspapers
VIKHE

154. SHRI BALASAHEB

PATIL :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether it has come to Government’s
notice that a section of Press particularly
vernacular Press, has been projecting news
in a manner harmful to national interest and
inciting commual feelings particularly in
Punjab ;

(b) if so, what action has been taken
against such news-papers ;

(c) the names of the newspapers which
have been found guilty of this ;

(d) whether Government have urged
upon the Press Council to use their good
offices to deal with the situation for future ;
and

(e) if so, their reaction in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) :
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(a) to (¢). The information is being collect-
ed and will be laid on the Table of the House
in due course.

Shortage of L.P.G. Supplies in
Northern India

155. SHRI BALASAHEB VIKHE
PATIL :
SHRI ARUN KUMAR NEHRU :

Will the Minister of ENERGY be pleased
to state :

(a) whether it is a fact that shortage of
cylinders is leading to acute shortage of
LPG supplies to consumers in the Northern
India towns ;

(b) whether itis also a fact that in some
places the gap is about 90 days be‘ore a
cylinder is made available ;

(c) whether the causes of this long gap
have been probed into and if so, the findings
and steps taken to ease the situations ;
and

(d) what action has been taken to check
the under weight of LPG by agents ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a) Yes, Sir.
The sudden loss of large quantities of cylin-
ders on the fire at Shakurbasti bottling plant
in May '83 as well as loss of testing and
repairs facilities and bottling capacity of
14,000 cylinders per day, have largely contri-
buted to shortage of LPG supply to various
markets in North India.

(b) There were some cases where custo-
mers had to wait for a period ranging from
one to three months for supply of refills,

(c) Steps have been taken to progressively
increase filling of cylinders at Mathura,
Jullundur and Koyali bottling plants and by
commissioning of new bottling plant at
Allahabad during November '83. The over-
all supply position has shown considerable
improvement and the average waiting period
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of supply of refill is presently between 7 to 30
days. All steps are being taken to inject
more cylinders into the system and thus
augment supplies and bring the situation to
normal by December, 1983.

(d) To check underweight LPG cylinders
regular and surprise inspections of distri-
butors godown are being carried out. Even
after all these checks if the complaint is
received regarding receipt of under weight
cylinder detailed investigations is undertaken
and if the case is genuine, a proportionate
compensation is given to the customer, and
if malpractice is suspected, action is taken
against the dealer.

Report of Mathew Panel on ‘Journalistic

Privilege’
156. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of LAW, JUS-

TICE AND COMPANY AFFAIRS be plea-
sed to state :

(a) whether the Mathew Panel has sub-
mitted its report to Government on ‘Jour-
nalistic Privilege’ particularly whether the
Courts can compel the Press to disclose the
source of information and also on disclo-
sures made by Press on matter classified as
secret ; and

(b) if so, the precise recommendations
of the Panel and Government’s reaction
thereto ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGANNATH KAUSHAL) : (a) and (b).
The Law Commission of India headed by
Justice K.K. Mathew, as its Chairman, has
submitted its Report on the question whe-
ther a journalist or other person responsible
for a publication by way of Mass Media
should be compelled to disclose in a Court
of Law, the source of information acquired
by him in confidence for purposes of his
profession. The matter is under active con-
sideration of the Government.
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New Projects for Generation of Additional
Power during Sixth Plan Period

157. SHRI VIKHE
PATIL :

SHRI MOHAN LAL PATEL :

BALASAHEB

Will the Minister of ENERGY be pleased
to state :

(a) whether it is a fact that Government
have taken a decision to have additional
twenty thousand megawatt generation capa-
city in power sector during the Sixth -Plan
period ;

(b) if so, the details of the projects which
have been approved by Central Government
in different States to achieve the aboye -tar-
get and also'the break-up of financial alloca-
tions to be made for each of the power units;
and

(c) whether Government have ensured
that apart from approving the Plan, ade-
quate man-power and material is simulta-
neously made available to the units so that
there is no hindrance ip achieving the tar-
get ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) The Sixth
Five Year Plan envisaged an addition of
19666 MW generating capacity in the Power
Sector.

(b) The State-wise details of the projects
which have been included in the Sixth Plan
power programme and their approved plan
outlays are given in the attached Statement.

(¢) Target was laid down at the com-
mencement of the Sixth Plan keeping in view
the projected demand and taking into con-
sideration all the key inputs essential for
commissioning of the required capacity.
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Statement
(A) Details of the Hydro Projects for Benefits during the Sixth Plan
Region State Name of Project Benefits Approved
during plan out-
Sixth lay Rs.
Plan crores
(1980-85)
(MW)
1 2 3 4 5
Northern Haryana Western Yamuna Canal 48 43.00
Himachal Bassi Extn. 15 1.38
Pradesh
Andhra 15 9.60
Binwa 6 5.83
Rongtong 2 325
Punjab Shanan Extn. 50 3.14
Mukerian } 90 141.73
Anandpur Saheb 134
Uttar Pradesh  Rishikesh Hardwar 72 4.43
Yamuna-II 120 19.28
Maneri-I 90 21.10
Rajasthan Mabhi 140 48.12
Common Dehar Extn. 330 14.77
Projects Pong Extn. 120 1.43
Central Baira Siul 60 46.00
Sector
Western Gujarat Ukai L.B. Canal 5 2.52
Kadana Pumped Storage 120 18.52
Mabharashtra Koyna D.P.H. 20 3.59
Paithon 12 8.02
Bhira Tail Race 80 30.00
Tillari 60 17.87
Common
Project Pench 160 18.70
Southern Andhra Pradesh Nagarjunasagar 300 19.89
Srisailam 440 71.32
Donkaryi 25 9.93
Balimela 60 23.49
Nagarjunasagar R.B.C, 60 25.19
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1 2 3 4 S
Kerala Idanalayar 75 26.55*
Kakkad 50 15.00
Tamil Nadu Kadamparai 400 65.00
Servalar 20 13.07
Karnataka Kalinadi-I 775 76.24
Eastern Bihar Subernrekha 65 2.62
D.V.C. Panchet 40 27.00
Orissa Upper Kolab 240 97.00
Rengali 100 53.00
West-Bengal Jaldhaka 8 4.21
Ramman 50 19.80
North- Assam Lower Borpani 50 40.00
Eastern Nagaland Dikhu 1.0 1.04
Tripura Gumti - 1.42
North
Eastern
Council Kopili 150 66.00
Central Loktak 105 46.00
Sector

*Includes irrigation components.

(B) Details of Thermal projects for benefits during the Sixth Plan

Region State Name of Project Benefits Approved
during plan out-
Sixth lay (Rs.
Plan crores)
(1980-85)
(MW)
1 2 3 4 5
Northern  Haryana Faridabad Extn. 60 11.62
Units-III
Panipat St. II 220 62.00
Punjab Ropar 210 160.00
Rajasthan Kota 220 85.00
Uttar Pradesh  Obra Extn. 400 52.14
Paricha 200 101.86
Anpara ‘A’ 630 300.00
Tanda 440 175.00
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1 2 3 4 5
Central Badarpur Extn. 210 50,32
Sector Singrauli Phase-1 630 194.00
Singrauli Phase-II 420 280.00
Wéstern Gujarat Ukai 5th Unit 210 53.66
Wanakbori 630 130.00
Wanakbori Extn. 210 216.00
Madhya Satpura €th and 9th Units 420 116.30
Pradesh Korba East 120 19.17
Korba West 420 146.79
Korba West Extn. 420 128.21
Maharashtra Nasik Unit 5th 210 23.05
Bhusawal Unit-3 210 42.68
Chandrapur 420 150.83
Parli Unit-3 210 18.82
Trombay (Private Sector) 500
Koradi Stage-1IT 420 69.42
Uran Gas 240 47.82
Chandrapur Extn. 210 189.00
Central Korba STPS 630 390.00
Sector
Southern Andhra Pradesh Vijayawada 210 36.72
Tamil Nadu Tuticorin Unit-3 210 36.53
Karnataka Raichur Unit I and II 420 181.28
Central Ramagundam Unit I to I1I 630 460.00
Sector Neyveli Second Mine Cut 420 350.00
North Assam Bongaigaon 120 16.06
Eastern Namrup Waste 22 6.79
Lakwa Gas 45 1.86
Mobile Gas 21 6.60
Bongaigaon Extn. 120 44.00
Chandrapur Extn. 30 17.10
Eastern Bihar Patratu TPS 9th and 10th Unit 220 69.38
Extn. IV
Barauni Thermal Station 220 57.29
Extn. Unit VI and VII
Muzaffarpur Thermal Station 9 220 127.00
D.V.C. Durgapur Thermal Station-1V 210
Bokaro ‘B’ Thermal Station 210 85.00
Orissa Talcher Thermal Stn. Extn. 220 9.00
W. Bengal Santaldih Thermal Station Unit-TV 120 5.11
Bandel Thermal Station Extn. 210 21.68
Kolaghat Thermal Station 630 159.00
Durgapur Project Ltd.
Thermal Station Extn. | 110 32.38
Calcutta Electric Supply Corpn.
Thermal Station 240 19.30
Farakka STPS 210 280.00

Central
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(C) Details of Nuclear Products for Benefits during the Sixth Plan

Region State Name of Project Benefits Approved
during plan out-
Sixth lay (Rs.
Plan crores)
(1980-85)
(MW)
1 2 3 4 5
Northern Central Rajasthan Atomic Power
Sector Project. 220 14.54
Southern Central Madras Atomic Prower
Sector Project 470 44.78

“onstitution of Telecom/Telephone
Advisory Committee

158. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether a number of Telecom.
Advisory Committees/Telephone Advisory
Committees have since completed their
terms and the new Committees have not
been constituted so far ;

(b) if so, the names of the Circles of/
States/Districts/Metropolitan  Cities  for
which the Committees are not in existence
and the period for which these units have
been without them in each case ; and

(c) the likely dates for the reconstitution
of these Committees alongwith the reasons
for delay ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) Yes, Sir.

(b) Thirtyfour Telephone Advisory Com-
mittees have completed their terms ason
10-11-1983 and are not in existence. These
are listed in the attached statement which
also indicates the date of expiry of each
Committee.

(c) These Committées are in the process
of re-constitution.
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Statement showing the date of completion of the terms of last Telephone Advisory Commi-

ttees| Telecom. Advisory Committees and are not in existence as on 10-11-1983.

1 2
Telephone Districts
1. Ahmedabad 31-8-83
2. Agra 30-4-83
3. Bangalore 31-8-83
4, Baroda 31-5-83
5. Bombay 31-5-83
6. Calicut (New District)
7. Coimbatore 31-5-83
8. Delhi 30-9-82
9. Hyderabad 30-4-83
10. Indore 30-4-83
11. Jaipur 30-4-83
12. Jullundur 30-4-83
13. Kanpur 30-4-83
14. Madras 31-5-83
15. Madurai 31-7-83
16. Vijayawada (New District)
17. Varanasi (New District)
18. Nagpur 31-8-83
States/Union Territories
1. Andhra Pradesh State 30-4-83
2, Assam 31-12-79
3, Chandigarh U[Territory 31.5-83
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1 2

4. Haryana State 30-6-83
5. Goa, Daman and Diu U/Territory 31-8-83

6. Himachal Pradesh State 31-5-83 '
7. Lakshadweep U/Territory 31-8-83
8. Madhya Pradesh State 30-4-83
9. Maharashtra 31-8-83
10. Manipur 31-1-80
11. Pondicherry U/Territory 31-5-83
12. Punjab State 30-6-83
13. Rajasthan State 30-4-83
14. Tripura State 31-5-83
15. West Bengal 31-10-80
16. Jand K State 30-4-83

Tendency of Exibiting Amorous Lewd
and Cudding Scenes in the Indian Films

159. SHRI K.PRADHANI : Will the
Minister of INFORMATION AND

BROADCASTING be pleased to state :

(a) whether he is aware that the present-
day tendency exhibiting amorous, lewd and
cudding scenes in the Indian films parti-
cularly in the Hindustan feature films, is on
the rise and having a very baneful influence
on the younger folk, particularly in the rural

and tribal areas ;

(b) whether it is due to some laxity in
the observance of the existing Censor Code
or this tendency is going unchecked as the
Censor Board is dominated by the urbanities

and socialities ;

(c) whether at present no representation

is given on this Board to persons hailing
from rural or tribal areas ; if so, the reasons
therefor ; and

(d) what further action Government
propose to take to enforce some sort of
moral norms and standards in the making
of these films which may have a bearing on
national character-building ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) :
(a) Production of films in India is mostly in
the private sector and Government have no
control as such thereon. However, all films
intended for public exhibition are examined
by the Central Board of Film Certification
in accordance with the provisions of the
Cinematograph Act 1952 and the guidelines
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issued thereunder. According to these
guidelines, the Board shall ensure, inter alia,
that human sensibilities are not offended by
vulgarity, obscenity and depravity and that
visuals or words depicting woman in ignoble
servility to man or glorifying such servility
as a praiseworthy quality in women are not
presented. The Board through its exami-
ning and revising committees keeps these
guidelines in view while examining films and
deletes such portion as offend the above
guidelines. The Board has also to keep in
mind that the film is to be judged in its
entirety from the point of view of its overall
impact. Films which are not found suitable
for exhibition to non-adults are granted ‘A’
certificates. Out of 507 Indian feature films
certified in 1976, 27 were given ‘A’ certi-
ficates (5.39%). This nuembr has progres-
sively been increasing and in 1982, 257 out
of 763 Indian feature films certified were
granted ‘A’ certificates (38.58%). Further,
a total length of 29,755 metres of film was
excised during 1982 from Indian as well as
foreign films before their certification. It
would thus be seen that the Board has been
vigilant enough to cut out objectionable
material or grant ‘A’ certificates when the
films are not found to be fit for exhibition
to non-adults. The Cinematograph (Amend-
ment) Act 1981 which has come into force
from 1.6.82 has provided for two more
categories, viz., ‘UA’ for unrestricted public
exhibition subject to parental guidance for
children below the age of 12 years and ‘S’ for
public exhibition restricted to members of
a particular profession. These developments
are towards achieving a greater degree of
stricter censorship. However, there are
reports to the effect that there are cases of
censorship violations including interpola-
tions and exhkibition of ‘A’ certificate films to
non-adults. The responsibility for enforce-
ment of the penal provisions of the Cinema-
tograph Act, 1952, however, rests with the
State Governments and *Union Territory
Administrations. Recently, the Minister of
* State for Information and Broadcasting has
addressed a detailed communication to all
the Chief Ministers of State Governments/
Union Territory Administrations to enforce
the penal provisions more vigorously in such
cases. Under the Cinematograph (Amend-
ment) Act 1981 offences punishable under
Part 1I of the Cinematograph Act 1952
relating to certification of films have been
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made cognizable and penalties provided in
section 7 of the Act have been enhanced.

(b) Itis not correct to say that there is
laxity by the Board in the observance of the
existing guidelines. However, in the matter
of decency and morality, opinions differ
among individuals and groups. It is to avoid
such preponderance of individual opinions in
the decision-making process that films are
examined by committees consisting of
officials and nan-official members belonging
to various walks of life. It is the collective
wisdom of these members that, to a great
extent, reduces the scope for subjective
interpretation of the guidelines.

(c) The Cinematograph Act 1952 does
not envisage representation on the Board or
on the panels of any group of association.
Persons qualified in the opinion of the
Central Government to judge the effect of
films on the public are appointed on the
Board and on the advisory panels. Since
the regional offices of the Board are in the
major cities of film production and film
import, namely, Bombay, Calcutta and
Madras (Bangalore and Trivandrum to
follow shortly), the members of the Board
and its advisory panels have necessarily to
be residents of these places. Some of them
may be urbanites and some of them may
have hailed from rural and tribal areas. It
would be impractical to appoint persons
who live in rural and tribal areas to work
on the Board and the panels where work of
examination and certification is a day-to-day
routine.

(d) As already stated, the production of
films is in the private sector and the Govern-
‘ment’s control is only limited. However,
Government have instituted  National
Awards for Indian films in order to encou-
rage the production of films of aesthetic
excellence and social relevance, contribute
to the understanding and appreciation of the
film cultures of different regions and pro-
mote the integration and unity of the nation.
The National Film Development Corporation
Ltd. is already giving loans, since the incep-
tion of erstwhile Film Finance Corporation,
to film makers for production of good
quality films. The National Film Develop-
ment Corporation Ltd. has also initiated a

scheme for 1007; finance where film makers
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can concentrate .on creative aspects of film-
making without financial worries.

Strowger and Cross-bar Sub-efficient
Exchanges Produced at Bangalore and
Rae Bareilly

160. SHRI ATAL BIHARI VAJPAYEE :
Will the Minister of COMMUNICATIONS
/be pleased to state :

(a) whether it is a fact that the installed
capacity of Bangalore factory s 4 lakhs of
Strowger system and that of Rae Bareilly
factory it is 3 lakhs of cross-bar system ;

(b) whether itis also a fact that experts
realise that at least in Indian conditions,
these two systems are sub-efficient and cause
continuous inconvenience to telephone subs-

cribers ;

(c) by the time new electronic exchanges
are produced and installed, how many
further more Strowger and Cross-bar sub-
efficient exchanges will be produced and
installed ; and

(d) by when all of them will be phased
out for achieving full substitution by the
efficient electronic system ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL): (a) The insta-
lled capacity of Bangalore Strowger Factory
is 1.5 lakh lines per annum. The Rae
Bareilly cross-bar factory is cursently in the
project build up stage with an ultimate
planned capacity of two lakh lines per
annum.

(b) NWo, Sir.

(c) Substantial quantity of electro-
mechanical exchange lines (cross-bar and

strowger) are expected to be preduced and
installed during the period 1985-90. These

exchanges are not sub-efficient.

(d) No decision has been taken as yet-
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Meeting of Indo-Soviet working group on
Coal Industry

162. SHRI M.V. CHANDRASHE-
KHARA MURTHY : Will the Minister
of ENERGY be pleased to state :

(a) whether the Indo-Soviet Working
Group on Coal Industry which met in
Moscow on 7 September, 1983, has discus-
sed, among other things, the progress of
cooperation in the designing and construc-
tion of two major open-caste mines in the
country ;

(b) if so, what were the other subjects
discussed at the meeting ; and

(¢) to what extent the agreement has
been reached to help the coal projectsin
India by the Soviet Union ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH) : (a) The Indo-Soviet
Working Group on Coal had discussed, at
its meeting between 6-16 September 83 the
progress of cooperation in the preparation
of the feasibility report for two major open-
cast mines, namely, the Mukunda and
Nighai mines.

(b) The other subjects discussed at the
meeting related to cooperation on the
Jhanjra and Tipong mines, directional blast-
ing at Jhingurda, modernisation of the

Kathara and Patherdib washieres, develop- _
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ment of the Talcher coalfield, preparation of
a master plan for the Godavari coalfield,
the training of Indian Specialists in the
USSR, exploration of coal, mechanisation
at Chinakuri mine, the supply of equipment
and spares by the Soviet suppliers and the
study of organisation for coal. mining cons-
truction.

(¢) The meetings of the Indo-Soviet
Working Group on Coal review, from time
to time, cooperation between the two coun-
tries in the coal sector. Soviet assistance
and technical know-how is being obtained
for modernising the Indian coal mining
sector. The technological know-how obtai-
ned will be put to further modernisation of
the coal projects in India.

Microwave Line between Udaipur and
Ratlam

163. SHRI BHEEKHABHAI : Will the
Minister of COMMUNICATIONS be

pleased to state :

(a) whether it is a fact that the micro-
wave line between Udaipur and Ratlam
was to be commissioned by the end
of 1983 ;

(b) if so, why the automatic telephone
exchanges have not been commissioned at
Banswara and Dungarpur Districts ;

(c) whether any funds have been ear-
marked for commissioning the microwave
line referred to above ; and

(d) if not the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) No, Sir.

(b) Does not arise.

(c)and (d). The scheme has been bud-
getted for 1983-84 and the Project Estimate
is under preparation.
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Establishment of Long Distance Tele-
phone Exchanges in Tribal Belts of
Dungarpur and Banswara Districts

164. SHRI BHEEKHABHAI : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that long distance
telephone exchanges in tribal beits of Dun-
garpur and Banswara Districts have not
been established ;

(b) whether it is a fact that the above
two districts are included in the Schedule
areas, tribal areas and hilly areas ; and

(¢) why extra amounts are not given for
the development of telecommunication in
such tribal back-ward areas ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL): (a) No, Sir.
Long Distance Public Telephones have al-
ready been established in the districts of
Dungarpur and Banswara.

(b) The whole districts of Dungarpur and
Banswara are included in Tribal areas.
These are partially covered under Schedule
areas and are not included in hilly areas.

(c) Lump sum grant is placed at the
disposal of each telecommunication circle
including development of telecommunication
in tribal backward areas.

Growth of Private Manpower Organi-
sations Companies to send Manpower
Abroad

165. SHRI BHEEKHABHAI : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether it is a fact that a mushroom
growth of private Man-Power Organisations/
Companies exist in the country for sending
idle and unemployed man-power out of
India to foreign countries ;

(b) if so, whether his Ministry has given
any recognition to these organisations ;
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(c) if not, the reasons therefor ;

(d) whether Government have directed
the State Governments to form their own
Man-Power Corporations ; and

e) if so, the reaction thereto ?

THE MINISTER OF LABOUR AND*
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) Yes, Sir.

(b) No, Sir.

(c) The Emigration Act of 1922 did not
provide for the registration of recruiting
agents nor was it provided for in the guide-
lines of the Supreme Court of India. Con-
sequently no recognition could be given to
any recruiting agency.

(d) State Governments have been advised
to form their own manpower corporations
it they consider the proposal feasible.

(e) The State Governments of Maha-
rashtra, Tamilnadu and Kerala have formed
independent corporations and the State of
Orissa have created a cell for handling the
work relating to manpower export within
the framework of an industrial promotion
and investment corporation. Other States
are in the process of formulating their pro-
posals.

Broadcasting in tribal belts in
tribal dialects

166. SHRI BHEEKHABHAI : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether his Ministry has formulated

any scheme for broadcasting in Tribal belts
in tribal dialects ;

(b) if so, the names of such places ;

(c) if not, why the tribal dialects are
ignored by his Ministry ; and

(d) theefforts made by the Ministry in
this connection till date ?
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THE DEPWUTY MINISFTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) : (a)
and (b). All India Radio is even now broad-
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casting programmes- in tribal dialects from
29 Stations. The names of these' AIR. Sta-
tions and of the tribal dialects are given in
the attached Statement.

(¢) and (d). Do not arise.

Statement-I

Names of A.LR. Stations Broadcasting Programmes. in Tribal Dialects

Sl. No. Name of the Station

Tribal dialect

I 2

3

) Ambikapur

4. Indore

5. Calicut

6: Port: Blair

1. Visakhapatnam
8. Jalgaom

9. Calcutta

10 Dibrugarh

Sadri
Oraon
Gondi

Kokna:
Bhili
Gamti
Choudhari
Dangi

Bigaru
Mishmi
Khampti

Bhili

Mahl

Nicobari
Broken Telugu
Bilori

Santhali

Adi
Apatani
Khampti
Nishi
Nocte
Tangsa
Tagin
Tdu
Wanchoo
Missing
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11 Ranchi: Oraon
Mundari
Ho
Kharia
Santhali

12. Aizwal Mizo
Mara
Pawih
Hmar

13. Najibabad: Jaunsari

14. Sambalpur Kisan
Munda
Oraon
Kharia
Binjhal
Kolha

15. Gaubhati Bodo
Karbi
Rabha
L-alung
Dseri
Garo
Khasi
Jaintia
Mizo

16. Kohima Sangtam
Vimchunger
Konyak
Phom
Chang
Zeliang
Kuki
Kengma
Lotha
Sema
Chakhesang
Ao
Angami

17 Shillong Khasi
Jaintia
Mizo
Garo
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18. Simla

19. Imphal

20. Tawang

Kinauri
Lahauli
Spitian
Pangwali

Thadou
Tangkhul
Kabuli
Mao
Paite
Hmar
Vaiphei
Maring
Anal
Kacha-Naga
Zou
Kom
Aimol
Mizo
Gangte
Maron
Simto
Chiru
Chotho
Lamkang
Mayon
Konsang
Koireng

Sherdukpan
Khawa
Bhangri
Mizi
Mishi
Khampa
Adi
Apatani
Khempti
Tagin
Bodo
Naga
Pemakopa
Khasi
Garo
Shinpho
Padam
Mizo
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1 2 3
Dl.garu' ®
Mishmi
Idu-Mishmi
Lepcha
Monpa
Kuki
21. Passighat Adi
22. Nagpur Gondi
23. Udaipur Bagadi
24. Rewa Gondi
25. Kurseong Bhutanese/Sikkimese/Lepcha
26. Bhagalpur Santhali
27. Jeypore Dialect not specified
28. Jagdalpur Halbi
Gondi
29. Gangtok Sikkimese
Bhutia
Lepcha
Limboo.

Coverage of employees of hard coke
establishments in Bihar under
Coal Mines Provident Fund Act

167. SHRI RAMAVATAR SHASTRI :
Will the Minister of ENERGY be pleased to

state :

(a) whether it isa fact that most of the
Hard Coke establishments located in Bihar
have been covered under the Employees Pro-
vident Fund Act, 1952 with the collusion of
the employers and the Provident Fund
authorities instead of covering the same
under the Coal Mines Provident Fund Act ;

(b) if so, the details of each coverages ;

(c) whether his Ministry will take up the
matter with the Labour Ministry for thejr
de-coverage from the Employees Provident
Fund Act, 1952 and to re-cover them under
the Coal Mines Provident Fund Act so
that the employees engaged in those sections
may get better benefits in the matter of
wages and provident fund ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a)to (d). 47 Hard Coke esta-
blishments in Dhanbad District, Bihar had
been covered under the Employees’
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Provident Funds and MisceNaneous Provi-
sions Act, 1952. Keeping in view the fact
that these establishments are coverable under
the Coal Mines Provident Fund and Mis-
cellaneous Provisions Act, 1948, the ques-
tion of decoverage of these establishments
from the Employees’ Provident Funds and
Miscellaneous Provisions Aet, 1952 has been
considered and suitable imstructions have
been issued to the Employees’ Provident
Fund authorities for decoverage of these
establishments.

Regularisation of services of Ad-hoc
UDCs in Bihar regional Office
of the Employees P.F.
Organisation

168. SHRI RAMAVATAR SHASTRI :
Will the Minister of LABOUR AND

REHABILITATION be pleased to state :

(a) whether in Orissa Regional Office of
Employees Provident Fund Organisation,
ad-hoc services of some of the Upper Divi-
sion Clerks, promoted on ad-hoc basis, had
been regularised sometimes in September,
1973 with retrospective effect, but in Bihar
region, period of ad-hoc promotions in the
cadre of Upper Division Clerks has not been
regularised with retrospective effect although
plenty of regular posts in that cadre were
available at that time ;

(b) whether that some Upper Division
Clerks have represented to P.F. authorities,
if so, details thereof ;

(o) whether Employees Provident Fusd
Staff (Service and Regulations) 1962 ame
applicable on all India basis ; but the said
fegulations are being implementsed im differ-
ent ways ;

(d) if so, reasons therefor and whether
Government will issue directions to P.F.

Authorities to segujarise al ad-bac promo-

tions from date of ad-hoc promotions ; and

(e) if not, teasons therefer 2

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (@) to (e). The requized informar

it . bt " ; doi

tion s ‘being collected and witl be 1aid on the
Table of the House.

‘Charge against Regional Provident Fund
Commissioner, Orissa

169. SHRI RAMAVATAR SHASTRI :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that the Regional
Provident Fund Commissioner, Orissa is fac-
ing various charges of administrative impro-
priety and other certain procedural lapses
including drawal of excess amount through
the various T.A. bills ;

(b) if so, the details of those charges and
action taken after receipt of the explanation
furnished to Governmemt by the said erring
Commissioner ;

(c) whether Government will issue neces-
sary immediate directions for his transfer
from Orissa regional office and post him at
other non-sensitive place in view of Labour
Ministry’s circular letter No. Z-20025(4)80
Adm. 1 dated 13-10-80 and Z-20025(1)83
Adm. I dated 4-2-83 for toning up admi-
nistration and elimination of corruption ;
and

(d) if not, the reasons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) WNo, Sir. No charges have
been established against the Regional Provi-
dent Fund Commissioner, ‘Orissa. There are,
however, certdin alegations against him
some of which ‘have been investigated and
found to be not based on facts and others
aseunder ipvestigation.

(b) to (d). Does not arise.

Actiontdken against R.P.F. Commissioner,
Bihar

170. SHRI RAMAVAVAR SHASTERI :
Will the Misister of LABOUR AND
REHABILITATION be pleased to refer to
the:statement laid on 16 September, 1982 in
implementation of assurance given in reply

to Unstarred Question No. 7640 dated
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14 April, 1982 regarding contingent staff in

regional Provident Fund Commissioner’s
Office, Patna (Bihar) and state :

(a) what action has been taken against
the then Regional Provident Fund Commis-
sioner, Bihar, Patna for appointing those
three persons (named at Sl. No. 4 to 6 of the
reply) violating the strict instructions con-
tained in the Central Provident Fund Com-
missioner, New Delhi circular letter No.
Adm.(R11)16(45)79/MH/SS/7623 dated
19 March, 1981, if no action has been taken,
the reasons therefor 5 and

(b) whether it is a fact that disciplinary
action have already been initiated against
some of the other Regional Provident Fund
Commissioners for the same offences where-
as no action has been taken against the then
Regional Commissioner, Bihar ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA

PATIL) : (a) As the appointments in
question were made due to administrative
exigencies no action was taken.

(b) No action has been taken against any
Regional Provident Fund Commissioner for
such an offence except in one case where
corrupt motives had been established against

the Officer concerned.
World Communication Year

171. SHRI RASHEED MASOOD : Will
the Minister of COMMUNICATIONS be

pleased to state :

(a) whether the U.N. General Assembly
has called 1983 as World Communication
Year (WCY) for the growth of Communica-
tion system ;

(b) if so, the details thereof stating the
reaction of Government with regard there-

to 3

(c) whether Government have considered
the desirability of undertaking an in-depth
review of the policy of communication deve-
lopment in the country ; and

(d) if so, the steps are contemplated by
Government to accelerate the deyelopment
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of communication infrastructure to abridge
the communication gap ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) Yes, Sir.

(b) The United Nations also designated
the International Tele-communication Unien
as a lead agency for coordinating the pro-
gramme of activities at an international level
during the WCY-83.

The Government welcomed the decision of
the General Assembly and has contributed
$20,000 for the activities at the international
level. At the national level, a programme for
the WCY-83 formulated by a National Co-
ordination Committee has been under imple-
mentation. The programme provides for
measures to build up greater awareness 6!'
the importance of communication infrastrue-
ture through-seminars, mass media publicity,
exhibitions, etc. Initiation and/or comple-
tion of specific projects for improving com-
munication facilities are also part of this
programme.

(¢) Yes, Sir.

(d) The important steps are :

(i) Replacement of old and obsolete
equipment/systems  and substantial
expansion of facilities using modern
clectronic  switching systems and
transmission media including satellite.

(ii) Setting up of indigenous capacity for

large volume production of such

equipment, telephone instruments,
etc. o
(iii) A large programme for provision of

telecommunication facilities in rural
areas to ensure availability of tele-
phones within a distance of not more
than 5 Kms. in any part of the
country.

asto dto sito fastadl &1 qa: war sy

172. =it ¥ fag :
=t geeg Aroaw fag
=it Tan fag uwar:
a1 Ft welt ag AT Y g F
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() saraga=a g f& gewe &1 gus-
ang g gien da fadsd ® gara w2
1A ¥ faava F a3 § fasad qrea ger

W E;

(@) afz g1, a1 faedr & @@+ & &rua
faraat farwrad wrea gf &;

(w) g9 wTHE § FIFTT A AT AT
FTAATE FT 71T F7 §; A

(=) feit factez 1 @rara &9 & WX
A & g g F egez fadw Fa1 & 7

Faf warerg & g fagm fawm § wen
A5t (=it et @ faw) @ (5) ot (@)
oY, g | fawer @ 9t & FIFHT FoAA-
w7 120 faFrad srea g3 €1

() stz (=) : T f fefwat @y aend &
{0 genan wEEaedt & arzfaq wmz §
JOT T A F gy wqrAar § fagusd 4R
arefam anar @1 gifa 9g=aq & @ g
4t gafag gat arefan @t &Y guar
qFI AT ATFAL, 1983 F TATETATZ F 97
oie 1 919 F33 F faq w37 337 97 § )
ATAT T 94T A FH 1 GHear g gl
STy AT frgear 1983 a® aears #
feaf ararex 2 strray | fadosd &1 @R
faaued & fanfor & fag gdo dro o
fen & geqra & strara A fFar sr @ g
arfe sfys fasoed &1 sq7 & srar o
a% | 517 geArs AT Y gafey Zidr 2,
aa fageai &1 fefEwat 4 geard guwEar
FITT ATET 3 HUT ATH & 24 =2l F 7a¥
A IGUEACIES

Implementation of the Recommendations
of Deshpande Commission on the
working of Bhatti Mines

173. SHRI NAWAL KISHORE
SHARMA : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :
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(a) whether the report of Justice Desh-
pande Commission on the working of Bhatti
Mines has since been received ;

(b) the salient features of the conclusions
and recommendations of the Commission ;
and

(c) the reaction of Government on the
recommendations of the Commission ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) The Report of the Court of
Inquiry headed by Justice V.S. Deshpande
on the working of Bhatti Mines has been
received by Government.

(b) A copy of the Report has been laid
on the Table of the House on 26th July,
1983,

(c) The copies of the Report of the Court
of Inquiry were sent to Delhi Administra-
tion, the Ministry of Steel and Mines (De-
partment of Mines) and the Director Gener-
al of Mines Safety for taking necessary
action. Delhi Administration have accepted
the recommendations of the Court of
Inquiry, and action has been taken/initiated
to implement these recommendations, such
as :

(i) The Delhi Minor Mineral Rules have
been amended to provide for grant of
long term leases and to dispense with
the requirement of advance payment
of royalty by Government corpora-
tions.

(ii) The then General Manager (Mines) of
Delhi State Industrial Development
Corporation Limited (DSIDC} who
was indicated by the Court of Inquiry
for showing utter lack of responsi-
bility has resigned and his resignation
has been accepted by the DSIDC.
Action would be taken against him if
any specific allegation comes to light.

(iii) The Delhi Minor Mineral Rules have
been amended to provide for cancella-
tion of lease/permit in the event of
contravention of safety regulations,
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(iv) Facilities relating to labour welfare
measures have been upgraded.

(v) Delhi State Industrial Development
Corporation has started mining opera-
tions in virgin areas in Bhatti depart-
mentally.

Delhi Administration have also issued -

instructions to Collector of Mines and Quar-
ries, Delhi, and DSIDC to implement other
recommendations of the Court of Inquiry.

The Ministry of Steel and Mines (Depart-
ment of Mines) have decided to amend the
model lease deed form to provide for strict
compliance of the provisions of the Mines
Act and the Regulations framed thereunder
by the lessee/lessees.

Inspections made by the Director of Mines
Safety, Ghaziabad Region, have revealed
that DSIDC are carrying out mining opera-
tions in the virgin area systematically.

Suspension of work at Mejia coalfield in
Bankura, West Bengal

174. SHRI NARAYAN CHOUBEY :
Will the Minister of ENERGY be pleased

to state :

(a) is it a fact that all work on the pro-
posed Mejia Coal-field in Bankura, West

Bengal has been suspended ;
(b) if so, the reasons for the same ;

(¢) the amount of funds Government
have already spent on various items of the
job in the said Coalfield belt ;

(d) the estimated amount of Coal in
Mejia area and the qualities and grade of
Coal ; and

(¢) what Government propose to do in
Mejia Coal-field now ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) to(e). The advance action
work at Kalidaspur project located in the
Mejia block was temporarily suspended
pending project sanction and in absence of
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firm demand. Amount spent on this pro-
ject upto September, 1983, is Rs. 191.36
lakhs. The detailed exploration work in
this coalfield is in progress. Although the
full details would be available only after the
detailed exploration work is completed, the
results so far available indicate a total
reserve of about 120 m.t. in three separate
blocks, viz., Kalidaspur, Kalikapur and
Ardhagram and the grade of coal variese
from grade ‘B’ to ‘F'. The development of
mines will be taken up on completion of
detailed exploration, subject to the results
being positive and the demand justifying the
taking up of the mining projects.

Setting up of Post Office at Golebazar in
Kharagpur, West Bengal

175. SHRI NARAYAN CHOUBEY :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether it is 'a fact that representa-
tions have been made to Government for the
last several years for a post office at Gole-
bazar in Kharagpur, West Bengal ;

(b) whether it is also a fact that Govern-
ment had agreed to set up a post office long
back but could not do so as Government
had not secured suitable land from the Rail-
ways ;

(c) whether it isalso a fact that the
railways have parted with a suitable plot for
the post office and Government have taken
hold of the said plot ;

(d) if so, whether Government have cons-
tructed the post office at Golebazar in the
said plot and the post office has started work-
ing ; and

(e) if not, the reasons therefor ; and
when the work of construction of the said
post office will be completed ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) to (¢c). Yes, Sir.

(d) and (e). The construction of the build-
ing for post office has been sanctioned and
is likely to be completed in 1984-85. The
Post Office will be opened on the availability
of the building.
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Prodaction of Silicon for use in Solar
Eunergy Cells from Paddy Husk

176. SHRI NARAYAN CHOUBEY :
Will the Minister of ENERGY be pleased
1o state :

(a) whether Government are aware that
a few professors of IIT, Kharagpur have
successfully produced silicon from paddy
husk which can be very well used in energy
cells ; )

(b) whether it is a fact that silicon so
produced will be much cheaper than silicon
imported from other countries ; and

(c)- if so, the Government proposal re-
garding production of silicon from paddy
husk in the country in future ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) to (c). The
technical feasibility of a process to produce
silicon from rice husk has been demonstrated
on a laboratory scale at IIT, Kharagpur
under a project sponsored by the Govern-
ment. The suitability of the product for the
fabrication of solar cells and the economics
of the process have stilkto be established.
The possibility of commercial scale produc-
tion of silicon from paddy husk suitable for
solar cells can be considered only after fur-
ther investigations and development.

wafast # szswan & AwR 39
am ¥ wigami gra sasm

177. =it Tw AT WEY : FAT GFAT T
SO W T GEIT AV FAF (7

(%) Far afgaral T faeelt qar 2o &
e oAl 9% Fafqay ¥ quAiaar aF94 F
faq sgwa fax §;

(=) afe g, av aww T gru 0¥ evefia
wafasy & frafarad & faeg qa1 svdard
W@ A}

() afe v wrdardt A A ow @ g,
Al 9a% FATFIOTE ?
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AT ST WATCH WA § qAv wadw
wr fawn § suwa (st nfeaws ) ()
¥ () : gwrATRAT # afgari § 3-9-83
F1 7% feesly & ofifea faqwr & agy 3w
freq, foa® a1R & segiv ag strda Far
at ff g ‘awz” <feaor wiedls feew 8, &
929 & fasg 9awq & Q¥ §@aT wdt &1
farara & gargai ¥ waaEy fFew, R
“FAr St & w7 § famfaa fFar g1, @
g FW F oAU AV FS faA Faw
stwar ufasr deaq, g9z G3E F A9E@ H
uw sfafafawosa gaar st @ usy
=Y § fasr agr g9 asatus fgan, qag
T afgardt & sqArawa® faFor Sy
srafasras =t & ary fzeat 7§ frarg ar
) fwenl & fawg F1ars F1aq0y fwam

MF wea & fao afana gt fesa) £y
Sir= Fedia foren gamra @1 grar |dfes
afgfraw, 1952 & saasal AT qzaaaa
sy faF T wriaet fagredt & sIgarT A
AT & | g7 Wizl fagral F ST a8,
gey a1 & arg-ara, 7z gfafeaq starfe
fgar, wzar iz ends ¥ fazds ar agdg
3vg 7 famm strd, afoezar, steeftarar six
FezAl grer wiAfaF dazamaar ey q
Fr S ez feaai & quail & wfg Siw
gurar &1 fafaq 37 a@ ar A Zraar
F1 fexat & gwada T F ®q ¥ geper
SETIF AT WAL AT WERT A1 qEgA A fEw
ST0 | gre &Y ¥, £+ foeew gatoT A&
LT A A2 AT THF AATZFIL AT @
qeedl gt 717 Afawifeat #1 uh qpac
Srdy fran o faad ze@iv v grar
fvm o arast fag it #1 F2rf & aram
faa s Y sravawar a7 ae faar ar

auriy, 3faq qEfest f ffag g3 &
Waz a1 gren fFg 1o QX sarsy CICE
ag FRAT Srar @ 6 gaga sy ¥ Faw-
fmm@t%ég@ Seaw a4z & fa
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firedl givomr 3t &9 ¥ A famid sreft o
&7 & I9F1 NE gra samviFa fwar srar
2 qurfy, ==fas afufqaw, 1952 #
zifew Ioavyl #1 9947 FA F1 Iwarfie
g geATd agr g wifad S=1 § garaat

FEI

ST GIFTY AqT q9 wifaa @A F
qaAt § F-a1T ag sy frar agr 2
f 7 mifafus swasal &1 s § Fifag
FI | GAAT T FATIO0 ST FAY T ZTA &)
¥ geg wfaal o g9 mfaq &G &
goraAt 1 7 faar & fF F s
e FIF Al & (A%g ggFT I
FT |

gafa (Fomaq) afafraw, 1981, Tt
1-6-1983 & 797 g1 &, % seawa freai
# garnwTo & arafeas gafay sfafaas,
1952 & 91 2 F aeada T el #Y
g0 a1 fzar ward quraafay sfufqas,
1952 &Y arzr 7 # fafzez 221 %1 agr faar
TIT B |

37 afeor sz feeal, faasr siqsh
mext & arg famfya fear @@ @, &
faeg aafx afufram, 1952 # a7 6
# geaqd Frars qe #T A af g feeni
¥ srenfas fzar a1 g 1 AFA 1 Aifg
# Fqawn &, gz 7 ‘fr gAzE”
(srralY) raaw foew 1 9297 3-10-1983
gy frarfeag s faar )

wrea wifwen s fafade ol &
wiediegy fafaee gra waq sam
ST ®1 Faw fwar snar

178. =Y aqT TN TOFT : FAT FHoAT WAL
qg Fary 1 FIT F A {6

(%) 7 ag &= & fs Wz wifEw F19
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fafutz, gmore sl Hza wradieey fafa-
g Ul § Faw 1 /g afgy T
AZT FAR 7T fawar sran §;

(@) afg gt, @ %1 & @137 F1 =47
mifeat g #1787 FT W & A afk
arEqq H gHI § A1IT FT qAQTT qrieai F.
W & At g1 FwafaaY gro yarcaga frg
ST FT SHATATT FAT 2;

(7) "zETT &1 zH F Ay & fag
qifedt & 9T F ®T H 97 IF Fa fwaA
gawfa qrex g€ st Fearaear qor saRT
FT &; AT

(=) =fz &1, at @37 aTH1T 37 Mfzay #r
fa=g1d g7 Fwafaat &1 aaT g faarar,
YT ArEd F wHA w9 ST & wara fvar
g1, 3719 9917 graer gqfo g
Fuy ?

Fat gt & wraen fwim & e wa
(wit g Tag) © () & (9) gaa1 oFA
ST T F 1T YD 9T 9T 1@ &Y
ST |

wiza wifwn sve fafads e aga
Frawieey fafede gra waa w1 searEA

179. it Ta1 TR 0% : F7T FAT 7
ag AT F FITF A fF

(%) aF 1982-83 & &S qF WA
Fifenr 1w fafadzs, gaar s Fga
Frariesy fafads, U= gra F@e &
frenary faaar semreq frar s, SOHT
ZIRELIES

(@) wrza wifen 1 fafads, gqaw
T Frzw Fiagegy fafnde, O & qw
T gug freaare feaan Fraen @& ¥ 8
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() v awt & S fremare fraar (s i fag) < () & () 99 1981-82,
JEqTE AT 4T; AT 1982-83 1T 1983-84 (faawaz, 1983
a®) wa FifFEn fia fao o0 Fza F1a-
Fegq fo & F1AA & IqIIA FT ALATL
YT, 31-8-1983 F1 w&eF F1 feafy s
1983-84 (s9a-smned) & A fafwea
Trsal #1 f6y a7 Fas F go0 &1 faaoor
Faf warem & wraen fawm Ausa @R gere ggay § fraraar 2

. (%) 9oy 77 Fwafai gra wsEl A
€ qeATE T qAT-7AF ST FATE 7

faazor

Ao @Yo Hlo fTo 3T Ao &> o A wrad w1 wEgaR I~

(a2 =ra ZAY §)
1981-82 1982-83 1983-84 (sra-fago 83)
FIF-  AFIF- ST FFH-  AFH- ST FIH- qFIFE- AT
FT FX FT FL FT FT

moiﬁo
Frofde 137.91 92.25230.16 151.72 88.28 240.00 61.81 36.56 98.37

FoFlo
fao 86.9 214.2 301.10 120.36 210.74 331.10 51.02 96.09 147.11

qTo Fo Fo firo 3T Ao ®o fo F AT ek 7 feafa

(rra =1 #)
femi® 31-8-1983 %1 feafa & sz
FNFFHT AFIHT e
WoFloFlofdo 34.48 15.14 49.62

FoFrofeTo 36.99 28.16 65.15
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e e, 1983-84 w1 wafu & =
Ao ®lo Fo fo AT Ao ®ro o fo

¥ FIAN FT AT TG0
(7rra 21 #)
qTo @Yo ®o o 1983-84
(srsrer-srem)
afesq qarer 1.91
fagrz 90.75
sire 92.67
Fo Fro fAo
fagrx 87.04
Irar 8.83
I I2W 11.23
qET gAY 26.72
CIE 133.82

Recommendations of Press Commission

Report
180. SHRI SATISH AGARWAL :
Will the Minister of INFORMATION

AND BROADCASTING be pleased to
state :

(a) whether recommendations of the
Press Commission report have since been
considered and accepted by Government ;
and

(b) if not, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) :
(a) and (b). The recommendations of the
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Second Press Commission have been consi-
dered in detail but a final decision has not
yet been taken.

Action taken on the Report of Court of
Inquiry about the Mining System of

Bhatti Mines
181. SHRI  SATISH AGARWAL:
Will the Minister of LABOUR AND

REHABILITATION be pleased to state :

(a) whether any action has since been taken
on the report of court of inquiry which was
conducted into the mining system of Bhatti
Mines in Delhi ; and

(b) if so, what are the details thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) and (b). The copies of the
Report of the Court of Inquiry were sent to
Delhi Administration, the Ministry of Steel
and Mines (Department of Mines) and the
Director General of Mines Safety for taking
further action. Delhi Administration have
accepted the recommendations of the Court
of Inquiry, and action has been taken/initia-
ted to implement these recommendations,
such as :

(i) The Delhi Minor Mineral Rules have
been amended to provide for grant of
long term leases and to dispense with
the requirement of advance payment
of royalty by Government corpora-
tions.

(i) The then General Manager (Mines)
of Delhi State Industrial Development
Corporation Limited (DSIDC) who
was indicted by the Court of Inquiry
for showing utter lack of responsi-
bility has resigned and his resignation
has been accepted by the DSIDC.
Action would be taken against him if
any specific allegation comes to light.

(iii) The Delhi Minor Mineral Rules have
been amended to provide for cancella-
tion of lease/permit in the event of
contravention of safety regulations.

(iv) Facilities relating to labour welfare
measures have been upgraded.
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(v) Delhi State Industrial Development
Corporation has started mining oper-
ations in virgin areas in Bhatti depart-
mentally.

Delhi Administration have also issued
instructions to Collector of Mines and
Quarries, Declhi, and DSIDC to implement
other recommendations of the Court of
Inquiry.

The Ministry of Steel and Mines (Depart-
ment of Mines) have decided to amend the
model lease deed form to provide for strict
compliance of the provisions of the Mines
Act and the Regulations framed thereunder
by the lessee/lessees.

Inspections made by the Director of Mines
Safety, Ghaziabad Region, have revealed
" that DSIDC are carrying out mining opera-
tions in the virgin areas systematically.

Second T.V. Channel

182. DR. VASANT KUMAR PANDIT :
DR. KRUPASINDHU BHOI :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

() whether Government are seriously
planning to have a second channel for T.V.
broadcasting in the country ;

(b) if so, how much feasibility study has
been done in this regard till date ;

(¢) what techno-broadcasting prepara-
tions are essential to achieve this ; and

(d) whether the second channel will be
solely drafted to agricultural, rural training
educational, social and moral uplift of the
viewers ; and if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) :
(a)to (d). A Working Group to prepare
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Software Plan for Doordarshan under the
Chairmanship of Dr. P.C. Joshi has been
constituted by the Ministry. The Working
Group, inter-alia, is also considering the
need for starting a multi-channel service
taking into consideration the composition
of urban and rural viewers, programme pro=-
duction facilities (both existing as well as
Planned) and recommend a programme
pattern for the same. The report of the
Working Group is awaited.

A separate TV transmitter is essential for
providing 2nd channel. The existing tower
can be utilised as such at Metropolitan
centres and with modifications at other
centres. The present programme production
facilities are inadequate even to enter to the
requirements of single TV channel and, there-
fore, additional studio facilities have to be
developed.

Irregularities in D.C.M. and Escorts Ltd.

183. DR. VASANT KUMAR PANDIT :
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to refer
to the reply given to Unstarred Question
No. 3726 on 16 August, 1983 regarding com-
panies inspected by Government and state :

(a) whether inspections of Delhi Cloth
and General Mills Co. Ltd. (D.C.M. Ltd.)
and Escorts Ltd. were conducted ;

(b) if so, when and the details of irregu-
larities detected ;

(c) action taken thereon ; and

(d) if no action has been taken, reasons
therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GHULAM
NABI AZAD) : (a) to (d). During the last
five yearly cycle, only the accounts of M/s
Delhi Cloth and General Mills Company
Ltd were inspected under section 209-A of
the Companies Act in the year 1980. A
statement showing the main irregularities
noticed during inspection and action taken
thereon is annexed.
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Statement

S.No. Brief particulars of main irregula-
rities noticed during inspection

Action taken

1. Non-compliance of Section 209 of
the Companies Act arising from
non-maintenance of certain records
and registers, and certain transac-
tions not being exhibited properly
in the annual accounts of the com-
pany resulting in non-compliance
of Section 211 of the Companies
Act.

2. Non-availability of adequate details
justifying the foreign tours by the
Managing Directors.

3. Non-compliance of Sections 294 and
294-AA of the Act in the matter of
appointment of and payment of
commission to selling agents.

>

Taking into account the company’s ex-
planation and all relevant facts, the mat-
ter has been treated as settled with a
watning to the company to bé more
careful in future.

These are being pursued and action as
warranted will be taken in due course.

Recasting of Press Laws, Censorship and
Freedom of Press

184. DR. VASANT KUMAR PANDIT :
Will the Minister of INFORMATION AND

BROADCASTING be pleased to state :

(a) whether Editors Guild of India has
passed a resolution demanding : (i) amend-
ment of Official Secrets Act by scrapping
Section 5, (ii) restructuring the entire Offi-
cial Secrets Act, (iii) modification of provi-
sion of defamation and (iv) reconsideration
of Contempt of Courts Act in the interest of
Free Press and the rights of the Journalists ;

(b) if so, the reactions of Government on
each of the above points with reasons there-
for ;

(¢) the decision of Government on the
right of disclosure of information and pre-
censorship of the Press ; and

(d) whether Government are considering
comprehensive recasting of the current Press

Laws, Censorship and Freedom of Press,
if so, on what lines and the reasons there-
for ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) :
(a) Yes, Sir.

(b) to{d). The Second Press Commission
has also made some recommendations on the
subject. These have been considered in de-
tail, but a final decision has not yet been
taken.

Video-Piracy of Feature Films

185. DR. VASANT KUMAR PANDIT :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(@) whether there are fast increasing
number of cases of Video-piracy of feature
films in the country ;
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(b) whether Video-piracy infringes the
provisions of Copyright Act, Cinematograph
(Certification) Rules and Censorship Act ;

(c) whether the Film Federation of India
has suggested strict regulation and control
over the piracy of feature films by making
amendments to the existing Acts and rules ;

(d) whether the Central Board of Film
Certification holds different views on the
issue of Video piracy, once the original film
in 35 m.m. has been certified ; and

(e) if so, the final policy decision of
Government on this issue and the steps to
be taken to protect the piracy of feature
films in India ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H.K.L. BHAGAT): (a) Government is
aware of video piracy of films through
Newspaper reports as well as from repre-
sentations received from Members of Film
Industry.

(b) Video-piracy constitutes an infringe-
ment of Copyright under the provisions of
the Copyright Act, 1957. Public exhibition
of video films is to be regulated in accor-
dance with the Cinematograph Act 1952,
Public exhibition of video films will, there-
fore, require a censor certificate and the
éxhibitors will have to comply with all the
requirements stipulated by the State Govern-
ments/Union  Territory Administrations
under their licensing Rules.

" (c) Yes, Sir.

(d) and (e). The Film Federation of India
has proposed amendments to the Cinemato-
graph (Certification) Rules 1983 to deal with
video films. These suggestions are under
consideration of the Government.

D.B.C. Gas Connections

186. SHRI SAJJAN KUMAR : Will the
Minister of ENERGY be pleased to State :
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(a) whether Government have stopped
issuing double barrel gas connections ;

(b) if so, since when and the reasons
therefor ; and

(c) the scheme of Government to revive
the above facility again and the time by
which consumers will start getting gas ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a)and
(b). Yes, Sir, The release of double barrel
gas cylinders has been suspended from end
of August, 1983 in view of the short fall in
the availability of cylinders.

(c) The position in this regard will be
reviewed during December, 1983 and deci-
sion will be taken depending upon the overall
equipment availability.

Telephone Connections for Persons in
Waiting List in Delhi

187. SHRI SAJJAN KUMAR : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that thereisa
great demand for telephone connections in
Delhi but the capacity of telephone ex-
changes is very inadequate ;

(b) the capacity of each of the telephone
exchanges in Delhi and the number of per-
sons in the waiting list of each exchange ;
and

(b) the action being taken by Govern-
ment to ensure early release of telephone
connections to the persons in the waiting
list ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) Yes, Sir.

(b) The capacity of each telephone
exchange, working lines and the number of
persons in the waiting list in Delhi Tele-
phones is given in attached statement.

(c) The existing telephone exchanges are
being expanded wherever feasible and new
ones are being opened.
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Statement
Ason 1-11-83
S1. No. Name of the Exchange Working Persons on the
(Level) Capacity lines waiting list

1 2 3 4 s
East
1. SHF-I (20) 4000 3495 4199 :
2. SHD (21-24) 3300 3117 ‘ 7628 ‘
3. SHE-II (86) 1000 837 - I%Z A
4. DG (26, 27) 19500 17993 615_9 .
5. ID (51, 52) 19000 17535 10525
6. GHB-II (84) 4000 2662 3%
7. GBD-I (85) 2100 1505 927
North
1. TH (22,23,25) 29000 26567 8111
2. SK (71, 74) 23600 15649 13344
3. BDL (802) 400 364 369
4. ALP (801) 200 102 10
5. NRL (89) 600 522 200
Central
1. JP (31, 32, 34, 35) 13100 10490 1723
2. Sectt. (37) 6000 5423 919
3. RP (38) 8900 8138 1783
4. CP 4) 4200 3705 379
5. JB (61, 62, 69) 18600 17096 63261k

6. Pragati Maidan (80-A) 400 117 Criy
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1 2 3 4 s

Sopth
1. OKH (63) 7000 6491 4307
2. HK (65, 66) 16600 15173 9760
3. CHY (67) 7400 7139 3701
4. NP (64, 68) 12400 11341 4762
5. FBD (81 3900 3467 2808
6. BDR (82) 700 562 113
7. BLB (88) 500 413 1166
West
1. KB (56, 57, 58) 29000 25662 4447
2. RG (50, 53, 59) 21000 19855 15986
3. Cantt. 9) 3000 2456 208
4. JKP (55) 2400 2203 2325
5. BHM (83) 400 2 25
6. NIF (806) w 269 153
7. NGL @7 500 400 441

Total : 2,63,000 2,31,210 1,13,562

Tt arEa, af fawdt # FIAATEY FY AT W ;
TG TETEW

(@) weY wET TAEE gEwEd 4
188. ot &S AT : F97 WA WA F1F erwar foadt £ o7 a8 fradt ey
qg qaTA Y FIF F faaa & sz

(7) feselt § 9% 1w wagasr H () afz #1§ wrea feaa agf &, ar g
YR & eqratar F R wrew @ftag ewan &1 e 3@ 3g 9w @ arvsar
98 § ofX 9 Wy § FLHIT U F7 0§ AF @ HA F AW 1 S
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afagr grasy FO€ 1 @@ N7 Iad faeare R g s & g
F Aa Fa aw eafeaa & smad ? Py
1. TSR MIEA 144
AT /AT & qog 73 (s do Ao 2. Ar@ar 129
aref) : () faeelt & fafira ormas & 3. FEowTg 21
FaTO & ) AT AfAT T3 §, ITHT S 4. g Q¥ 108 »
5. mgaq 247
TH IHI3—
=7 UARF ] F1 eTHaT § FAEaIT F1 FAFA g6 IHC E—
TFTES FT ATH STEAT ¥ " g
1. TS arEa 10000 1984-85
2. rgdr 10000 1985-86
3. aEANIE 1500 q14, 1984 %
4. WG @ 1000 AT, 1984
5.  WIgI 15000 1985 & IITM

1984-85 ¥ Ag® ca@ g&F=ST A 20,000 15T F71 fazqre FwW F a7 g9 A7
79 TFAAA H A+A(Cd FIA b A7 SATBIA AT F A faaer fag sai

(@) 19149 aATzAT HY &a79aT g1 G
19433 ENEE F14 FT W@ § T Fg
ATZT @AY ALY B |

() 1984-85 F ST 10000 «TEAT
I OF AT FAENAF  FAEA  HIT
1985-86 & (A 10,000 ATEAT ATAT
swg foew &1 agaw warfaq 3 faan
ST |

fassit & savareral ¥ sifaq Aras
189. =i wvwa g : qar fafy,
3T WA ®T WA 4Z AIA AT FYT AT
fa

(%) #rag a9 2 5 fooelt & fafirea
aATEdl § aaF Ay d@faq 93 g
£

(@) afz gf, @ z@ wmal A ose
fA9er™ }F aTEHIT TU FT FIA ISIC ST
wE?

fafa, = sk wwet w@ W@ (=0
STy W) ¢ (F) S, gi

(@) gadfaa 3z afFar d@fzar 1973
# sifufrafaa & af N o awg-aww o3
gufua Y 7§ § 1 fafas afew dfgar &
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ot g gwgw g T g

zoy fafa s & fadw faaadt ®
fasta &1 g2 fpar stran ax <ifag wrae &
wer fraerar sar gfafraa & & fag
1fa® garaT qurA F1ogEiEr T W
g1 fa=ror sl § faswa i aFman
el & g1 § A7 fafw sravw #y 774%
feqiE & &t 7€ fawify feeet sorad o
feeelY S5 FaTaTaT F1 9 &Y v o, FAfF
g famifemi o i gera: w=w
AT TN AT €37 qrAradl F NoraT
arfawfea grar #Y Sy oft | 35 erATATAY
¥, for¥ facelt =9 sararerg ot afenfad
g, g wfag qmaEt #r Fw FEF
forg fpg g 9qra g9 faaeor § fag ag
4

faaTm

I T ¥ Sfaq ATHE! B

wq % & fog & af sargat

I AIATEGT § dfaq ATAAT F) GEAT
&7 574 ¥ fou fawfafag srdargar a1
TEY:

1. I=9 AT F UFT  JATHT F
fadig sriter & forg & 2@ 922 ardier
Frgurea #3 F fau fafas afwar
dfgar #1976 # wwrgd faar wan

(fEw &1 100-F) 1

2. fafy st #Y famifeen o smranfa
gz gftwar dfgar 1973 & sfafaafaa
F1 1€ T ITFT 1978 AT 1980 H
gy fwar war )

3. o9 AT & FArATE # F«'ﬁ%ﬁr
H&AT FHI-THT 9T FF0AT TE § |

4. Teden & afifean, 9 39 AT
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Al # ¥gax fagerk v gfafesa
g0 & fau frefafes sia€ s

WR:

(F) o3F == samgran Ty ArAe
F1, foad uF % g sFadfaa
REEAWRE;

(@) g=1, amte & fao grer aag
T gaarg & faq ama faga
FIAT ;

() srfaarat & gaor #Y sravgwar #1
AT FIT ;

(7) o afufrani F sft7 s ara
araat § oy FTEATE FIAT AR

5% qfaT 27 |

. I IT O F ger #faay ek

9T 95T AqrEATAAl § g Ay faat
1, fomd 5 a0 & sfaw gua fafaa
e W gerr # dfaa §, ag ot
faar & f& 7 afaam & a8z 224%
& areftr Fanfager savavda #1 frgfea
9z faare #3

. GIHTL A 0 wavfas gurad gorrer

FY GHterT F79 @7 F faq fafa sranr
(107 fafa smavr) v fagfea st v
2 fafg s & fafesr faaai § &
§® frmafafad § . —

(%) ag gfafma 737 & fag fF
sarfas gurga gorrsr gRaifEa
Al F agEa g o favg w7
q—

(i) g7 smae q@ fagim 93
sfage swra s faqr
fafreaa =qraifaa ek

frsaer @3 anfzd, wraali &
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e AT &7 @9 (1T fAgary
st gfafraa s F g &
fasta qurcq @, aHEAT
qrast 1 ooer fqEE
g+l ¥ 4l 37 & fag ;

asdiEr ardfFEat $ fasa-
Fi gfaaal #1 &9 FW
X I WA FW &
SRw d fawd fs ag ara
& ®q ¥ Agt afew Fammw aneq
FES GET F TTH FA
3, 941 F1 G a0 @
faw ;

(iii) #ara swrgT & d3g aW
sufgdai & €<l § gUIX F79
# fau ;

aqrfas qurgd qordr H1 aHet
FIF @AT

gidafas Aga & Fa sfy-
faawi 1 gadian wzar faaw fr
I7g | FATAT AT qF AT ITFT
faawmans, sfavaarsi i sqfaa
ardt 1 g2 fwar o aF )

gyafaa fafgar sz sfafaa-
fafaal #1 a1 % T WAl A
e raifaar awrea g g @,
fazfaq #3& F1qd gEa® &1
FAAT T F ITGT AT @I
%1 fawifea &3am)

fafa st Y 7941 feanE «r fawr-
frait qz fa=rr w3 faar aar &)
gfyFar famifl o ST @
AT =T ArATAAT F HILATE FAT
21 wra: & fawifed, g9 9w 1 Aa

Fq @ gu S wa & AEE AR
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I AT FTATE FX FT I
e mar &

Increase in Deficit in Postal Wing of
P and T Department

190. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of COMMU-
NICATIONS be pleased to state :

(a) whether the deficit of the Postal
Wing has increase from Rs. 11.53 crores in
1980-81 to Rs. 90.93 crores in 1982-83 ; and

(b) if so, the reasons therefor
measures taken to overcome this ?

and the

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) No, Sir.
The deficit increased from Rs. 72.15 crores
in 1980-81 to Rs. 90.93 crores in 1982-83.

(b) The main reason for the Postal deficit
is the policy of the department to keep the
postal tariffs at a low level even though these
rates where found to be unremunerative,
with the result that the Postal Branch cannot

build up their revenues to the extent of the
expenditure.

The increase in the expenditure is inevi-
table due to :

(i) Steep rise in the prices of various
items of stationery and printing,
other items of office use including
those required for the maintenance of
postal buildings as well as items of
machinery and equipment ;

Increase in emolum:.nts of the emplo-
yees on account of grant of additional
instalments of Dearness allowance,
bonus etc. besides relief to pen-

sioners ;

(ii)

The revision of rates for carriage of
mails by air/rail/road and for printing
of Postal stationery and postal forms ;
and

(iii)

Extension of postal services in rural

(iv)

areas on subsidised basis.
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The department is continuously striving to
minimise the operational costs without
adversely affecting the quality of service.

Loss Suffered by National Film Develop-
ment Corporation

191. SHRI SUBHASH CHANDRA
BOSE ALLURI : Will the Minister of
INFORMATION AND BROADCASTING
be pleased to state :

(a) whether it is a fact that National
Film Development Corporation has suffered
loss of lakhs of rupees since its inception ;
and

(b) if so, the reasons for the same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) : (a)
National Film Development Corporation
incurred a loss of Rs. 1.22 lakhs in 1981-82
only.

(b) After merger of Film Finance Cor-
poration and Indian Motions Pictures
Export Corporation in 1980, the range of
National Film Development Corporation’s
activities increased calling for fresh invest-
ments and building of infrastructure.

Loss Suffered by Ministry of Communi-
cations due to Floods, Strikes and
Agitations

192. SHRI SUBHASH CHANDRA
BOSE ALLURI : Will the Minister of
COMMUNICATIONS be pleased to state :

(a) the loss suffered by his Ministry due
to floods, strikes and agitations in the
country during the current year ; and

(b) the steps taken to meet the situation
and restore the services ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) The loss
suffered due to floods in respect of telecom-
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munications services in the country during
the current year is Rs. 63,50,670. Infor-
mation about the loss on the Postal side is
being collected.

(b) Immediate steps were taken to rush
up men and materials on top priority and
restoration parties were geared up round the
clock to repair the breakdown on a war
footing.

Also Centralised Control Room was
opened to watch day to day progress of the
restoration work.

The information regarding loss suffered
by Ministry of Communications due to
strikes, and agitations is being collected and
will be placed on the Table of the House.

Target of Power Generation for the Sixth
Plan for Andhra Pradesh

CHANDRA
Minister of

193, SHRI SUBHASH
BOSE ALLURI : Will the
ENERGY be pleased to state :

(a) the target of power generation fixed
to be achieved at the end of Sixth Five Year
Plan for Andhra Pradesh ;

(b) whether the target is likely to be
achieved ; and

(¢) if not, the reasons therefor ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) to (c). The
Sixth Five Year Plan envisages an addition
of 1095 MW installed generating capacity in
Andhra Pradesh. Of this, 815 MW has
already been commissioned, 220 MW is
expected to be added by the end of the
Sixth Plan, and only 60 MW capacity may
slip beyond the Sixth Plan period. The
reasons for this slippage include delays in
availability of land and constraint of
resources.

Targets for Investment and Production in
Drug Industry in Sixth Five Year Plan

194. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
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CHEMICALS AND FERTILIZERS be
pleased to state :

(a) whether Government propose to
reduce or increase the Sixth Five Year Plan
targets for investment and production in the
drug industry ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS (SHRI R.C. RATH) : (a) and
(b). Production targets for the remaining
period of the Sixth Five Year Plan are under
review.

Installation of Colour TV Relay Tower
at Bhatinda

195. SHRI CHIRANJI LAL SHARMA :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to refer to
the reply given to Unstarred Question No.
10016 on 10th May, 1983 regarding installa-
tion of colour TV Relay Tower at Bhatinda
and state the final decision taken regarding
installation of a colour T.V. relay tower at
Bhatinda ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
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AFFAIRS (SHRI MALLIKARJUN) : It
has since been decided to instal a High
Power (10 KW) TV Transmitter at Bha-
tinda. The centre would be commissioned by
the end of the VI Plan period. Before this
transmitter becomes operational, TV service
would commence with a Low Power Trans-

mitter.
L

Filling of Lok Sabha/Assembly Seats

196. SHRICHIRANJI LAL SHARMA :
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state :

(a) the names and number of Lok Sabha
seats and Assembly seats which are lying
vacant as on 31 October, 1983 ;

(b) since when these seats are lying
vacant ;

(c) steps proposed to be taken to hold
bye-clection to all the seats lying vacant ;
and

(d) if not, the seasons for the delay ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL) : (a) to (d). A
statement containing the requisite information
furnished by the Election Commission is laid
on the Table of the House.
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Advisory Committees in Ministry of
Information and Broadcasting

197. SHRI CHIRANJI LAL SHARMA :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the nature and details of Advisory
Committees set up so far or to be set up in
his Ministry ; and

(b) by what time their personnel will be
finalised ?

THE DEPUTY: MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) :
(a) The following Advisory Committees
have been set up by the Ministry of Infor-
mation and Broadcasting :

1. An Advisory Committee under the
Chairmanship of Shri G. Parthasarathi has
been constituted to advise the Ministry of
Information and Broadcasting on various
matters relating to policies and programmes
relating to the Media Units (including Door-
darshan) under its administrative control.
The terms of reference of this Committee
are :

To advise the Government on :

(i) Structural changes in the different
media organisations under the Minis-
try of Information and Broadcasting
and, if necessary, in the Ministry itself
to bring about greater professional
efficiency and improvement in the
quality of performance of the media
in response to wide-ranging national
requirements and aspirations.

(ii) Measures to be taken at the national,
state, regional and local levels to as-
sociate the people more directly in the
planning and initiation to innovative
programmes in the different media
organs under the jurisdiction of the
Ministry of Information and Broad-
casting, through creative participa-
tion and inter-communication so as to
enrich their cultural identity and pro-
mote national integration.
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(iii) Determining of priorities in different
areas of media development and pro-
viding adequate infrastructural sup-
port and strengthening the capacity
of the media to reach out to all sec-
tions of the people.

(iv) The mode and mechanics of co-ordi-
nation amongst various media groups
under the Ministry of Information
and Broadcasting and of co-operation
between the Central and State media
organisations with a view to maxi-
mising the impact of communication
support for developmental efforts ;
and

(v) Any other related matter referred
to the Committee by the Government
for advice.

2. A Working Group under the Chair-
manship of Dr. P.C. Joshi to prepare a soft-
ware plan for Doordarshan. The terms of
reference of the Working Group are as
follows :

(i) To prepare a detailed software plan
for Doordarshan taking into conside-
ration the main abjectives of TV of
assisting in the process of social and
economic development in the country
and to act as an effective medium for
providing information, education and
entertainment ;

(ii) Toexamine the need for starting a
multi-channel service cansidering the
composition of urban and rural
viewers and recommend a pro-
gramme pattern for the same, taking
into account the programme produc-
tion facilities, both existing as well as
planned ;

(iii) To assess the manpower requirement
and training facilities and suggest
measures for improvement from the
point of view of software ; and

(iv) To evolve a system of evaluation of
the programme and artist performance
as well as a system for monitoring of
the programme.

3. Technical Advisory Committee for
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AIR and Doordarshan under the Chairman-
ship of Prof. S. Sampath, Director, Indian
Institute of Technology, Kanpur. The terms
and reference of the Committee are as
follows :

(i) Review the planning and development
of television and sound broadcasting
in the country and advice on their
expansion plan.

(i) Review scope and norms for the
expansion schemes under the Five-
Year Plans.

(iii) Review and make recommendations
on AIR’s participation in Interna-
tional scientific meetings and exhi-
bitions and its relationship and repre-
sentation with other Departments,
technical bodies, research institutions
etc., in the interest of development of
broadcasting and electronics in the
country.

(iv) Review the work of the Research
Department of All India Radio and
tender advise on the research and
development to be carried out in the
department.

(v)  Consider awards for meritorious tech-
nical work done by AIR Engineéring
Personnel. ¢

(vi) Render advice on other relevant tech-
nical matters as may arise from time
to time.

-

(vii) Draw up a plan for a national trans-
mitter network including their power
and location, both for sound and TV
to cover the entire country at most
economical cost.

4. A Media Monitoring Group has been
constituted in the Ministry under the Chair-
manship of Shri U.C. Tiwari, P.I.O., Press
Information Bureau to formulate appro-
priate programmes in various formats and
ensure suitable action for Publicity of the
New 20-Point Programme through the media
units. The terms and references of the
Group will be as follows :

(i) To Review and monitor intensively
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the programmes put out by the vari-
ous media units on the New 20-Point
Programme and formulate innovative
programmes in various formats.

(ii) To explore the possibility of utilising
private initiative for better publicity
of the 20-Point Programme, particu-
larly in the fields of radio and televi-
sion.

6. It is also proposed to set up shortly a
Science Programme Advisory Committee for
Doordarshan.

6. There are a number of Advisory
Committees functioning in the Attached
and Subordinate offices in the Ministry of
Information and Broadcasting to advise on
various matters.

(b) The personnel of the Committees in
existence have already been finalised.

Waiting List for Telephone Connections
at Chandigarh

198. SHRI CHIRANJI LAL SHARMA :
Will the Minister of COMMUNICATIONS
be pleased to state the latest position of wait-
ing list of Telephones of Chandigarh ex-
changes pertaining to various categories ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : The position of
waiting list in Chandigarh for Telephones
under various categories as on 1.10.83 is as
below :

O X T, 400
Special Category 90
General Category 3725

Total 4215

Steps to Increase Postal Productivity in
MIL Processing, etc. in P and T
Department

199. SHRIR.L. BHATIA :
SHRI MOHAN LAL PATEL:

Will the Minister of COMMUNICA~
TIONS be pleased to state : :
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(a) whether according to an official study,
one of the main reasons for the mounting
losses to the extent of several hundred
crores of rupees by the Postal Department
is that the productivity norms of the Depart-
ment are antiquated and it continued to
follow current labour intensive practices ;
and

(b) if so, the steps Government propose
to take to introduce system changes and
automation to increase postal productivity in
mail processing and other work in the
Department ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) Though there
have been some official studies in the matter,
it cannot be said that one of the main reasons
for the “‘mounting losses” is that the pro-
ductivity norms of the Department is anti-
quated and the Department follows current
labour-intensive practices.

(b) Proposals for improving productivity
in various branches of the Postal Depart-
ment are constantly examined. A proposal
to increase productivity in ma# processing
especially in metropolitan cities is under
examination.

Supreme Court’s Judgement Regarding
Posts and Telegraphs Department

200. SHRI R.L. BHATIA : Will the
Minister of COMMUNICATIONS be pleas-
ed to state :

(a) whether Government have by now
studied the implications of the Supreme
Court’s judgement dated 4-8-1983 declaring
that the Union Government’s Posts and
Telegraphs Department is an industry under
the Industrial Disputes Act ; and

(b) if so, its outcome ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a)and (b). The
implications of Supreme Court Judgement
require detailed examination in consultation
with the Ministries of Law/Labour and Re-
habilitation and these have not been finalised

so far and are under consideration.
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Thermal Power Station in Ib Valley in
Orissa

201. SHRIMATI JAYANTI PATNAIK:
Will the Minister of ENERGY be pleased
to state :

(a) whether Ib valley in Orissa has been
identified for the location of a thermal power
station ;

(b) if so, the estimated cost of that ther-
mal power station proposed to be located at
the Ib valley ;

(c) the time-limit fixed for the beginning
and the completion of that thermal power
station ;

(d) the measures taken so far to expedite
the establishment of that thermal power
station ; and

(e) the details thereof ?

THE MINISTER CF ENERGY (SHRI
P. SHIV SHANKAR) : (a) to (¢). The Pro-
ject Report for setting up of a thermal power
station of 4x2(0 MW at Benharpali in
Sambalpur District of Orissa for utilisation
of Ib valley power grade coal at an estimated
cost of Rs. 42400 lakhs has been received
from the Government of Orissa. The Pro-
ject Report envisages lh@ommissioning of
the first unit of 210 MW by April 1989 with
subsequent units being commissioned at
successive intervals of 6 months each. Nece-
ssary inputs such as coal linkage, clearance
from environmental angle, ayailability of
water, availability of infrastructural facilities,
etc. are required to be tied up before the
project proposal can be techno-economically
appraised.

Setting up of Colour TV Transmission

202. SHRIMATI JAYANTI PATNAIK :
SHRI XAVIER ARAKAL :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether a special plan which involves
setting up of 132 Colour T.V. transmis sion
centres by the end of 1984 is under imple-
mentation by his Ministry ;



i)

(b) if so, the progress made so far in
setting up the new colour T.V. transmission

centres ;

(c) the total amount involved in this
special plan ;

(d) the name of the places where these
new colour TV transmission centres have
been located ;

(e) what are the places selected for the
location of the new colour TV transmission
centres ; and

(f) the details of the programme of
Government in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
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(b) Under the Plan for expansion of TV
in the country, high power TV transmitters
are being set up at 26 centres and low power
transmitters at 118 centres all over the
country, during the remaining period of the
6th Five Year Plan at an estimated cost of
Rs. 95 crores.

(c) Site have been selected at most of the
places. These are under acquisition. Equip-
ment has been ordered. Construction of
towers has been taken up.

(d) and (e). A list of centres where colour
TV transmitters have/would come up under
the expansion plan is enclosed.

(f) The above entioned centers are
scheduled for commissioning by the ‘end of
the VI Plan period. TV coverage would
extend to abomt 70% of the population of
the country after implementation of these

AFFAIRS (SHRI- MALLIKARJUN) :
(a) Yes, Sir. schemes.
Statement
High Power Transmitter (10 KW)
S.No. Location State
1 2 3
1. Vijayawada Andhra Pradesh
2. Visakhapatnam
3, Gaubhati Assam
4. Patna Bihar
5 Ranchi
6. Ahmedabad Gujarat
7. Dwarka
8. Rajkot
9. Kasauli Himachal Pradesh
' 10. Jammu Jammu and Kashmir



S,

Nellore

39 Written Answers NOVEMBER 15, 1983 Written Answers

1 2 3

11. Poonch Jammu and Kashmir

12 Cochin Kerala

13. Trivandrum

14. Bhopal Madhya Pradesh

15. Indore

16. Cuttack Orissa

17. Bhatinda Punjab

18. Kodaikanal Tamil Nadu

19. Allahabad Uttar Pradesh

20. Agra

21. Varanasi

22, Gorakhpur

23. Agartala Tripura

24. Asansol West Bengal

25. Kurseong

26. Murshidabad

Low Power Transmitters (100W)
S.No. Location State/Union Territory

1 2 3
1. Dibrugarh Assam
2. Tezpur
b Warangal Andhra Pradesh
4. Rajamundry
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1 2 3
6. Nizamabad Andhra Pradesh
7. Kurnool
8. Anamal;urll’rodutm:
9. Tirupati
10. Adoni
11. Cuddapah
12. Mehboobnagar
13. Karimnagar
14, Dhanabad Bihar
15. Jamshedpur
16. Gaya
17. Bhagalpur
18. Darbhanga
19. Munger
20. Purnea
21. Bettiah
22. Surat Gujarat
23. Vadodra
24, Bhuvm
25. Navasari
26. Bhruch
27, Patan
28. Hissar Haryana
29, Bhiwanj
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1 2 3
30. Hubli/Dharwad Karnataka
31. Mysore/Mandya
32. Mangalore
33, Belgaum
34. Bellary
23; Devanagara
36. Shimoga/Bhadravati
37. Bijapur
38. Raichur
39. Gadag Betgari
40. Hospet
41. Calicut Kerala
42, Cannanore
43. Palghat
44, Jabalpur . Madhya Pradesh
45. Gwalior
46. Ratlam .
47. Sagar
48. Burhanpur
49, Rewa
50. Murwara
51. Bilaspur
52, Rorba
3. Singrauli (Waidhan)
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1 2 3
54. Sholapur Mabharashtra
55. Nasik
56. Kolhapur
87 Aurangabad
58. Sangli
59. Amravati
60. Malegaon
61. Akola
62. Dhule
63. Nanded
64. Ahmednagar
65. Jalgaon
66. Jalna
67. Bhusawal
68. Chandrapur
69. Latur
70. Parbhani
71. Gondiya
72. Loktak Manipur
73. Rourkela Orissa
74. Berhampur
75. Korapur
76. Jodhpur Rajasthan
. Ajmer
78. Kota
79. Bikaner
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1 2 3

80. Udaipur Rajasthan
81. Alwar

82. ‘ Ganganagar

83. | Bhilwara

84, Khetri

85. Jaisalmer

86. Barmer

87. Pathankot Punjab
88. Tiruchirappalli Tamil Nadu
89. Salem

90. Thanjavur/ Kumbakonam

91. Vellore

92. Coimbatore

93. Nayveli

94, Bareilly Uttar Pradesh
95. Moradabad

96. Aligarh

9. Jhansi

5 Sultanpur

99. Rae-Bareilly
100. Faizabad
101. Etawah
102. Behraich

103. Shahjahanpur

104, Rampur
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1 2 3
105. Pauri Uttar Pradesh
106. Farukhabad
107. Sambhal
108. ‘Nainital
109. Kharagpur West Bengal
110. Bardhaman
111. Siliguri
112, Balurghat
113. Shantiniketan
114. Kulu Himachal Pradesh
115. Leh Jammu and Kashmir
116. Kargil
117. Tura Meghalaya
118. Pondicherry Pondicherry (UT)

Hydel Projects to be set up during Sixth
Plan

203. SHRIMATI JAYANTI PATNAIK :
Will the Minister of ENERGY be pleased to

state

(a) the number of hydel projects propo-
sed to be set up in the country during the
Sixth Plan period ;

(b) the number of such hydel projects
which have been set up in different States so
far ; and

(c) what progress has been made in set-

ting up other hydel projects where prelimi-
nary works have started during 1982-83 ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) to (c). 108
Power Generating Units in 43 hydel projects
with a total installed capacity of 4768 MW
are proposed to be set up during the Sixth
Plan period. Out of this, a total capacity
of 2025 MW in 17 hydel projects has been
set up so far in different States. Hydel
projects where preliminary works were star-
ted in 1982-83 are generally expected to be
completed beyond the Sixth Plan period.

Opening of Post Offices in Rural and
Urban Areas of the Country

204. SHRIMATI JAYANTI PATNAIK :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) the State-wise target set for the open-
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ing of new post offices in the urban and
rural areas of the country in 1982-83 and
1983-84 ;

(b) the number of new post offices
opened in 1982-83 in the rural areas and
urban areas of different States ;

(c) the number of new post offices
opened so far in 1983-84 in different States
both in urban and rural areas ; and

(d) the details of the progress made in
1982-83 and 1983-84 in providing adequate
postal services in rural areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) Targets for
opening post offices in rural areas are given
to various Postal Circles. The target for
1982-83 was 1000 and for 1983-83—2500 in
the rural areas. No targets are set for

NOVEMBER 15, 1983
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opening post offices in urban areas as they
are opened on justification of departmental
norms. Circle-wise distribution in State-
ment-I.

(b) Information given in Statement-1I.

(c) Information in Statement-III.

(d) In 1982-83, 1000 post offices were
opened in rural areas besides providing
counter service facility to 2003 villages,
planting Jetter-boxes 1000 and EDDA for
improving delivery 1000. In 1983-84, upto
30.9.1983 the position is :

BO — 1083
EDDA — 571
Cs. - 713
LB - 499

Statement-1

Plant targets fixed for opening of Post Offices in rural areas in the country during the years
1982-83 and 1983-84

Sl No. Name of Postal Circles 1982-83 1983-84
1 2 3 4
1. Andhra Pradesh 49 150
2.  Bihar 122 300
3. Delhi 3 2
4. Gujarat Postal Circle 45 100

i. Gujarat
il. Diu and Daman area of the
Union Territory of Goa, Diu
and Daman.
5. Jammy and Kashmir 25 40
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6.

10.

11.

12.
13.

14.

Kerala Postal Circle
i. Kerala
ii. Lakshadweep

iii. Mahe area of Pondicherry
Union Territory.

Karnataka
Madhya Pradesh
Maharashtra Postal Circle

i. Maharashtra

ii. Goa, area of Goa, Damun
and Diu.

North Eastern Postal Circle
i. Assam

ii. Arunachal Pradesh
Manipur

. Meghalaya

v. Nagaland

vi. Tripura

North Western Postal Circle

i. Punjab

ii. Haryana

jii. Chandigarh (UT)

Orissa

Rajasthan

Tamil Nadu Postal Circle

i. Tamil Nadu

ii. Pondicherry and Karaikal .
area of Union Territory of Y
Pondicherry.

15 ]

50 ' 50

100 278

101 185

49 110

45 L. 138
55 160

) 108



538 Written Answets NOVEMBER 15, 1983

Written Answers 33

1 2 3 4
15.  Uttar Pradesh " 160 EP%)
16. West Bengal Postal Circle 61 180
i. West Bengal
ii. Sikkim
ifii. Andaman and Nicobar Island.
Total : 1000 2418
Reserve quota yet to be distri-
buted (83-84) 82
Total : 2500

Statement-1I

Statement showing the number of Post Offices opened in urban and rural areas in the
country during the year 1982-83

8]. No. Name of Postal Circles

Number of Post offices opened
during 1982-83

In rural In urban
; areas areas
1 2 3 4
1.  Andhra Pradesh 49 26
2.  Bihar 121 g 14
3.  Delhi 3 12
4. v Gujarat Postal Circle 45 2

i. Gujarat

ii. Diuand Daman area of the
Union Territory of Goa, Diu
and Daman.
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5.

10.

11.

12.

13.

Jammu and Kashmir

Kerala Postal Circle
i. Kerala

ii. Lakshadweep

ifii. Mahe area of Pondicherry
Union Territory.

Karnataka

Madhya Pradesh
Mabharashtra Postal Circle
i. Maharashtra

ii. Goa, area of Goa, Daman
and Diu

North Eastern Postal Circle
i. Assam

ii. Arunachal Pradesh

iii. Mal_aipur

iv. Meghalaya

v. Nagaland

vi. Tripura
North Western Postal Circle
i. Punjab

ii. Haryana

iii. Chandigarh (UT)
Orissa

Rajasthan

25

15

50
100

80

101

49

45

55

1

16

10
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14.  Tamil Nadu Postal Circle 40 27
i. Tamil Nadu

ii. Pondicherry and Karaikal
area of Union Territory of

Pondicherry.
15. Uttar Pradesh 161 2
16.  West Bengal Postal Circle 61 28
i. West Befigal
ii. Sikkim

iii. Andaman and Nicobar Island.

Total : 1000 282

Statement-ITI

Statement showing the number of Post Offices opened in urban and rural areas in the
country during the year 1983-84 (upto 30.9.83)

S1.No, Name of Postal Circles Number of Post offices opened
during 1983-84 (upto 30.9.83)
In rural in urban
areas e "2 areas
1 2 3 4
1.  Andhra Pradesh 73 7
- Bihar 156 —
3 Delhi _ 7
4. Gujarat Postal Circle 58 -

i. Gujarat

ii. Diuand Daman area of the
Union Territory of Goa, Diu
and Daman,
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11.

12.
13.
14

Jammu and Kashmir
Kerala Postal Circle
i. Kerala

ii. Lakshadweep

jii. Mahe area of Pondicherry
Union Territory.
Karnataka
Madhya Pradesh

Maharashtra Postal Circle

i. Mahargshtra

il. Goa, aréa of Goa, Darman
and Diu.

North Easterit Postal Circle
i. Assam

ii. Arunachal Pradesh
iii. Maniptr

iv. Meghalaya

v. Nagaland

vi. Tripura

North Western Postal Circle
i. Punjab

ii. Haryana

iii. Chandigarh (UT)
Orissa

Rajasthan

Tamil Nadu Postal Cirele

i. Tamil Nadu

ii. 'Pondicherry and Karaikal
dfed of Union Territory of
Pondicherry.

38
132

38

65

75
58

55

11

10
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1 2 3 4
15. Uttar Pradesh 129 2
16. West Bengal Postal Circle 40 4
i. West Bengal
ii. Sikkim
iii. Andaman and Nicobar Island.
Total : 1083 59

Introduction of Safety Measures in
Handling L.P.G. Cylinders

205. SHRI MOHANLAL PATEL :
Will the Minister of ENERGY be pleased to
state :

(a) whether it is a fact that Mr. James
Tya, Director-General of the British Safety
Council has expressed that the liquified
petroleum gas is going to be the biggest
killer in India, if safety controls are not
introduced immediately ;

(b) the number of persons died during
the years 1980-81, 1981-82 and 1982-83 due
to the bursting of LPG cylinders in the
country ;

(c) the steps being taken to educate the
people how to use LPG cylinders ;

(d) whether it is also a fact that in
certain areas consumers are required to
collect cylinders themselves and also connect
them in their houses ; and

(e) if so, the steps being taken by
Government to ensure that no LPG cylin-
ders are issued direct to the consumers ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN

THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) Go-
vernment is not aware of the statement
made by Mr. James Tya, Director General,
British Safety Council that L.P.G. is going
to be the biggest killer in India if safety
controls are not introduced immediately.

(b) No deaths have been reported due to
bursting of cylinders. The number of deaths
due to accident involving LPG cylinder on
account of other reasons, is given below :

1980-81 29
1981-82 20
1982-83 70

(¢) Oil Companies have taken several
steps for educating customers for safe use
of LPG domestic equipments. They include
issuance of booklets, Do’s and Don'ts
handout, newspaper and magazine advertise-
ments, wall posters, hoardings, Radio and
T.V. advertisement and house to house
survey training of deliverymen, organising
safety clinics for consumer groups, etc.

(d) and (e). As per the marketing prac-
tice in vogue, cylinders are delivered at the
customers premises by authorised delivery-
men of the distributors. However, in some
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cases where due to labour problems etc. the
distributor is not in a position to effect
delivery at customers premises, showroom/
godown delivery is resorted to with the per-
mission of the District authority and Chief
Controller of Explosives. This arrangement is
resorted to lessen the inconvenience to consu-
mers due to long delivery periods. If routine
precautions are followed by the customers
there is no safety hazard in this practice.

Setting up of Gas-based Fertilizer Plant
at Guna (M.P.) by National Fertilizer

Limited
206. SHRI PRATAP BHANU
SHARMA :
KUMARI PUSHPA DEVI
SINGH :

Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether it is a fact that National
Fertilizers Limited are putting up a gas-
based Fertilizer Plant at Guna in Madhya
Pradesh ;

(b) if so, the details thereof ;

(c) whether the project has been appro-
ved by the financial agencies ;

(d) if so, details of financial participa-
tion, loans and assistance approved by
various institutions ;

(e) who are the technical consultants of
N.F.L. plant ; '

(f) what are their main terms and condi-
tions for giving know-how ; and

(g) when this plant is expected to come
into production ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH):
(a) Yes, Sir.

(b) The proposed plant will have a capa-
city of 1350 tonnes per day of ammonia and
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2200 tonnes per day of urea. The plant will
produce 7,26,000 tonnes of urea per annum.

(c) and (d). The details of financial par-
ticipation by financing agencies are being
worked out.

(e) and (f). The terms and conditions of
know-how are under consideration and
information regarding this and the consul-
tants will be laid on the Table of the House.

(g) Commercial production is expected
to commence in the second half of 1987.

Review of Progress made in New Projects
of Sulphuric Acid and Single Super

Phosphate
207. SHRI PRATAP BHANU
SHARMA : Will the Minister of CHEMI-

CALS AND FERTILIZERS be pleased to
state :

(a) whether it is a fact that his Ministry
has recently reviewed the progress of new
proposed projects of Sulphuric Acid and
Single Super Phosphate ;

(b) if so, what is the outcome of this
review ;

(¢) whether his Ministry has recommen-
ded for cancellation for those letters of
intent who have not taken any effective steps
during the last three years ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH):
(a) Yes, Sir.

(b) to (d). As a result of the review 14
letters of intent have been cancelled or
withdrawn, the validity period of 12 letters of
intent has been extended, 5 letters of intent
have either been recommended for conver~
sion into industrial licences or industrial
licences have been issued and final view on
the remaining cases is yet to be taken,
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Achieyements of World Energy Conferenge
held in New Delhi
208. SHRI PRATAP BHANU

SHARMA : Will the Miaister of ENERGY
be pleased to state :

(a) the main achievements of Waerld
Energy Conference recently held in New
Delhi ;

(b) how many delegates from different
countries participated in this conference ;
and

(c) the role of our country on various
issues ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) The 12th
Congress of the World Energy Conference
held recently at New Delhi deliberated on
wide variety of issues relevant to the energy
sector. The general theme of the Conference
was Energy-Development-Quality of Life.
The deliberations were broadly grouped
upder four divisions and each division has
under it a number of important areas. The
fous broad divisiops were as follows :

Division—1 Innovative Techniques and
Technologies for Improved
Exploitation and Deyglop-
ment of Resources.

Diyigion—2 Resources Availability and
Strategic Mapagement of
Energy and Egopomic Rgr

sources.

Division—3 Energy and Quality of Life—
the Impact of Epergy Deye-
lopment on Society.

Division—4 International Cgliabogation
and Contribution to Global

Energy Strategy.

There was also detailed deliberation on a
number of important areas relevant to
energy through Round Tables and Werking
Groups.

The Congress of the World Energy Con-
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ference essentially provides a forum for
technical diseussien on the important issues
relating to Eoergy. Deliberations at the
Congress represent scarch in the area of
finding possible solutions to the energy
prablems facing the global community.

(b) A total of 2623 delegates from 80
countries and international orgamisations
participated in the 12th Congress of the
World Energy Conference as per list at
Statement.

(¢) India had hosted the Conference and
a number of Indian delegates had partici-
pated in deliberations. Some of the Indian
delegates had presented technica) papers also
in the areas of their specialisatiop.

Statement

Summary of Foreign Delegates who
attended 12th Congress of the World
Energy Canference

Country

Total
Delegates

1 2

Int. Organisation 53

Press 73

Algeria 12
Argentina

Egypt 88

Australia ! 13

Austria 2%

Bangladesh 05

Belgium 08

Bolivia 10
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1 2
Brasil 06
Burundi 02
Bulgaria 10
Canada 42
Colombia o1
Costa Rica 03
Chile 03
Cuba
Czechostovakia 08
Denmark 40
Ethopia 01
F.R.G. 106
Finland 55
France 17
Ghana 02
G.D.R. 05
Great Britain 128
Greece 02
Huhgary 04
Iceland 8
Indonesia 08
Ireland 05
Iran 06
Italy 46
Ivery Coast 09
Japan 46

1 2
Jordan 01
Korea 15"
Libya 06
Luxemburg 02
Malaysia 12
Mexico 06
Morocco 04
Nepal 11
Netherlands 33
New Zealand 06
Norway 56
Pakistan o1
Peru 01
Philippines 01
Poland 06
Portugal 09
Romania 03
Senegal 03
Singapore 03
Spain 75
Sweden 67
Switzerland 27
Syria 04
Taiwan 24
Tanzania 04
Thailand o4
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1 2
Trinidad and Tobago 05
Turkey 06
U.S.S.R. 13
U.S.A. 120
Venezuela 01
Yugoslavia 13
Zambia 401
Cyprus 01
Angola 05
S. Ardbia 03
Kuwait 01
U.A.E. 02
Iraq 01
Somali 02
Nicaragua 01
Guatemala 01
Afghanistan 01
China 05
Mauritania 01

Total 1455
India 1168
Total 2623
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Representatives from the Telephone Con-
sumers Guidance Society of India in
Telephone Advisory Committee
in Calcutta

209. SHRI KRISHNA CHANDRA
HALDER : Will the Minister of COMMU-
NICATIONS be pleased to state :

Written Answers 342

(a) whether Government are copsidering
to have representatives from the Telephone
Consumers Guidance Society of India in
Telephone Advisory Committee for the
improvement of telephone services in
Calcutta ;

(b) if so, when ; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) Yes, Sir.
The name of representative from the Tele-
phone Consumers Guidance Society of India
for inclusion in Telephone Advisory Com-
mittee for Calcutta Telephones is being con-
sidered along with other names.

(b) The matter would be due for consi-
deration while reconstituting the Telephone
Advisory Committee for Calcutta after the
tenure of the present Committee expires
on 31.12.1983.

(c) Does not arise.

Suggestions for improvement in Calcutta
Telephone Service by Telephone
Consumers Guidance Society of
India

210. SHRI SATYASADHAN CHAKRA-
BORTY : Will the Minister of COMMUNI-
CATIONS be pleased to state : ’

(a) whether for the improvement of
Calcutta telephone service, the Telephone
Consumers Guidance Society of India have
given any specific suggestions to Govern-
ment ;

(b) if so, what are those suggestions ; and

(c) the reaction of Government to those
suggestions ?

THE MINISTER OF STATE OF THE

MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) Yes, Sir.

(b) and (¢). The suggestions are being
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examined and whatever found useful will be
implemented.

Review of the working of the Minimum
Wages Act

211. SHRI P.K. KODIYAN : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether FGovernment have reviewed
the working of the Minimum Wages Act in
the agricultural sector ;

(b) if so, the conclusions arrived at ; and

(c) the steps being taken to ensure effec-
tive implementation of the minimum wages
laws in the agricultural sector ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a)to (c). The implementation
of the Minimum Wages Act is under cons-
tant review by the States and the Central
Government. The enforcement of the provi-
sions of the Minimum Wages Act have also
been reviewed from time to time in the State
Labour Ministers’ Conference. The following
recommendations were conveyed to the State
Governments to improve its enforcement in
the field :

(1) There should be a separate machinery
for implementation of labour laws in gener-
al and implemetation of minimum wages in
agriculture in particular at District and
Taluk levels. Such machinery should take
assistance of Revenue, Panchayat and other
Departments depending upon the conditions
in individual States.

(2) Tripartite Committees should be form-
ed at different levels to oversee the imple-
mentation of minimum wages in agriculture.

(3) Workers’ education programme be
intensified in rural areas to bring about an
awareness among the agricultural workers
about their rights in regard to minimum
wages.

(4) Steps should be taken to promote the
organisations of labour in rural areas.
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(5) For effective implementation of mini-
mum wages, the Inspecting Machinery
should be strengthened by involving Block
Development Officers, Tehsildars and other
Revenue Officials.

(6) FEffective steps should be taken for
securing implementation of minimum wages
in respect of agricultural workers by stren-
gthening the Inspectorate Staff exclusively
for the implementation of minimum wages
in agriculture, devoting special attention to
those areas where there is concentration of
agricultural workers who belong to Schedul-
ed Caste or Scheduled Tribe or which are
low wage pockets.

Under the 20-Point Programme, review
and revision of minimum wages in agricul-
ture and their enforcement have been given
special attention by all States. Since 1980,
almost all the States have revised minimum
wages in agriculture and there has also been
an appreciable improvement in the enforce-
ment of these wages in the States.

Setting up of a Branch of Supreme Court
in South

212. PROF. P.J. KURIEN Will the
Minister of LAW, JUSTICE AND COMP-
ANY AFFAIRS be pleased to state :

(a) whether the proposal to set up a per-
mdnent bench of the Supreme Court in
South has been finalised ; and

(b) if so, when it is likely to be set up ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL) : (a) and (b).
Article 130 of the Constitution of India pro-
vides that “the Supreme Court shall sit in
Delhi or in such other place or places, as the
Chief Justice of India may, with the approv-
al of the President, from time to time,
appoint.”” No proposal for establishing a
Bench in the South has been received from
the Chief Justice of India.

Representations regarding re-adjustment
of Constituencies

213. PROF. P.J. KURIEN : Will the
Minister of LAW, JUSTICE AND
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COMPANY AFFAIRS be pleased {0 state :

(a) whether Government have received
representations on the need to re-adjust vari-
ous constituencies, keeping in mind the 1981
census and the vast shifts in population in
different areas ; and

(b) the steps proposed by Government to
remove this grievance being voiced by vari-
ous sections of the electorate ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGANNATH KAUSHAL): (a) and (b).
Government have received representations
for readjustment of various constituencies
keeping in mind the 1981 Census and other
relevant circumstances. Such readjustment
is not permissible unless certain amendments
are made in the Constitution. Further, after
the necessary amendments are made in the
Constitution, it will be necessary to provide
by law for a Delimitation Commission for
readjusting the constituencies. Though
Government earlier decided to introduce a
Bill for amending the Constitution, it has
since been decided that the proposal may not
be pursued for the present.

Demand and production of Life
Saving Drogs

2l4. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased to
state :
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(a) whether Government have made any
assessment of the approximate annual de-
mand of the life saving drygs in the
country ;

(b) if so, the anpual requirement and pro-'
duction of Jife saving drugs in the country ;

(c) what are the various drug manufact-
uring units in the country producing life sav-
ingdrugs ;

(d) whether life saving drugs produced
from those manufacturing units are sufficient
to meet the annual demand ;

(e) if mot, the quantum of life saving
drugs being imported annually in dast three
years ; and

(f) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS (SHR] R.C. RATH) : (a) Work-
ing Group on Drugs and Pharmaceuticals
had estimated Sixth Plan demand for various
bulk drugs and formulations including drugs
which are commonly considered as Life Sav-
ing Drugs.

(b) The apnual plan production targets
and the estimated production of drugs and
formulations in the country for the last three
years are as follows :—

(Rs. in grores)

Year Bulk Drugs Formulations
Annual Plan Actual Annual Plan Actual
targets Production targets Production
1980-81 270 240 1350 1200
1981-82 280 289 1350 1430
1982-83 325 325 1425 1545
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(c) Names of units in the organised sector,
manufacturing drugs are given in the atta-

Written Answers

ched Statement to the extent information is
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(d) to (f). Requirements of essential drugs
are mostly being met through indigenous
production. Details of imports are as below :

available.
Imports (Value (Rs_. in crores)
Years Bulk Drugs (CIF) Finished Formulations
1980-81 103 9.62
1981-82 134 1.93
1982-83 141 5.41

10.

11.

12.
13.

14.

Statement

List of Drugs Manufacturing Units
(Organised Sector)

M/s. Abbott Laboratories (1) Pvt. Ltd.

M

ey

s. Albert David Ltd.

M/s.
Ltd.

Alembic Chemical Works, Co.
M/s. Alkali and Chemical Corpn. of
India Ltd., Madras.

M/s. Alkali and Chemical Corpn. of
India Ltd., Calcutta.

M/s. Alta Laboratories Pvt. Ltd.
M/s. Asish Capsules (P) Ltd.

M/s. Amartara Industries Amartara
Pvt. Ltd.

M/s. Amrutanjan Ltd.
M/s. Andhra Sugars Ltd.

M/s. Anglo-French Drug Co. (Eas-
tern) Ltd.

M/s. Antil Starch Products Ltd.
M/s. Asian Chemical Works.

M/s. Associated Capsules Pvt. Ltd.

16.

17

18.

19.

20.

21.

22

23

24.

25,

27.

28.

29.

M/s. Atul Products Ltd.

M/s. Baropharm Chemicals Ltd., Che-
mical Industries.

M/s. Bayer (India) Ltd.

M/s. Bengal Chemical and Pharma-
ceutical Ltd.
M/s. Bengal Immunity Co. Ltd.

M/s. Bhartya Agro Industries Founda-
tion.

M/s. Biochemical and Synthetic Pro-
ducts Ltd.

M/s. Biological Evans Ltd.
M/s. Boehringer-Knoll Ltd.

M/s. Boots Co. (India) Ltd.

M/s. Burroughs Wellcome and Co. ()
Pvt. Ltd.

M/s. B.E.C. Chemicals Pyt. Ltd.
M/s. Bommidila Bros. Ltd.

M/s. Chandra Pharmaceuticals.

M/s. Caffinu Ral Organic and Phar-
maceutical Ltd. b
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31
32,

33.

35.

37.

39.

41.

42.

43.

45,

47.

49.

1.
52
53.

Written Answers

M/s. Cadila Chemicals Pvt. Ltd.
M/s. Calcutta Chemical Co. Ltd.
M/s. Capsulation Services Pvt. Ltd.

M]/s. Chemical Industrial and Phar-
maceutical Lab. Ltd.

M/s. Chemo-Pharma Lab. Ltd.

M/s. Chowgule and Co. (Hind) Pvt.
Ltd.

M/s. Calcium India (Pvt.) Ltd.

-

M/s. Ciba Geigy of India Ltd.

ey

M/s. Cibatul Ltd.
M/s. Curewell (India) Ltd.
M/s. Cyanamid India Ltd.

M/s. Dabur (Dr. S.K. Burman) Pvt.
Ltd.

M/s. D.P. Patel (USA) India Bureau
(A Govt. of Gujarat Organisation)

M/s. Dey’s Medical Stores (Mfg.) (P)
Limited
M/s. Dey-Se-Chem Ltd.

M/s. Denish Chem Lab. Pvt. Ltd.

M/s. Duphar Interfran Ltd.

M/s. East India Pharmaceutical Works
Ltd.

M/s. Ely’s Chemical Labs. Pvt. Ltd.
M/s. E. Merck (I) Pvt. Ltd.

M/s. Euphoric Pharmaceuticals Pvt.
Ltd.

M/s. Fairdeal Corporation Pyt. Ltd.
M/s. Gelikeps Pvt. Ltd.

M]/s. Gujarat Synthetic Drugs Ltd.
M]/s. Gharda Chemicals (P) Ltd.
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33,

56.

57.

58.

59.

61.

62.

63.

65.

67.

68.

69.

70.

71.

72.

73.

74.

1.

76.

-~
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M/s. Geoffrey Manners and Company
Limited.
M/s. Glaxo Laboratories (India) Ltd.

M/s. German Remedies Ltd.

M/s. Haffkine Bio-Pharmaceutical

Corporation Ltd.

M/s. Hamdard (Wakf) Laboratories
(P)

M/s. Haichem Ltd.

=

M/s. Hico Products Ltd.

M/s. Hiremath Chemicals Ltd.
M/s. H.L. Gandhi

M

=}

s. Hindustan Antibiotics Ltd.

M/s. Hoechst Pharmaceuticals Ltd.

M/s. Hind Chemical Ltd.

M/s. H.M.M. Ltd.

M/s. Hyderabad Chemicals and Phar-
maceutical Works Ltd.

M/s. Hyderabad Bottling Co. Pvt. Ltd.
M/s. Indian Drugs and Pharmaceu-

ticals Limited, Synthetic Drugs
Project.

M/s. Indian Drugs and Pharmaceu-
ticals Ltd. Antibiotics Project

M/s. Indian Drugs and Pharmaceu-
ticals Ltd.

M/s. Indian Health Institute and
Laboratory Ltd.

M/s. Indian Pharma Caps and Chemi-
cal Pvt. Ltd.

M/s. Kemwell Pyt. Ltd.

M/s. Indo Pharma Pharmaceutical

Works Pvt. Ltd,
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77.

78.

79.

80.
81.

82.

83.

85.

86.
87.
88.

89.

91.

92.

93.

95.

98.
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M/s. Jain Kaliawala Chemicals 99. M/s. Miles India Ltd.
(P) Ltd.
100. M/s. Munirabad Chemicals Co. Ltd.
M/s. J.L. Morison, Son and Jones
(I) Ltd. 101. M/s. Metroni Drugs (P) Ltd.

M/s. J.L. Morison, Son and Jones
(I) Ltd., Bombay.

M/s. Jayant Vitamins Ltd.
M/s. Jagatjit Industries ILtd.

M/s. Johnson and Johnson of India
Ltd.

M/s. Jaycee Drugs and Pharma (P)
Limited.

M/s. Kerala State Drugs and Pharma-
ceuticals Ltd.

M/s. Kher Surgical and Allied Pro-
ducts (P) Ltd.

M/s. Kothari Plantation Ind. Ltd.
M/s. Laboratories Vifor (I) Pvt. Ltd.

M

—

s. Lyphin Chemicals
M/s. Lavino Kapur (P) Ltd.
M/s. Mac Laboratories (P) Ltd.

M/s. May and Baker (I) Ltd.

M/s. Malladi Drugs and Pharmace-
uticals Ltd.

s

M/s. Mac-Gaw-Ravindra Labs. (I)
Ltd.
M/s. Maharashtra Antibiotics and

Pharmaceuticals Ltd.
M/s. Meghalaya Phytochemicals Ltd.

M/s. Mehta Pharmaceuticals Pvt. Ltd,

M/s. Astra IDL Limited

M/s. Merck Sharp and Dohme of
India Ltd.

102.
103.
104,
105.

106.

107.
108.
109.

110.

111.

112.

113.
114.
115.

116.

117.

118.

119.

120.

121.

122,

M/s. Nerurkar Laboratories (P) Ltd.
M

_—

s. Nila Products
M/s. New Drugs (India) Ltd.
M/s. ILFAR (India) Ltd.

M/s. Oriental Pharmaceutical Indus-
tries Ltd. )

M/s. Orient Pharma Pyt. Ltd.
M/s. Parke Davis (I) Ltd.
M/s. Parle Products (P) Ltd.

M/s. Pefco Foundry and Chemicals
Ltd.

M/s. Platewell Process and Chemicals
Ltd.

M/s. Punjab State Industrial Develop-
ment Corpn. Ltd.

M/s. Pfizer Ltd., Bombay.
M/s. Pfizer Limited, Chandigarh
M/s. Pyrimidine Pharma Ltd.

M/s. Pharmaceutical Capsules Labo-
ratories.

M/s. Pioneer Laboratories.

M/s. Premier Drugs Co. Ltd.

M/s. Ramaraju Surgical Cotton Mills
Ltd.

M/s. R.A. Sikaria

M/s. Ranbaxy Laboratories Ltd.,

Delhi.

M/s. Ranbaxy Laboratories Ltd.,
Punjab.
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124.
125.

126.

127.

128.

129.

130.

131,
132,
133.
134,
135.
136.
137.

138.

139.
140.
141.

142.

143.

144,

145,
146.

Written Answers

M/s. Rallis India Ltd., Bombay

- (Pharmaceutical Divn.)

M/s. Rallis India Ltd., West Bengal.
M/s. Rallis India Ltd., Madras

M/s. Raptakos Brett. and Co. Pvt.
Ltd., Madras.

M/s. Raptakos Brett. and Co. Pvt.
Ltd., Bombay.

M/s. Reckitt and Colman of India
Ltd.

M/s. Richardson Hindustan Ltd.

M/s. Raola Chemical Industries Pvt.
Ltd.

M/s. Roche Products Ltd.

M/s. Roussel Pharmaceuticals (I) Ltd.
M/s. Sandoz (India) Ltd.

Mls. Santhozyme Lab.

M/s. Sarabhai Chemicals

M/s. Sarabhai M. Chemicals

M/s. Searle (India) Ltd.

M/s. Sudha Drugs and Chemicals
(1) Ltd.

M/s. Shri Jai Organics Ltd.
M/s. Shri Rajpal Singh Kochhar.

M/s. Sonal Pharmaceuticals.

M/s. Smith Kline and French (India)
Ltd.

M/s. Smith Stanistreet Pharmaceuti-

cal Ltd.
M/s. Sharda Chemicals Pvt. Ltd.
Ms. Standard Organics Ltd.

Ms. Standard Pharmaceuticals Ltd:
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147.

148.

149.

150.

151.

152.
153.
154.
155.

156.
157.
158.

159.

160.
161.

162.
163.
164.
165.
166.
167.

168.

169.
170.

171.
172.

173.

174.

175.
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M/s. S.J. Goel, Bombay.

M/s. Standard Products Mfg. Co.,

Hyderabad.
M/s. Swastika Textile Mills Ltd.

M/s. Sanghi Chemicals (Prop. Sanghi
Motors (Bombay) Ltd.)

M/s. S.G. Chemicals and Pharmaceu-
ticals

M/s. Suneeta Laboratories Ltd.
M/s. Sunil Synchem Ltd.
M/s. Synbiotics Ltd.

M/s. Tamil Nadu Dadha Pharmaceu-
ticals Ltd.

M

-

s. Themis Pharmaceuticals
M/s. Therapeutic Pharmaceuticals Ltd.

M/s. Themis Chemicals Ltd., Bombay.
M/s. Themis Orgasyn Chemicals.

M/s. Unichem Labs. Ltd., Bombay.

M/s. Unichem Labs. Ltd., Ghaziabad
(U.P.).

M/s. Jniloids Ltd.

M/s. Unique Chemicals Ltd.

M/s. Uni Sankyo Ltd.

M/s. Uni-UCB (I) Pvt. Ltd.

M/s. Unique Pharma Lab. (P) Ltd.
M/s. V.G. Upadhya

ll\:{és. Venkateshwara Hatcheries (P)
td.

M/s. Wander Ltd.
M/s. Warner Hindustan Ltd.

M/s. Wyeth Labs. Ltd.

M/s. Zandu Pharmaceuticals Works
Limited.
Govt. Opium and Alk Works,
Ghazipur
Government Quinine Factory, Cin-

chona Department, Madras.
Government Quinine Factory, West

Bengal.
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Setting up of New Telephone Exchanggs
and P.C.Os. in Surat Telephone Division
of Gujarat

215. SHRI CHHITTUBHAI GAMIT :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) the number of new Telephone Ex-
changes and the P.C.Os. targetted to be set
up in Surat Telephone Division of Gujarat
during the Sixth Five Year Plan indicating
the names of places where these were to be
set up :

(b) the names of places where new Tele-
phone Exchanges and PCOs were set up/
started up to June 1983 and the details there-
of ; and
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(c) the time by which the remaining tar-
get is likely to be achieved ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) to (c). Opening
of new telephone exchanges and PCOs is a
continuing process depending upon build up
of registered demanding for telephones,
viability of the proposal and policy for pro-
vision of the exchanges and PCOs. Targets
for provision of new exchanges are laid
down for the whole country. Targets from
PCOs are fixed for respective Telecom.
Circles. No Division-wise advance targets
are laid. Surat Telephone Division comes
under Surat Telephone District and Surat
Telegraphs Division comes under Gujarat
Telecom. Ciicle Details are given in the
attached Statement.

Statement

I. Major expansion proposals in Surat Telephone District.

Likely Commissioning

1. Expansion of Surat Main Telephone exchange by

2400 lines (17400 to 19800)

2. Expansion of Surat Main Telephone exchange by

2400 lines (19800 to 22200)

3. Textile Market Unit-I 10000 lines (C-4 imported equipment)

4. Textile Market Unit-11 4000 lines (Indian Crossbar equipment)

1984-85

VII Plan

By March 1985

1986-87

Local PCOs are opened progressively depending upon need, feasibility and policy.

II. List of Exchanges/PCOs opened from 1.5.80 to 30.6.1983

Exchanges
1 2 3
1, Degadm Max-1II 25 lines
2, Aat —do—
3 Saputara —do—
4, Gurukul Supa —do—
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1 2 3
3. Kharel Max-III 25 lines
6. Dolvan Max-111 50 lines
7. Nogania Max-I1II 50 lines
8. Areth Max-III 25 lines
9. Kawas Max-III 50 lines
10. Kamrej Max-III 100 lines
11, Sachin Max-I1I 50 lines
LDPCOs 12. Borsad
13. Ghodmal
1. Nogama
14, Mandaukhadak
& Bamwest 15. Pimpri
3. Sukesh 16 Balpe

4. Nanapandha 17. Hanumatmal

5. Partapnagar 18. Amba
6. Tankal 19. Mhalpada
o 20. Bardoli
8. Panchol 21. Navsari
9. Makadban 22. Samgahan
10. Sukhala 23, Singpur

. 24. Vandarvella
11. Degadia

III.  Proposal in hand for Surat Telephone Division for new exchanges likely competition
in 83-84 subject to receipt of materials

New Exchanges to be opened Type of>exchanges proposed

1. Kakarapar 25 lines small auto exchange

2. Zankhvav —do—
3. Bodhan —do—
4. Panar

50 lines small auto exchange
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Long Distance PCOs to be opened Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :
1. Umarpada
(a) whether Government are considering
2. Umarda

3. Sakarpatal
4. Kalidel
5. Jarkhaei

6. Raigadh
7. Balama
8. Kaveldi

9. Fulwadi

Setting up of TV Centre and A.L.R.
Station at Surat

216. SHRI CHHITTUBHAI GAMIT :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether there was a proposal for sett.
ing up an All India Radio Station and a
Television Centre at Surat in Gujarat during
the Sixth Five Year Plan ;

(b) if so, the time by which these would
be set up there ; and

(c) the details of the concrete steps being
taken by Government in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN): (a)
to (). Inthe approved Sixth Plan, there
was no scheme either for setting up a Radio
Station or a T.V. Centre. However, in the
special Plan for T.V. expansion, a T.V.
relay centre at Surat has been included. This
will be commissioned in 1984-85.

Ban on Advertisements of Infant Food
through Official Media

217. SHRI ARUN KUMAR NEHRU ;

to ban advertisements of infant food pro-
ducts through the official media ; and

(b) if so, when a decision is likely to be
taken in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) :
(a) and (b). The Government has already
banned with effect from May 1983 adver-
tisements of breast milk substitute baby foods
and feeding bottles through the official
media. However, existing contracts for such

advertisements may continue till their
expiry.

Thermal Power Station at Brajraj Nagar
in Orissa

218. DR. KRUPASINDHU BHOI :
Will the Minister of ENERGY be pleased
to state :

(a) whether Government is proposing to
set up a thermal power station at Brajraj
Nagar in Orissa ; and

(b) if so, the details thereof ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) and (b). A Site
Selection Committee appointed by Govern-
ment of Orissa to identify a site suitable for
setting up of a thermal power station for
utilisation of Ib Valley] coal had inter-alia
considered a site near Brajraj Nagar. The
Committee found Banharpali in Sambalpur
district in Orissa as the most suitable site
for the purpose. A project report for sett-
ing up a power station of 4x 210 MW at the
above site has been received from Governs
ment of Orissa, Necessary inputs such as
coal linkage, clearance from environmental
angle, availability of water and other infra-
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structural facilities have to be tied up before
the proposal can be techno-economically
appraised.

Issue of a Commemorative Stamp in
Honour of Veer Surendra Rai

219. DR. KRUPASINDHU BHOI:
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether Government are considering
to issue a commemorative stamp in honour
of Veer Surendra Rai ;and

(b) if so, when the stamp is going to be
released ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) and (b).
No Sir, there is no proposal to issue Com-
memorative stamp in honour of Veer Suren-
dra Rai.

A proposal had earlier been considered for
issue of a commemorative stamp in honour
of Veer Surendra Rai but the same was not
recommended by the Philatelic Advisory
Comnmittee.

Recruitment of Nurses and Para-Medical
Staff for Saudi Arabia

220. SHRI SUSHIL BHATTACHARYYA :

Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether recruitment of nurses and
other para-medical staff for Saudi Arabia
by private agencies has since been carried
on in Delhi inspite of the ban imposed by
Government ; and

(b) if so, the steps taken by Government
to enforce the ban effectively ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a)and (b). There is no banon
the recruitment of nurses and para-medical
staff for Saudi Arabia by private agencies.
It was however decided by the Indo-Saudi
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Joint Commission that recruitment of medi-
cal and para-medical personnel for the
Government of Saudi Arabia would be done
on Government to Government basis.
Private agencies are free to recruit para-

medical staff for private hospitals in Saudi
Arabia.

Sponsored Programmes conducted by
Doordarshan

222. SHRI D.S.A. SIVAPRAKASAM :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Doordarshan has been con-
ducting any sponsored programmes :

(b) if so, the names of Stations which
conduct the programmes ; and

(¢) the amount charged for each pro-
gramme ; and

(d) whether any political party has
sponsored such programme through Door-
darshan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-

PARTMENT OF PARLIAMENTARY
AFFAIRS  (SHRI MALLIKARJUN) :
(a) Yes, Sir.

(b) Programmes can be sponsored from
any of the Donrdarshan Kendras except
Low Power Transmitters.

(c) The rates for sponsored prograinmes
are given in the attached Statement.

(d) No, Sir.
Statement
(a) Programme Produced by Sponsors
For telecasting sponsored programmes at

each Doordarshan Kendra, the sponsor will

pay Rs. 5,000/- for a programme of dura-
tion upto 30-minutes and Rs. 3,000/- for a

programme of duration upto 15-minutes.
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(b) Foreign Programmes Imported by Private Organisation

The rates to be charged by Doordarshan for sponsorship of these programmes will be
as under :

Rates (in Rs.) per Kendra per telecast

Duration of pro-

gramme and Delhi/  Bombay- Kendra  Kendra  National
free commercial time Musoorie Pune- in Cate- in Cate- Network
and all Panaji gory IT gory III
LPTs. Cat. I
1 2 3 4 5 6
1. 30 mts. with 40 sec. of 30,000 20,000 10,000 7,500 85,000
free commercial and a
credit line at the end
2. 15 mts with 20 sec. of 15,000 10,000 5,000 3,750 42,500

free commercials and
a credit line at the end

Note : (a) Kendra in Category II will be Calcutta, Madras and Jallandhar-
Amritsar.

(b) Kendra in Category III will be Srinagar and Lucknow-Kanpur.

(c) For programmes of duration other than those noted above, the
rates will be charged pro-rata and commercial time will be also

made available pro-rata.

(d) The programmes sponsored over the national network will be
accepted on the “first-come first-served™ basis provided the pro-
grammes are of similar acceptability and interest with regard to

all-India viewership”.

(¢) Programmes Produced and/or offered by Doordarshan

The rates of payment for Sponsorship of Doordarshan’s programmes of 30-mts dura-
tion (including royalty for use of the programmes themselves) will be as under :
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Kendras Rates of payment (in Rs.) per Kendra per telecast for
programmes of category
Super A Super A A B C
special
1. Delhi-Musoorie-20 30,000 24,000 14,400 9,600 4,800
LPTs
2. Bombay-Pune-Panaji 20,000 16,000 9,600 6,400 3,200
3. All Kendras in Cat. II 10,000 8,000 6,000 4,006 2,000
4. All Kendras in Cat. III 8,000 6,000 4,000 3,000 1,600
5. National Net working 91,000 70,000 45,000 33,000 16,000

(b) For programmes of duration of more than 30-minutes, the sponsorship charges
will be levied on a pro-rata basis. However, for sponsorship of full day's play of a cri-
cket test match, a concessional charge of Rs. 7 lakhs, will be levied.

Implementation of Coal Mining Projects
in West Bengal

223. SHRI AMAL DATTA : Will the
Minister of ENERGY be pleased to state :

(a) the coalmining projects which have
been sanctioned for implementation in West
Bengal but have not so far been implemen-
ted ;

(b) the reasons for non-implementation
in respect of each of such projects, the
amount of capital to be invested, number of
people to be employed and raisings expect-
ed after each project is implemented ;

(c) out of total persons to be employed
in Coal-mining projects, how many will be
persons of local origin ; category-wise break-
up of persons to be employed in each mine
and also the number of local people who
will be given employment in such project ;
and

(d) in case workers are proposed be
brought from other mines, from which
company/area such workers will be brought ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) and (b). Fourteen coal min-
ing projects (including two being part of
total projects) sanctioned for implementa-
tion under Eastern Coalfields Ltd. in West
Bengal have not so far been implemented.
The total sanctioned cost of these projects
amounts to Rs. 48.08 crores and the total
production capacity is 4,926 million tonnes
per year. The total manpower requirement
in these projects is 9,637. Out of these 14
projects, construction work in 12 schemes
was actually taken up but discontinued due
to continued obstruction created by local
people. In the case of another scheme, the
site was not made available. One scheme
was sanctioned during the current year and
the work will be taken up after approval of
the Annual Plan 1984-85.

(¢c) and (d). Most of the persons to be
employed will be of local origin although
their exact number cannot be assessed at
present. The requirement of manpower will
be partially met from the surplus manpower
available in the same or adjoining Areas
of Eastern Coalfields Ltd. For operational
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considerations, skilled personnel available
within the Area are also deployed in new
projects. For the balance manpower of
mostly unskilled and semi-skilled category,
the local employment exchange is notified
as per statutory requirement and recruitment
is made out of the list of cand‘dates furnish-
ed by the exchange. Only when suitable
candidates are not made available through
the local employment exchange, adjoining
employment exchanges in the State are noti-
fied.

Coal Mining Projects in West Bengal

224, SHRI AMAL DUTTA : Will the
Minister of ENERGY be pleased to state
the coal mining projects which are in the
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process of implementation in West Bengal ;

giving details of the name of the colliery.

opened, estimated reserve, estimated raising
on completion of project, total capital re-
quired to be invested and the total capital
invested so far ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : There are 30 coal mining pro-
jects which are in the process of implemen-
tation under Eastern Coalfields Limited in
West Bengal. The names of these projects,
estimated reserves, estimated raising on
completion of project, total capital required
to be invested and total capital invested so
far are given in the attached Statement.

8

Statement
S. No. Name of Project Estimated Estimated Total capital Total capital
reserve (in raising on investment invested upto
million completion required 31.3.83
tonnes) of project (Rs. in (Rs. in
(m.tely) lakhs) lakhs)
1 2 3 4 5 6
1. Chinakuri 43.55 1.00 65,94 12,99
2. Dhemomain 40.00 1.42 73,76 24,96
3. Ratibati 22,96 0.90 9,94 4,00
4. Ningah 44.59 1.60 15,25 6,93
5. Satgram 44.72 1.20 26,37 3,78
6. J. K. Nagar 26.50 0.86 15,18 3,23
7. Amritnagar 29.66 1.14 51,08 8,67
8. Parbelia 15.53 0.80 12,51 7,68
9. North Searsole 28.64 1.16 9,92 3,18
10. Bankola 20.00 1.08 8,18 3,18 -
11. Bahula 4539 1.197 11,35 3,54
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1 2 3 4 5 6

12. Khottadih 34.80 0.87 52,22 7,79

13. Seetalpur 13.06 0.40 32,70 5,15

14. Sodepur 9.35 0.55 4,16 2,81

15. Kunustoria 29.30 0.66 15,66 5,52

16. Kumarkhela OCP (Ph.II) 9.74 0.60 18,46 7,57

17. Purushotampur 3.86 0.46 13,19 8,83

18. Jhanjhra 245.00 3.50 184,55 1,86

19. Chora OCP 1.69 0.27 3,09 2,79

20. Bonjemehari OCP 4.98 0.30 9,90 4,84

21. Nimcha OCP 2.10 0.30 5,51 3,21

22. Parasea 6 and 7 7.63 0.345 4,95 1,57

23. Parasea-Singaran 1.72 0.141 3,88 Nil

24, Dhandih OCP 2.70 0.165 1,96 1,86

25. Narsamuda 3.28 0.18 98

26. Bhanora West 17.99 0.36 96 I

| Expenditure in
27. Dubeswari 3.31 0.18 8
cluded in exst
28. Barmondia-Barachak R 3.20 0.12 98
| ing mines
29. Bansra-Purandip 2.90 0.15 73 |
30.% Adjoy-II-Kushadanga 4.56 0.23 94 J

Telecast of Imaginative Programmes
over T.V.

225, DR. A.U. AZMI : Will the Minister
of INFORMATION AND BROADCAST-
ING be pleased to state :

(a) whether efforts have been made to
providé imaginative programmes over the
T.V. ; and

(b) if so, the progress made thereon and

the effect it had on the masses ?

THE DEPUTY MINISTER IN THE

MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) :
(a) Yes, Sir.

(b) A Statement is attached.
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Statement

Efforts made to make Imaginative and
better Programmes

(1) The programmes are planned in such
a way so that they have an appeal for both
the urban and rural viewers. Each Kendra
has created a presentation Cell to co-ordi-
nate and supervise the transmission. This
has resulted in slick presentation of pro-
grammes.

(2) There is continuous scouting, developing
and training of new talent. Contacts have
been made with Writers, Playwrights, Theatre
Groups, Films Directors etc., to associate
them with Doordarshan Progrimming and
provide Dramas and TV Series of high pro-
fessional standard.

(3) A regular sports programmes ‘THE
WORLD OF SPORTS’ has been introduced
on Sundays and has proved very popular. All
significant National and International sports
events are being covered.

(4) Delhi Kendra had sometime ago
brightened up its Sunday Morning Trans-
mission by telecasting a 45 minutes pro-
gramme entitled ‘AAP KE LIYE’ which is
a miscellary of short humorous items which
provide entertainment. Similar types of
programmes are being attempted by other
Kendras.

(5) In addition, Doordarshan has been
telecasting popular serials like ‘BIBI NATI-
YON WALI’ and ‘AUR BHI GHAM HAIN
ZAMANE MEIN’ which fulfil the twin
objectives of education and entertainment.
More serials are in the offing. A workshop
on ‘Soap Opera’ type of TV serials has been
held. Many scripts are being developed for
future TV serials.

(6) Contents of National Programme are
constantly under review to make it more
meaningful and entertaining. As a sequal
to the audiences/research report improve-
ments were/are made in the National Pro-
gramme.

(7) Survey conducted by the Audience
Research Unit of Doordarshan has revealed
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that the programmes are generally well re-
ceived by the viewers.

Telecommunication Expansion Programme
in the Country

226. SHRI P.M. SAYEED : Will the
Minister of COMMUNICATIONS be pleas®
ed to state :

(a) whether lack of adequate finance and
poor maintenance of telephone system are
among the five factors that have hampered
the telecommunication expansion in the
country ;

(b) if so, whether heavy load, obsolete
technology and lack of high priority for
telecommunication development were the
other factors responsible ;

(c) the steps being taken by Government
to deal with the situation ; and

(d) whether any programme in this re-
gard is being worked out ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) and (b). Lack
of adequate finance and lack of high prio-
rity for telecommunication development are
the major factors which are hampering the
development of telecommunications in the
country. Heavy load on the existing tele-
phone system and consequent poor perfor-
mance of the system result from the inade-
quate investment in the telecommunication
network. As regards technology, the inde-
genous technology is not obsolete but needs
to be modernised for saving in cost, mane
power, materials and space and provision of
advanced facilities.

(c) and (d). It is proposed to upgrade
and augment the telecommunication system
by :

(i) Introduction of digital electronic
system for switching and transmission,

(ii) Introduction of fibre optical cables
and ducted system for external plant,
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(ifi) Satellite communication for remote
and far flung areas of the country.

(iv) Use of computers for operations and
maintenance of networks.

A massive investment of Rs. 12,000 crores
is contemplated for the 7th Plan to make
telephone available virtually on demand by
end of this decade except in some pockets on
non feasible areas.

""Effect of Iran’s Threat to Close Strait of
Hormuz on Petroleum Position of India

227. SHRI M. RAM GOPAL REDDY :
X SHRI SUBHASH YADAV :

Will the Minister of ENERGY be pleased
to state :

(a) whether it is a fact that Iran has
recently threatened the closure of Strait of
Hormuz and block the Gulf Oil route as a
threat meriting action by the United States ;

(b) if so, the details thereof ;

“(c) how far it will affect the country’s
petroleum position ; and

(d) whether any role has since been play-
&d by Government to avert this crisis and if
S0, the details thereof ?

-3uta ]
_,THE. MINISTER OF STATE IN THE
PEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) and
(h). Reports have been received that Iran
has_stated that it would close the Straits of
Hormuz if its oil installations are attacked
and the movement of Iranian Oil disrup-
ted, - i
[ el

(c) and (d). No major difficulty has been
experienced so far. But contingency plans
have been drgwn.up to meet the situation.
aotortfpmtr U 0

Violation of Provisions of Company Law
sei vy o by Chelmsford Club

SMTa T ey

4

228." SHRI GULSHER AHMED : Will
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the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state :

(a) whether it is a fact that despite pro-
secutions having been launched by the Regi-
strar of Companies against the Directors/
Officers of the Chelmsford Club Limited,
New Delhi, the club has continued to com-
mit the same violations of the provisions of
the Company Law during the years 1981 and
1982 in their accounts and balance sheets ;

(b) if so, details thereof and action taken
thereon ; and

(c) action being contemplated to the
present exploitation of the club by the pre-
sent management ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GHULAM
NABI AZAD) : (a) and (b). Since the filing
of the prosecution by the Registrar of Com-
panies (on 13th April 1983) the company has
filed its annual accounts and the directors’
report for the year 1982 only. The annual
accounts for 1981 have already been filed
earlier. It appears from auditors’ report on
the accounts of 1982 that the company has
already introduced a Fixed Asset Register.
There is thus no contravention of Sec. 209 of
the Companies Act. There is also no fur-
ther contravention of Sec. 217 ibid as the
qualificatory remarks of the auditors have
duly been commented upon by the Board in
their report for the year. Violation of Sec.
211 ibid in respect of accounting of receipts
on account of Meena Bazar, however, still
continues and the matter is receiving atten-
tion of the Registrar of Companies for nece-
ssary action.

(c¢) This Department does not have any
knowledge about the present “exploitation”
of the club by the “present” management.

Additional Allotment of Kerosene Oil to
Karnataka

229. SHRI M.V, CHANDRASHE-
KHARA MURTHY : Will the Minister of
ENERGY be pleased to state :

(a) whether during the month of Sep-
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tember, 1983, Government of Karnataka
had sought additional allotment of 2,000
metric tonnes of kerosene oil from the
Centre ;

(b) if so, whether it is a fact that there
had been a cut in the allotment of oil from
the Centre to the State ; and

(¢) if so, the other reasons for demand-
ing more kerosene oil from the Centre ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) The
State Government requested for additional
allocation of 1,000 tonnes of kerosene for
Sept., 1983.

(b) No, Sir. The allocation for Sept.,
1983 was 23,700 tonnes as against 22,000
tonnes allocated for the same month last
year.

(c) In September, 1983 the State Govt.
stated that there was need for more kero-
sene. In October, 1983, the State Govt.
requested for additional allocation to meet
the increased demand on account of festi-
vals, and an additional quantity of 1,300
tonnes of kerosene was given to them for
Oct., 83 over and above the normal alloca-
tion of 23,700 tonnes for that month.

ATATEE & EATAT-AL &Y Aifq &1
Fatagq

230. it Bie ww aar fafa, am
AT FIA 1A WA AZ TATT AT FAT FA
fa

(%) 3=7 sararadi qor fa=ar Aararaay
& N F SATAI & qag H GO
Afg aar g ;

(@) g Afs & srasta s aw faa
T F1 TR & W faw ar
IF & 97 AT F}1§ ; AT
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() Far 7 Faravevey &1 fa eqral &
farq eqrareaor fear war ar SREN gt
SATFT FTIwrL argre faar g ?

fafa, am sk Fodt w@d @&t (s
WA HNA) ;0 (F) 9 SR A @&
Afa fawgs faug fear @ fF aft ss9
arEdl & ger aragfa age & g
A Y gex 1§ ardvm 28-1-1983 &
gaarz 7 & af &) gfq gwrged g7 w@h
wE | [durey ¥ ver man Afeq dear
TFo o 7029/83 ]

fagar sararaat & eavaveal & qAT-
AT FT HAT WITT GIRTT A TG & |

(@) @ awFr #t Afg F agaon §
11-11-1983 &% fawafafaa &1 gex
aarrafa & ® H/a1gT F =T AT A
frasa [eniafa fFar mar §:

1. Faanfa «ft srEEaT O15F, ger
aragfa, wWErdt Sww ey,
F1 39T IvA FmAET Foged
rmanfa & w9 § eqraiafea fFar
T |

2. =ragfa ot Ao agmm fs,
TARIAG I=F +ATA14T & +qrqT-
gYar, &1 AIGEY IS AT F

gen erraafa # &1 § frgEa frar

| '

aafa f aAFgeTEd arfae,
FIA IoT AT & Fqraren,
F SEA-FAT I=T FAATHT F
wer saaafa & w7 & fraga far
T |

4. smvrgfis ot g agradts wre,
SH-FIAT Foo AT & fgay
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gt &1 fafssn 3== A
® qer magfa & &9 F w0
afa farar mar

5. sargRfq o qEAATHT  gAFIUAR
N, HIA IST AATAL F T
arafa # g IS AT
& ger afa § w7 § -
afea faear wam

6. =aranfa At wAld FATT qSAT
FAFAT IoF AAET F (AT
Yo F I IST AT
#ger amyis & w7 # fags
fapar ar)

() savoafy ot ged F@rIE ETEAY
F BYEFT, FFF W AT T IT I
qTATEAY § AT 9F9rT qgv £7 faar 2
wgi & eqraiafd feg o &)

12.00 hrs.

(Interruptions)

PROF. MADHU DANDAVATE (Raja-
pur) : I have given you notice on the
question of toppling of Karnataka Govern-
ment. I have got the cassettes, (Interruptions)
I have given you a transcript of the conver-
sation of Congress leaders with the Janata
MLASs ; and I can present to you the casset-
tes that were demonstrated in a Press con-
ference. I have shown in the papers .u‘!b-
mitted to you that...(Interruptions). .

1 have sought an adjournment motion -
and that should be admitted. (Interruptions)

ot wew fagrd awad (7€ freel)
NETE WRIEW, TAN AAF FWATI-TEATT
fea &, afFTaaR g Hag aa g g f
FT-FIREY FTHTA FT T gHA H L J
Y FTH DFY FEAT G, A IHN 9T X
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R & 17 7g fdaa & e oo 9o ar &
Eﬁ- gqﬁ-’..-

-..(m)...

MR. SPEAKER : I had allowed Prof.
Madhu Dandavate and Shri Vajpayee only,
and not others.

SHRI SATYASADHAN
BORTY (Calcutta South) :
an adjournment motion.

CHAKRA-
I have given
(Interruptions)

MR. SPEAKER :
here...

Listen to me. Look

SHRI SATYASADHAN CHAKRA-
BORTY : You are the Speaker, Sir. You
are also the custodian of democracy here.
The whole Opposition is demanding it.
(Interruptions)

PROF. MADHU DANDAVATE : Be-
fore you give your ruling, please listen to us.
(Interruptions).

SHRI H.N. BAHUGUNA (Garhwal) :
When we give an adjournment motion to
you. (Interruptions)

PROF. MADHU DANDAVATE : Before
you give your ruling, T would like to make a
submission. (Interruptions)

MR. SPEAKER : Sit down.
(Interruptions)

MR. SPEAKER : Sit down.

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY : They are shouting. Please stop
these Congress people.

PROF. MADHU DANDAVATE : We
are not able to listen to you.

AEqR WENTA : AT T 35 gy | 2@y
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aFT 1% g @Y Fasera
(Interruptions)

MR. SPEAKER : No result comes out
of this. I am at your disposal.

(Interruptions)

st frea @ s ama (WreaTE) -
za#Y foeT oFaas FUIA |

MR. SPEAKER : There is nothing on
record. What am I to expunge ?

(Interruptions)

MR. SPEAKER : Mr. Roy, sit down.
W FT ¥ 94 fqwaar, a1 &7 &1 fagva

srar | arg 3 A gfay ) ey w7 ow
Wt a7 & &, &Y A A g FI AgA
FT FH1 a1 177 T F @1 8 | (A

sit 7w A et (frafea) @ e aady
FON a1 g0 AZAOT AT gH FTAT HAT
agt IS0 |

ReqW AFTW ¢ HTATT  AET ISTAT
F1fgd | ST ATAIT &Y a7 &Y aE, ar Fgr
ATA FT &1E AT AGr AfFA vy forw
a % ¥ I& Tifg, &% Iar fgd s
gifad gua g® &7 N fagw qamg §
YT T GF AT 9 A31AT § AT & aqrqwy
a1 F77 F forg gt 431 g 1 gafay fa=ie-
fawst #7ar g o A5t gra sisF faad
FIA1 § | &7 qgor Wt snwara faan g o<
fon srrearaa 2ar g | F sraFy a1d g
AT HT AT AN AIAGAR |

o &o o frard (a3a3) @ st gArd
ara Wt gfaa

AT WY : A1qHT A7 W GA G
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afed agy 70 a9 @ g @ Afwd
() stre QAT oF € AT # @S §,
T TR |

& ag Fga1 T1gar g fF &Y w1 aurenaT
F ATUAT & a1 A AY )

(Interruptions)

MR. SPEAKER :
are unnecessarily disrupting.
much.

Please sit down. You
It is too

(Interruptions)

HEq AT : AT AT AT Fg A
o 1 A a1 ot g Ay ) § ag wgar
Frgar g f5 &3 s off 78 FEv O

PROF. MADHU DANDAVATE : We
also told you that we will insist on an ad-
journment motion.

SHRI NIREN GHOSH (Dum Dum) :
You also throw light by getting tape played
in the House to clear the issue.

weae wgrea & 75 FgA0 AIgar g fF
& oY a9 &, o a3 & swavn feewwm
F3AT q%ar § AfeT £ #797 § ok Pl
Y& 9T FIATAT §, T8 AT A FTC BT |
7 zAa aga sqTeAT & AW qAIHTT
frgme & #ifow &1 &) &9 o 2
AT GFAT § AT AT AT AT AFaAT )

PROF. MADHU DANDAVATE : I
have given you the transcript. I said that
the transcript should be read out.

qEqeT WENIA © TAFT A1ATY A F ) g
agx +t frar § s s Wt #37 & farg
AT & | F agelt TraE A19F g ¥ 7@
& fodr et 81 7Y fawfrg cearzord s
Ft fifzr gor @ @ Sod o Tod A i
T FLAFA § | ATT A §3 197 T HA
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wgey ot 3| @few F g oz & o g
9N I 7T g ATI |

SHRI HARIKESH BAHADUR (Gorakh-
pur) : We want adjournment motion.

(Interruptions)

ot Trw fasra qrEar(grsiig): uEE-
¥z Qo &1 a1 g7 | faswAe geargsd
R USHIAHE MW & a3 F FAT FI90T |
uESIAAe WWA & 913 H o1q femize &%
gFA e |

HER WA © AT A TEI § A qga
IATT Y AT & | T HFH FAT FIaT 2,
Y shvwr sATeT AT ATAT B, F FAT FI AT
g | st § fa @ar £ § 1 (swEeA) st
¥ a7 gfaa | ag fevama #1 &fiT ag st
qEAT §, g FIAQ ATTHT T AT TAFT T
R agHaFI R

Ig ATYFT ALY, IAFT TN | TH AN E
1§ wwfgar 7@ @ar) 2fay aga, =g
grm, wad oo g | gad 1€ swrrar a8
g1

(Interruptions)

MR. SPEAKER : Please listen to me.
Why do you not listen ? Have you not got
the patience to listen ? Please sit down. I
cannot allow this under the rules.

& aft sgar agar § 5 A€ Arad
framarar =fed 1 snod g faar ar ) sy &
FT HAT 4T A1 gA 18 gqust ag 8, § &
Eill

I cannot allow this subject to be discussed
on adjournment motion.

(Interruptions)
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MR. SPEAKER : What I will allow you,
you listen to me.

(Interruptions)

MR. SPEAKER : When I am on my
legs you are supposed to sit down. If you
cannot have that much respect, what do you
expect from me ? You must be ashamed
of it. You must have that much of decency
now. Ihave given you my point of view.
Now sit down.

(Interruptions)

MR. SPEAKER : Sit down. Thisis too
much., You are getting on my nerves. I
must tell you,

# arraFr gAY g § feewma #var Far
afsa & ag uedH iz 9107 e 78 FT
qAFAT |

(Interruptions)

MR. SPEAKER : I cannot accept under
this adjournment motion. I have got one
more thing to say and I must say it now. 1
have gone through the rules. I will allow
discussion, but. ..

(Interruptions)

ot srzwt fagrdd avwdat : sreqer Y, gw
aad a7 fear g fF ga oF & v QA
qEATT 9T FIT I AT 2 98 & FAlzF
gewe frud & gea &1 2@ faar sy
fedawra & faars F197 7 a7 A1 F=g
aTwre A farard 1 (sqaum)

HETR HEYT © AT ST F1 32 GRITFT
qFA & | § A5 FTAFATE | T 184 F
FT AL, 197 ¥ T A1, 97 &1 TR a7
FLAT )

(xam)
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MR. SPEAKER : 1 will allow a discu-

ssion.

SHRI SATYASADHAN CHAKRA-
BORTY : Sir, you have to listen to me.

(Interruptions)*

MR. SPEAKER : I have not allowed.

SHRI SATYASADHAN CHAKRA-
BORTY : Under what rule are you not
accepting this ?

MR. SPEAKER : This can be discussed,

and I will allow you.
(Interruptions)*

MR. SPEAKER : Not allowed.

W sEw fagrd awed o useEEe
wqiwA gua fzar, 7 19 § g0 & o a7

seget wgYaw - #Y q1TwT AN fHAT

gl

st srew fagrd awaat @ wAT EAd
wERA, ATTH FIHW UF GET HEAEHT

fFar g
AL WENAY : AT ®ow 9§ AfAd |
I have seen.
PROF. MADHU DANDAVATE : I had

given you the evidence, the transcript of
the conversation which has taken place.

MR. SPEAKER : I cannot allow. Mr.
Tewary.
A19FT A FD G E |

st T WET : gWIU UESMHE

KARTIKA 24,1905 (SAKA)
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oA
(Interruptions)

SATYASADHAN CHAKRA-
Please listen to me.

SHRI
BORTY :

MR. SPEAKER : I have heard you. No
question of adjournment motion

SATYASADHAN CHAKRA-
But I am. .. .(Interruptions)**

SHRI
BORTY :

MR. SPEAKER : Not allowed. No

question of admitting it.
(Interruptions)

PROF. K.K. TEWARY :
already called me.

Sir, you have

In all fairness you must listen to me also.

MR. SPEAKER : I allowed you.

(Interruptions)

MR SPEAKER : If I am right, I am

right.

I can allow you discussion on that.

SHRI SUNIL MAITRA (Calcutta North
East) : Please allow this discussion.

(Interruptions)

MR. SPEAKER : I have allowed Mr.

Tewary.
(Interruptions)

SHRI INDRAJIT GUPTA (Basirhat) ;
May I make a submission ? Will you kindly
hear me for a minute ?

PROF. K.K. TEWARY : Sir, we have
written to you about a very serious matter
in Karnataka...

*Not recorded
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MR. SPEAKER : On Point of Order he
is asking...
(wamam)

=Y TARAATH AFT reay © g fram &
TEATARE?

qeqA WEYGT | AT YA T F FIfww
wd FIfad | (maam)

Nothing is going on record what Mr.
Shastri says.

PROF. K.K. TEWARY : Sir, this isa

very serious matter in Karnataka. There
are several charges against the Chief
Minister. ..
MR. SPEAKER : Not allowed.
(Interruptions)**

SHRI CHARAN SINGH (Baghpat) : Sir,
you have said that the Rules of Procedure
of the House stand in the way of acceptance
of this motion but the rule is very clear.
Rule 56 says :

“Subject to the provisions of these
rules, a motion for an adjournment
of the business of the House for the
purpose of discussing a definite matter
of urgent public importance may be
made with the consent of the
Speaker.”

Now, the submission of the Opposition is
that this question of corruption is a matter
of urgent public importance.

MR. SPEAKER : Thisis a question of
policy. There can be no question of Ad-
journment Motion on this...

(Interruptions)

SHRI CHARAN SINGH : This is a

. matter of public importance...

(Interruptions)
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At this stage, Shri Charan Singh and
some other hon. Members left the House.

MR. SPEAKER : Nothing is going on
record of whatever they say.

(Interruptions)**

12.17 hrs.

PAPERS LAID ON THE TABLE

Punjab Disturbed Areas Ordinance, 1983,
Chandigarh Disturbed Areas Ordinance,
1983, Tea (Amendment) Ordinance, 1983,
Illegal Migrants (Determination by Tri-
bunals) Ordinance, 1983, Armed Forces
(Punjab and Chandigarh) Special Powers
Ordinance, 1983 etc. etc.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
1 beg to lay on the Table

a copy each of the following Ordinances
(Hindi and English versions) under article
123 (2) of the Constitution :

(1) The Punjab Disturbed Area Ordi-
nance, 1983 (No. 5 of 1983) promul-
gated by the President on the 7th
October, 1983. [Placed in Library.
See No. LT-6992/83].

(2) The Chandigarh Disturbed Areas
Ordinance, 1983 (No. 6 of 1983) pro-
mulgated by the President on the 7th
October, 1983. [Placed in Library.
See No. LT-6993/83].

(3) The Tea (Amendment) Ordinance,
1983 (No. 7 of 1983) promulgated by
the Presicent on the 7th October,
1983. [Placed in Library. See No.
LT-6994/83].

(4) The Illegal Migrants (Determination

**Not recorded.
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by Tribunals) Ordinance, 1983 (No. 8 .

of 1983) promulgated by the President
on the 15th October, 1983. [Placed
in Library. See No. LT-6995/83].

The Armed Forces (Punjab and
Chandigarh) Special Powers Ordi-
nance, 1983 (No. 9 of 1983) promulga-
ted by the President on the 15th
October, 1983. [Placed in Library.
See No. LT-6996/83].

(5)

The Textile Undertakings (Taking
Over of Management) Ordinance,
1983 (No. 10 of 1983) promulgated by
the President on the 18th October,
1983. [Placed in Library. See No.
LT-6997/83].

(6

~

The Transformer and Switchgear
Limited (Acquisition and Transfer
of Undertakings) Ordinance, 1983
(No. 11 of 1983) promulgated by the
President on  the 8th November,
1983. [Placed in  Library. See

No. LT-6998/83].

@

~

Employees Family Pension (Third
Amendment) Scheme, 1983

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI DHARMAVIR): 1
beg to lay on the Table a copy of the
Employees’ Family Pension (Third Amend-
ment) Scheme, 1983 (Hindi and English
versions) published in Notification No.
G.S.R. 629 in Gazette of India dated the
20th August, 1983 under sub section (2)
of section 7 of the Employees’ Provident
Funds and Miscellaneous Provisions Act,
1952. [Placed in Labrary. See No.
LT-6999/83].

Indian Telegraph (Seventh Amendment)
Rules, 1983.

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL): 1 beg to lay
on the Table a copy of the Indian Telegraph
(Seventh Amendment) Rules, 1983 (Hindi
and English versions) published in Notifica-
tion No. G.S.R. 740 (E) in Gazette of India

KARTIKA 24, 1908 (SAKA)

j‘mrl w *
dated the 23rd September, 1983 under sub-
section (5) of section 7 of the Indian Tele-

graph Act, 1885, [Placed in Library. See
No. LT-7000/83].

Proclamation and Order by President
under article 356 of the Constitution in
relation to State of Punjab and Report
of Governor of Punjab to President.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): I beg to
lay on the Table

(1) (i) A copy of the Proclamation (Hindi
and English versions) dated the 6th
October, 1983 issued by the President
under Article 356 of the Constitution
in relation to the State of Punjab
published in Notification No. G.S.R.
788 (E) in Gazette of India dated the
6th October, 1983 under Article 356
(3) of the Constitution.

(ii) A copy of the Order (Hindi and
English versions) dated the 6th
October, 1983 made by the President
in pursuance of sub-clause (i) of clause
(c) of the above proclamation, publi-
shed in Notification No. G.S.R.
789 (E) in Gazette of India dated the
6th October, 1983.

(2) A copy of the Report dated the 6th
October, 1983 of the Governor of
Punjab to the President (Hindi and
English versions).

[Placed in Library. See No. LT-7001/83]

MR. SPEAKER : In connection with the
discussion of the statutory Resolution regard-
ing approval of the Proclamation issued by
the President under Article 356 of the Con-
stitution in relation to the State of Punjab
in the House today, copies of the Proclama-
tion, Order issued in pursuanceé of the Pro-
clamation and the Governor’s Report are
available at the Publications Counter.

Members may please collect copies there-

from.
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-~ 4Gold Control (Forms, Fees and Miscella-

. 'méous Matters) Amendment Rules, 1983,

- ‘Foreign Travel Tax (Amendment) Rules,
1983 and Statement for delay, Central
Excise (Tenth Amendment) Rules, 1983,
Notification under Income Tax Act, 1961,
Customs Act, 1962, Notification declaring
the Nhava Sheva Port-Project as Project
under heading 84'66 of Customs Tariff
Act, 1975 etc. etc.

THE : DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANA-
RDHANA POOJARY): Ibeg to layon
the Table

.M

)

-3

A copy of the Gold Control (Forms,

Fees and Miscellaneous Matters)
Amendment Rules, 1983 (Hindi and
English versions) published in Noti-
fication No. S.0. 622 (E) in Gazette
of India dated the 26th August, 1983
under sub-section (3) of section 114 of
the Gold (Control) Act, 1968. [Placed
in Library. See No. LT-7002/83]

A copy of the Foreign Travel Tax
(Amendment) Rules, 1983 (Hindi and
English versions) published in Noti-
fication No. G.S.R. 568 in Gazette of
India dated the 6th August, 1983 to-
gether with an explanatory memoran-
dum, under section 41 of the Finance
Act, 1979.

A statement (Hindiand English

" yersions) showing reasons for delay

4

~

)

in laying the notification mentioned at
(2) above. [Placed in Library. See No.
LT-7003/83]

A copy of the Central Excise (Tenth
Amendment) Rules, 1983 (Hindi and
English versions) published in Noti-
fication No. G.S.R. 801 (E) in Gazette
of India dated the 26th October, 1983
under sub-section (2) of section 38 of
the Central Excises and Salt Act,
1944. [Placed in Library. See No.
LT-7004/83].

Acbpy each of the following Noti-
fications (Hindi and English versions)

“under section 296 of the Income-tax

Act, 1961 :
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(i) SO 3900 published in Gazette of
India dated the 15th October,
1983 regarding exemption to the
‘Maratha Mandir’ under section
10 (23C) of the Income-tax Act,
1961 for the period covered by the
Assessment years 1982-83 and
1984-85.

(ii) SO 3901 published in Gazette of
India dated the 15th October,
1983 regarding exemption to the
‘Ramakrishna  Mission’ under
section 10 (23C) of the Income-
tax Act, 1961 for the period
covered by the assessment years
1985-86 to 1990-91.

(iii) SO 3902 published in Gazette of
India dated the 15th October,
1983 regarding exemption to the
‘Jawaharlal Nehru Memorial
Fund’ under section 10 (23C) of
the Income-tax Act, 1961 for the
period covered by the assessment
years 1985-86 to 1989-90.

(iv) SO 3903 published in Gazette of
India dated the 15th October,
1983 regarding exemption to the
‘Battles of Panipat Memorial
Society’ under section 10 (23C)
of the Income-tax Act, 1961 for
the period covered by the assess-
ment years 1982-83 to 1984-85.

(v) SO 3904 published in Gazette of
India dated the 15th October,
1983 regarding exemption to the
‘Association for Welfare of the
Handicapped, Kozhikode® under
section 10 (23C) of the Income-
tax Act, 1951 for the period
covered by the assessment years
1981-82 to 1983-84.

(vi) SO 3905 published in Gazette of
India dated the 15th October,
1983 regarding exemption to the
‘Karnataka  State  Ex-Police
Officers’ Welfare Fund’ under
section 10 (23C) of the Income-tax
Act, 1961 for the period covered
by the assessment years 1983-84
to 1985-86.
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(vii) SO 3906 published in Gazette of period covered by the assessmen

India dated the 15th October,
1983 regarding exemption to the
‘Sree Adya Jagadguru Shankara-
charya Shree Mahasamathana
Gokarana Trust’ under section
10 (23C) of the Income-tax Act,
1961 for the period covered by
the assessment years 1980-81 to
1983-84.

(viii) SO 3907 published in Gazette of

India dated the 15th October,
1983 regarding exemption to ‘The
Cancer Foundation, Delhi’ under
section 10 (23C) of the Income-
tax Act, 1961 for the period
covered by the assessment years
1981-82 to 1984-85.

(ix) SO 3990 published in Gazette of

India dated the 29th October,
1983 regarding exemption to the
‘Ramana Mabharshi Centre for
Learning, Bangalore’ under
section 10 (23C) of the Income-
tax Act, 1961 for the period
covered by the assessment year
1985-86.

(x) SO 3991 published in Gazette of

India dated the 29th October,
1983 regarding exemption to the
‘Ramana Kendra, Delhi (Regd.)’
under section 10 (23C) of the
Income-tax Act, 1961 for the
period covered by the assessment
years 1985-86 to 1947-88.

(xi) SO 3992 published in Gazette of

India dated the 29th October,
1983 regarding exemption to the
‘Gandhi Mazdoor Smarak Nidhi,
Indore’ under section 10 (23C) of
the Income-tax Act, 1961 for the
period covered by the assessment
years 1980-81 to 1983-84,

(xii) SO 3993 published in Gazette of

India dated the 29th October,
1983 regarding exemption to the
‘Indian  Parliamentary Group’
under section 10 (23C) of the
Income-tax Act, 1961 for the

years 1984-85 to 1986-87.

(xiii) SO 3994 published in Gazette of
India dated - the 29th October,
1983 regarding exemption to the
‘Harijan Ashram Trust, Ahmeda-
bad’ under section 10 (23C) of |
the Income-tax Act, 1961 for the
period covered by the assessment
years 1982-83 to 1984-85.

(xiv) SO 3995 published in Gazette of
India dated the 29th October,
1983 regarding exemption to the
‘The Association of the Physically
Handicapped’ under section 10
(23C) of the Income-tax Act,
1961 for the period covered by
the assessment years 1983-84 to
1985-86.

[Placed in Library. See No.
LT-7005/83]

(6) A copy each of the following Noti-
fications (Hindi and English versions)
under section 159 of the Customs Act,
1962 :

(i) G.S.R. 633 published in Gazette
of India dated the 27th August,
1983 together with an explanatory
memorandum  making certain
amendment to Notification No.
132-Customs dated the 2nd July,
1980 so as to add one more pro-
duct of Nepalese origin that has
been found to qualify for pre-
ferential entry into: India under
the Indo-Nepal Treaty of Trade,
1978.

(ii) G.S.R. 675(E) and G.S.R. 676(F)
published in Gazette of India
dated the 29th August, 1983 to-
gether with an . explanatory
memorandum regarding exemp-
tion to di-iso-butylene, Heptene
and Nonene, when imported into
India for the manufacture of exo-
alcohols from the whole of basic
and auxiliary duties of customs.

(iii) G.S.R. 677 (E) published in
Gazette of India dated the

August, 1983 together with ap



(vi) GS.R. 697 (E)

(vii) G.S.R. 701

(viii) GS.R, 705 (E
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explanatory memorandum rescin-
ding Notification No. 4-Customs
dated the 19th January, 1980.

(iv) G.S.R. 678 (BE) and 679 (E)
published in Gazette of India
dated the 1st September, 1983 to-
gether with an explanatory mem-
orandum regarding exemption to
specified textile machinery from
basic customs duty in excess of 20
per cent ad valorem and from the
whole of the auxiliary and additio-
nal (countervailing) duties.

(v) GS.R. 689 (E) published in

Gazette of India dated the 7th
September, 1983 together with an
explanatory memorandum regar-
ding revised rates of exchange for
conversion of Belgain Francs
and Italian Lire into Indian
currency or vice-versa in super-
session of Notification No. 198-
Customs dated the 1Ist July,
1983,

published in
Gazette of India dated the 12th
September, 1983 together with an
explanatory memorandum making
certain amendment to Notifica-
tion No. 193/82-Customs dated
the 17th August, 1982 so as to
extend the benefit of exemption to
raw materials and comp nents
required for construction cf, or
fitment to, the vessels or ships of
coast Guard,

(E) published in
Gazette of India dated the 13th
September, 1983 together with an
explanatory memorandum making
certain amendment to Notifica-
tion No. 206-Customs dated the
2nd August, 1976 so as to extend
the exemption from customs duty
on jigs, tools and ground handling
equipment for all aircrafts for
defence use.

published in
Gagzette of India dated the 14th
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September, 1983 together with an
explanatory memorandum regard-
ing revised rate of exchange for
conversion of Hong Kong Dollars
into Indian currency or vice-versa
in supersession of Notification
No. 261-Customs dated the 7th
September, 1983.

G.S.R. 709 (P) and 710 (F) publi-
shed in Gazette of India dated the
19th September, 1983 together with
an explanatory memorandum mak-
ing certain amendment to Notifica-
tion No. 201-Customs dated the
14th October, 1980 so as to extend
the benefit of customs and auxili-
ary duties exemption on the reple-
nishment gold imported against
gold jewellery sold at exhibitions
held abroad during 1983-84 also.

G.S.R. 733 (E) and 734 (E) publi-
shed in Gazette of India dated
the 20th September, 1983 together
with an explanatory memorandum
regarding exemption to polythy-
lene laminated aluminium foil of
the thickness of 0.02 mm to 0.04
mm containing more than 97 per
cent aluminium imported for
exclusive use in strip packing of
medicines and drugs from basic
duty in excess of 60 per cent
ad valorem and from the whole of
auxiliary and additional duties of
customs leviable thereon.

G.S.R. 742(F) published in Gazette
of India dated the 23rd September,
1983 together with an explanatory
memorandum making certain
amendment to Notification No.
127/82-Customs dated the 1st May,
1982 s0 as to extend the exemp-
tion from customs duty on Oil
Well Cement also.

G.S.R. 738 (E) published in
Gazette of India dated the 23rd
September, 1983 together with an
explanatory memorandum making
certain amendment to Notification
No. 118-Customs dated the 19th
June, 1980 so as to amend the
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description of certain capital
goods covered by the said noti-
fication.

(xiii) G.S.R. 738 (E) published in

Gazette of India dated the 23rd
September, 1983 together with an
explanatory memorandum seek-
ing to delete certain redundent
entries in Notification Nos. 128/
83-Customs and 129/83-Customs
dated the 13th May, 1983

(xiv) G.S.R. 755 (E) published in

Gazette of India dated the 28th
September, 1983 together with an
explanatory memorandum making
certain amendment to Notifica-
tion No. 150/81-Customs dated
the 25th May, 1981 so as to ex-
tend the benefit of exemption
to articles manufactured out of
imported stainless steel, for
captive consumption as well.

(xv) G.S.R. 765 (E) and 766 (E) publi-

shed in Gazette of India dated the
30th September, 1983 together
with an explanatory memorandum
regarding exemption to pro-
fessional equipment and other
requisites normally required by
(a) the Foreign Radio, Television,
Press, Photo, Film and other
media and (b) the media represent-
atives/organisation accredited to
the Government of India for the
Commonwealth Heads of Govern-
ment Meet to be held in New
Delhi in November, 1983 from
payment of basic, auxiliary and
additional duties of customs levia-
ble thereon provided that the
imported equipment is re-exported
within six months.

(xvi) G.S.R. 781 (E) published in

Gazette of India dated the 1st
October, 1983 together with an
explanatory memorandum regard-
ing revised rates of exchange for
conyersion of certain foreign
currencies into Indian currency or
vice-versa in supersession of Noti-
fication No. 198-Customs dated
the 1st July, 1983,

(avii) G.S.R. 783 (E) published in
Gazette of India dated the 3rd
October, 1983 together with an
explanatory note regarding exemp-
tion to specified components
imported for the manufacture of
computers, comptuer peripheral
devices, specified microprocessor
based equipment and peripheraf
devices for specified quipment
from basic customs duty in excess
of 50 per cent ad valorem and the
whole ‘of the additional (counter-
vailing) duty.

(xviii) G.S.R. 784 (E) published in
Gazette of India dated the 3rd
October, 1983 together with an
explanatory note seeking import
duty concession on textile machi-
nery.

(xix) G.S.R. 785 (E) published in
Gazette of India dated the 3rd
October, 1983 together with an
explanatory note seeking import
duty concession on electronic
goods.

(7) A copy of Notification No. G.S.R.
786 (E) (Hindi and English versions)
published in Gazette of India dated
the 5th October, 1983 together with an
explanatory memorandum declaring
‘The Nhava Sheva Port Project’ as
project under heading 84.66 of the
Customs Tariff Act, 1975 for uniform
concessional rate of 40 per cent ad
valorem basic customs duty on all
goods imported for the project, under
section 10 of the said Act.

[Placed in Library. See No. LT-7006/83]

(8) A copy each of the following Noti-
fications (Hindi and English versions)
issued under the Central Excise Rules,
1944 :

(i) G.S.R. 681 (E), G.S.R. 682 (E)
and 684 (E) published in Gazette
of India dated the 3rd October,
1983 together with an explanatory
memorandum regarding exemp-
tion to dubbed Cinematographic
films from payment of Excise

Duty.



(i)

(iii)

(iv)

(v)

(vi)

Papers laid

G.S.R. 685 (E) and G.S.R. 686
(E) published in Gazette of India
dated the 7th September, 1983
together with an explanatory
memorandum regarding exemp-
tion to ‘Poly Vastra’ that is to
say, any cloth containing cotton
and polyester, woven or hand-
loom from yarns handspun in
India and certified as Poly Vastra
by an officer duly authorised in
this behalf by the Khadi and
Village Industries Commission
from the whole of the basic and
additional excise duties.

G.S.R. 687 (E) published in
Gazette of India dated the 7th
September, 1983 together with an
explanatory memorandum regard-
ing exemption to non-cellulosic
wastes from the whole of the duty
of excise provided such wastes
arise during the manufacture of
non-cellulosic textured filament
yarn out of non-cellulosic filament
yarn.

G.S.R. 688 (E) published in
Gazette of India dated the 7th
September, 1983 together with an
explanatory memorandum deny-
ing exemption contained in Noti-
fication No. 239/83-CE dated the
7th September, 1983 to non-
cellulosic wastes produced in a
free trade zone.

G.S.R. 690 (E) published in
Gazette of India dated the 8th
September, 1983 together with an
explanatory memorandum fixing
the effective rate of duty at 20 per
cent ad valorem on aluminium
strips used for making aluminium
pipes which are used in sprinkler
equipment for agricultural irriga-
tion purposes.

G.S.R. 691 (E) published in
Gazette of India dated the 8
September, 1983 together with an
explanatory memorandum regard-
ing exemption to goods falling
under T.I. 25 when used in the
factory of production as raw
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material in the manufacture of
waste and scrap exempted under
S1. No. 3 of the Table in Noti-
fication No. 209/83-CE dated the
1st August, 1983 from the pay-
ment of excise duty.

(vii) G.S.R. 699 (E) and 700 (E)

published in Gazette of India
dated the 13th September, 1983
together with an explanatory
memorandum regarding grant of
15 per cent discount from the
maximum retail price to Patent
or Proprietory Medicines.

(viii) G.S.R. 744 (E) published in

(ix)

Gazette of India dated the 24th
September, 1983 together with an
explanatory memorandum seek-
ing to provide full exemption
from excise duty on bare copper
wires of 2.00 mm (14 SWG) thick-
ness and thicker, which are proved
to the satisfaction of the Assis-
tant Collector of Central Excise
to be used in the factory of pro-
duction for the manufacture of
bare copper wires finer than 2.00
mm (14 SWG).

G.S.R. 745 (E) published in
Gazette of India dated the 24th
September, 1983 together with an
explanatory memorandum seek-
ing to provide full exemption from
excise duty on bare aluminium
wires of 3.25 mm (10 SWG) thick-
ness and thicker, which are
proved to the satisfaction of the
Assistant Collector of Central
Excise to be used in the factory
of production for the manufac-
ture of bare aluminium wires
finer than 3.25 mm (10 SWG).

(x) G.S.R. 753 (E) published in Gazette

of India dated the 28th Septem-
ber, 1983 together with an expla-
natory memorandum making
certain amendment to Notifica-
tion No. 49/83-CE dated the 1st
March, 1983 so as to increase the
rates of basic excise duty on non-
textured polyester filament yarn
between 290 deniers and above,
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(xi)

(xii)

(xiii)

(xiv)

(xv)
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but below 350 deniers from Rs.
52.00 per kg. to 72.00 per kg.

G.S.R. 754 (E) published in
Gazette of India dated the 28th
September, 1983 together with
an explanatory memorandum
making certain amendment to
Notification No. 51/83-CE dated
the 1st March, 1983 so as to in-
crease the rate of basic excise
duty on texture filament yarn
between 319 deniers and above,
but below 385 deniers from Rs.
52.00 per kg. to Rs. 72.00 per kg.

G.S.R. 763 (E) published in Gaze-
tte of India dated the 30th Sep-
tember, 1983 together with an
explanatory memorandum seek-
ing to continue the partial exemp-
tion from Central Excise Duty in
respect of raw naphtha and in-
tended for use in the manufacture
of ammonia.

G.S.R. 771 (E) published in Gaze-
tte of India dated the 1st October,
1983 together with an explanatory
memorandum reducing the effec-
tive basic excise duty rate on
certain sizes of tyres for motor
vehicles and tyres for vehicles or
equipments designed for off the
road from 60 per cent ad valorem
to 50 per cent ad valorem.

G.S.R. 772 (E) published in
Gazette of India dated the Ist
October, 1983 together with an
explanatory memorandum pres-
cribing effective rate of basic duty
for domestic refrigerators of a
capacity not exceeding 165 litres
at 25 per cent ad valorem as
against the existing rate of 40 per
cent ad valorem and for other
refrigerators and deep freezers a
reduced basic excise duty rate of
50 per cent ad valorem as against
the existing 80 per cent ad
valorem.

G.S.R. 773 (E) published in
Gazette of India dated the Ist
October, 1983 together with an
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explanatory memorandum pres-
cribing effective basic excise duty
rate at 80 per cent ad valorem
for parts of refrigerating and
air-conditioning appliances and
machinery as against the existing
rate 125 per cent ad valorem.

.
G.S.R. 774 (E) published in Gaze-
tte of India dated the 1st October,
1983 together with an explanatory
memorandum reducing the effec-
tive basic excise duty rate on
storage batteries from 20 per cent
ad valorem to 15 per cent ad
valorem.

G.S.R. 775 (E) published in
Gazette of India dated the Ist
October, 1983 together with an
explanatory memorandum redu-
cing the effective basic excise
duty rate on certain specified
domestic electrical appliances
from 30 per cent ad valorem to
20 per cent ad valorem.

G.S.R. 776 (E) published in
Gazette of India dated the Ist
October, 1983 together with an
explaratory memorandum ma-
king certain consequential amend-
ments to Notification No. 68/83-
CE dated the 1st March, 1983 in
view of the exemption wunder
Notification No. G.S.R. 777 (E)
dated Ist October, 1983.

G.S.R. 777 (E) published in
Gazette of India dated the Ist
October, 1983 together with
an explanatory memorandum
reducing the effective basic excise
duty on motor vehicles of engine
capacity exceeding 2500cc other
than saloon cars, dumpers and
3-axled vehicles from 15 per cent
ad valorem to 7% per cent ad
valorem.

G.S.R. 778 (E) published in
Gazette of India dated the Ist
October, 1983 together with an
explanatory memorandum ma-
king Notification Nos. G.S.R.
771 (B) to G.S.R. 776 (E) dated
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the 1st October, 1983 in-appli-
cable to the goods produced in a
free trade zone.

G.S.R. 793 (E) published in
Gazette of India dated the 1ith
October, 1983 together with an
explanatory memorandum ma-
king certain amendment to Noti-
fication No. 49/83-CE dated the
1st March, 1983 so as to increase
the rates of basic excise duty on
non-textured polyester filament
yarn above 550 deniers but not
above 750 deniers from Rs. 15 kg.
to Rs. 52 per kg.

G.S.R. 794 (E) published in
Gazette of India dated the 11th
October, 1983 together with an
explanatory memorandum ma-
king certain amendment to Noti-
fication No. 51/83-CE dated the
1st March, 1983 so as to increase
the rate of basic excise duty on
textured polyester filament yarn
above 605 deniers but not above
825 deniers from Rs. 15 per kg.
to Rs. 52 per kg.

G.S.R. 800 (E) published in
Gazette of India dated the Z6th
October, 1983 together with an
explanatory memorandum ma-
king certain amendments to Noti-
fication Nos. 68/83-CE dated the
1st March, 1983 and 257/83-CE
dated the Ist October, 1983 so as
to reduce the effective basic excise
duty 'of 3-axled motor vehicles
other than articulated vehicles,
from 10 per cent ad valorem to
S per cent ad valorem.

G.S.R. 808 (E) published in
Gazette of India dated the 28th
October, 1983 together with an
explanatory memorandum exten-
ding the validity of Notification
Nos. 127/83-CE and 128/83-CE
dated the 27th April, 1983 upto
30th April, 1984.

in Library. See No. LT-7007/83].
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MR. SPEAKER :
Attention.

Shri R,P. Das, Calling

SHRI INDRAJIT GUPTA (Basirhat) :
Sir, you never took the trouble to tell us
under which rule you are disallowing this
Adjournment Motion.

MR. SPEAKER : This cannot
under the Adjournment Motion.

come

SHRI INDRAIJIT GUPTA : This is not a
question of corruption. This is a question
of complicity of the Central Ministers. .
(Interruptions)

MR. SPEAKER : I was allowing others
but they have not allowed me to call you.

If you want to ensure. . ..

(Interruptions)

SHRI INDRAJIT GUPTA : This is the
complicity of Central Ministers in trying to
«..(Interruptions). This is a matter of urgent
public importance...(/nterruptions)

MR. SPEAKER :
Attention. ...

Shri R.P. Das, Calling

(Interruptions)

MR. SPEAKER : Iam ready to allow
youa discussion on any subject, any day,
any minute.

SHRI INDRAIJIT GUPTA : What about
Adjournment Motion ?

MR. SPEAKER : 1 was allowing the
Adjournment Motion but you have not allo-
wed me to do it. So, I am not doing it.

SHRI INDRAJIT GUPTA :

which rule have you done it ?

Under

MR. SPEAKER : You come to me and
I will tell you. You cannot ask me here.

SHRI INDRAIJIT GUPTA : We are
alleging the complicity of the Central Minis-
ters who are trying to topple the elected
Governments...(Interruptions)
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MR. SPEAKER : If I could allow that
Adjournment Motion, I would have allowed
it. But I am not allowing it. I am allowing
a discussion. I am not shutting out the
discussion on that. If you want to censure
the Government, you can censure on “another
subject.

(Interruptions)

=it g AT s () - gaar
gH gars fx g & & sraaa araw foeig
fear 2 ?

MR. SPEAKER : You cannot question

my judgment.

SHRIINDRAJIT GUPTA : We are not
questioning it. We want to understand it.

MR. SPEAKER : [ have done it under

the rules. There is no question. This is
not a matter for adjournment. This can
only come in the discussion,

SHRI1 INDRAJIT GUPTA : This is a

specific question.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
Shri Indrajit Gupta has said Central Minis-
ters, this and that. Iwant todeny it. &t
is baseless, fabricated and a political stunt
by the opposition parties to malign the
Congress Party.

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : Mr. Speaker, Sir,
may | request that you strike it off the
record, because it has no basis ? Such
things should not be allowed.

MR. SPEAKER : 1will go through the
record. If thereis anything unsubstantiated,

it will not go on record.

SHRI INDRAJIT GUPTA : You cannot
expect them to....

KARTIKA 24, 1905 (SAKA)

Papers laid 414

MR. SPEAKER :
Shri R. P. Das.

Calling Attention ;

SHRI INDRAJIT GUPTA : Sir, I am

walking out.
12.21 hrs.
Shri Indrajit Gupta then left the House.

SHRI K. MAYATHEVAR (Dindigul) :
Sir, we have given an adjournment motion
to discuss the Sri Lanka problem today.

MR. SPEAKER : Not allowed.

SHRI K. MAYATHEVAR : We wish to
submit that Shri Parthasacathi twice went to
Sri Lanka., For what ?

MR. SPEAKER : Not allowed. Nothing
goes on record.

(Interruptions)**

SHRI K. MAYATHEVAR : Sir, unless
you say that you will consider it, I will not
sit down.

MR. SPEAKER : We will coasider it
and discuss it. We are going to discuss it
later. But this is not the proper time.

SHRI K. MAYATHEVAR : The Prime
Minister should make a statement.

MR. SPEAKER : Let the time come,
it will be done.

AN HON. MEMBER :
out.

He should walk

SHRI K. MAYATHEVAR : Tomorrow
I will walk out.

**Not recorded.
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12.23 brs.

CALLING ATTENTION TO MATTER
.OF URGENT PUBLIC IMPORTANCE

Reported death of many persons and in-
juries to a large number of other passen-
gers in a train accident near Faizabad

SHRI R.P. DAS (Krishnagar): I call
the attention of the Minister of Railways
to the following matter of urgent public
importance and request that he may make a
statement thereon :

“the reported death of many persons
and injuries to a large number of
other passengers in a train accident
near Faizabad.”

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHAUDHURI) :
Sir, with a heavy heart I have to mention
that on 13.11.1983 at about 02.15 hours, an
unfortunate incident took place near Faiza-
bad station when some persons walking over
the railway lines were run over by 136 Dn.
Bareilly-Varanasi passenger train which was
approaching the station from the Lucknow
side. It is reported that these people got
down from Allahabad-Faizabad passenger
which stopped just after passing the home
signal on account of hose pipe disconnection
by some miscreants.

2. In all 31 persons were run over, of
whom 15 died on the spot and 16 received
injuries. The injured persons were admitted
in the Civil Hospital, Faizabad, were 5
succumbed to injuries later.

3. Railway Divisional officers rushed to
the site immediately from Lucknow. Gene-
ral Manager, Northern Railway, accompa-
nied by Chief Traffic Safety Superintendent,
Chief Medical Officer and Divisional
Railway Manager, Lucknow, visited the site
and the injured persons in the hospital on
the same day. Monetary payments were

arranged.

4. Normally, the Commissioner of
Railway Safety will not inquire into such
an incident because it does not involve
bonafide railway passengers. In this case, on
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my request, the Commissioner of Railway
Safety, Lucknow, will investigate so
that independence of enquiry is assured. 1
can assure the House that the State Govt.
will be associated at an appropriately high
level in the proceedings of the enquiry so
that full facts are brought to light.

5. Prima facie indications are that, since
we have stepped up ticket-checking drive,
ticketless travellers are resorting to pulling
the alarm chain and disconnection of hose-
pipes, so that train comes to a halt just
before the station and then they can escape
detection. This incident also appears to
have arisen out of this undesirable practice.

6. It is reported that the engine of the
Bareilly-Varanasi passenger train No. 136
Dn. had left Lucknow with the head-light
in good working order but just short of
Faizabad the head-light had failed due to
which the driver was already observing
caution.

7. Itis also reported that the drivers of
both the trains were whistling constantly
and the passenger train No. 136 Dn. was
approaching the station at the time of the
incident at about a speed of 30 to 35 Kms.
as it was scheduled to stop at Faizabad.

8. It is given to understand that this
particular Mela is not a very major one, the
normal train services are utilised to clear the
pilgrims.

SHRI R.P. DAS : Sir, I am glad that the
Minister has expressed his grief over the
tragic incident that took place near Faizabad.
But I am surprised to find in the statement
which he has made that normally the Com-
missioner of Railway Safety will not inquire
into such an accident because it does not
involve bona fide passengers.

12.26 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

How could he come to the conclusion
that this railway track near Faizabad was
used by people who were not bona fide rail-
way passengers 7 All of them were travells
ing in the passenger train from Allahabad to
Faizabad and they were detained near Faiza-
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bad home signal. That shows that these
people were travelling in the train and all
of them were passengers of that very train
and they were coming down to Faizabad
Railway Station and were about to Cross the
railway track at which time the 136 Dn train
came upon them and that train ploughed
this group of pilgrims numbering about 100,
killing reportedly 31—it may be alarge
number like that in the accident at Dhula-
vari in which 38 persons were declared dead,
but otherwise the figure came to 106. So,
in this case also the deaths may be more
than the number that has been reported in
the press or as the Minister has indicated
in his statement. I would only like to
mention here that these passengers were
bona fide passengers. So, an inquiry into
this accident is quite justified. Of course,
the Minister has requested the Commissioner
of Railway Safety and he has agreed to
conduct an inquiry into the matter. But,
Sir, I would like to put a pertinent question
as to who was responsible for this accident
whether the pilgrims were responsible or the
driver 7 My point is that the pilgrims may
or may not have the railway tickets in their
possessions  Or they might have travelled on
the roofs of the train as the train was over-
crowded as it has been reported in the press.
But this train was detained at a particular
point, possibly near the home signal the
passengers alighted from the train and were
crossing the track when the 136 Dn train
came upon them, and consequently they
were killed.

By that, could not lead one to such a
conclusion that the responsibility of being
killed lies with the pilgrims themselves ?
Certainly, it is not so. Then who is res-
ponsible ? Is the driver responsible ? The
driver cannot be held responsible. The
report came in the pressto the effect that
the down-train was not having head light.
The driver who was later arrested gave a
statement to the press to the effect that the
train did not have light in any of the com-
partments. The head-light was not working.
This is a normal thing which happens in
West Bengal as also in U.P. We have seen
that this sort of thing is the order of the day
in the railways particularly in the passenger
trains. The short distance trains most of
the time do not have lights in the compart-
ments and sometimes the engine does not
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have head light. Had there been head light,
the passengers could have seen that the train
was approaching and they could surely pro-
tect themselves. They would not have been
killed on the railway track.

In the statement of the Minister it has
been said that both—up and down trains—
were whistling from the distance. The per-
sons killed could have heard it long before
they were hit. Had they heard the whistle,
they could not have been killed. One can-
'not be sure that both the trains were whistl-
ing simultancously when the affected persons
TNC!‘C going in between the two trains. This
is abnormal. So, T am not believing this'
sort of statement which carries no sense in
this respect. Most probably these people
were detained there and were passing across
the track when all of a sudden down train
c:mc over them and these people were kill-
ed.

In almost every case the drivers are forced
to take out the engine from the loco shed,
Even bad engines are taken out. Out-lived
engines are used in short distance sections.
If the drivers or the employees refuse to
work or resort to work to rule, the autho-
rities always go against these employees.
They take every possible step to curb this
sort of work-to-rule movement. And thus
these people are generally forced to take out'
the trains from the loco sheds. In this case
also the driver might have been forced to
take out the train and he was running a
train in which there was no headlight and no:
lighting arrangement. The driver himself said
that the system was defective. The coaches
might have been very old and the engine,
as is in most of the cases, might have been
an out-lived one. So these coaches and the
engine might have been defective and the’
arrangement may not have been in order.
So, there was no light. As there was no
light, therefore, the responsibility for killing
lies with the authorities who are running
such trains. Therefore, I would like to place
the entire responsibility on the Railway
authorities. They should have taken neces-
sary steps or made proper arrangements to
see that outlived engines are not to be
taken out to run the trains for the safety of
passengers. ¥

It is a normal practice that when such
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tragi¢ accidents také place, the Railways
come ot with bag of ¢compensation money.
I this case, they havé announced eéx-gratia
payment of Rs. 1000 for the déad, Rs. 750
for the persons who sustained sérious in-
juries and Rs. 500 for those who sustained

Theré was an all-Party meeting held at
the platform on the very day 6f the acc'dent
took place. The all-party meeting démand-

ed that there should be a judicial inquiry into’

the accident. I would request the hon.
Minister to consider whéther such' an inquiry

committee could be constitutéd t6 go mto
the details 6F this accident, find out the facts

and suggest remedial measures tO prevent
such accidents.

F would like thé hon. Minister to lét us
kaow whether the Railways will provide
better engines to the trains, not outlived
engines, a better engine to each of the trains
frrespéctive of whether it is a passenger or
mail or expréss train in order to ensure
bettér and efficient service and safety of

passengers.

I view of the fast growth rate of passen-
ger traffic, 1 would like to know from the
hon. Minister whether he would increase
the number of trains and provide better
track and other facilities so that the people
need not dabble on the routes of traims.

SHRI A.B.A. GHANI KHAN CHAU-
DPHURI : Mr. Deputy-Speaker, Sir, you
have noticed that I have not said that it was
a railwayj‘accident”. It is an “incident”.
I have said that it was an unfortunate “‘inci-
dent”. This “incident” does not fall under
the purview of “railway accident”. TFhat is
why T have said that it was an “incident”.

As long as they were bona fide passengers
insidé the train, it was all right. But they
weré  trespassers. They stopped the
téain simply because they wanted to run
away. Tt is presumed that the report which
1 have read out to the House is a prima Jfacie
one. Icannot vouchsafe that what I antn
saying is correct because we have to w'an
for the fimal inquiry. I will place that in-
quiry report on the Table of the House and
the House will come to know the real facts.
1A fhe fmeantime, the hon. Member can
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feject me or accept me. Whatever he likes
to do, he is entitled to do that. I have no
quarrel with him. He said that he does
not believe me. Well, it is left to him to say
that. But I am giving the report which the
Department has given to me.

MR. DEPUTY SPEAKER : He has not
said that he does not believe you.

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : Certain remarks that he made
indicate as if we are manufacturing certain
stories. Tt is neither here nor there. We are
not manufacturing any story.

What is foday’s tendency ? He must
undérstand that. We are strictly observing
the ticket-checking system. This is the
tendency of passéngers all over India, not
only this particular station where this inci-
dent has occurred. They are pulling the
chains just before the station and they are
trying to escape. Only I think two days ago,
the same incident happened near Burdwan
in West Benzal. But fortunately nobody
died there. Otherwise, the same thing would
have happened. There also, when they were
getting down from a particular train and
from another direction one speeding train
was coming. There at the Burdwan Station,
the train was slowed down. The whole purpose
was that those people, we presume, did not
have tickets and wanted to run away. Strictly,
according to rules, this is not accident.
When the General Manager of Northern
Railway (approached the Commissioner of
Railway Safety—normally he does the
enquiry, he does not belong to railway
department, he is from the Department of
Tou ism and Civil Aviation—he said that it
is not an accident. How am I in the picture ?
What option is open to me ? The option is
open to me either to persuade these gentle-
men that, for Heaven’s sake, you do the
enguiry and let the world know that there
was an impartial inquiry, not that only
railways did the enquiry. The U.P Govern-
ment also is interested to hold an enquiry.
So I have told them that they can send a
répresentative when the enquiry will be
held.

Normally, we do not go for judicial
enquiry in an incident like this. Normally,
we tell the Commissioner of Railway Safety.
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That is the tradition that is coming all the
time. Now the Hon. Member says—1 have
explained why I have said they are trespass-
ers, why I am not telling them bona fide
passengers. About the Dhulabari incident.
That is also an incident. It is not a railway
accident because some people, anti-social
elements, were trying to take Naptha out
from the tanker. In doing so, they were
also smoking beedis. That cuwséd thé fire.
We have got the report by the Bihar Govern-
ment and if you so desire I can place that
enquiry report....

(Interruptions)

1 do not want to go into that controversy.
We have not instituted an enquiry but the
Bihar Government swo motu have instituted
an enquiry. That enquiry report is with me
because ‘n the Rajya Sabha there is a ques-
tion on this. So I have not placed it on the
Table of the House.
place that on the Table of the House. So
the Members can see what is the report.
There also, somebody was trying to commit
pilferage on the railway. Now that is also
not an accident, strictly speaking, according
to the railway terminology and concept.

(Interruptions)

Another point he has said, who is responsi-
ble. Now this is why the Commissioner of
Railway Safety is going to hold the enquiry,
about who is responsible. What we are
saying is correct. What are we saying ? What
the railway people have been sayirg ?

Firstly they were running away. The hose
pipe was cut. Chain was pulled. All these
things are correct.

The second point is that when another
train left the destination, then the light was
all right. Just while approaching this
Station, the light went wrong. Whether this
contention of the Railways is correct or not
will be known only when proper inquiry is
held. Itis no use saying that we are using
all bad engines, we are telling lies, that
engine was a bad engine from the very
beginning. That is neither here nor there.
That is not our point. According to us, the
engine was alright. You know, a machinery
can go out of order, and the machinery went
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out of order ; just before approaching the
Station, there was no light. According to
the railway rules, they can run the engine on
such occasions, but it must be with a limited
speed of 30 or 40 kms. It is only inquiry
which will reveal whether that train was
passing at a speed of 30 or 40 kms. If it was
passing through at a speed of 30 or 40 kms.,
then it was within the permissible limit. I
am told the story that more people would
have died if they had not put the brake and
put the whistle on. They had no other
option but to keep the whistle on all the
time so that people can know that a train is
coming. Both the trains did this. The hon.
Member is saying that it is not correct. I
do not know whether he was present there at
that time to hear whether the train was all
the time whistling or not whistling. I have
been told by my Department that it was
whistling all the time. So, for the present,
I am saying that it was done.

The hon. Member says that the steam
engine was in an outlived condition. I do
not accept. I have said that this is the transi-
tional period and that we are going in for
electrical engines, locomotives, and also
diesel engines. Naturally all at a time we
cannot procure either electrical engines or
diesel engines. There must be a phased way.
I think, in another few years we will be able
to change the whole steam engines. Instead
of steam engines, we will have either diesel
or electrical engines.

The hon. Member has said that the coach
condition is not good. Well, T agree with
him ; all coach condition is not good ; that
is quite correct. I am not vouchsafing, I
cannot misguide the House saying that all
coach condition everywhere, all over the
country, in the different Zones of the
Railways all over the country, is good. We
have shortage of coaches. We are not
denying that. We have shortage of coaches
and we are trying to do our best to bring
new coaches. But that also will take time
because he knows very well, at the time of
passing of the budget, I made a Jong speech
on this. ...

MR. DEPUTY-SPEAKER : Have you

succeeded in that ?

SHRI  A.B.A.
CHAUDHURI :

GHANI KHAN
Some of the coaches have
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been replaced, not all the coaches have been
replaced. 1 do not want to repeat all those
that I had said.

If it had been an accident, certainly for
each dead person we would have sanctioned
Rs. 1 lakh, but it was not an accident. We
do not accept it as an accident. That is our
contention. If the inquiry says, ‘No ; it was
a railway accident, then we will accept that.
But at the present moment we are not accept-
ing that as an accident.

SHRI ATAL BIHARI VAJPAYEE :
How will you describe the tragedy if it was
not an accident ?

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : According to the railway concept
it is an incident because they are trespassers.
If the genuine passengers would have been
there, they would not have pulled the chain
and cut the hose pipe and not tried to run
away. They ran away. Where 7 Just near
the station because there was the checking.
That is the basic point I am trying to impress
upon the House. Because they did not have
the ticket, the trespasser runs away, strictly
he is not a bona fide passenger. He is a
trespasser. That is why it is not a railway
accident. .. (Interruptions)

MR. DEPUTY-SPEAKER : Because he
has no ticket in his hand.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Does it follow
that a trespasser can be killed ?

"SHRI A.B.A. GHANI KHAN CHAU-
DHURI : I have not said that. 1 have
said that I am only making a distinction bet-
ween an unfortunate incident where so many
have died and a railway accident. There is
a positive distinction between the two things.
It was not because of the fault of the rail-
ways. If they had not pulled the chain and
and if they had not disconnected the hose
pipe, then the train would have reached the
station and nobody would have died. That
is our presumption. That is what I was
trying to impress upon the House.. .

(Interruptions)
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MR. DEPUTY-SPEAKER : That is his
presuraption. That is what he has said.

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : I think T have covered all the
points and I have answered to the best of
my ability.

st TWTEAR e (9AT) 0 ITETE
SY, 3 HAY Fr FwAsq g9 AT 091 9T
wal Traw AT ) F aearq g, adt gw
WG 37 g F A § qea< A af@qr
Iq3A § F1E FITFIT AH T@ar | ¥aq
F® Y97 I8 FT & A FTAT A18a1 g |

(1) domarz & fage a1 W@ gfer
frad ot safsqal v ond af 7 dwet
ATAF §U 9T TAo Uho I F1 gATAIN
VWA TL AT F EFT F2A ¥ AT A7 Y
A1 WA a9 ATAH gu 0d q77 39 gz
Fharaaar d fF avFred gz Afy
& § i 3 mifaal oF 5 g am-
feFiwt wla & az garq so oar o
TAL-HAT &1 qIE Faqra1 F1T | qT oA
HYETTFT ATHA § a9 WA FT 377 ATFIT
73 WA T AT grigal &) gz @y
q1E ZEAET T A8 27 ?

(2) a%& FrawE) GFwT S E -
w1EZ 341 A8 N T ag faafaar Far
FAT AT T 41 A g7 el 7 2wy a9y Ay
T 297 F A%z T qr ardy F i g9
TG awE? AT T A ¥ o fEr
afa®d 1 2feq frarmar g 7 zegia #ar
g fF @ asit o AT arze oY o, Ffe
aifaat st @z 3 gfa &1 Fzar g fa A
EY qA AT T TG ML F 32T AT A

(3) #a safaaat F afwardy oF grasy
FqT 73T A 4L 7 FAT AT aafqami & werw
afe@ 1 0F W@ w0 F afaly &
STy ?
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(4) adwia @ w1 & F1a1 § g foa
W e gf, gw feaw arht At am
YT wTad gu, I Fa1 gAraar faar ar
Jar feax ofard #1 oF @ wWo F
feara & garras 71 ufw drag ?

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : With regard to Shastriji’s state-
ment that the light was not there, I have
already replied. It is for him to accept it or
reject it. I have nothing to say.

With regard to giving compensation of a
lakh of rupees, the position is like this. If
the Commissioner of Railway Safety
declares that it is a railway accident in the
true sense of the term, then, everybody will
be paid, that is, those who died will be paid
one lakh of rupees. There is no doubt about
that. But, if it is not a railway accident,
obviously they do not fall in the category of
getting one lakh of rupees. This is beyond
my control and I cannot help that.

Now, Sir, he has put another question as
to how many people died during my tenure
as the Minister for Railways. That figure is
not with me to-day.

MR. DEPUTY-SPEAKER :
notice for that.

You require

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : I shall place it on the Table of the
House—not to-day. In this Calling Attention,
probably I did not expect that thing would
come. Ido not have the figures with me.
As a Ministér, I should not give a wrong
figure.

MR. DEPUTY-SPEAKER : He must give
the correct figure.

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : Ishall give the correct figure.
I shall place that before the House. A few
days ago, an accident took place in Punjab.
That was also a case of sabotage. I person-
ally went there and saw things myself.
There also, the State Government was of the
opinion that it was a sabotage. We have
not got the report from the Commissioner
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for Railway Safety on this. A few days
back, you might have also read in the news-
paper that in Gauhati also there was a bomb
burst. A few people died as a result of that.
That was also not a railway accident in the
true sense of the term. It is true that the
people died there. Nowadays, Sir, hardly
a day passes without an accident. Why is i}
happening, I cannot say. But, I must inform
the House that this is happening still.
Shastri Ji should also know this before asking
me to resign. Hardly a day passes without
an attempt either on railway track or on
railways of either throwing of bombs or by
sabotage by removal of fish plates. Almost
everyday this is happening. We are keeping
ing our eyes open. We are trying out best—
the railway people are trying their best—to
see that the fish plate is not removed. How-
ever, this has become an everyday occurr-
ence. An effort is made to remove the fish
plate and the line so that there is an accident
wherein some innocent passengers die. This
is one unfortunate tendency which has deve-
loped amongst some people. I do not know
who are those people. This is what it is. I
am told by the railway department that if
the driver had not put the brake, more people
would have died because thousands of people
are crossing the line and are running away.
According to Shastri Ji there was no
whistling. But, I have been told by
some railway people that they were
whistling. I do not know whether his in-
formation is correct or my information is
correct.

MR. DEPUTY-SPEAKER :
for the Inquiry Report.

Let us wait

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : Yes, Sir. Ican only assure the
House that let us wait for a few days more
and let the inquiry be done and then, we shall
be able to tell you the truth.

MR. DEPUTY-SPEAKER : The House
now stands adjourned to meet again after
Lunch at 2 P.M.

12.59 hrs.

The Lok Sabha then adjourned for Lunch
till Fourteen of the Clock.
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The Lok Sabha then reassembled after
lunch at six minutes past Fourteen
of the Chock.

[MR. DEPUTY-SPEAKER in the Chair)

REPORTED DEATH OF MANY
PERSONS AND INJURIES TO A
LARGE NUMBER OF OTHER
PASSENGERS IN A TRAIN
ACCIDENT NEAR FAIZABAD
—Contd.

st dma as (TR ITTEme S,
qradya g7 § S F ST FToRNST
g, AT TS FI &

MR. DEPUTY-SPEAKER : Accident is

an incident.

st e AW

This rail incident is also an accident.

g3, greafagar a8 ¢ f& cA Haga &
FIEH WX A7 0 FAST A Ar FAF 1S
arefaadl & wix s &1 fa% fFar gy ag
g% @z n g afga &a &1 gnd Ho
dro gaT AT FAH 22 WRMAATF AT S
# @I A F AW IFT & gL O,
g MET FAG FT W) TE TF JIE-
famar & &t HAT ST gHHI1 77T & )

aq waTd IH 419 @rg f& o @I
g wed & 9% fag ardd &1 &Fa
@y &1 g W@a F1g a1 Ag 1 7R
YA T @He § wg o g fF
T #Y ATEE o G Ay AT VR A FE
fagfasa @udl g1 s1d & F17w Arde TF
dY | & @ arg &1 A9 Farg afwa qw
o aat & e & wa ¥ foadl €1 arfea
F1 q@ S @arg faaw 5o wfawa
mifedt & sfqa & @z adf v g wa
F1 AFT FIA GUAFAL A WA FlT 0T
THAT GEAT ¢ | 1 Tifeqi @ A ser-snay
g, GFsT WS g1 ar wa-E g, I
gfori & ande wg v g T anmarg
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ag ¥ & agai A@ @ afed aga ¥ yAg
FEew 1 WY 73 qgat grri AAAE w4
S FT T 1T T A SATH I FY ATIFAT
21 @gd @ 8w afedl st faow &%
wramifeai & gfaw & @rdz @ g
G mfedi & ar fesal § ot ardz adY
grat &4 &Y orgd giw A qEwc mfe@ F
13 § grafy g4 oft ¥ forwraa Y @ afes
st % 37 §ax mfeqi § ya iz
fears adf

za grg F gy fawmad @y qv )
gady a1q & ag AT Jgar g f& agt ve
ar T gA A gEAT qreq g @, FAww
qgi 9% WY 4 3egi aqran & & @ md@
97 gfaa & o1 JE wF A7) FoAFA
g feqiEdiza st @ardig ag ag ¥ g
ag g1 ad gFa F garfaw s o & ad
aumar gag 2g g f& ward farae a4
s & w107 srIETT 9T wEI A4 fFAAA
WA T FE T AT ) WA F A9
TN 9T q1 GFTF a1 AF aFd § 9T U
& gayg fawaa srgee avFrE ad F9 gfe
F G UFAT I 98 17 q9a § T Ay
AT gg aafawar 4g€f &1 agr av qrE
famasr 7 219 & FTI07 TFY A1 AT IAHF
Tz gaz w1 §9 fewe a1 7 3o faar
fewe WM T aFT &, & T8 Tig &1 78 ¥
AFAT | TF AT T UL AT @Y M-
JIUMH THAT S A3 A GIA T FIT
ud & gug faard a &0 50 gaar &
srgan? fafaa ot adi & af 1 s fafaw
Auf dA A FE 7 F1E A vaFT gAar
AT gay S F AU FT AT A9
arew @zt @1 AN G, uH-ar g oawA g
zafwg s fafee & o gt @17 &
araa e ag fafes &gt & o Wi g @ik
afsr Y srrans wet ¥ ar wWr g

@t & ag aumar § f& w@Adw w6
1 Xod fawra & it gaT wid ag @
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&Y ey TaH R St w AT Ad &)
gt & Yoy afasifon ¥ s gaar §f A
14 2 ag 3% AGI &

w0 wgew A i@y AW wHIWA 4
graqTdl g Far &1 ¢ | fend A w1 Ew
aT AR &1 gagare wvar wifgo afea
wfqer ¥ gg arg &1 e &iaw g
aifgy f frad of ofaa g gaa gearge
& g1, ITH qwEr g

&7 gfa st od Aardy a7 aE R AR
w1 ot a€) Fgd & (& wfgFar @uat 91
arawa ta mifgdl &1 Fa-gfan & afig
QFT 1T 1 AfEA 3@ A A FT AW
FY forriar? frad) §1 o @wrd #1 g
FT F) forrard o faamn 41 & o ot
aF A9 qIAT F FFAT AT AN gH T@A §
fr zawt g7 # & fag #1F gwEsd
F39 AN ISIT AT 72 § 1 TH@ AATAF! FT
fara st1e 1 a2 AR ATET FFA AT @R |
srgt qT g A\ @ dr agr ot a1 @ g
AT FAE-77g 399 LBwA 9T 74 AT F
grar vamifeat @z g1 @ & foawd qaad
FT qHAIT glal 2, IXAAT gidr g | gafau
AT HA WERT T FET Agq WX AT
Yoy fasrr & fro &, SST adl & R 8
uFfiSz @Y @ & 1 AT A aga & gan fag
& d mfeadt &1 Wy 9T FAAT AR AW
AT Aifeal &7 G FIAT, T FTH A5G
AL A T W @ 9 o fawg
e Z arfs &7 gfawr &1 dwrd g @
e

U AT HIT FFAT AGATE F | AAT-
A CFSF, BIE AT GIL FrEE w@aifeay
q¥ fsraar eara ¥ g1 § saar a7 mifeat
qT AgY ¥ @ wafd g @ qT
uifeat gay «fas  gaifar a8 &)
gy sgrar M GEwT wfedt qx awT
FW@E | AT g7 @ mfedt § dFa
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uRAdS F1 faega awdawr faear st g
g% miaran AF A8 AT §, aefen #
eqaeqr Ag gt &, qrt AgY grar §, @€
A Y &1 wwrEHe A i &, gerd Y
TV 21 FAar avw facgw sarT a@
faarm sitar § 1 WA gz @ § guTTEH
F1 YA A1 T @ § AfdT AU UK AT
2 fF sraraw ag & AT qEw mifeqt &
|[fFT I, w97 THFT ITH TG Gl ITHY
gz 941 9 J1ar fF ST graa F@rg
gatmaw srwFa st Ao ardo A §, gW
Q¥o disto o IHH AT &, 7 qEST mfegy
FATATAE FI@ &, GIT FEE AT HIE
mifeai & sna 91d & 1 zafag WY GFwT
mfeat &1 av e 80 faan star &)

ot v famm qi|am (F09) @ @
q 19 TG g, 379 97 431 |

off s awe: mfedt g wAE
AT T arfedt § a8 )

A gmE & f& w4 st g7 mifeay a1
qAVE AT 3 ST AFAF &1 AT GFoIT
wifsal &) FfFHT FTF a1 g% AT TAE
937 (§eTemw) & GE@T mifedy g wwar
| AT 4T wIEE AT YT FIET 7 agf
Tt oY St Sl oft & ¥ wwAr AT )

YT qrET FY J9EY Ffaww grFAad FY
W@ afFd daa W e Az A @1, |9
qfea & wfd arEt aFr qE 4 qew e
B!, IT a9 A1G1 F7 FAT F1E I @A
i WATAT FTATE T FUE A1 §T

- wfasa & Ggaw mfeat &Y dawe & g

FIT F1E THTEFTN FIH ISIY SATY ?

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : Mr. Deputy-Speaker, Sir, I
would only be repeating what I have stated
earlier. I can only assure the hon. Member
that if his contention is correct, I will look
into the matter. He gave a shocking figure
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that 409% of engines of passenger trains run
without head light. He said that about
goods train also. I can only assure the
House that not a single train will run with-
out head light from now onwards. But we
should not forget one basic fact that if all of
a sudden the light goes out of order, that
has to be tolerated for the time being. But if
the percentage of this failure is 4075, as the
hon. Member said, it is really something
alarming.

(Interruptions)

=it 7w faerra quana : fRad sred a3
ar |3 |gaaT ?

MR. DEPUTY-SPEAKER : You must

give notice first.

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : Further, the hon. Member him-
self has stated that we should wait for the
report of the Inquiry Commission. As soon
as the report comes, we will know whether
it was due to chain pulling, cutting of the
hose pipe etc. What we are saying now is
just a guess work, and any Member can
contradict me, because we cannot say the
correct position. I am only telling you
from the report which the Railway Depart-
ment has given me. I cannot vouchsafe
whether the engine gave whistles or not.

There is one correction that I would like
to make. When I was replying earlier, I
said that 1 have got a report from the Bihar
Government. In fact, the Bihar Government
report has not reached me, itis only the
report of the Railways that has reached me
about Dhulabari.

- oY WAYET T A (FEEA) © fawEr AT
Tl § ¥ uFdISE 37 & A1 3 Hara &
< fzar 7ar & | 99 qF & /AL S HT
1 ear Ag g | Sei Fg frar & frag
oF GHEE 97| dRHl IAar w@IdT &
femm a a7 &1

FrAge F “3faw st 7 o foar @
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f 60 srrast w3 § i aga qTd ATH ATX
§ zrer 1 € § | qg WY arran § FF §© |l
F ST qT AHAT A7 FAT IART JEA
fafeear gfaamd & ardt | afeT @ aw
#1€ sgraa & faar aar)

& 7oAt off 7 G217 1T F @EAAT H
B @HT AT 1T GiFAT A1ZAT § | TAH 3,
49T g S oY 7€ ag ) ag vy R
gY qrgw &1e fagr wan, ar 9 gfaw gf ag
waq g | feqi st @ f sngex favaa g3
-5 uz mfeqr @St wdr &1 QAT AR F
TEA 1 AT Fgd g A1 Gqord 7 WY T
2 fa Tar agt 9T AT 1 38 29 S 2
%2 @<l @), tar &€ aré fazads & #Fgr
2 1 gg g1 fF drge 980 AN, SFEH FET
f waas 7 & 91q ag AET FA 4 A IAH
AT g1 41, T F feaqi § v qrgz Agy
g1 | WA St § WA gEAT aE LA AGH
faar atT #g1 fF 7z A1 gediez 2, qanse
AEr & | THF g€ gWlvT FY q1a #4T Y gFAT
2 | ATTHTE F AT 48T W@ & 1 60 AWTHTY
ST &, AFS arad g g e s @ S
#3d & fw ag ez 981 &

q1 STt F w2z | A g fF ag foa-
fadrst w12 w&ha 9% ar gafay gaer mifgdi
F1 wEwd agl ¥t “Efas s’ &k
T qway 7 wAr g fe 2w gwrgy wd
A &1 39 F ST A At 43 gu A 1 A1 a9z
FEAT (% UFeZT 27 41 €T ALY g 98 €22-
Hz w1 SiY &7 7A@ AT gAtAgT g ) AqA-
Mg Siga auT T A% & AT § fF GFR
g T aTH WAV ¥ v 1o s v earay
AZY Srrar &, #Aife ag av gard g § 4%
FIT & | FEI AT TEN gIdT ar wEr qr
agl grar, dza a=ut agl &, F1¢ sar7 gy
fear star @15 S &1 srITUIz T
FgA1 & gawt gerras gl fasar 1 qg @
Feifdla Fgra § oF dqige Srar 2 ag
Fga< [ ag faar fewe @ oix famr fege
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AT FIA F FTOT FY a7 AW AT R Y
T gafad ard oy | T FZAT FA S T
gaiaqer 1 AT ITFT AHAST AT F
qTT FAT AT 1

% 78 &1 Fgar § 5 oag i@y A
TodY & FAYSE gam &) 27 A A @
FAY | AIAAT A AT TE A AV 97T 8T
FI AT § | Tg FHAT ATTLATE Y 98 ¥
gf &1 3o @ a qfefmas graamad #1
wtm 1 & | g v @ fF WA S gq awrw
FrwaTa 9% gfefoaer gagamd FFT AT
arr &1 zgar £NSz A AEFT VFHIET
AT | 60 F FTT AT AL  HT qgAT
arqar &< faar aar &, S & aaw g 39
FaFT garaar faamad Jar G4 o graw
eI FL7 |

it 7w &t T ¢ (fuafea)

(Interruptions)**

MR. DEPUTY-SPEAKER : I am not
permitting you. Don’t record what he says.
Let him get a reply in writing.

(Interruptions)**

MR. DEPUTY-SPEAKER : Please don’t
record it. Now Mr. Minister you can rise.

(Interruptions)

MR. DEPUTY-SPEAKER : The Mini-
ster need not reply to this. He should reply
only to Mr. M.L. Saini. What the other
Member said, has not gone on record. So,
the Minister should not reply, and he need
not reply.

(Interruptions)

MR. DEPUTY-SPEAKER : Please
help me. If everybody does not like this,
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how can we function ? You can put it in
writing and get a reply.

(Interruptions)

MR. DEPUTY-SPEAKER : Don’t record
anything that he says. (Interruptions) The
other hon. Member has also not been re-
corded. Nothing has gone on record.
(Interruptions) Why do you get up ? Why do
you worry ?

Mr. Minister, please reply to Mr. Saini.

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : The same thing has been repeat-
ed now also. 1 only said that if the Com-
missioner of Railway Safety told us that it
was a railway accident, Railways would pay
according to what the law of compensation
said, i.e. according to law. But if it is not a
railway accident, in that case, obviously
Railway cannot pay. This I have said, and
I am repeating it.

According to our report if some news-
papers has published some news, I do not
know it, and I do not want to contradict it
or support that newspaper. According to us,
20 people died and there were 11 injured,
of whom ten were grievously injured and one
gentleman had simple injuries. That is our
aceount. If some newspaper has published
some news, I am not aware of it. I do not
know ; I cannot vouch for it.

SHRI ANANDA PATHAK (Darjeel-
ing) : A highly tragic and unfortunate
accident has taken place. From the state-
ment and the subsequent discussion, I find
that Government has tried to shield the
failure of the authorities. We know that
when such accidents occur, the authorities
deny them, and try to shield the people
concerned. On the contrary, I find that the
Minister has blamed the passengers and

employees.

] think the figures given in the statement
also are not correct. I find that distorted
figures have been given. The Minister has
tried to suppress the figures. He has given
fictitious figures. I feel that many persons
have died, and many were injured.

**Not recorded ,
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We cannot understand the attitude of the
Minister. According to me, the main rcason
for the accident is the callousness of the
authorities, as no proper checking was done
before the train left Lucknow. The driver
of the engine has stated that there was no
iléa‘dlight, and the lights in the entire train
were not working. But the authorities have
presented a different story, i.e. of everything
being in order. There is a contradiction
between the actual figures, and the figures
given to the House and the hon. Members.

Few days back, similar accident took place
in Dhulabari which we have already dis-
cussed here. It was stated in this House that
investigation is going on but what is the out-
come of the investigation, that has not been
known. Who was the person at fault behind
that accident, that has not been told. 1
think, everybody remembers that when there
was a major accident some years back,
when Shri Lal Bahadur Shastri was the
Railway Minister, he was bold enough
to take upon himself the responsibility of
that accident and he resigned from the
Ministership. But here, the Minister has not
even accepted the failure of the administra-
tion. If such things continue, then how the
working of the Railways and the safety of
the passengers could be ensured ? Therefore,
I would like to know whether the Govern-
ment will hold a high-power judicial enquiry
to gointo the whole incident and whether
adequate compensation would bt paid to the
victims and whether the Government would
give a categorical assurance to the House
that in future no such accident will take
place ? Iam surprised to hear the new
concept of the accident. Therefore, I would
like to know from the hon. Minister as to
what is the extent of this accident accarding
to the Railway terminology. Last of all, |
would request the hon. Minister to lay on
the Table of the House, a list of the railway
accidents that took place since he assumed
the portfolio of the Railway Minister.

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : 1 have already replied to all the
points,

NOVEMBER 15, 1983

Import of Animal 436
Tallow (Statt.) ‘

14.33 brs.
RESIGNATION OF MEMBER

MR. DEPUTY-SPEAKER : I have to
inform the House that the Speaker has re-
ceived a letter from Shri Virbhadra Singh,
an elected member of this House from
Mandi constituency of Himachal Pradesh
resigning his seat in Lok Sabha. The Speaker
has accepted his resignation with effect from
17 October, 1983.

MR. DEPUTY-SPEAKER : Now state-

ment by the Minister.

SHRI ATAL BIHARI VAIPAYEE (New
Delhi) : Before you call upon the Minister
to make the statement, 1 want to make a
small submission. The statement should be
comprehensive covering not only the import
of tallow but also its adulteration., Last
time he unnecessarily indulged into party
politics. 1 hope, he will be more objective
this time. ..

(Interruptions)

SHRI RAM VILAS PASWAN (Hajipur) :
Sir, why cannot you have full discussion ?
Instead of making a statement, why don’
you have a full discussion ?

MR. DEPUTY-SPEAKER :
notice for that...

You give

(Interruptions)

MR. DEPUTY-SPEAKER : Now state-
ment by Minister.

14.34 hrs.

STATEMENT RE : IMPORT OF
ANIMAL TALLOW

THE MINISTER OF COMMERCE AND
OF THE DEPARTMENT OF SUPPLY
(SHRI VISHWANATH PRATAP SINGH):
With your permission, Sir, I wish to make
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this statement to inform this House of the
varjous steps that have been taken by Gov-
ernment pertaining to the import of animal
tallow.

2. As the Hon’ble Members arec aware,
on 24th August, 1983, Import Trade Control
Order No. 27 was issued under Section 3(3)
of the Imports and Exports (Control) Act,
1947, prohibiting clearance for home con-
sumption of beef, buffalo and pig tallow, in
any form, imported into India. This extra-
ordinary steps was taken in deference to the
sentiments of the people.

3. As a matter of abundant precaution,
on Ist October 1983, orders were issued
banning altogether the import of any other
type of animal tallow, for any purpose what-
so-ever,

4. The net effect of the various measures
adopted is that import of animal tallow has
been completely banned for any use what-
so-ever.

5. Apart from tightening the regulatory
provisions pertaining to import of animal
tallow, the Enforcement machinery has also
swung into action. The Enforcement staff
of the Chief Controller of Imports and Ex-
ports has carried out large number of ins-
pections, and wherever inspections have
shown any incriminating evidence, the grant
of further import licences and allotment of
imported material to the firms, in question,
has been kept in abeyance for a period of
six months during which investigations are
expected to be completed. The number of
such firms is 146. In 11 cases, complaints
have been lodged with the Central Bureau
of Investigation. The CBI have already
registered FIRs in 8 of these cases. Procee-
dings have also been initiated under the
Imports (Control) Order with a view to
debairing the concerned persons and firms
from receiving further import facilities on
the basis of the alleged offence of unautho-
rised importation. I assure the House that
Government will take stern action against
those found guilty.

(Interruptions)

MR. DEPUTY-SPEAKER ; Hon. Men-
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bers, this is a suo motu statement made by
the Minister. If anybody wants any dis-
cussion, you may give notice.

We will now take up the next item, to be
moved by Shri N.R. Laskar on behalf of

“Shri P.C. Sethi.

SHRI INDRAJIT GUPTA (Basirhat) :
We know how to give notice for a discus-
sion. When he makes the statement, he
should not tell us only about import. Itis
not a question of only import ; itis a ques-
tion of using it for adulteration.

MR. DEPUTY-SPEAKER : You can
write to the Speaker and have a discussion.
Now it cannot be done. There can be no
question or discussion on the statement made
by the Minister.

SHRI INDRAJIT GUPTA :
worried about adulteration.

DR. SUBRAMANIAM SWAMY (Bom-
bay North East) : Are you for adulte-
ration ?

MR. DEPUTY-SPEAKER : You can ask
for a discussion.

SHRI ATAL BIHARI VAJPAYEE :
What about the adulteration case...

People are

(Interruptions)

MR. DEPUTY-SPEAKER : Hon. Mem-
bers can give notice. BAC is meeting today
and you can have a discussion..(Inrerruptions)
We are not stopping any discussion in this
House. The Speaker has made it very clear
that he shall permit any discussion in the
House, provided it is according to the
rules.

SHRIVISHWANATH PRATAP SINGH :
As far as discussion is concerned, Govern-
ment is also keen for a discussion and mak-
ing everything public, whatever has been
done...(Interruptions)

MR. DEPUTY-SPEAKER : It is good
that Government is also keen for a discus-
sion.

(Interruptions)
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PUNJAB DISTURBED AREAS BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : Sir, on be-
half of Shri P.C. Sethi, I beg to move for
leave to introduce a Bill to make better pro-
vision for the suppression of disorder and for
the restoration and maintenance of public
order in disturbed areas in Punjab.

MR. DEPUTY-SPEAKER : Motion mov-
ed:

“That leave be granted to introduce
a Bill to make better provision for the
suppression of disorder and for the
restoration and maintenance of public
order in disturbed areas in Punjab.”

SHRI GEORGE FERNANDES (Muza-
ffarpur) : Sir, I rise to oppose the introduc-
tion of this Bill. My submission is that
this Bill violates the Constitution and so you
should not permit the Minister to introduce
the Bill in the House. I refer you to article
12(2) of the Constitution, which reads :

“The State shall not make any law
which takes away or abridges the
rights conferred by this Part and
any law made in contravention of this
clause shall, to the extent of the con-
travention, be void.”

Here I am on the first Part of article 13(2),
“The State shall not make any law”. Here
Government is introducing a piece of legis-
lation which permits the police to discharge
certain functions. If you see section 4 of
the Bill, it says :

“Any Magistrate or Police Officer not
below the rank of Sub-Inspector or
Havildar in the case of the Armed
Branch of the Police may, if he is of
opinion.”

So, Sir, a policeman or a Magistrate or a
Havildar in the case of the Armed Branch,
in other words the lowest of the police cons-
tables may, if he is of the opinion—it is his
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personal opinion—that it is necessary to do
so for the maintenance of public order, after
giving such due warning as he may consider
necessary, fire upon, or otherwise use force
even to the causing of death’.

We know that police have weapons, police
fire, but here is the law which tells the
policemen that they could fire and cause
death and that is the end of the matter in so
far as the citizen is concerned. My sub-
mission is that this Bill contravenes Articles
21 and 22 of the Constitution and under
Article 32(2) it cannot be introduced in this
House.

Article 21 says :

“No person shall be deprived of his
life or personal liberty except accord-
ing to procedure established by law”.

Now, we are going to establish a new
procedure and the new procedure is that a
police constable, if he is of the opinion that
a certain person should be denied his life,
then he could jolly well shoot him, and that
is the end of the matter.

Sir, I heard my hon. friends on the other
side saying that thisis a new procedure we
are adopting. I can see that. The inten-
tions are very clear that the fundamental
rights in this country are now going to be
decided by a police constable and by using
his gun.

SHRI SATYASADHAN CHAKRA-
BORTY : That is Fascism.

SHRI GEORGE FERNANDES : And I
therefore submit that this is not the spirit
of the Constitution, this is not the letter of
the Constitution, when we talk of individual
liberty, of security of life, and so on and so
forth., Therefore, my submission is that
patently this law is ultra vires because it is
going to take away the life of any citizen—
this includes you and this includes me also.

. A police officer or a police Havildar in the

case of the Armed Police will decide whether
our lives are to be taken or not.

Then, in so far as Section 6 of this Act is

*Published in Gazette of India Extra-ordinary, Part II Section 2 dt 15.11.1983,
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concerned I submit that this is also wirra
vires. . . .

MR. DEPUTY-SPEAKER : You should

not discuss the law now.

SHRI GEORGE FERNANDES : No,
Sir, I am opposing the introduction.

MR. DEPUTY-SPEAKER : Within the

competence you can discuss this.

SHRI GEORGE FERNANDES : 1t is
not the competence, but. ...

MR. DEPUTY-SPEAKER : You are
going into the details of the Bill.

SHRI GEORGE FERNANDES: I do

not want this House to enact a piece of
legislation because of which it will be nece-
ssary for a citizen to go to the court after
some of them are killed in the streets of the
country.

You look at Section 6 of the Act, which
says :

“No suit, prosecution or other legal
proceedings shall be instituted except
with the previous sanction of the
State Government against any person
in respect of anything done or pur-
ported to be done in exercise of the
powers conferred by Sections 4
and 5.”

Sir, Article 34 of the Constitution talks
about restriction on rights conferred by this
part ; in other words, what are the areas of
fundamental rights that can be restricted
and where indemnity to a Government
servant acting in such cases is provided

under Article 34 ?

Please have a look at Article 34 because
this is one of the most vital pieces of legis-
lation that is coming up before this House
and we need to be very clear of exactly
where they are going. Article 34 says :

“Notwithstanding anything in the
foregoing provisions of this part,
Parliament may by law indemnify
any person in the service of the

Union or of a State or any other
person in respect of any act done by
him in connection with the mainte-
nance or restoration of order in any
area within the territory of India
where martial law was enforced or
validate any sentence passed, punish-
ment inflicted, forfeiture ordered or
other act done under martial law in
such area.”

Are we having martial law in the Punjab ?
Are we having martial law in Chandigarh ?

SHRI Prelude to
that.

CHITTA BASU :

SHRI GEORGE FERNANDES : The
Government must make the position very
clear because you want to enact a law which
enables a police Havildar to take away a
citizen’s life. Then you come forward and
say ‘anything done under this law’—there is
no question of a citizen going to a court of
law and seeking relief. You are indemni-
fying that person in the exercise of his so-
called rights or authority under this law.
Such an indemnity clause is provided for in
the Constitution provided there is martial
Jaw in the country or in that part where a
picce of legislation of this nature is going to
become operative. So, therefore, the Go-
vernment must make its intentions very
clear. We know that there are martial law
conditions which this Government does try
to crecate. I am aware of the situation
prevailing in North Eastern parts of India
where a similar piece of legislation was
introduced in the year 1956 by Shri Govind
Vallabh Pant, if I remember right. It was
suggested that this a temporary silu.atic{n
which we will be able to overcome in six
months time. And also for the last 27 years
Armed Forces Special Powers Act in Assam
and in the North Eastern Parts of India is
operative a kind of martial law, Government
likes to maintain in that part of India.

I am aware of the disturbed situation in

the part of Andhra also where similar legis-
lation has been enacted and has been used.

But now I am simply on the question of

indemnity. The Constitutional position is
very clear that you cannot have it unless
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there is martial law. Therefore, I submit
‘that this law violates the essential Articles
relating to human liberty, relating to human
rights provided in the Constitution. There-
fore, this Bill cannot be allowed to be intro-
duced in this House.

SHRI CHITTA BASU (Barasat) : I rise
to oppose the introduction of the Bill
because this Bill is ill-intentioned. This 1s
quite deceitful. It is undemocratic.

It has taken away the fundamental rights
and life of the citizens also. This kind of
draconian measure should not be allowed to
be adopted in this House, more so, having
regard to the Punjab situation at the present
moment, this kind of approach is not at all
necessary because the Government proposes
to unleash reign of terror. What Punjab
needs is not terror or violence, but Punjab
to-day needs peace and no confrontation.
The purpose of this legislation is not going
to be fulfilled. The purpose of this Bill is
merely to unleash reign of Army and police
repression.

Coming from a particular part of the
country i.e. West Bengal, we know what is
really meant by police operation and army
operation and what is meant by terror let
loose. Therefore, this kind of measure is
not only uncalled for, it is a prelude to
something disasterous for the country’s in-
tegrity.

SHRI XAVIER ARAKAL (Ernakulam) :
You asked for such measures. (Interruptions)

SHRI CHITTA BASU : We have not
practised this kind of law. We have not
got this kind of law in West Bengal ; be
sure about it.

SHRI XAVIER ARAKAL : You asked
for such a strong measure yourself.

SHRI CHITTA BASU : Strong measures
are to be taken against the extremists.
There is no doubt about it. Stern action
can be taken even without this kind of
legislation. Just understand, we are not
opposed to taking stern action against
extremists. But you should also understand
that that kind of stern action can be taken
with the existing laws and for that this kind
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of oppressive laws are not at all necessary.
This kind of measure would unnecessarily
create conditions of violence and conditions
of terror.

I oppose the introduction of this Bill.
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SHRI INDRAJIT GUPTA (Basirhat) :
Mr. Deputy-Speaker, Sir, according to the
Rules of Procedure that we follow in the

House these three Bills cannot be introdu-
ced simultaneously and, therefore, he is

trying to introduce them one by one.
SHRI NIHAR RANJAN LASKAR :
That is what I am doing.
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SHRI INDRAJIT GUPTA : We hawve
these three Bills in front of us. We can see
what is the content of three Bills taken
together.

AN HON. MEMBER : What is wrong
in that ?

SHRI INDRAJIT GUPTA : The Punjab
Disturbed Areas Bill and the Chandigarh
Disturbed Areas Bill, these two Bills, are
giving sweeping draconian powers to the
police and the third Bill which is called the
Armed Forces (Punjab and Chandigarh)
Special Powers Bill, is giving these same
powers to the army, to the military, to.the
armed forces.

In all the three Bills, it is said that Punjab
and Chandigarh is a disturbed area. They
are going through this fiction of first produ-
cing two Bills which give these sweeping
draconian powers to the police, down to the
rank of Havildar. My colleagues have
already dwelt on that as to what it means,
The third Bill also gives the same powers to
the armed forces, to the military, thatis,
any Commissioned Officer, Warrant Officer,
Non-Commissioned Officer or any other
person of the equivalent rank in the armed
forces may carry out those powers.

What 1 want to say is that the question
which my friend Mr. George Fernandes
raised, whether there is a martial law or not
in Punjab, whether they propose to impose
martial law or not, he must make that point
clear here because these two Bills relate to
the Police. The third Bill relates to the
Army. And as Mr. Atal Bibari Vajpayee
has pointed out since these Ordinances were
promulgated in the beginning of October,
has there been any slightest effective action
taken against the extremists and terrorists
whom you all want to see curbed ? Who
is tuere who does not want these extremists
and terrorists to be curbed ? Incidents are
going on every day. This killing and mur-
dering is going on every day. Throwing of
bombs, use of army grenades and other
army weapons is going on every day. "In
fact, what is the significance of these Bills,
the powers that have been given ? Is that
not misused by the Police and the Armed
forces ? They will not be used against the
errorists and extremists. They are never
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going to be used. It is not meant for that

purpose. This will be used or misused
against innocent citizens and against those
forces which are trying to fight commu-
nalism. There are forces in Punjab, I am
proud to say, who in their own humble way
are trying to fight communalism there, even
at the risk of their own lives. But they :re
not the people sitting on the benches oppo-
site. But these powers will be misused
against them.

I read the report yesterday of two people
on a motor cycle. That is the apparently
favourite method which is used in Punjab.
The two people on a motor cycle were halted
at a barrier by tle police and were asked to
show their papers, before they would be
allowed to proceed and the motor cyclists
said to the policemen “*What kind of papers
do you want ? Do you want papers to go
to the next world or what kind of papers do
you want ?”. And the policemen imme-
diately salaamed and let them go. These
are the sweeping powers which have been
given to the police and the clear purpose of
this is not to fight the extremists and terro-
rists at all. It is, in fact, a kind of a gesture
in the opinion of the Government, to the
so-called moderate section among the
Akalis. They have got rid of their own Mini-
stry. The Akalis were saying that their pre-
condition for joining talks is that Darbara
Singh Ministry should be turned out. Only
after that, they will consider joining talks.
Anyway, Darbara Singh Ministry was tur-
ned out but the Assembly is kept suspended.
Here the Minister for Home Affairs says in
his consultative ,committee that “‘we are
prepared to cooperate with the Akalis to the
point of having a coalition with them".

SHRI NIHAR RANJAN LASKAR : He
did not say that.

SHRI INDRAJIT GUPTA : It is quoted
in the press. I do not know. I was not
present in the meeting. These who are

present can say.

SHRI NIHAR RANJAN LASKAR : 1
was there.

SHRI INDRAJFI GUPTA : Then why
was the Assembly kept suspended ? Is it
for following these kind of moves to take

place ?
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Thisis a very dangerous kind of a prece-
dent which has been set up. These Bills are
clubbed, two relating to the Police and one
relating to the Army, giving them the powers
to shoot, to kill, to do anything in their
own judgment, to arrest without warrant
and so on. If no action has been taken, can
he tell us since he is making a statement here
since 7th October or whatever it was, 15th
day of October or 7th of October, uptil
now, what is the action which has been
taken under these Ordinances to suppress
the extremists and terrorists in Punjab.
Nothing has been done and nothing will be
done. But many innocent people, under the
plea of these encounters, or people who have
been trying to demonstrate against the com-
munalists, they will be taken action against
and they will be punished indiscriminately.
The police can do anything. The army can
do anything. Nobody can question them.
Nobody can ask for compensation or justice
or review or go in appeal or do anything.

Therefore, I strongly oppose the introduc-
tion of this Bill and the other two Bills, let
me say in advance because they have not
been moved yet. But they are a package.
There is no use, just because we are follo-
wing a certain procedure, we are again blind
to the fact that this is a package and the
package adds up to this that as my collea-
gues have said this is the most draconian
measure which will not meet the needs of
the situation. It will be counter-productive.
These are the Ordinances which are making
these extremists and terrorists more despe-
rate and more determined to carry out their
terroristic activities. Have these activities
diminished after the promulgation of the
Ordinances ? If so, you would have some
case. But nothing of the kind has happened
and they are going on in their reckless way.
Therefore, these Bills are taking away the
fundamental right of the citizens. They are
politically absolutely ill-advised and moti-
vated and I am totally against the introduc-
tion of these Bills.

15.00 hrs.
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MR. DEPUTY-SPEAKER : Hon. Mem-
bers, under article 123 (2) (a), an Ordinance
promulgated by the President is required
to be laid before both Houses of Parliament.
Similarly, the statement explaining the
reasons for the issue of Ordinance is also
required to be laid wunder rule 71 (1) of the
Rules of Procedure and Conduct of Business
in Lok Sabha. These are statutory require-
ments. However, hon. Members have
opposed this and the other Bills also. Some
names have been given for the other Bills.
I find that there is a repetition here—Mr.
Chitta Basu, Mr. George Fernandes, Prof.
Madhu Dandavate, and so on. There is
only one hon. Member, Prof. Ajit Kumar
Mehta, who has not spoken. So, I will call
him only at that time. The other hon.
Members have already spoken.. .

SHRI GEORGE FERNANDES : I want
to speak on ‘Armed Forces’ one separately.

MR. DEPUTY-SPEAKER : T will call
you at that time.

SHRI SATYASADHAN CHAKRABOR-
TY : I have also given my name.

MR. DEPUTY-SPEAKER : You will be
called. 1 said it because those who have
already spoken need not speak again,

The Minister will reply now.

SHRI NITHAR RANJAN LASKAR : Mr.
Deputy-Speaker, Sir, yourself and the House
are fully aware of the fact that at this stage
only under two circumstances it can be
opposed, that the House has no Iegislative
competence or that the Bill is not according
to the Constitutional provisions or that it
violates the Constitutional provisions. On
both these counts, whatever my friend, Mr.
George Fernandes, has said has no force.
About the other things, whatever my other
friends have said, all this can be said by
them when we will be discussing the Bill ;
this is not the occasion when they should say
all this ; there will be ample opportunity
for that when we will be discussing the Bill.
Mr. Vajpayee, while he was speaking, was
talking in the same breath in favour and
also against. He says that the Government
will utilise this against the general public or
against the Opposition ; this motive, he has
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put against us ; he is also saying that, even
though they had one month’s time, they
have not taken any action so far. Exactly
this is our intention. We have empowered
them, the State Government, to use only
when the situation warrants ; only then, we
will utilise this power ; otherwise, it will
only be in law ; only when necessary, we will
exercise ; not otherwise. .

MR. DEPUTY-SPEAKER : The question
i8i3

““That leave be granted to introduce a
Bill to make better provision for the
suppression of disorder and for the
restoration and maintenance of public
order in disturbed areas in Punjab.”

The motion was adopted.

SHRI NIHAR RANJAN LASKAR : Sir,
I introduce the Bill.

SHRI GEORGE FERNANDES : It is
not for the Minister to reply. You have
to give your ruling. I have raised a point
of order.

MR. DEPUTY-SPEAKER : What is
your point of order ? Under what rule ?

SHRI GEORGE FERNANDES : Ispoke
on a point of order under article 13 (2) of
the Constitution. You have to give your
ruling on that.

MR. DEPUTY-SPEAKER : There is no
Constitutional point. It is for the Minister

to reply.

SHRI GEORGE FERNANDES : You
have to give your ruling.

MR. DEPUTY-SPEAKER : I cannot ask
the Minister to reply to you in a manner
you want, nor can I give a direction to the
Minister to reply in such a way that you
want. I cannot give a ruling after the Minis-
ter has replied. Now I go to the next item,
‘Statement Regarding Ordinance’.
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. STATEMENT GIVING REASONS FOR
IMMEDIATE LEGISLATION BY THE
PUNJAB DISTURBED AREAS ORDI-
NANCE, 1983,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : On behalf of
Shri P.C. Sethi, I beg to lay on the Table ...

SHRI SATISH AGARWAL (Jaipur) :
Mr. P.C. Sethi is present in the House.
Why ‘on his behalf* ?

MR. DEPUTY-SPEAKER : He has
already given in writing,

SHRI SOMNATH CHATTERIJEE
(Jadavpur) : On a point of procedure.
When the Minister himself is present in the
House, on his behalf somebody cannot do
it...

MR. DEPUTY-SPEAKER :
you.

T agree with

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
Sometimes even when both the husband
and wife are present, only one speaks.

AN HON. MEMBER : Who is husband
and who is wife ?

THE MINISTER OF HOME AFFAIRS
(SHRI P.C. SETHI) : Sir, I beg to lay on
the Table an explanatory statement (Hindi
and English versions) giving reasons for
immediate legislation by the Punjab Distur-
bed Areas Ordinance, 1983.

15.04 hrs.

CHANDIGARH DISTURBED AREAS

BILL*

THE MINISTER OF HOME AFFAIRS
(SHRIP.C. SETHI): Sir, I beg to move

Chandigarh Disturbed 452
Areas Bill

for leave to introduce a Bill to make better
provision for the suppression of disorder and
for the restoration and maintenance of public
order in disturbed areas in Chandigarch.

MR. DEPUTY-SPEAKER 1@
moved :

Motion

“That leave be granted to introduce
a Bill to make better provision for the
suppression of disorder and for the
restoration and maintenance of public
order in disturbed areas in Chandi-
garh.”

Mr. Chitta Basu,
spoken.

you have already

Mr. Fernandes...

SHRI GEORGE FERNANDES (Muza-
ffarpur) : 1 oppose this also on the same
counts.

MR. DEPUTY-SPFAKER :

Prof Dardavate—not present.

Shri Indrajit Gupta—you have touched

the subject.

Shri Harikesh Bahadur—where is he ?...
He has gone.

Prof Ajit Kumar Mehta—you are the only
mcnmber now to speak on this Bill.

o afem gar @gar (awediqe)
IAETET AT, A qst1a & Al faei v
1 2| THT UF 19 q9F H orar 2
a7 a1 N9q faega wrw a8 ¢ @ ag
Tradftfas AT 7 afva &

afqara & swtwa 356 & agarz m@dT
#1 78 sfawred f5 a3z usT a1 gwa ar
dma gu wegafa & wegafq-waa an
771 ¥ fam sgde w3 afer ag ew

*Published in Gazette of India Extraordinary. Part II; Section 2 dt. 15.11-1983,
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dmy g fF madT Yag Fr e fd dwma F
genw Ay «ft zzarer fag F qqare wsT A1
giaa farg T @ T sHifaq awwe &t
w1 w73 w1 g0y fwar waw g & @
gugar fF 5@ a1q &Y AT ATACTHAT °Y |
AT AFAT FT TZT AT ZIAT QHY AT oA
a1 &g sfraes gega 7 aFa 9, fad &
FZA F FAATT T I FT AT AT 2

AN A FA FIFIT WU F TE AR
zafae 1 1f fr agt a graa a=et ag)
g A gIFIT Iy NF FE@ A qAT AEY
g @ agt faara aar w1 Wa 4y A9 fwar
T wgE TR Y a7 WA @ a e
faredY avg & swrelt @ & ary ar fwar v
F arg fadger 48 fRe qvwTe aw 1
wYr fadr | 7 27 a7 Y aray #1 garaAr
ot Y &7 79 g ermer #41 781 fvar vy
qIAVT GZFH A1 A4 2 AT 1T A T AY
fF awrt a9 F gEaw & gvErT aq, foe
arz § ag AN 77 F7T A 0L FF ITH
aarez 79 & Am w1 faa oamaa adi g
| Iar |

dradr arg gz & v =w anfedw & qrm
B & a1z ot # fradr freearfar gf
& 3% uadifuez 2 feas aa feaq o
& 7zt qv TowAd =T g sgfagt
Fraa af #T WE1 F AT q1d FI
w1 g faad gz qarra # feafq famrsa
FT AqETor fFar a1 GFar g1 STH F
fraal &1 firegare frar war ? o qae gay
et e g a1 f5T 3| w1 1 v -
TIFRAT 47|

oF T AT H Fgar =ngar g & wraa
TH 20T { FATAT Srar g S eafyd
wa &1 a9 o afwa A v
gorr g faar wifge 1 Sfes ga sfeda
F wifzm oo mrget & gfera & gaaarT
a1 g1 § wrgat afawrd &7 g qfawre
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Afzg g 5 ag faar fedt graa & asr?
aFaT g | 3 avg ¥ awfeFi #1 a1 g@fa-
ard # ga sfase fay gu @ swwr gaw
g

=

g7 waal & qrq & g7 g7 faa) #1509
FLATE N gy F2ar g fs @ wgiaa
57 9 faanT ¢ sl g A #30

SHRI P.C. SETHI : There is nothing
more that I can add to what my colleague,
Shri Laskar has suid. Hon. Members will
get ample opportunity when the discussion
on the Bill comes. At the stage of introduc-
tion, the question of discussion on the
merits and demerits of the Bill does not
arise.

MR. DEPUTY SPEAKER : The question
i85

“That leave be granted to introduce a
Bill to make better provision for the
suppression of disorder and for the
restoration and maintenance of public
order in disturbed areas in Chandi-
garh.”

The motion was adopted.

SHRI P.C. SETHI: 1 introduce the

Bill.

15.10 hrs.

STATEMENT GIVING REASONS FOR’
IMMEDIATE LEGISLATION BY THE
CHANDIGARH DISTURBED AREAS
ORDINANCE, 1983.

THE MINISTER OF HOME AFFAIRS
(SHRI P.C. SETHI) : I beg to lay on the
Table an Explanatory statement (Hindi and
English versions) giving reasons for imme-
diate legislation by the Chandigarh Distur-
bed Areas Ordinance, 1983.
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ARMED FORCES (PUNJAB AND
CHANDIGARH) SPECIAL
POWERS BILL*

THE MINISTER OF HOME AFFAIRS
(SHRI P.C. SETHI) : 1 beg to move for
leave to introduce a Bill to cnable certain
special powers to be conferred upon members
of the armed forces in the disturbed areas
in the State of Punjab and the Union Terri-
tory of Chandigarh.

MR. DEPUTY-SPEAKER
moved :

Motion

That leave be granted to introduce a
Bill to enable certain special powers
to be conferred upon members of
the armed forces in the disturbed
areas in the State of Punjab and the
Union Territory of Chandigarh.

1 think all have spoken. Shri Satyasadhan
Chakraborty.

SHRI GEORGE FERNANDES (Muzaff-
arpur). 1 have given notice to speak on
this.

MR. DEPUTY-SPEAKER : You want
to speak. All right. Shri Fernandes.

SHRI GEORGE FERNANDES : Thank
you, Sir.

Sir, I am opposing this again. I do not
read Art. 13 (2). But, Sir, I entirely agree
with my honourable colleague, Shri Indrajit
Gupta, that these three Bills are part of one
bunch. There are certain aspects to the
Bill. The Armed Forces (Punjab and
Chandigarh) Special Powers Bill is not only
different but this Bill also violates one other
fundamental right of Article 22 of our Con-
stitution. If you look at this Bill, Section 4,
you will find that the whole idea of using
the force is to kill a person without giving
him a chance to explain why he should not
be killed. This power is given to the Com-
missioned Officer and to one other officer—
non-commissioned officer. This amounts to
giving the power to any person in the Armed
Forces. You see Sec. 4 (¢) of this Bill which
says :
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“arrest, without warrant, any person
who has committed a cognizable
offence or against whom a reasonable
suspicion exists that he has committed
or is about to commit a cognizable
offence and may use such force as may
be necessary to effect the arrest ;”

So, a non-commissioned officer, if anyone -
walks in the street of Ludhiana,
comes to the conclusion that he
walks in the street to commit a non-cognis-
able offence and so he has reasonable
grounds to feel so. Here is a violation of
the fundamental right. 1 want you to read
section 6 of this Bill. Article 22 (1) of the
Constitution says :

““No person who is arrested shall be
detained in custody without being in-
formed, as soon as may be, of the
grounds for such arrest nor shall he
be denied the right to consult, and to
be defended by, a legal practitioner of
his choice™.

Article 22 (2) says :

“Every person who is arrested and
detained in custody shall be produced
before the nearest magistrate within
a period of twenty-four hours of such
arrest excluding the time necessary for
the journey etc. etc. ..."”

Now, what does this Bill seek to do under
Section 6 (c) is : ¢

“Any person arrested and taken into
custody under this Act and every
property, arm, ammunition or ex-
plosive substance or any vehicle or
‘vessel seized under this Act, etc.

shall be made over to the Officer-in-
Charge of the nearest police station
with the least possible delay. ....”

In other words, if one person is suspected
that he is likely to commit a non-cognisable
offence, such a person is physically to be
produced before the Magistrate. The Con-
stitution of our country requires this. The
authority only requires him to come and

*pyblished in Gazette of India Extraordinary. Part II, Section 2, dated 15-11-1983,
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deposit any other material with him like
arms and ammunition to the nearest police
station within a reasonable period. Here
you are enabling an army jawan to pick up
a person who is suspected to commit a non-
cognizable offence and to deposit him to
the nearest police station along with a lot of
other things.

Now I would submit that a lot of people
commit crimes in this country. There are
certain laws enacted by Parliament. Under
the laws, he is brought before the highest
court of the country. There is something
called ‘benefit of doubt’ in our legal termino-
logy under which unless the case is proved
to the hilt, if there is a little doubt about the
prosecution, in that case, the benefit of doubt
necessarily goes to the person who is an
accused in this case.

Here, Sir, the whole law is expected to
operate in the reverse. In other words if a
military jawan has the least doubt or he even
suspects then either he can shoot or arrest
and deposit you in the nearest police station
within a reasonable period of time that he
decides. Sir, this is gross violation of
Articles 21 and 22 of the Constitution.

Sir, then look at 4 (e).
missible for a jawan to—

Again it is per-

‘“(e) stop, search and seize any vehi-
cle or vessel reasonably suspected to
be carrying any person ..... Or against
whom a reasonable suspicion exists
that he has committed or is about to
commit...”

Now, suppose a delegation of Members of
Parliament goes to Ludhiana or Chandigarh
and somewhere along the line a jawan thinks
or suspects then he can take hold of your
vehicle, detain you and can also shoot you
down.

So, Sir, I submit that there is gross viola-
tion of these two Articles of the Constitution.
Now, Sir, I would like you to read Section 5
and I quote

“Every person making a search under
the Act shall have the power to break
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open the lock of any door, almirah,
safe, box, cupboard, drawer, package
or other thing, if the key thereof is
withheld.”

Sir, if you read this along with Section 4 (d)
you will find it again authorises an Armx
jawan to enter and search without warrant
any premises to make any such arrest as
aforesaid or to any person believed
to be wrongfully restrained or confined or
any property reasonably suspected to be
stolen property. Now, Sir, what exactly
does this amount to ? It amounts to straight
attack on the fundamental rights of the
people. Supposing a jawan suspects that a
certain person is hiding or there is some
sort of arms and ammunition hidden in
somebody’s house then all he has to do is to
break open the door and conduct any search
that he wants to and there is no relief made
available to the citizen who is ipvolved in
this kind of attack on his fundamental
rights.

Sir, once again this whole question of
indemnity occurs here in Section 7 and I
quote :

“No prosecution, suit or other legal
proceeding shall be instituted, except
with the previous sanction of the
Central Government, against any
person in respect of anything done or
purported to be done in exercise of
the powers conferred by this Act.”

In other words martial law situation is now
sought to be created without straight making
it obvious that you are declaring martial law
in Punjab.

Sir, against the background of these
arguments 1 would urge you to uphold my
point of order and prevent the Minister from
introducing this Bill. I want your ruling.
If you are not in a position to give it today
then you may consult the Speaker and reply
tomorrow. It is an important matter. Are
we today having martial law in Punjab
because you can introduce this Section pro-
vided you have martial law ? You have to
give your ruling on Article 24,
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Mo wfwm wwrr Fga (FFEAg)
gqTeRer wgiza, & qg WA F1 GrAATT FIAT
A gfrag ara % gz & szt F
FIEIG A qUF T | AT I FHAT A7H{
#i fafaa gefafaeina & fao gam <&,
ar o fam var 2y awar § i oefafrgam
qr At & #swr FT 7)) zafay F IF
g wEar g fr Az dmrard s oA &,
faagq ara & Az ¥ szl F@q F1 @R
qA 1 |

OF WIAAG @eEq : a4 48 oo g Al
QAT |

sito atfewa wwTe /gan « aararfas 2 |

q& sran g fF ag gaar & @ra s Ea
fagas &1 TEIEqE FIF T qAMAAIL
F |

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Sir, I vehe-
mently oppose the introduction of this Bill 1
don’t know who has advised the hon. Home
Minister to introduce it—to destroy whatever
democratic fabric we still have in this coun-
try,—because, it goes against the very spirit
of the constitution.

MR. DEPUTY-SPEAKER : Constitu-

tion of India has advised them.

SHRI SATYASADHAN CHAKRA-
BORTY : No, Sir. He has been ill-advised.
There are many people who cannot advise
him properly. He should take our advice
because this measure goes against the very
constitution of our country. The constitu-
tion rests on certain basic principles. Every
citizen of India will have the protection of
law. He has the right to life. That is his fun-
damental right. Here we are giving sweeping
powers to a person to shoot and you will
see this, Sir.  You kindly see the language.
‘Use force even to causing of death’. This
is shooting to kill. This can be used only
against enemy country during war and also
order has to be given to shoot to kill. Nor-
mally there is a direction that even if you
are compelled to shoot, do not shoot to kill,

Armed Forces (Punjab and 460
Chandigarh) Spl. Powers Bill

but shoot only to injure, because, human
life is precious ; it is valuable. -So, this
measure  goes against the fundamental
right which is there in our constitution. I
would request him not to introduce this Bill
because this is going to wreck the very
pillars of our constitution, the pillars on
which the constitution rests.

My second point is this. I am saying why -
he should not introduce this Bill. T ask
him: There was an ordinance and many
days have passed now. Has the situation
in Punjab improved ? No. You have
yourself admitted. . .

AN HON. MEMBER :
the points.

He is repeating

SHRI SATYASADHAN CHAKRA-
BORTY : Does not matter —all good things
need repetition.

MR. DEPUTY-SPEAKER :
not forget that he is a professor.

You must

SHRI
BORTY :

SATYASADHAN CHAKRA-
With regard to that ordinance,
I am asking you : Has the situation
improved ? No. It has not improved.
Why ? Because you are trying to deal
with a political question with your adminis-
trative machinery. Is it not a fact that
similar situations arose in other parts of the
country ? In Assam serious conditions
continued and you did not arm yourself with
these kinds of sweeping powers. But why
in the case of Punjab alone you are now
trying to use the army ? May I point out
to you one danger ? Army is there not to
control such kinds of situations. Army is
there to defend the country. Who are the
persons whom you will be employing in
Punjab ? The Army Personnel. Are you
going to employ the Sikhs ? You can’t do
it. Are you going to employ the non-Sikhs ?
It will be dangerous. Even if this Bill is
passed it will not be possible for you to use
it. When it is obvious you cannot use it why
are you thinking of making use of your
majority in Partiament for this purpose ?
What you are actually going to do is a rape
on the Constitution of India.

Therefore, Sir, I request the Home Minis-
ter to withdraw the Bill, or rather, not to
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introduce it at all. This may be passed by
your majority but then you will only be
going back to the mediaeval age and days
when there was no liberty, on protection of
individuzl right. You are only going back
to that state. Long long ago at the time of
Magna Carta in England, when there was no
democracy, the king had to surrender to the
will of the people and say ‘No’, no person
can be arrested without any valid warrant ;
right to life cannot be taken away without
due process of law. Therefore, I would
request the hon. Minister, through you, Sir,
not to take us back to the old days, the
Medieval days, to the days when there was
no law, no democracy, no liberty. So, with
all my power at my command, I oppose
the introduction of the Bill and I would
request the Home Minister not to introduce
the Bill.

MR. DEPUTY-SPEAKER : Iam giving
my ruling on the point raised by Shri
George Fernandes. Under Article 123 (2)
(a), the Ordinance promulgated by the
President are required to be laid before both
Houses of Parliament. Similarly, the state-
ment explaining the reasons for the issue of
Ordinance is required to be laid under Rule
71 (1) of the Rules of Procedure and Con-
duct of Business in Lok Sabha. These are
thus statutory requirements. I therefore
rule that your point of order is out of order.
Now, the hon. Minister can reply.

SHRI P.C. SETHI : I can assure the
august House that we have not been ill-
advised. These powers have been taken not
for the sake of powers but in case of nece-
ssity, they may be used. But time has
shown that we have yet to use those powers.
As far as the validity of the similar law is
concerned, in respect of Armed Forces
(Assam) Special Powers, it was upheld by
the Delhi High Court and therefore I do not
see any legal hitch in this and 1 can assure
the hon. Members that this is not going to
be used in a manner which may not be
conducive to the freedom of the person.

MR. DEPUTY-SPEAKER : The ques-
tion is :

““That leave be granted to introduce a
Bill to enable certain special powers

to be conferred upon members of the
armed forces in the disturbed areas
in the State of Punjab and the Union
Territory of Chandigarh.”

The motion was adopted.

SHRI P.C. SETHI : I introduce the

Bill.

12.27 hrs.

L

STATEMENT GIVING REASONS
FOR IMMEDIATE LEGISLATION
BY THE ARMED FORCES (PUNJAB
AND CHANDIGARH) SPECIAL
POWERS ORDINANCE, 1983

THE MINISTER OF HOME AFFAIRS
(SHRI P.C. SETHI) : 1beg to lay on the
Table an explanatory statement (Hindi
and English versions) giving reasons for
immediate legislation by the Armed Forces
(Punjab and Chandigarh) Special Powers
Ordinance, 1983.

12.28 hrs.

MATTERS UNDER RULE 377

(i) Land Acquisition (Amendment) Bill

=it fanwaw fag (77r) @ Sweaer v,
& faaw 377 & seawa fasafafaq agasa
AT g :

qI@ T A1 faug & & grefor
fagra warag & w1 ot 1 qars  fF
aqu qfq o907 qmgT fqga5 1982
r9q & A FEdrgfas faq 1983 Jw
F@ 71 favg fFar g F4@ f& gaar aw
a¥T gATATT 9 2 faqiw 5 AIFAT 83 W
fraelt & 1 gaar § fasr &1 gAeqifaq AT
g qrg gar 7@ faser 1982 F fawr &
g 4 41 f e OFEIsoT Gaz &Y a1
23 % wqare qfa F1 FAEAT A4 F
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Afefedas ¥ qua & oz swra Fv faar
ST 8, A1 42 a7 AE ¥ 9gF FT 8N,
ga¥ eqra g7 qfe 9T wfaweF g &
AT WIT FT TET @ T 91 | WA
qaTT HA A 16 AN 81 F1 fHETT T
¥ wgr o1 e fearai 71 gqfe & sfawsie®
gug &1 gargar far s ad |
FUF GUIS & GEASA $ TEqF K Fgl 7% |
gaz gaedl 7 wEdar g G4 & fag
q=i ¥ gg) Fg1, Awd 9w fag, seae,
F g« T JraAET g9+ w54 F1 97 o,
Iad WY F@ a1q FE L |

qraT gy FrEm w5 o "
aar /A & wigar & fF fa=rada faw §
farardi €1 s glagrsi & sfafa@a fas
&Y A1at T AT T@T AMF ¢

1. g-eafagi 1 qfa &1 ganas aw
4 & NAMEFAT & GHT F AT 919 &7
7 gy, wa gfa 9T wfuFwi fagr sa qq
& WTa FTET |

2. 1% S g3 G H99 fy-
faam grr AidfeFaT o fegaiamq F1F
A NFAISIwA Q32 1 G4 T 6 F dF
a9 ¥ ava< & Sfaaeg & q=GgAAT F F
e

ag i fraga g fr ag faw gy @2 @
gaeaifya &Y &z arg g1, arfs fearat &
ar faer sfa g g aarg T S aF )

(ii) Supply of rice to Kerala,

**SHRI V.S. VIJAYARAGHAVAN
(Palghat) : Mr. Deputy-Speaker, Sir, Kerala
has always been a deficit State in food. The
‘most efficient public distribution system in
the country is also in Kerala. But, Kerala
has always to depend on the Centre for rice
which is the main cereal distributed through
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the public distribution system.
Kerala requires more than two lakh

tonnes of rice per month for regular distri-
bution. Since 1980, the Centre has been
supplying 135000 tonnes of rice. With this,
the public distribution system was being
managed without much dislocation. But,
for the past one or two years, this quantity
was reduced and sometimes it would come
down to 90000 tonnes and sometimes to
80000 tonnes. Last year, the Centre raised
the allocation to 120000 tonnes in order to
meet an acute food shortage. However,
with this quantity 1t is not possible to main-
tain the regular weekly supply of ration.
The FC1 godowns in Kerala have been left
with stock for a week only. When that is
exhausted, the public distribution system in
Kerala will collapse.

In this situation, 40000 tonnes of rice
should be rushed to Kerala immediately and
a permanent arrangement should be made
to ensure regular monthly supply of 135000
tonnes of rice to Kerala. Besides, the FCI
should build up a bufferstock of at least
four lakh tonnes of rice in Kerala.

I would request the Minister for Food to
take urgent steps in this matter.

(iii) Need to send a team of Central
Agriculture Ministry to Gazipur to
advise farmers about an alternate

crop in place of Kesari Dal.

sft AR @ (Arg) : JTEAA AZIRA,
AT 9@ & WHIgT A F gEEHIER
agHle & 93 G-ATT H GaTQ #1 &dr grar
g1 wag a7 ¥t g i Swarg T fE
ATt Aragt A1 ger waa A fRarAt ay
qmeA F1geT g | zav frew fa
FET T2 IFT T AL AT G G FTLA
TF A& | FHE I a7 & HarEr
SfaFr @at ¥ 92 7€ &1 IFL A frgmay
1 7g 7 FaArar 7 g gfn 9 e
S FqATY F AHA O w1 Ay

**The original speech was delivered in Malayalam.
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A g AFAN G ATAT  FAT awL
gard #r FAN 9v OF a7 fao s F
frart ¥ 37T w71 d31 grar eararfas )
&Y 7 17 & aga 991 dwar ¥ frar a7
qraEAY @1 43N AT IAFr Afgwr F@AT
FfeT g1 straan

T FeAa Ffr A & qada g fFag
IO IR &L FI AAIE 3 [ ag 37F
Fardy # F 97 AF F1 F1737 MUY A
#9317 73a% fr Fearal &1 gadt waa
F fau gweaifea 7 fear s | g7 Frarg &
F i Ffe wera #Y oF A arsge
ardt wifgr st gfir &1 aFew F sk
frarat #1 ag gaaio fa 2z gard F enT
qT IAAT & HIHTA T AT A gD wqA
1 FTaFT 21 AT AN F fag fearay
FY wiearfza #ar Aifgg | TIaF Tar g
g aTTF I AT H FNA T AF AMA
FT F17T q797 & {17 sifawaz & @t
C QIAT T FA & (AT 167 T ST |

15.33 hrs.

[DR. RAJENDRA KUMARI BAJPAI in
the Chair]

(iv) Trregular supply of Cooking gas
to U.P.

SHRI HARIKESH BAHADUR (Gorakh-
pur) : There is a deep crisis of cooking
gas in many States including Uttar Pradesh.
Non-availability of cooking gas, malprac-
tices in its dist-ibution and black marketing
have created great difficulty for the people.
Inspite of all efforts, people have not been
getting cooking gas for even six months in
many districts of Uttar Pradesh, Therefore,
they are in a quandary. Fairness in distribu-
tion is most essential so that even less
supply of cooking gas cylinders may not
become a very big problem. I urge upon
the Government to increase the supply of
cooking gas and get the distribution system
streamlined in order to solve the problem
of the people, otherwise the present crisis
may result in a great frustration,

KARTIKA 24, 1905 (SAKA)
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(v) Regular supply of coal to Small Scale
Industries in Bihar.

SHRI R.L.P. VERMA (Kodarma) : Thjs
is to bring to your kind notice for drawing
the attention of the Ministry of Energy,
Pepartment of Coal, that the small soale’
industries in Thumari Telaiya, Ramgarh,
Dhanbad, Giridih, Hazaribagh and-Ranch'i
in. Bihar, which are situated in the coal
mines area, are not getting the quantity and
quality of coal for which they have perma-
nent linkages with Eastern Coal Fields Ltd.
and C.C.L, thus affecting the wages of
about two lakh labourers,

For example, for the last six months six
industries of Jhumaritelaiva and 106 Hard
Coke Ovens in Dhanbad and Ramgarh
area are getting only 50% of the linkaged
coal and that also of poorer quality, which
has caused closure of these factories for
15 days in every month causing untold
misery to about 55,000 workers.

They have been approaching different
authorities of the E.C.L. and C.C.L. of the
Coal India Limited to remove the anomaly
that industries in the coal field area are
being starved of coal.

Hence it is requested that immediate steps
should be taken to see that the permanent
linkages of coal are allotted and given to
different small-scale industries in Bihar,
which is backward in industries.

(vi) Haldia Fertilizer Plant

SHRI NIREN GHOSH (Dum Dum):
Project completion date of the Haldia Fer-
tilizer Plant has been deferred eleven times
since March 1976. Costs have escalated
from’ Rs. 125.58 to Rs. 348 crores. Negli-
gence, irregularities and transfers of key
officials are responsible for this. Work done
by Projects and Development India Ltd,
was not upto the required standards. There
was no synchronisation and coordination
with the supply of mechanical equipment by
foreign concerns. Irregularities in case of
oxygen compressor and the methanol plant
reactor were glossed over, The time slacker
has virtually broken down. The air sepa-
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ration plant is riddled with leakages because
no proper biography of the boilers is taken.
There is no deficit in power supply with 20
megawatt gas turbine sanctioned by Centre
and SEB Power supply. The Production
Chief at a critical juncture was a man with-
out construction experience. Equipments
kept in the open got rusted.

In view of the urgent need for urea, ferti-
liser soda-ash and methanol, I demand a
thorough probe into this state of affairs and
rapid completion of the Haldia Fertiliser

Plant in proper condition.

(vii) Need to expedite the establishment
of nickel extraction plant to
Sukinda area in Cuttack
(Orissa)

SHRIMATI  JAYANTI PATNAIK
(Cuttack) : Government of India approved
a proposal for establishment of a nickel
extraction plant in Sukinda area in the dist-
rict of Cuttack in Orissa in 1974 involving
an investment of Rs. 39.50 crores. The
project is yet to be taken up by Government
due to certain technical difficulties involving
process technology. Sukinda area in the
District of Cuttack in Orissa contains the
only commercially workable deposits of
nickel ore in the country.

As India is a net importer of nickel metal
involving sizable foreign exchange, produ-
ction of nickel from ores available in the
country is necessary from all considerations.
It is understood that the Ministry of Steel
and Mines had approached Government of
Canada for assistance in providing an
appropriate technology for setting up a
Nickel Extraction Unit in Orissa. It is
requested that the matter may be expedited
as otherwise the cost which has already
escalated appreciably, will increase still fur-
ther. It may be noted that it is already 9
years since Government of India accorded
approval to the project. Therefore, I
demand that the concerned Ministry should
make all possible efforts to expedite the
project so that the Project work is started
before the end of the Sixth Plan.
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15.39 hrs.

STATUTORY RESOLUTION RE :

APPROVAL OF PROCLAMA-

TION IN RELATION TO THE
STATE OF PUNJAB

THE MINISTER OF HOME AFFAIRS
(SHRI P.C. SETHI) : Sir, I beg to move
the following Resolution :

“That this House approves the Pro-
clamation issued by the President on
the 6th October, 1983 under article
356 of the Constitution in relation to
the State of Punjab.”

Copies of the Report of the Governor and
Proclamation have been laid on the Table of
the House.

The House is aware of the situation in
Punjab which had been causing concern.
The atmosphere of public order in Punjab
vitiated on account of illegal activities of
the extremist, terrorist and secessionist ele-
ments in the State. A number of violent
incidents have been perpetrated with a view
to creating scare amongst the peaceful people,
and to vitiate the communal atmosphere in
the State.

The Chief Minister of Punjab in his letter
dated 6th October 1983 to the Governor,
had stated that he had reviewed the unfor-
tunate developments in the State and had
come to the conclusion that they had acquired
a dimension which was not confined to the
State of Punjab but had serious implications
for the country as a whole. The Chief
Minister felt that the situation called for an
intervention of the Central Gov ernment for
temporary period to meet the requirements
of the national security and integrity. In
view of the position stated by him, the Chief
Minister tendered the resignation of his
Council of Ministers and suggested that the
Governor may recommend to the President
to exercise his powers under Article 356 of
the Constitution and take over the adminis-
tration of the State for a temporary

' period.

The Governor of Punjab in his letter
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dated 6th October 1983 to the President had
inter alia stated that inspite of having an
absolute majority in the Assembly, in the
larger interest of the State and the country,
the Chief Minister did not wish his Cabinet
to continue in office. Taking into account
the prevailing situation in the State, the
composition of the Assembly and the stand
of the members of the Shiromani Akali Dal,
the Governor considered it futile to engage
in the formality of sending for the Leader
of the Opposition or the leaders of other
groups in the Assembly and ascertaining
their view about the possibilities of forma-
tion of an alternative Government. He had
come to the conclusion that the situation
had arisen in which the State Government
could not be carried on in accordance with
the provisions of the Constitution and,
therefore, recommended to the President for
action under Article 356 of the Constitution,
and further suggested that the State legisla-
ture might be kept under suspended anima-
tion for the present.

The Central Government considered the
report of the Governor and the situation in
Punjab and felt that there was no alterna-
tive but to issue the proclamation under
Article 356 of the Constitution and place
the State Assembly under suspended anima-
tion. As such the Proclamation under
Article 356 of the Constitution was issued
on 6th October, 1983 and the State Assembly
was placed under suspended animation, to
ensure that the President’s rule is not pro-
longed beyond what is absolutely necessary.
I hope that every section of the people in
the State would cooperate with the State
Government to ensure that normalcy is
restored quickly, to enable the elected
Government to function.

With these words Sir, I commend the pro-
clamation issued on 6th October 1983 under
Article 356 of the Constitution in relation
to the State of Punjab, for approval by this
august House.

MR. CHAIRMAN : Resolution moved :
“That this House approves the Pro-
clamation issued by the President on
the 6th October, 1983 under Article

355 of the Constitution in relation to
the State of Punjab,”

of Punjab (St. Res.)
Shri Satyasadhan Chakraborty.

SHRISATYASADHAN CHAKRABOR-
TY (Calcutta South) : Madam, It is really,
I'should say, strange that a Government
having the' majority in the legislature has
failed to run its course, and the Central
Government had to dismiss its own Minis-
try. It is a sad commentary on the perfc:r-
mance....

SHRI P.C. SETHI : They resigned ; they
were not dismissed.

SHRI SATYASADHAN CHAKRA-
BORTY : It is the same thing. You just
told him to resign, anyway. They had to
resign. It is a sadec commentary on the
performance of Congress (I) Governments in
States ; and the Chief Minister had to
resign because of the law and order situa-
tion. Iwould ask : Who actually created
this law and order situation in Punjab ?
The Akali movement was primarily for the
territorial demand, and also for the settle-
ment of the river waters question.

In Punjab, it was the Congress (I) ele-
ments who encouraged the extremists, to
fight the Akalis.

And they were also encouraged from
Delhi. We have said it times without num-
ber. So,'it is because of the Congress (I)
that wanted to fight the Opposition even
with the extremists. They are now facing a
situation where their own Ministry cannot
function. Sir, T would ask them, is the Con-
gress Government really sincere about a
settlement in the Punjab ? This is a straight
question. Because, on many occasions the
Opposition Party leaders and the other
forces in the Punjab, barring the extremists,
came to a settlement. It is the reluctance
of the Central Government to negotiate and
settle that has created the situation. I have
already said in this House before, that I
think the Central Government has a vested
interest in this unsettled conditions in the
Punjab. All the Opposition Parties coopera-
ted, the saner elements amongst the Akalis,
they also cooperated, but it was the Central
Government which did not respond because
the thing that was uppermost in the minds
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of the Central Congress (I) leaders was
political advantage and not a political solu-
tion. And today, what are the demands of
the Akalis, barring their religious demands ?
They are only territorial demands ; because
you have settled the religious, demands.
Chandigarh, you are committed to give.
Ravi-Beas water problem can be settled
easily. Do you think that the issues are such
that you cannot settle provided you really
want to settle ? I would again say that,
“No ; you do not want to do it.”

The second thing is this : the Ministry has
resigned. Again, I would like to say that
the Chief Minister had to resign not because
of the conditions there but because of their
own Party differences and squlboles In
Punjab the Congress (1) Party is divided and
with such a divided house it cannot run the
Government in the Punjab. But T would
ask, whether the imposition of the President’s
Rules has been succeseful in controlling the
situation. As a matter of fact, it is not
possible to control the situation. And we
warned times without number in this House,
Mr. P.C. Sethi, hon. Minister, you should
remember, that you should settle the issue ;
otherwise the situation is going to takea
communal turn ; and today it has takena
communal turn. The whole thing has been
communalised and the imposition of the
President’s Rule has very little effect on the
situation in the Punjab. The extremists’
activities are going on and the rule of the
President from the Centre, is no sclution to
the problem.

I would once again mention to the hon.
Minister that this is a political problem,
which demands a political settlement, which
demands negotiations, which demands discu-
ssions. Instead of this, you are taking
administrative measures conferring draco-
pian and drastic powers on the Armed
Forces, on the Police and 1 am sure, Mr.
Sethi, that through your experience you will
be sadder and wiser that all these measures
are not going to bear any fruit.

Again T would say that the process you
started of associating the opposition leaders
and negotiating with the moderate elements
of the Akalis has got to be continued and
there should be a political settlement. It is
yery sad that in Punjab {rom a particular bus
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some persons were brought down and
killed on communal lines. 1If in a State like
Punjab which is a border State, communali-
sation takes place, that is a danger for our
country. That is why we have been demand-
ing a political settlement.

It is true that the extremists are very active
in Punjab. There is no political party in
India which has not demanded extreme mea-
sures against the extremists. But the Cong-
ress (I) Party has failed to take any extreme
measure. So what are we to read ? Are
you really interested in curbing the extremist
activities ? Or your calculation is how to
win the next election by capturing the Hindu
votes by communalising the politics there ?
But all oposition parties have unequivocally
pointed out the measures that are to be
taken against the extremist elements in
Punjab. But no such action is being taken.
The Prime Minister and the Home Minister
are trying to sell the idea that the question
cannot be settled because the opposition
parties are encouraging some elements in
Punjab. Isittrue ? You are doing that.
Again we will say that Bhindranwale is the
leader of the extremist elements and you are
not in a position to take any action against
his followers. Your Armed Forces Special
Powers Bill and all that are nothing but
propaganda measures. Actually you will
not be able to do anything because there are
extremist elements in Police, administration
and in your own pafty. That is why I would
say that the Akalis should also condemn
the violent activities there. It is the duty
of the moderatc elements of the Akali move-
ment to condemn all violent activities that
are being perpetrated in Punjab. We want
that the Akali leaders also will condemn the
activities of the extremist elements in
Punjab.

Once I pointed out on behalf of my Party
and I would again point out that Punjab is
a border State and there are certain elements
who are interested in destabilisation and
creating fluid condition inside our own
country and particularly in Punjab and
Assam. If thatis a fact and I think that is
a fact, then the Central Government and
the Congress (I) leaders should give up
thinking in their short-term interest, imme-
diate political advantage only and try to
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settle the issue through negotiation and
discussion.

In the papers it came out that Mr. Sethi
was going to invite the Akali leaders with-
out any condition and there will be friendly
talk. I was very much surprised to see that
in the Consultative Committee meeting Mr.
Sethi said that they were ready to form a
coalition government with the Akalis.
Later on, most probably something happe-
ned and it was denied. You should make
your position absolutely clear. Second
thing is that the government has failed but
you have kept the House in suspended
animation, that is, in future you will forma
government. Why ?  What is the necessity
of it ? Once you feel that a State Govern-
ment has failed to control the situation,
then why have you kept the Assembly in
suspended animation ? What is the reason
behind this ? Now, I would once again warn
the Government, as I did when 1 was
opposing the introduction of the Bill conferr-
ing special powers to the armed porsonnel
of our country, please do not involve the
military in such type of a situation. It is
fraught with grave and dangerous conse-
quences. The army is not to be involved in
such cases. You have enough police
personnel there, you are already equipped
with enough powers there, so, please do not
try to involve the armed forces in sucha
situation which will be dangerous in future.
Even today, I would request the Govern-
ment through you, Madam, to think over
the matter seriously to give up adopting
these administrative measures to control the
situation and to try to arrive at a political
settlement, isolating the extremist elements
and trying to settle with the modzrate
elements there and also not to communalise
politics there for getting the votes of the
communal elements but to decommunalise
the whole situation and arrive at a political
settlement. I think the Central Govern-
ment, the Home Minister, will heed to it
and take necessary steps for political settle-
ment. Thank you.

SHRI R.S. SPARROW (Jullundur) :
Hon. Madam, I rise in support. of this
Resolution before the House. The Punjab
problem, Madam, is indeed of a very special
type. This border State of India is sensi-

of Punjab (St. Res.)

tively positioned geo-politically and also geo-
strategically and anything that makes the
situation there complex has to be viewed
very carefully. Time and again, if I may
reiterate, this border State of India has
remained involved through outside inter-
vention, pressures and even infliction of bor-
der raids and wars it had. And the game js
not yet ended, in my view. The situation,
as we all assess, happens to be there.

16.00 hrs.

Many kinds of plans are worked out to
create difficulties and disturbances. 1 will
come to that later. 1 only want to mentioh
that in the form of a preamble so that the
House may appreciate that it is a sensitive
area and that all these little aspects in them-
selves have big consequences unless tackled
well in time.

Of late, violence has been there, specially
for the last couple of years. Ido not want
to recapitulate the various types of actions,
wrong actions, that have taken place ; we
all know it. But the big question is, in
relation to the perpetrators of this type of
crime, which we all know and what type of
action has to be taken ?

I may say that I know Punjab very well,
I can say that I have been to practically all
the villages, 12,983 villages, in various capa-
cities. I know my people tc a large extent,
critically and otherwise, especially the peo-
ple who belong to the rural areas. The
situation really revolves round a certain
number of rural-bred people, who have
been conditioned by a particular type of
psychology in this particular State. The
people of Punjab have lived with violence
all the time, century after century, decade
after decade.

In so far as fighting for the State or nation
is concerned, they fight together, be it
Hindus, Sikhs, Christians or Harijans. There
is no doubt about it. I have gone through
that drill myself. But if that kind of si.ua-’
tion is not available, they used to figh: .n
groups. If that opportunity is not availabje,
then they fight within the family. They
pick up some quarrel, however irrational it
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may look like. This is the psychology of
the people we have to deal with, who want
to use their muscle power even among them-
selves.

We have to face it calmly and with cau-
tion. Unfortunately, we have to face the
situation, as it faces us (Punjabis) and as it
faces India. So, we have to function vigi-
lantly but calmly, understand the back-
ground of the problem and go through it.

Here I may give some salient points which
may be considered by the august House. We
have to understand who are indulging in
this kind of violence, because that is the
crux of the problem. You may call them
bigoted extremists. Over and above that,
there are terrorists, [composed of arsenists,
murderers, even bad characters ; besides
that, there are certain reactionary elements,
who want to achieve their own ultimate end,
which I need not elaborate. We all under-

- stand it.

The unfortunate part of it is that in this
mix-up, foreign-controlled, foreign-aided
agencies, aid and abet and exploit the money-
hungry extremists with fully prepared plans.
You will ask me “General Sparrow, can you
put down your finger on anything ?” I may
say that in my service I have gone through
that type of situations. 1 want to assure you
that in the whole of the world today this
type of agencies function up to the highest
level of the other nations, and here in this
inflamn.able strata of this border State with
the background 1 am trying to explain to
you, those agencies are functioning. How
come, Madam, otherwise that only a few
years ago you managed to find out a number
of spies sabotaging, giving information about
your bases, about your Armed Forces and
what not ? It came before you and in that
context I would like to put before the House
only one example. You heard about and
knew about the destruction that was caused
through sabotage effect on the railway line
and that sabotage had a bad effect—about
20 lives were lost. You will agree with me,
and I want to make it clear that I would not
accept the version that Shiromani Akali Dal
workers or somebody are engaged in this
type of a thing. No, it is the other types
which I had pointed out to you, some simple-
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minded extremists, yes, can be ; and when
fed with money, indoctrination and other
things, possibly some of them, yes, can be
brought in,—and trained up the type of
agents who are callous, who could not care
for life and who die—no Sikh or no Punjabi,
no Akali Dal persons and no proper type of
cadre-based persons would wish to do that.
Who knows whose kinsmen and relatives
would be travelling in the same train,
especially if everything has been planned ?
Without planning you cannot do such des-
truction. So, it is very evident to me after
assessing the whole situation as it obtained,
that most of the effort that is there to dis-
rupt the homogeneity and also the stability
of this important side of India has some-
thing to do with a big type of mix-up. Other-
wise, you will agree with me, they sit on a
motorcycle, and for the heck of it they
wend their way through the Jullunder bazar
or some such thing and start spraying bullets
right and left, not caring for persons as to
who is going to die. It is only this callous
type of people who are not interested in the
nation at all, who are not at all concerned
with the lives of the people who would do
that, not a proper type of a party—and, we
keep on fighting our battles so far as our
political side is concerned ; yes, nothing
wrong in doing that, Akalis do and Con-
gress(I) does. And I am very much sur-
prised when one of my eminent friends said
that the whole of this amalgam of things has
been arranged by Congress(l) at one time
or the other. No, thatis incorrect. I stand
squarely on my two- legs and assure you that
that it is not done by anybody. 1 know all
of them—all my leaders and all my collea-
gues in Punjab—and you can take it from
me that this has not been the case. Inci-
dentaldly for your information, you know
this fully well that Akalis have their own
difficulties between themselves. In fact that
has been one of the factors that created this
type of difficulty. Not only that, They
have not done anything seriously wrong
themselves under Sant Harchand Singhji
Longowal. But where have they been mis-
sing the game, if I may say so is by telling—
if not givirg—maybe through stealing, may-
be through manoeuvring, maybe through any
other means, the perpetrators to take refuge
in those holy shrines. And I say, yes, it has
been happening and it is no good now having
to talk about and to quarrel on this and that
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particular subject. That has been the weak-
ness. And for what reason such a weak-
ness has been there in that organisation ?
Yes, one can see that. It is such a situation
they have landed themselves in because there
are some hot heads also for politicalising
the issue to their advantage, to let each other
down also. Possibly, they have not been
able to play very strongly to put a diterrent
to this type of ingress by the criminals. I
understand that hundreds of them go inside
to pay their obeisance. Not easy, I under-
stand that. Nevertheless, that has been the
laxity on their part.

So, in so far as the real difficulty is concern-
ed, I have tried to explain to you in this par-
ticular small little chat on the subject. Once
again I may point out that these violent acts
are primarily planned and executed through
the hands of money, hungary spies, callous
quirlings and properly trained type of
agents. Everywhere in the world, Atalji, it
is taking place. Everywhere it is taking
place. They have been captured at the
highest leve! of super powers’ highest rungs.
This, time and again, as 1 said, is a very
very difficult problem and we have to take
that on.

I was very sorry to read something in
relation to the behaviour of one of our neigh-
bouring States. Even this morning you
may have read about it in the Hindustan
Times. For instance °‘Extremists training
in J and K’. He has not hidden anything.
I knew about it. But here is black and
white. On seven different spots they have
been holding meetings, training camps—how
to use fire arms and what not starting from
Reasi, Poonch, Barakh, Poonch again, Shadi-
marg and then going in procession at one
place from Shadimarg to Srinagar and there
I am very very sorry to say that the present
Chief Minister joins very close to the pro-
cession, hails them as though they are some
type of very fine people.

Here is the Hindustan Times of 15th
November, 1983—“Dr. Abdullah

joined the volunteers when they raised
pro-Sikh slogans before dispersing”.

SHRI
truth,

INDRAJIT GUPTA : Gospel

s.)
SHRI SONTOSH MOHAN DEV
Indian Express is gospel truth.
SHRI R.S. SPARROW : Just imagine

what were their slogans and what not |
These were something like this—Demand for
Khalistan ; asserted that Sikhs did not re-
cognise Gandhiji as the Father of "the
Nation ; Sikhs are for a separate nation 3
Not to respect the National Flag; To re-
move Hindu idols from your houses ; to get
holy city status for Amritsar ; hi-jacking of
plane was admired and eulogized.

It is very sorry about Dr. Abdullah, our
colleague and friend. T had to work asa
young officer with his father to liberate
major portions of Jammu and Kashmir at
that time and which was under the com-
mand and control of the outsiders. So, I
knew them very well. We worked together,
We fought together. Of course he was
elderly. Iwas a young greenhorn promot-
ed Lt. Col. I was responsible myself to fight
various battles for the liberation of Jhangar,
Uri, Shalatang, Zojeela, etc. ahd to save
Srinagar. Under these circumstances, wheh
you see that this is being done by a nefgh-
bour, what type of attitude would you form
about it ?

SHRI ABDUL RASHID KABULI: It
is not a fact, Shri Sparrow.

SHRI R.S. SPARROW : I have told you,
you may say whatever you like. I am
just saying what I noticed. I am not pre-
pared to discuss this.

SHRI ABDUL RASHID KABULI:
There are no training camps in Kashmir,

SHRI R.S. SPARROW : I have had this
information previously to a certain extent.

Finally, I have a word to say and that
word is for all of us to take heed of. My
request to the House is that in so far as this
problem is concerned, you kindly take it as a
national problem. About the action that
has been taken, in so far as the President’s
Rule is concerned, I must say that I have
studied the whole thing from the very start
and that it is very timely. You cannot let
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things go to dogs and, after that, you wake
up. Ithas had a salutary effect. I have
just come from Punjab. 1 have seen things
all around. I want to assure the House that
things have come down a bit with that one
stroke because change always has an effect.
That has had an effect.

Now, with your cooperation and with the
‘cooperation of Akali Dal, the problem can
be solved. The hon. Home Minister, every
time, says that the doors are open for talks
and that we could sit together and negotiate.
If they wish to work out things, it can be
done. All are the same. There is no difference
between an Akali, a Sikh and a Hindu in
Punjab for that matter, frankly speaking.
They are all the same racially, historically
-and philologically, from every point of view.
T have already explained all this to the House
previously. The action that has been taken
is timely and itis working well remarkably
in relation to everything.

The armed forces has had an effect
psychologically. As has been assured by the
Deputy Home Minister—] am one of the
‘armed forces—they are not of that type. They
know that they are the countrymen. If at
all they have to use the force, that will be
the minimum and they will make certain
that there is not so much of carnage taking
place. In that way only, you can save the
situation and you do not accentuate it.

With these words I conclude and I thank
you Madam for allowing me an opportunity
to speak on this.

st T faema qraaa (grsigR) @ awr-
qfq w@izar, 6 wFqaT 1983 #r uegifq 7
st g o fafaa saon gwifaa 1 §
ST A AN A IZAFLQIE

‘g g, wiea ¥ wezafa s fag, €7
qorrg & weaqrd ¥ uF A wieagd @,
dYT gm e qar @ o7 seq gaar 92
fa=rT $T1 & Frg qw aqraA g aar
et feafy geoe @1 wf d, fomd usa o1
wEA Wik & dfaera & guEdl F sgar
A8l AT T @I,
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o wa &, |fqar & srg=gz 356 grwr
gaw wigaai &1 qar Iq fafee ga @94
qATT ATy orew it wial &1 wA FQ@
8T TAZETY A1 a1 § fr & —

(%) s7a U@ A1 FWFIT F AN FA
A g8 ST & sy # fafga, qar sa%
FIX0 qAEFey gl nfFdar, wa & wezafq
F ®q § @ gaaar g,

(=) =ifaa w=ar g fx 937 wen & faamm
qTA F1 wfaqar 93 gru a1 3gF qfasr
F el wageT gy, e’

8 IAFT IZAOT & |

FEIT &) a@a Afqdl F FO0 A
ATATA AAFT U g1 4T 8 | IA1F A @I
g s oy &t FudIT § aaiar qaran A
@l g, farwes feafa @ & fao atosw
T AT, UF FA WI & AT UF FAA AT
@I 8 | FATZFHH A1 O gAT I TIFT AIAH
g\ & ag wg ver a1 fF wezafy &1 wezafy
WTHT A1) FIH FF F47 Araw@Far 3t ? agi
FIAA (A1E) FY TIHTT AN FT qAFHTL F77 §
&Sl IAFT A9T agAT 2, A1 F A g agy
FIAT a7 ATGT 8 | 78 A4y wfeqar wa &
qrags | quEar 1 fqzrT adi gar sk
Trezafq &1 g8 WeT FT IGAT FHIAT 981 fE
afgars, @faarT & svasdi & sgane T8
AT AT 1§ | ATTHT AIFTT B &Y T )|
Y wrqd 1T fagas agt 92 gufeda firg
& P 7z arfaq v war fis agr o< Age
a1 &t ardy feafa geaea g ag g o s
qraa a1 A1 FT 737 § | 9 ArIHT A=a-
¥ez g 1 asfi-arv) gATY mred, fa# § a€r
TS FIAT §, T FIAIT T qFasg § oF
AT F @ A | F awAar g ;o 97 qifa -
F A9 F faw ¥ F18 ofr feafy qara
#¥ foaad 2w 1 gfza 7 @an o v dw
T UFAT @TL H G | AT AIY FATAT A~
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MagmaEa s fF oFawm A ag @ &
fr gu arfaeara &Y air a8 #3@ afeq
a8 qTE FagEN Far war g w5 s
aifaeard ) [T FT W@ &N ATH 90F
fFa wfes & ag AT gH Argw 1 AT HTA
a% uF oY qrHy #1953 T34 713 AT Aty
& &Y s qgy a=r qro ) faEwr S
Fay a7 IFATE FZF § ITHT ATIN AT
are g% T Bie faar afea zud aq agr-
AT A FIA § 1 YA A1 TT AT FT AT
3 f forg a¥g & GIFTT 5@ AIAS K1 ASTH!
T8 & 3a% T@q @ a@rfasars 1w
T HTA AT AT TZ AFIT T I

el

FY AT FIHIT H Y TZ4T 72, goa 7
39 wzar #t fasar #4@ & gae faaa Y
FIrama £T 72 & afwa fier o s 24)-
fasra uz fraer <2 & fF &8 qrffeary dar
FEIAT AT | T9 TG FY AT ATTFHT TE)
FIAY Frfgu 4t | v Fedraar dora A1
& gmrdy §fafex argw w2za & S At 9
gH AT & | FIHIT GATA AT g a1 qA7T 7T
dizar & fag wfazg 2 1 gafag 1« ot
ara Ag w3y sty =nfae foad faag aifaq
giffgmzamarosar & g ¥ atay &
FATY TFAT F1 @A H 1T W |

A WA § A QAT FErer £ S
fraefta araf ot Srsad & A are §
qarra WY wAr 97 | F 21T F A9 Fg 9FAT §
fs 3@ arat & war gaa amar & ar
afed GTFTT & g wrae F1 Iaaw faar
TAT | 99 AT 9T AT GIEF AY gEHAT Y
AR AT F FaT GEHIC A IT q9T AT
s gforrm & Qat & gen wfaay 7 ag
et fwar a1 fa a1 dzar 6 a9
% fam wré-aré & et @At & zafwe T
Amal #1 &1 ¥ 95 faar sro e 9w
GET ® A F (T gW qq W FY
A FT A | AfFT 9 g1 T g fag
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T g ¥ 747 @en w7 faar ? qvawma
sitaq & fau amad gawr Afafewa amw
IBTAT AT AT Tgh T AT AT gAQ ATA
qAAT @ & | 57 AR F G0y qra-Aa
g1 TdrdY 3@ gwa =$fF smowr faed &1
FATT 377 a7 gAfan a9y darg F g
F IEGTA H ATT ITFT AT AT AT WA
g ara ag & f ot v N st atd g
& 38 FY 17 T -AWAT qAA W@ F ) Ar9N
STALET T 77 FY FF 197 AT B
AT FHAT g # e 78) frar | fra
FT A9 031 5T A9y gH forar v ag
AT T gUAT g, 77 AiferearT Y AiT F 7
AT | (swmer) F A& Fam, T8 WA
qFIF fFar &1 g IIHET wAAA A
qfew 378 gfearor & #r Prar & ? & |v-
FITF FIT A1 ATATE, ATTH ToATo0-
Motllo ¥ FUT a3 arw & Fwd F
Togrfortorito T FFR T A B, gt
gAY Y 75t & w2 & B Fadedt g ¥ oy
FAb-2A ) feafy Gar wear amgy &) &
AEATT FTAT AT E 1| Py e F oy
A &1 fE ag gmar gz &, & ew wER a¢
TANT FI & fore ST E 1 77 T g
& TR A4 @ w1 wAem &Y, W
qSATE FTHAAT F T AR STE-FTIHIT
F OARAT g AR AE ADSArD Fy
AIAAT Z —F7 180 A1 9% qrag w73
F fT da12 &, s w5 oft awy ot fafy
fafesq &3 #1990 & oF 9w §FD
&, #f1 doumo wdwT & grdfy LR
fatie a@ #t wzafa £ sravawar &Y &,
# & stAar & agafa =12 #1 oF aww
FH2UT FT (A T 9% 91T Fawraw
ST & 3 gAY ATF a7 AT A ¥ -
WEN A AR F I AT v g e
HITHT 67T 24 T2 F 20 9% g9y Fgq
T a1a # strar § R A% A aewrd gwre
™ AW fEar S - (s g
% AR § AR & FF FAfas 9 geare
Tt e 2% e srre aferm & o <@t 2
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HY FTTF AT Y 1@ TIH TF CHoTHoTo
F1IHT (sgEE) "

wamafa w@aa : 3 garg 9T Afag
-..(mm)...

st Trafaem® qraae - @wrafa agear,
# qgr &) agen 21 Agar g f& w8 gaw
g 22 9@ T T 90 | (@AAA)
& gifay @31 & qOAT F1gar g fF avad
¥ g F41 AL} UF g a1 fpar fF
gFedifaez g1 ¥as H @ qL A 0F wes
st 7EY Fgr wgrec(WAE™) C qF weT Y
waegifaee & faars A8l #ar war | Igo«a
& faais A8 Fgrmar ) fosd a3 & 5=
#gIeg ¥ w3 g1 w4 fF 31 a1 s
Y 9FEr q4T, AY SAR! FAT GIST T4T |
g w51 fF e w2 g wE, ¥I9Aw
UZAT &1 TE | IFEIA TH WeR FT RIS far
a1 | 3 oY ara gr fafaeeT §, eriad gra
# qY qUaT §, AT 1T FEW IB1A H F}4 IQ
FTW@E | Fgr amar 8 fw faaen wfeq &1
gra &, aifsear &1 g9 81 qifears
AT FT 2N & 7 T qUfFHEAIT F AT A1TH
graey fag gu &, @t ArIFt qAF FAATD
FT FraaT I51 F1 qifwearT wifere F3m |
ATTFY ag 2@AT 2 fF qOFT F@ G Frar
& | oy oY e 72 | afs w1E qear fE
srreT & 01 qfg &1 W 7 Y onq e
iy fp zow o fa3oy widg Frgg g | &
o quAT STear g 5 a adl s aw
SaF gFer 44T ? G gar AT g, F
qarra &1 wars & fag wiT w1 @ §, doE
A Y AGIA FY AT FT W ATFG @
& f g w1, owdifee g1

# qorra At gr, § aEAAT @4 vgET
q@t Iigar g & zaw s areartas
FWI@E, AFT FAT FGW@E?
I AT @ § AEg H, AT AT R
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JqIAT, § AT AT @ § afearar &, T aC
T & AT H—F g9 ¥ a7 wgA AT § |
srgt et § fgegei #Y argawa 15 wfowa
g a1 20 wfqwa 8, agi =@ aw@ # gF WY
qZAT TG gE & | uF ATaH WY AT 9T AFY
| ]| AT TG § AT ATEHIT FY HUALD
8, st aTHT A1 afear faar 8, wi@t 9T
agaard gfaa @ 1 & quar Trgar g fF
AFI FT @ferr faamn & T g ?
FTaF qLFIT F1 AT vefafrEer gad
ferqzT garr & 1 oo wga & FF geamwr wwar
S STHT JEGIX H T FATQTR | 74T A19H
qIF FIATAT G2 TG 8, 9T a8 ATLAT & AR
TERIR ¥ qHAT ], g v Ifaw At FdY
& 7 qEaT & W19 avE gferd & §9 9 g
§ | 97 7g gt & fawaar g, aa 5T ITFT
F1 ALY 9F% ? gafao § Fga1 Tgar g fw
AT T AR &1 q1d 99 sfgw, foaq a8
WIAR 98 6 AT TAGAFL Fohe2wT F1
feafq a1 F3F XA gU R

garR aret ¥ w1, ferg-fam widowd &
# qrar g f5 farg-fam wrdnd &, S
stq wré-aré § aswed #1 AT dar g st
g dtow arg gal wrd &1 TEAr IqH £
&arx & sar & | fgeg-gleam wara a1 Fa¢
fergrama wTaENUgHT AT, AR FAT AT 7 Y
WY AT A1g ¥ | 7y F1E Y g a@ A AT
aq FfSy - g€ § #Y g7 graeg ¥ Fgray
A %21 a1 £ a7 snetaq dt aga orer
g AT muA gaFAmd 3 &7 39
Taq it w31 a1 fF &1 s orar a8
YAt & | S strareY FArS 8, 37 F Y STAray
N ¥ & g FTAT 07| Y Fre¥ sy Ay
sraaT ¥ frw a8 & SIE-FTeEIT F aare
w1 ga qm y fre W, I 7oz F awg aga
T AT FA | FT 7 & AT 25 a2
F1 H9 7 F A afe 718 quer g @, 6
| &7 A aqT T gaAgT |

a8 AT AT QIS 31 dE A
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awF foan fadt aF oo 2w & usy w00
tmawF fau 3a¥ sgrr swaefaa q@8
g | 98 GIEHTT T@q AT GHEATAT
I+ FT @Y ¥ | wgi-wet Fag (A7) &Y
TIHRTL a0 ¥ ALY &, 92T KT @ ATA-A
T 39 a¢g Ft fawewarsh @7 w@r 8, fag
T A AT DFT ATAT F ATBAT T
FH T FT a4 T T9% fawew &1 gF@Ean
FIA T | A1 T ATTHRT AIFT FA 1AL
g agi v dfagsz ®w &, 197 F ggax
agr #Y srfzas) F1 fesrea a7 T0fgd itz
Fgt 9X A AT AT AMRW | ARG AY
sarast #1 arq feay feat av frafaa
@ ? & Agar g—Ag AN Aemwara {
FAfewrd 3 — AT 9T 75 AT §, AN
Fgr 2 fF zn ax swrer ad A faass
FNANG TITAE FATHA |

afz ag ara ad § O T auwm aFwT & F
AT FZT @S § | AT F €37 g7 g4 feafq
®1 Ga1 far 2, OF 976 ¥ 370 9T q19-
a1 1 feafg 3a W& 2, snig agad fw agr
9T gq iz &\ feqfa srod agy qarard?
& ag Wt FgAr Tgar § —afns vadfas
eq1q & foag faa avg & srama &1 qrgmfe-
XS Y ATTA A FT AFA FAAT, TAY AE
¥ 97 FH G017 7 fgegal F1 a1 w7
FATA FT HIH A FL | A FT FJaa1T AT F
ATYTH TUAT FT AHAA §—ATT ST F F47
ey & FeA ¥ F7 Q199 §, ovarA
Ay § AN g7 T FJT A9 Q© 8§,
gfrar aga s12Y 2, w aga eier g1 g,
q% HITF! UF-UF AT 97 AN W UL,
HITH TEATF 137 F) J7TT TG AT F g
@ &, gafog smar fzdl aF saar w1 qd
aTFT, fearzz-uvz.wa v arfadt a8 s«
aFdl § | gafae g@ gaia § wsHifa #
qq GAIIA | T FT ATATA JATT AN
gfez & w7 7 w3, afews o * gFHar F
fow, 2wt sr@zar & fao, we-g9 A
e & Faw aq1d |
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ot wEwez Iom (qrel) s gwwr
frive w2 < § ar e st @ §—aga
TAATE |

st Trafaena qraam ;919 9% G frar

21 :

SHRI XAVIER ARAKAL (Ernakulam) :
The hon. Home Minister has very clearly
stated the reasons for the promulgation of
the Presidential rule exercising the constj-
tutional prerogative and the responsibility
vested in the Central Government. If 'you
may recall the debate on 26th July 1983
where this House was seized of this matter
the problems of Punjab and debated it fo:"
more than 10 hours. There was a consensus
that a strong step should be taken to meet
the. Problems. difficulties and the terrorist
activities of Punjab. Subsequent to that

many atrocious things have happened in
Punjab.

16.34 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

What hurt an Indian most was that the
feeling which is created and perpetuated for
certain vested narrow 'anti-national interests
was growing in an alarming manner in
Punjab and other parts of the country,
Probably, Mr, Deputy-Speaker, Sir, we
coming from the South, are alarmed at the
growth of the atrocious, inhuman, barbaric
and terrorist activities of certain sections of
one particular community in that area,
Under those circumstances, this Proclama-
tion was compelled to be promulgated and
put into effect. The net result of that
Proclamation is that the whole nation has
welcomed that move. All the parties wel-
comed the Proclamation of the Presidential
Rule in Punjab and congratulated the
Government for taking such a strong mea-
sure.

Now, I fail to understand on what score

certain Opposition Members disagree on this
move. We are bound to hear some of the

baseless arguments advanced here as on
carlier occasions. Sir, as a student of
Intermediate, in my colleges days, I used to
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participate in a debate regarding the States’
Reorganisation Bill, which was subsequently
énacted into an Act of 1956 and disagree
on the proposition. Probably, in a vast and
diversive nation like ours, where various
cultures, religions, languages and the commu-
nities exist, that move may not have condu-
cive to the harmonious unity of the nation.
However, Sir, this is an occasion for the
House to debate on how to curb this sort of
devisive and destructive forces in our coun-
try. Punjab is anissue where such forces
have taken an ugly form. Therefore, the
responsibility of this nation is vested on all
of us to see that these divisive forces should
be stopped at any cost. In that contex(, we
have to welcome the steps taken by the
Government.

Sir, Punjab has a glorious tradition. It
never had the communal hatred or commu-
nal division. It had a harmonious blend of
various religions and communities who
fought for the freedom of :his nation. Punjab
is not to be divided by the religions or the
castes or the race but to be one in a diversi-
fied nation like ours.

Sir, if tlat was the aim and object of the
Punjab community, what is the opposition
saying now ? Sir on 26th of July, this House
had a very good debate on various issues
which boiled down to four muin ones viz,
the water, territorial, religious and inter-
State, Centre-State  issues. Almost the
whole House was unanimous that these
should be considered das one main issue
namely the unity and integrity of the nation.
If you look prior to the promulgation of this
Ordinance, you will find that Government
had taken a very liberal attitude towards
these issues. The hon. Home Minister was
kind enough to say and expressed the policy
of the Government by saying that it was
prepared to refer the matters to the Tribunal
so that the interests of those afTected are well
safeguarded.

Our beloved Prime Minister also made a
statement saying that the religious demands
are conceded But, as far as the Centre State
relations are concerned, there again, the
Government has constituted a Cemmission.
As for the remaining two issues, namely,
Tetritorial and Water issues, these should
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be referred to a Tribunal. May I ask —what
is the harm in referring these to the Tribu-
nal ? May 1 ask : why the Opposition is
saying that Government has not taken
positive steps about these ? May I also ask
the Opposition that when the Central
Government can go to solve the problems
of Panjab with the positive proposals, why
they have none to offer with them ? Iam
sorry to say so. Sir, we are used to fruit-
less ‘Delhi Conclave' of Opposition Partes.
What happened to the main idea of some
Opposition Members and what has happened
subsequent to the Conclave ? Our Prime
Minister has visited Punjab and has created
an atmosphere and boosted the morale of
the patriotic forces of that State. From
1977 to 1980, this matter was debated in this
House, they were ruling at that time. But,
what happened when the Akalis were in
power then ? Why this matter came up in
such a manner since 1980 2 Some hon.
Members were saying about the role of
Pakistan. I think Shri Paswan also referred
to that.

In this context I happened to read a little
bit on this issue of th= part being played in
Pakistan in the sensitive area and the
contributory factors leading to the present
extremist forces.  Sir, this is from The Week,
May, 1983 edition. They have given a very
cogent and analytical presentation of the role
of Pakistan in the present context in Punjab.
(Interruptions) There is a revival of funda-
mentalism coupled with the separation
theory of the nation within the nation. This
is given in a communal manner. Pakistan
is using this opportunity in such a manner
as to create such a situation in this area.
Referring to that point, may I quote :

“Not only that. Sikh scholars think
there is greater affinity between Islam
and Sikhism than between Hinduism
and  Sikhism. Says  wellknown
journalist and Rajya Sabha member,
Khushwant Singh :

““Sikhs believe in one God and in
the casteless brotherhood of
man. They condemn worship of
idols and images and instead pay
reverence to a holy book.”
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Then, he goes on like these :

Now, Sir, after stating about this affinity
between the Sikhs and Muslims, Khushwant
Singh has this to say :

“Now that religious factionalism has
lost its purpose in secular India, the
Sikhs have a unique opportunity for
fulfilling the mission of the founder
of their faith and bringing the parent
communities together.”

Sir, this is a dangerous posture to the integ-
rity and harmony of this nation and it is time
that we stand up and condemn this tendency
of appealing to communal forces. I am
sure this House will do it. In this context
I would like to state to certain things
propagated and advocated by the Akalis. You
may remember that on August 17 the move-
ment of rail roko was advocated. On May
12, suicide squal, that is, Appavu Jatha was
advocated. These para-military forces were
organised, I would like to know from the
hon. Minister as to what action has been
taken in this matter, to stop these kinds of
activities. They have prepared a hit list.
Already they have murdered some people.
Can any responsible Government sit idle or
close its eyes and watch the situation happe-
ning in Punjab ? Are not the citizens of
that part of our country having their funda-
mental right to protect their lives and
properties ? This is what is important.
And if this proclamation was done, it has
been done with bonafide intentions, to pro-
tect the life and property of the people in
Punjab and above all, it is intended to
uphold the integrity and the unity of our
great nation.

1 think this is a matter in which the entire
opposition as well as the ruling party should
come forward unanimously to support this
proclamation.

Also, there is a dangerous development
which has taken place in Pupjab. Other
communities are also being organised like
the Hindu Raksha Samiti and Vishwa Hindu
Parishad. Now May I -ask : Where would
all these divisions lead us ? Probably Mr.
Vajpayee may enlighten us on this point ; I
don’t know what he is going to say about
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it. If this sort of propensities or tendencies
are allowed to grow, that will be the greatest
danger to the stability of the country and
the unity of the nation. So, in this context,
this proclamation is effected. It has been
welcomed by all sections of the people in
this country and, I think, it will be done in
this House also by the hon. Members of
Parliament. .

With these words, I support the Procla-
mation effected by the Central Govern-
ment.

SHRI INDRAJIT GUPTA (Basirhat) :
Mr. Deputy-Speaker, Sir, the Proclamation
of President’s Rule in the Punjab has been
made, I should say, in a rather curious, if
not an unprecedented manner. As to whether
we support it or oppose it, that question I
will come to later, because, that has to be
viewed from the point of view of whether
it is a substitute or not for a solution of the
Punjab problem. But about the way in
which the proclamation has been made, I
would like to draw your attention to that.

Normally, Sir, the Governor sends a
Report ; he sends a Report to the Centre
and on the basis of that report, if he says
that law and order situation has broken
down and it is not possible to carry on the
Government according to the Constitution
and so on, he may advise the Centre, the
President to assume the powers of the
Government. But in this particular case, it
is a very curious way which it is being done.
First of all, the Chief Minister, the former
Chief Minister—he is no longer the Chief
Minister—has addressed a letter to the
Governor dated the 6th October in which
he has said, if I may quote—

“I have reviewed the recent unfor-
tunate developments in the State and
have come to the conclusion that they
have acquired a dimension which is
not confined to the State of Panjab
but has serious implications for the
country as a whole.”

He has not said anything specifically about
the law and order and the activities of the
terrorists or the extremists killing of people
and all that, If it was only a question of
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‘“terrorism, extremism, murders, violence, use

““6f bombs, grenades and so on, perhaps he
would not have said that these have serious
“implications in the country as a whole
‘because such incidents of violence are in
various parts of the country taking place in
different context frequently. Obviously,
when he is referring to serious implications
for the country as a whole, 1 probably
thought that he was referring to the divisive
or disruptive or communal tendencies which
bave accentuated, aggravated the situation
and the demand for Khalistan and all these
kinds of things. He has written a letter to
‘the Governor saying—

“I have reviewed the recent unfor-
tunate developments in the State and
have come to the conclusion that
they .have acquired a dimension
which is not confined to the State of
Punjab but has serious implications
for the country asa whole. I have
arrived at the view that the present
situation calls for direct intervention
of the Central Government for a
temporary period to meet the require-
ments of national security and
integrity”.

This is the letter of the Chief Minister and
-on the basis of that letter—I am referring
to that letter only-the then Governor,
Shri A.P. Sharma, had forwarded the letter
to the President saying that this was the
letter which the Chief Minister had written
and it was a letter of resignation and there-
- fore—

“In spite of having an absolute
majority in the Assembly, the Chief
Minister does not wish his Cabinet
to continue in office and taking into
account the prevailing situation in the
State, the composition of the Assem-
bly and the stand of the Members of
the Shiromani Akali Dal, 1 consider
it futile to engage in the formality of
sending in the leader of the Opposi-
tion or the leaders of other Groups
in the Assembly and ascertaining their
views about the possibilities of forma-
tion of an alternative Government.
It is thus clear that a situation has
arisen in which the Government of
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the State cannot be carried in accor-
dance with the provisions of the
Constitution.”

Sir, as you know very well, the Chief
Minister who enjoys a majority, whose
Government enjoys a majority in the State
Assembly, can, of course, use the privilege
and he has the prerogative to ask for the
dissolution of the House and fresh elections
can be held. But here something else has
happened. It is not on the basis of the report
of the Governor that the Centre decided to
take this action and come out with this
promulgation, It is on the basis of the
Chief Minister’s letter to the Governor.
The Chiel Minister may very well feel that
he is not capable of handling the situation,
but that does not mean that there has been
a Constitutional break down. What is
Constitutional break-down ? 1 would like
to know. Here the Congress (1) Party is
enjoying a very comfortable majority in the
Assembly. If a particular Chief Minister
feels, for ' whatever reason, right or wrong,
that he cannot tackle the situation, well there
are other ways open. The Congress (I)
Party in the Punjab Assembly can be asked
to meet and elect a new leader. Where is
the Constitutional break-down ? Have they
lost their majority 2 No, they have not
lost their majority. Has the Governor said
that there is a break-down of law and
order 7 He has not said anything at that
time. The Chief Minister does not refer
specifically to any law and order incidents
of situation. He talks about certain unfor-
tunate developments which may have impact
not only on the territories of the Punjab
State but which may affect the whole coun-
try.

That means the question of national unity
and national integration and so on, to which
he has referred. 1 think, this is a very extra-
ordinary thing. The first thing that the
Home Minister has to explain to the House
is, whether there is any precedent, where a
Government enjoying a majority in the
Assembly was replaced by President’s rule
on the basis of not the Governor’s Report,
but a Chief Minister writing a letter to the
Governor that he is resigning because he
thinks that the Centre .should directly inter-
vene now. This is what he has written. Very
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curious. state of affairs ! Ido not know if
such a situation justifies or warrants the
Centre taking over in the name of Constitu-
tional breakdown. Article 356 of the Consti-
tution is not to be used so lightly. This isa
serious matter. Article 356 comes into opera-
tion only when there is a constitutional
breakdown. If a Chief Minister, who is head-
inga majority party inthe Assembly, and
majority Government feels that he has to
quit, because he cannot tackle the situation,
how does it amount to a constitutional break-
down ? Why did you not ask the Cong-
ress Assembly party in the House tohold a
meeting and electa new leader, the Chief
Minister, and carry on ? There was no cons-
titutional breakdown. Things are not as sim-
ple as they seem to be. There is some game
behind the whole thing  That is what we are
trying to point out. There is a very definite
political strategy behind this whole thing,
apart from the fact that some people have
been very keen tosee that Darbara Singh
was got out not now, but from the beginning.
There are people here who do not like him
for various reasons ; there are group rival-
ries and factional rivalries ; everybody knows
that.

I am glad that the Governor has paid this
much tribute to the Chief Minister that he
was consistently secular from the beginning,
and he had taken a secular stand always.
You can sav that he was inefficient or was
not able to handle the administration, or
whatever you like il you want to criticise
him, but nobody has ever criticised his secu-
lar bonafides. Some people wanted to get
him out. All right. So, a situation came there
in which he resigned, or was made to resign,
or was asked to resign. Does that mean con-
stitutional breakdown ? I do not understand
it at all.

You have got a big majority in the House
there. What prevented you from asking your
Assembly Party to elect a new leader and
carry on ? It is not enough just to come like
this with a statutory Resolution and ask us
to approve this proclamation. You have to
explain the various factors and various
aspects operating in respect of the whole

matter.

I am not a constitutional lawyer, and I do
not know whether this thing was tested in a
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court, and whether it would stand the test of .,
Article 356 of the Constitution at all,, Ihaye, .
grave doubts.

Now, the tragedy of the whole situation is.
that the Government and its supporters are -
trying to pose the whole question as if it isa -
pure law and order question, and mustsbe .
dealt with as such, and therefore, the Presi-
dent’s rule, and, therefore, the declaration of
these arcas as disturbed areas, and, there-
fore, all these sweeping powers to the police
and blanket powers to the military, becauvse
it is a law and order situation.

I was listening very attentatively to my
friend, General Sparrow, for whose ability
as a coldier, T have got the highest respéct,
but Lok Sabba is not a battlefield of that
type. Actually, I was very much interested
in what he was saying—after all he has a lot
of knowledge about Punjab and all that—un-
til at a certain point in his speech he could
no longer resist the temptation of having'a
political dig at those people whom the-
Central Government considers to be its op-
ponents and enemies. Unnecessarily, if I
may say so the General Sahib brought in the.
question of Jammu and Kashmir Govern--
ment. )

17.00 hrs.

He said some training centres of these
extremists have been located there. They may
be located. Some training centres may be -
there, I don’t know. Training Centres can be: .
anywhere. But the implication was that it
was done with the knowledge and approval
of the Chief Minister of Jammu and Kashmir,

I think this is not the type of serious allega-
tions to make on the floor of the Parliament.

1t is no use waving that Hindustan Times:
at me. Suddenly these people have become
great votaries of the Hindusthan Times. Any-
thing which is published in Mr. Birla’s news-
paper need not be taken as gospel truth.

SHR! SONTOSH MOHAN DEV
(Silchar) : As if what you are quoting should
be taken as gospel truth !

SHRI INDRAJIT GUPTA : I am not:
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quoting anything as gospel truth here. Cer-
tainly not the big press of the country.

SHRI SONTOSH MOHAN DEV : The
newspaper has given the dates on which Mr.
Faroog Abdullah has attended the meeting.
Everything is there. Let him challenge it
that he has not attended these meetings.

SHRI INDRAJIT GUPTA : Please sit
down.

SHRI SONTOSH MOHAN DEV : And
he has not denied it. Farooqg Abdullah has
not denied this. They have to answer this.

SHRI INDRAJIT GUPTA : If you have
to say, say it please. There will be a full-
fledged discussion on that and you have to

face it.

SHRI SONTOSH MOHAN DEV : You
people of the Opposition support Mr. Farooq
Abdullah.

SHRI CHANDRAIJIT YADAV (Azam-
garh) : Let there be a fulfledged discussion.
Let the Home Minister come out with the
facts about who are organising those camps.
Let the Home Minister come out with the
statement where those camps are. This is not
the way to run the democracy in the country.

SHRI SONTOSH MOHAN DEV : And
youwant to run the democracy by this
method of supporting them.

SHRI CHANDRAIJIT YADAV : What
1 am saying is that you should not adopt the
way of levelling baseless charges.

SHRI SONTOSH MOHAN DEV : When
Dr. Jagannath goes out of power, he is very
good ; otherwise he is corrupt. Now Mr.
Darbara Singh goes out, he is a good and
efficient Chief Minister.

SHRI INDRAJIT GUPTA : We are not
talking about Assam. Let the Home Minis-
ter come out with the Statement. There must
be some facts.

MR. DEPUTY-SPEAKER ; [Iam includ-
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ing this time.
continue.

It is your time. Now you can

SHRI CHITTA BASU : They have to
support because Mr. Rajiv Gandhi has made
a statement.

SHRI INDRAJIT GUPTA : You see, the
Government and the ruling Party Members
must make up their minds. They cannot hunt
with the hound and run with the hare.

SHRI RAM PYARE PANIKA :
also went to Srinagar.

But you

SHRI CHANDRAIJIT YADAV : Srinagar
is part of our country. What is wrong in
going to Srinagar 7 We will go there hund-
reds of times. It isvery much part of our
country. Why should we not go to Srinagar ?
Hundred {times we will go to Srinagar. It is
very much part of our country. What is your
objection ?

SHRI RAM PYARE PANIKA : VYes, it
is part of our country. But there are people
who think it is not part of our country.

MR. DEPUTY-SPEAKER : Mr. Panika,
Srinagar is part of India. Anybody can go
there. Why do you stop them ? Let them

g0. You can also go to Srinagar. What is
there ?
SHRI INDRAJIT GUPTA : It was with

this Mr. Farooq Abdullah that this Party
wanted to have an election agreement before
the talks broke down. If they had managed
to get an election agreement, then there
would have been no question of all that,

MR. DEPUTY-SPEAKER : Mr, Indra-
jit Gupta, you now come back to Punjab.

SHRI INDRAJIT GUPTA : Mr. Sontosh
Mohan Dev, you look after Assam. Don’t
bother about Punjab and Kashmir.

SHRI SONTOSH MOHAN DEV : It is

not your monopoly. I can look after any part
of India. I am an Indian. T can look after
any part of Indja,
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SHRI INDRAIJIT GUPTA : You cannot
look after anything.

MR. DEPUTY-SPEAKER : You have
sufficiently stayed in Kashmir. Now come
to Punjab.

o} et oy : Fegfacz ol aTE
sfrzar & fau faasa ag g1 ad & s+
g A8 @ & fF and ag F fag w1 @
T[EAT HTATT—FHL A0 AT I AT | T8
FrE |EAT 3T W3 |

st gemita e AF R, e
famrzo 7 W &1 )

s ey afqwr o T AT FE o3ET
AT &, FT IUT AW & |

oft gzed qA : TT-IAT FIA A
gardy i § A § ) 9@t woal A g 2,
TYT-IYT HIA A1 agT & |

st Tear afwer o sTN A g &
A § orq 9y N3 Jd )

st gt e 19 T f@w T fE
FTE@TE |

And T want to ask you whether you consi-
der it proper that in the Parliament of India,
on the floor of this House, people should
make allegations and imputations about the
Chief Minister of an elected Government,
which amounts to saying that he is acting as
an enemy agent. You may have differences
with him on 150 things. I may have diffe-
rences with him on many questions. But
they must make up their minds and say in
this House whether they consider Jammu
and Kashmir as being governed at the mo-
ment by a National Conference Government
which has recently won the elections there,
to be a part of, integral part of this country ;
or they consider it to be some sort of an
enemy country which has to be fought. It
has to be made clear. They cannot go on like
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this.

It was quite true, it was a deplorable thing
that we saw on the television also, that some
people witnessing the cricket match were
showing Pakistani flags. It was condemnable.
But all the time, a suggestion is made that
the Chief Minister of Jammu and Kashmir
supported it or organized it. This kind of
irresponsible statements cannot be made.

Every day, threats are publicly given by
Central Ministers, by leading lights of the
ruling party in their speeches and statements
that they will not allow this Government to
continue in J and K. I want to know, and all of
us in the House want to know ; should it be
our strategy, even if something is wrong, to
keep that state, its people and its Government
away from us ? Should it be our policy to
push them into the arms of some enemy ?

It is a complicated situation there. We
don’t want to go into the complete history of
Jammu and Kashmir. Everybody knows it.
Should it not be a common-sense aim in this
House to act, speak and behave in a way so
that we will try to bring them closer to us ?
There are many hostile forces operating in
J and K. Everybody knows them. There are
people who are openly pro-Pakistan, e.g.
Jamiat-e-Islami, Tuleba etc. Who does not
know it ? They are creating all sorts of diffi-
culties and problems there. Should it not be
our aim to fight those elements and keep the
people there with India ; or should we pro-
voke them and push them to the other side ?
I do not know what is the aim of our rul-
ing party at the Centre.

I am straying away from the main topic.
(Interruptions) 1 was saying that about this
problem of Punjab, Mr. Sethi should tell us
whether he looks at it primarily as a}law and
order problem, or a political problem ;
because that will condition our whole ap-
proach. The way Gen. Sparrow spoke in the
beginning referring to the extremists the
terrorists, it is almost seemed that it was only
marginal, micro problem, and not the
main problem. If so, why are we having this
legislation, and trying to kill an ant or afly
with a sledge-hammer ? It is a very big pro-
blem ? Idon’t think itis. Butwhen there
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is delay in coming to a settlement, these peo-
ple are becoming more and more powerful,
daring and desperate. It is also true.

I do not know. Mr. Sethi may be provok-
ed, because I would say that after all, they
have been trying for a settlement in their
own way, by taking political advantage to
the extent possible, out of the situation in
Punjab.

They may have felt that since the Akalis
have been saying that “we will never come to
“the negotiating table, until Darbara Singh is
removed,” so, why not remove him ? And see
if that splits the Akalis and the moderate
section are willing to come and to talk. But
I am afraid evepif that were so, even if
Prakash Singh Badal and some of his friends
are in a mood to talk, it is very difficult for
them because of what has happened during
the last few months. The appetite of the
Akalis for a share of power may be whetted
by the news that the Home Minister of the
Union of India has stated in his consultative
committee meeting that ‘‘we are always pre-
pared to have a compromise with the Akalis
even to the extent of forming a coalition
Government with them.” This may whet
the appetite of some Akalis. But then Mr.
Bhindranwale is there and most unfortuna-
tely the veto powers he exercises and his
extremists exercise—they are armed people—
that is something which is coming in the way
and will come in the way. But you have kept
the Assembly suspended. You have not dis-
solved it. I can understand your keeping the
Assembly suspended if you have replaced
the Chief Minister by another Chief Minister
from your majority party. You could have
done that. Yet, you have not done it, but
kept the Assembly suspended. For what rea-
son ? What are your calculations, we would
like to know about that.

17.12  hrs.

[SHRI CHINTAMANI PANIGRAHI in
the Chair]

So, the main point is, this is worrying
everybody, that by every day of delay com-
munalism is getting the upper hand in the
Punjab. The thing of which we were always
proudest in the Punjab was the unity. of
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Hindus and Sikhs. And now for the first time
after a long long period, it is this Hindu-Sikh
unity in the Punjab which is in danger. You
can see what is going on and the reaction has
already taken place in Haryana. Some ugly
incidents have taken place, though not on a
very large scale. But if this thing continues
in the Punjab the reaction will spread and
there are some communal elements in the
Punjab which are openly propagating against
the Biharis who are in large numbers now
working as labourers in the Punjab.

Mr. Tora and some other people are on re«
cord ; they say that those people should not
be allowed to settle in the Punjab, that they
should not be given voting rights. They
are all impoverished people from Bihar
who have gone to the Punjab and are work-
ing there as labourers. Even as against
them, this kind of sentiment is being aroused,
and is sought to be aroused. Always we are
told by the Akali leadership that the Punjab
is neglected that no industries are allowed to
grow there as in other States. But does
anybody now think what is the result of
this Morcha and the result of these distur-
bances ? Whatever industries were there in
the Punjab, small scale and medium scale
industries are being shifted. I have got lots
of facts and figures with me. I cannot take
the time of the House. What is happening
is, so many industries are being closed down.
Workers are being retrenched. Many em-
ployers are taking their units outside the
Punjab to other places. The banks are re-
fusing to give loans and the industries are
going to be paralysed. Who will suffer ?
Who is going to suffer as a result of this ?

I would just take two or three points and
finish.  One is the extremely shabby way—I
wish to place it on record—in which the
switch over of the Governors was done.
You did not have the courtesy to consult and
inform the Chief Minister of West Bengal.
Overnight you said that the Governor of
West Bengal was shunted off as the Governor
of Punjab. Of course, you have got the
power to do it. But, normal propriety and
courtesy, do they not require that the Chief
Minister of West Bengal should have been
taken into confidence and should have been
consulted ? Or, is he simply to be informed
that his Governor was being shunted off
on the next: day, and say ‘Tomorrow you
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will not find vour Governor because we have
shunted him off to Chandigarh’ ? It is a
rather shabby way of doing things what was
the great hurry like that ?

Secondly, I fully agree with the General
about what he said about Punjab’s strategic
position. After all, Pakistan’s border is
only 30 miles or so from Amritsar. We
know what is going on that side. I do not
want to go into all that now.

But certainly on this vitally strategic bor-
der State which is so close to Pakistan where
certainly Americans are developing their own
base, there this kind of distressing situation
in the Punjab cannot just be treated lightly.
There must be some sense of urgency of
settling the question soon. And you are
going to use the Army there according to the
new Bill which you have introduced today.
There are lot of complications. I do not
think you can use the Sikh troops to fire on
the people, to break into the people’s houses
and arrest people and so on. If you use
non-Sikh troops against Sikhs, that will
also cause lot of complications. Why are
you going into all these difficulties creating
more problems for ourselves which we will
never be able to solve ?

He must tell us clearly whether they are
prepared or not prepared to call a tripartite
meeting and make a serious attempt again
to settle these issues. There are only one or
two issues left outstanding. Mr. Sethi is
also on record at one time having said that
the opposition parties have helped to narrow
down the differences. They may not have
come with a perfect solution but they did
narrow down the differences and then
achieve the consensus on the basis of which
further initiative and steps could be taken
and should be taken by the Centre which
they have not done.

I appeal also to the Akali leadership that
they should call off their morcha. This morcha
is having nothing but a negative effect now.
Ialsourge upon the Central Government
that they should convene a tripartite con-
ference and make a serious and 3ober
attempt to settle the remaining outstanding
issues so that this Punjab problem can be
settled once for all and we get out of this
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crisis which is really a crisis not for the -
Punjab but for the whole country.

st fadsitene owt (F719) : JgddT
g, 7 ¥FZAT F1 Uezafa o § wEARwT
frar T 3a% a1t ¥ o faw qg 4 oY
grer Tezread frar 8, g av gat aq @
g AT & oY 3aFT awgq #0 & faq @er

gATE |

us faidt a9 F w1y qaedl &1 |
F1 AT 197 goAr | sewd g gerr fw
7 #FzaT F1 oara sfoear ¥ fgrgram &
awDaA aelY TIshoa ofieq ¥ ©2zfe faar
a1, 7 A AT A3 qFTAT AT q@ATA A
St arlY, SREN T ugwA &1 d9w9 fRar
2, Tarq faar &1 zafso v ener 91
= F1AAY ST QU0 FIAT q2an @, faw
FIAA A1 wa 341 ZiAT 3, a1 gaik faey
FF F WA HIET 39 97 G147 2139 ALY
| 9F q1597 g8 ard 97 garr fF g
Y33 1 BITHTFIAT F geqd wAl, o
€ AT, T gAIAT T FTHN IT &0
A1 fFaF agi 97 2o wE@ HTeAT F
fpfzargs frar ) fergzamerssa & sat &
d@ANT T FT ATFI 4, AT 4 AT 9G¥ ¥,
3Tt Fiz frar &) & wgar Fgar § &
w1Eg q1ga 7 al faq qqrsmT & grEa
FX ST KT AT § AGHTAATST &, AHH
GIFT A1 ST TgT ATHT AGF FATSAT HT
Sl

26 JATE 1 T G371 § G714 F 9 G
Fral fezem & @af g€ v faiefamg
faar mar w@r & @i gk faddy @@ &
qTAHTT aIEAT F1 48 @rF AT 491 fF g7 g3
waAdz ew wfvear w1 gfafegesht egiv
woq g5 w1 | & quaar § f nadie
% gfear 4 &9 qwgy faar &9 gurd
SETT WA S A GA7T F qGA F A FAS
faw gsra & stwreT wrgdt ®) st fwar
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£ 1 Q& IF g, FE 1T ATANWT FT T
famfas ¥ s=giy wifrwsa & faar, Faar-
zréz wifen g€, w97 ufaadr @R @
fag &1 War, ga 787 MgT FA F 77
wfgaz & @ifqax fafaeesd 1 oF ga-70d)
ot g€, 3 -1 G Fgh A1, A
a1ga 7 s dva-=re wfafafuai v agr
N, A GG & 57 AGSA 1 gH FA &
fag segix ¢ sra< 721 BT | AfFT s
SAHT FUST ATYTH & d1 IUFTFATIATS & 7
#§ ag qoa1 Frgar g—faear & @
qg AT F41 g g4 ? fergEama ay awEw
F a2 1947 AAFT 1966 qF q91d AR
g oF @ 1 1 93%4%, 1966 &1 9719
AT gAT AT AT FT FAT FA7T | IS
q1Z 1980 F F15 ATST AL gar1 1977
H 72T F Fr3T qAGT qIEf F1 GIHIT A
AT qTd & AT A1 asg & &1 & awaar
g— O &1 81 & AT GH1G F STAATH]
FAFTAN AT IGAT G711 1970 | HENG &
qIR | HAAT &1 4T 41, § IqF AL H TE-
T § A% stan "ArgAr g, #ifw @7 w7g
fag 1 au¥ 1 qorg & g AT HI
faa war, g fa7 agi faun sam a7 9,
swafs gfenor @ 9-10 smast gfeq i
AT & W AT 1976 H QUAT FT UATE AT
IH AT 1977 F 1979 aF dE F
HEFTA AT FT U 41, A& qgT GETHA
¥ YT FTITT ATATAT ATZT FIX AT G=AT
fag qarora staar qref & wsa @ agi w4
¥, 39 33q Igi §© AL fFar 1 T wg
T I IFT AVSNG FT IST AT A Uy
1 a1 2fedifga feearz F1 w21 | wfF oa
1980 ¥ e qiEf F g9  qod §1
gar 9t v, agi W |3 Fra arfaade ¥
¥ 12w a (a1f) F ol T UF FFTA!
qiEf & &ran, 9EF 9i9-8: WEA & 418
qyFEe) & AT §Y, I IIT AF FIE TE-
a¥ wd) o, afFT sivaet F AT A TE-
freadt & doTa § F77 @ JTELEHFRIL ATE
31T IEN qgT T FIHIL ATE, aF AT
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Wt g% fadi g @ @), afsT ga%
q1T T 13qT Y& & TE | ATARIT ATEA
FT ISTrequa Arar, foad sswret a7 45
wiT @ TR AT 45 F 7 15 "AT 9T
17 AT ATMATe grga q S d2T qrferar-
#z % wradl o+ faar gragaifad 15
| 9T &Y WA 47 | AT TH 1T § FearAr
Ty fF Fgi F FaT A1 | T AGAF1 A
FIT F1 wifow 1 78, F3F fa=r-faun
FI 1 Fifaw 1 7, ITH! AT F oy
grafera #33 &, 5371 @ A7 gurk g AA
St U H TIHY IAY A1d T &, Afwa
qs agar wgr, sAl-sA1 FAT &1 | IR
fergeaia &1 qeF1T A FEIAHA FgE
wr@fest #1 qag FAFIN GHEAT, T TIS-
FgHl F1 forwrT 9, 3317 awar fF o0 a@
& F1q 781 TonTr, fagrer g gad uw
o1 d wae 2 1) gfan 7 g A
T &, qufad F1 gAre 8, AL AW
F1 AT 8, BIE &1 1 JqLq4 g1 Sran g,
affd gaf & F12 F71 ST ST&w &1 J1ar @,
IAFT FIE AT AN 21 O AT a1 q%
gAT AFIAT WIS d1g §  qIHIZFARIR

Tg'”

it QTR (rFaTaT) : Ffeaw § a1 Y
wre?

wit fadsitens st @ e watzs &y
XL HA FE( AT 997 F7F F B F39) |
ZATE ST WA St ¥ arw §v o v
F10 @ a1 et £ fireran 78 smaa 8,
affd aTT smaE foq § #1fagw g, ar
FREIGES!

o FAFIAR T (T7aE IAT )
I FTIIR T % § a1 frvaqrat Gy
g1

=it fa<slt e swi : g@ fvew 4 diar-
AT #1 Fgifat g @ W@y §ragar
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2 T T &Y @I &Y FAT g Afw
fow asq agt ax fergeara argva 4 F12
faar aar, @1 39 9T 4z g& 9747 g1 w41 6
FEaTT ¥ Ft Y1 B § ag wAnEd g1 a9
79 & fasqis a1 s q@art ¥ eTdr g
gg WRqd g 4 g1 AT § AT A AT gAS
g% ¥ 78 wudl 8, 98 fau gy § frag
faeger moq 2 1g2 &7 T &t fame

JqNT |

ar & ag oo B @1 91 fF 917 I T
wg 1T IqFT F1E gATS ) fAwar, @ fwT
gegi ga foem &1 ag g gE AT
3tz 2@ fFeq & UAIHZT FT IHILAT TEF
faar AT agT & AAZAF! F1 QHUG FAT
e T faar A1 G F AR A1 Th
grara Ga1 g1 4 £ oF rw e a8 9g-
q@ AT 41 % 33 9T agTAFT A1
gt A(TH FIEFHT AT AT AT AL ) 7T
g7 gq &1 gt fa@d @it ag #gar
ferg-far sam-sraa &, Ay qva wéF R
agi o< fgrg fa@i & s adi &1 3 @41
uF avEa #1 a1 egfat § 13gi 93 uF aft-
F1T #1 oF fzeg &1 Az fagal & s
STt @ ST gE avg ¥ uF faw fgega §
sqrdY st 81 gafag agr 9x w1 fFeg-
farm wradw A4 & | @31 9T @1 fygaErEr
AT IAF FA-ITET HT CH UAIHE Gar g
arar, faad fawm & oF @19 ag a5 wE fF
T 7 g WA FLAN AT ITAFT AAWA
ga g s & gfkamom #1 are T8
fery oR qotd &1 9ewg fad Sroar
Ta® aATar At A wifaswt 7 gfearon
# 7@ faamm ) gg fwrar asT SeE
TEaE FEH YE F1 | §F 4 9% 6 G q
Fa faar ot @war 41 S FF IF I
TTaE F1 qaied f6aT 91 GFAT 97 | TEAAHE
ot gfear ¥ agh ¥ A@i¥T & F1A9 F
faar | o7 =it geEsiiq g S A OF A
Fete 2 & i geae gaarufag st Y a9g
& ar gam % <9 foew & i 91 aoig
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# & oF grarra dar gu g 1 gamrk faderaa
F @1l A Gt qete 4 @ 1 # ag wgAn Angar
g f& graifeagt axwmig 1adie aLaigaa-
T oY, agi I Fiy @ qref #1 JNfE g,
qarz avany fag sifs agi & geaws §
AT J gg AEYA FI § (% 96 w9 A
H IA1T 46 g1 aFd g, a1 IAa Huaaat
FY T g7 @11 &1 AT F1fgq | qger fadey
T & AR Az A gl & fau s ¥ &%
Fga ¥ fr gidz w9 gar Tifgy @ ag
IFIT drg 3 A1fET 1wt qq ot qEY
Fgar a1 afea a7 wrwA & faar @ &)
¥ gy fag {7 wvrafest gEiwr ]
# frard, a1 ga®t gareFarg 3 Mg
AT AT 9T qIIALT AFqAHE A AfdA
YA TATHE F A g Ieaid a3 WEgH
far 5 7 wraz gait aedt 78 T 9w
H qHISE &9 § &3 FI0 IS JT G
& d1dgt & 7 gz 0 1T ezafq wgey 7
ag saand #3 fzar s qafs a9 39
FTHTAT T UFT 34 F1 417 &, a1 a3 AA
a1 ey faa @r @ & fadet gl &1 avw
a» l"'(!ﬂﬂm)“'

§ or+fl STedl @eH FEAT | UF QAT 48
gz1ar a1 5 gid fa gavast g atq de
HIT QAHEE §EGW | 99 FHISE ®F g
T & AT SHFIAT F1 UAIHST qaqy ¥ §41
T@T AT § | 1 GFEANT Iod St 7 &T Fgr §
fer agt av w1 @ #1 AANfEY &1 ag W-
FAT & | AT & I gU FA1A2 § AT I
UF g & ara faguwa av gt far o
aFar & T feT rges wadHe a7 qaFd g,
ar ga F 1= ar garg #1 faar

& ITIH) &Y § T ANAT § ALAT A
U TET gewae , @ 9 99 g9 5
FEAT AT | g wel & &g F gg o fae
A1AT §, ITFT AHAT FATE |

SHRI CHITTA BASU (Barasat) : Sir,
at the outset, I want to share the view of
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Shri Indrajit Gupta, regarding the manner
in which President’s Rule has been imposed
on Punjab. As the House is well aware, in
the Constitution itself certain procedure
and processes have been laid down for the
imposition of President’s Rule. It can be
imposed when the Governor of the State
makes a report to the President, particularly
making it out that the Government cannot
be carried on in that State in accordance
with the provisions of the Constitution.

The President examines the report and if
he is satisfied that the Governor’s report is
to be accepted, then he decides to apply
Article 356 of the Constitution to impose
President’s Rule in the State. 1 have got no
time to discuss in great details but I would
mention that here in this case the whole
fulcrum of the sequence of the developments
in favour of the decision of imposing Presi-
dent’s Rule is the letter of the then Chief
Minister of Punjab and the Governor for-
wards that copy of the letter he received
from the Chief Minister and says that since
the Chief Minister suggests...” And the
Chief Minister suggested in the letter that
the Centre should make direct intervention.
The Chief Minister {has got no right to make
this kind of suggestion. The Chief Minister
under the Constitution has got the preroga-
tive to advise for the dissolution of the
House if the Chief Minister enjoys a majo-
rity in the House. Here, Mr. Darbara
Singh went beyond his Constitutional prero-
gative and created a new prerogative of
advising the Governor to impose President’s
Rule or apply Article 356. This is a new
precedent. Never in the history of the
imposition of President’s Rule has this kind
of advice been there. In this case, allow me
tosay, the decision of imposing President’s
Rule was taken at No. 1, Safdarjung Road,
and after the decision being taken there
irrespective of the objective situation which
was obtaining in Punjab itself, for political
reasons, the Chief Minister, Mr. Darbara
Singh, was made to send a letter of that
nature intimating his desire to resign, and
Mr. A.P. Sharma was forced to prepare a
report in the way in which No. 1 Safdarjang
Road wanted to have a report—nothing be-
yond this. The whole report of the Governor
is a doctored report. He simply forwards the
letter of resignation of the Chief Minister
and says that the Government cannot be

of Punjab (St. Res.)

run in accordance with the Constitution.
Why ? There are other constitutional
methods also, as Shri Indrajit Gupta has
mentioned. There could have been another
Chief Minister. And he says, ‘Having
another Government would be a futile exer-
cise’. It may be futile for their own Party,
but for constitutional procedure it might
not have been futile. Therefore, I say you
are neglecting the problem of Punjab. That
is another thing ; I am coming to that. But
you are out to destroy the process laid down
by the Constitution itself. This is what is
called ‘subversion of the Constitution’.

SHRI SATYASADHAN CHAKRA-
BORTY : The Constitution-makers could
not foresee such a situation.

SHRI CHITTA BASU : As I have seen
on an earlier occasion also, President’s Rule
has been imposed only to meet the internal
of the Congress (I) Ruling Party. Here is
another example. I do not know how you
can explain it out if that charge is there. My
charge is that some of your men did not
want Mr. Darbara Singh and from the
beginning they were hostile to Mr. Darbara
Singh and they were very much present in
the Rashtrapati Bhavan and they said that it
was because of his desire these things have
happened.

PROF. N.G. RANGA (Guntur) : Why
bring in Rashtrapati Bhavan ? I do not
think it is quite right and decent.

SHRI CHITTA BASU : I have not said
anything. I said, ‘somebody in the Rashtra-
pati Bhavan’.

PROF. N.G. RANGA : ‘A.D.C. people
or jawans’ I do not think it should be allow-
ed to remain on record.

SHRI CHITTA BASU : What will you
check ?

SHRI CHANDRAIJIT YADAV : Your
objection is well taken.

SHRI CHITTA BASU : In this parti-
cular case the Constitutional process has
been subverted and the report of the gover-
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nor has been a doctored report. This has
been a great danger to the spirit and letter
of the Constitution.

Coming to the Punjab problem itself what-
ever might be the situation, it is our firm
belief that President rule is not a substitute
for the solution of the Punjab problem. If
you feel that simply by imposing President
rule the Punjab problem can be solved, these
few weeks have proved that the situation has
not improved. Even after the imposition of
the President rule the activities of extremists
are on the increase, lawfand order situation
has.further deteriorated and]there is no scope
of return of normalcy and tranquility to
Punjab in the near future. Therefore, if
you have that approach—that merely by
imposition of President rule, you will be

. able to bring back normalcy to Punjab and
restore normal democratic process, it would
be a futile exercise. Something more is
needed to be done. House would be very
much interested to know what are those
particular, specific, steps that the Govern-
ment proposes to take in the matter of
bringing back normalcy to that State.

So far as our views are concerned, it has
been persistently pressed by us that the
problem of this nature cannot be solved
by merely having an approach to law and
order. Unfortunately, the Government
seems to have chosen the approach of law
and order instead of political approach to
bring about the solution of a very serious
and complex political problem. A host of
legislative measures which you have
proposed, the special powers you propose
to give to the Army, are all negative. You
want to meet violence by violence. Violence
from the public is condemnable and equally
it is condemnable from the organised State.
Now you are preferring organised State
violence. Never in the history, organised
State violence has triumphed. Temporarily
violence can be cowed down. But organi-
sed State violence never triumphs. There-
fore, with the entire approach of State
violence I disagree. I condemn the violent
activities encouraged or indulged in by a
section of Akali leadership. And in order
to meet that violence, political approach,
political campaign, political mobilisation, is
necessary which you do not like and which
you have not the capacity to do. As a

of Punjab (St. Res.)
matter of fact it would be more appropriate.

It is on record that the Home Minister in
this House and in other House did agree
that the solution lies in negotiations, in
dialogue.” From this side of the House we
have all along been pressing for a negotiable
settlement. He is also on record to say that
during the course of the tripartite discussion
the differences narrowed down. Now what-
ever might be the position or stance taken
by the Akali leadership at a particular given
point of time, what prevents Government
to resume negotiations at the tripartite
level ?

In the Consultative Committee meeting in
which I was also present, he made it clear
that the Government did not consider it as
a question of prestige, that they were all out
for negotiation, that the negotiation was
without any pre-condition also and, he
further said, whether the negotiation would
be bipartite or tripartite will depend upon
the response of the Akali leadership. Mr.
Vajpayee was also there and he will also
testify to it. The hon. Minister went a step
further and said, “We are for cooperation
with the Akalis even to the extent of having
a coalition Government.” He did not use
the word “‘coalition”. But he said that
they would welcome the cooperation of
Akalis in the formation of the Government.
He said that in reply to a question put to
him. He was asked, ‘“Why have you not
dissolved the House ? What is the intention
behind it ? When he was pressed for an
answer, he replied that the House was not
dissolved because they also wanted that
Akalis should cooperate with them in the
formation of the Government. That is very
good. But they did not know what will be
the fall-out of that. Ultimately, you know
that the Home Minister made a different
statement that there is a condition precedent
to negotiation.

SHRI SUNIL MAITRA.: After being
pulled up ?

SHRI CHITTA BASU: 1 do not know
what happened. Thereby, the entire
climate which was created by the joint
deliberations of the Consultative Committee
has been spoiled,
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Now, if this is not the policy of drift, what
else is the policy of drift ? They take a
_certain step and they do not pursue it
further. At a point of time, they drift ;
they waver. Is it not a policy of drift ? It
is a policy of drift. Because of a policy of
drift, the sitution in Punjab has become all
"the more complicated and complex. The
situation in Punjab is not the problem of a
. particular State or a certain section of the
population. Rightly, the former Chief
Minister made a mention about it saying
that the Punjab problem is not the problem
of Punjab alone ; it is the problem of the
nation as a whole. T would also share that
view. Having rcgard to the fact that the
Punjab problem is the problem of the nation
as a whole, having regard to the fact that
the Punjab problem can be solved keeping
in view the interest of the national unity
and integrity, having regard to the fact that
the forces across the borders are also
interested to sow the seed of de-stabilisation
within the country, the Government should
pursue a policy towards bringing about a
political solution of the Punjab problem.
For that, I would urge upon the Govern-
ment that they should immediately take an
initiative to resume the tripartite discussion
and they should make an announcement
immediately, if it is possible.

st sito wgo frgmtagaran (FaER):
JqTT qrza, &1 arw g fufrezT aga
fag @@ § 9w & gufeas & o7 2%
Haerg | T § g9 daq & gawF o
Fq1 g aqifF q51a § 91 g9 2 vEr ar
SaF1 #§4 agd A9NF A F@rAT L WIE
IFTLY, Y19 FAT § aFqaT 0F a1
q@t #fmw &% fF :g 7@ fasd v awia
¥ g AF T | IH qArAwT A
ifwer gqr, 997 fAase #ifaw a7
aE wrrarE grfaw 7 g€ @@ aIeR
T ST AW A1 A T 47 |

arq Srer gfEy Wi f, GAEer g s
ST ? T F9E G FF aF FIA
99 a1t F feRarT A i 8 | otg swar
qref &, st IAF o A §, uw geNFe
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FITAT qIEt § AR uw genee, fadwmfor
TEFTT Ga7gF FHET @ | AFTAT q1E F
gz meg gravz fag dfoama § R
qqo o Yo &Yo & FsfITz AT T
fog afx &) dfeT a1a #7 & fA7 ag
fareft etz ;1 Garg F7@ § T AT QU
yeqIT 7Y giar fw az feedt ara 9w daar
FLARAT I8 FH L | g TAHT F@S 2
EC A

qUT uF arq § o 2rId ¥ T zEw
qTH SNfwa & argdl & FZAT AZATE
# gga M a4 o a9dF & A5 @A
AN a7 AT fF ¥ T avg-
IR A @y g, AfFT aFaT §w AR E,
g7ar faas) &4 ag azfva A8 £49, Faq
g f5 quwggz, awgge F1 IAT FQ@ §
fazzrarer, g w4 937 F29, T3 @A 2
UF 921 9eq gvH-afag Amrare s fas-
AT FY GATFIT a7 FACH g A aga
sgn had fer ) gadr avs aaddt g, ag
qAT AYFTT F faars @gar & a1 99 3923

g, waT faer F7A0 ¢ 41 7 fewigs sran
g1
L]

g% F1 femiew § 7 9gar A1 ATARRYT
€14 &1 §ET (TYATT) | AU A g
fergzam , faarm 3o faai #, frdr ferg-
=1AY A1 ag w7 Agr grr, afwa fw o
J s gad A g1 ag oY av FU g9
# i Grgd & Fgwe & avname
g 19 Gez §, dgW "EE A1q sy
g1z & AT ZAR Fg, T H9F q1Y
wmfaer § &t @7 A=Y A1EA & o§er
BIg |

a7 gegia uF aar A1 i faan fr gw
q¥eer AR FATAN | fATTATAT F1 A=
72 & fF sz am Fwad) fean, uw -
g Feer far war geaa w) edw
g1 @Y Y, uF i v ) o gfad F1 garg
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a1, 3751 g% 41 5 forg 9T garg @1 I@A
TFRFTAY F A1, IAHT 9FE foar graamay
F fad ) gud o gaw WA fE smeag
1€t A B @ & 5 g fgg wwAr
gar ) war g8, 3 faa AsErai 7 oF q13-
T F Few fwar, wea gw arar o fag
ZFATFET AT I FeeA HT gAY TEY
oft, 39 9T gg Fgar & & 5garz fgegan
FY HTAT A7 ? FY AT A AT A Oy
Fzmm wgw frar? Fg 5 degmfaa
qa FTATE? AW AE FET) FAT F
TIRU T FF 7 AFU IAFT @IF T g,
TR IAFT IIFT AAFfAATH H FFT
AT | Zig F ardy qferdt s g

& gamar g & 7 AT stan-s@w qa
T@d § 91T agd Wiziz &g i
qT Wiz¥z § A1 FAT UF ATIHY A FoA
foFar, Fear FTF ATT AT, TAAFT ANGBTT
g, 3aFr qree 3, maAHe frgar Far
qredY 2, ag wEAr Hawer qAT1 Y qE@
st &1 gt faa § gz fag aYrama
# fgrgeara A1 waddz 1 7 3N, FATST
TAAHZ F1ET | WAT IZ FIT A1 g@ATH F1
a1a § B o aifas s &1 IEe, oF
gefiéz frgar gadt guwre #1 fad fa@
fergeara & qmafasa & faars fF § fgeg-
1T 1 AIHTT H ZRIA1F QAT §, Sawid
A Fa1 ? AT gow ¥ faars fag faaar
2ot wgare fr zawr gafaw waa?
fereity #gad o avr wree ) &
Fga1g fF gaa @A srrfgar-srefear
&\ yew Amare A g fag ara
#1 fas vF s & fao @ gu d Fr fergant
¥ q19 ATgHIA 7 g2 G, FE® I FH
TgFiE a0 FT AFT fAeAT, A7 qg IAd
T A a7 qFar &, AT AFHA F AT
wifas FIAT T397 |

& gvere A ard FTar wrgar g w
fere<iamer 7 o TaT QaTE FH gE 7
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faar &, st wrag w1g § 7 g | ag W@z
F1 FIA AT FAATAT §, ITFT FT-ATH FHL@AT
g, 3a% fawri 9T aga sgdaT A9T Wrgar
2, 3% ThAY 1A F fAq Fgar g, A
FATET AT | AL T § ¢F sHA gk |
gufFeadt § Tha A AT T H g3 w7 |
TEN IR ATATAT q1X 9T fored) &7 Fre
otz grgaeat feadt # avg &7 faar
fez a5t arr &1 qar | faww ¥ We
7 faar | 41 @ g v, Tafeag o+ 78
FITBITA TS | TF T F 1T o @Y
1,3 37 9T g g M) gfew
qIF AFFHLT AT W AT AT T 9% A |
3% & fasgiara & wig 1, IwFT fag,
U ddhedlaT FT f2de 471 IAA @q
faar fF w77 fiedter faewia™ 3 fean
21 Iu%F gaifas fasTara & sas w1
fr & qgor gvg X4 aved 1 fasdta Iar g,
T ggAl ATW@IA H FAAIE F AC, v
gad arT gwaifes gar) agi 9T =,
Qe YT ATZATT FT FAT AT AGART
qFS[ AT & | TZ §9 JATGT FgT & AraT
g?

ag 31% g f& agi av a3 ofadza Wt §)
TH YoF 1 FafFendt g fF fta @a gge
gFIfaai &1 aq qrar av | FFfaa) ¥
gfaa § U& ufadiza we fau, St 1o qama
FT @EH FIA 93 JA gu E, W dorT F
HFAL F1 gFA A A1AA, ST AT HY
dw #3727 § A fasdiary & e @
Srar 21

ST A TTHE WY erIEr oA sraEy
wgH 7 aud, a1 ffadzw w0 any weAr
9371 ¥ AN dIE-ALE FV a¥eT T F

AT AT ST T gu § 1w A A

UF JaTT §, FT AAH 0F §, O F7 Iq
srerr Wifewr At ger§ ? Fagciare wgar §
for & foreft iy ax adf agwd g, s &
R, g
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& araw g ¥ @G FEAT
i srraw fafreze anfgar darm & a9 &
% qF FrOATT TEY A gAY, 7T 9% ¥ GG
Y ¥ IAFY qIw A FIA | AT T
AT /T §, 97 WIEe qreqw €€ 6 | 7T
forg it #1 o & fgar sg, qaad
#Y fewest %1 @ie faar s, Y &) @ @
faF watiz & qra £1E 7 Fr€ Gasr § Ay
¥fer ST ag geT A & I U
g fr meaz o @), gAR at qgd &
FFT A §, I AET-gwE § ST 7@y,
w1 ¥ wdew ) farelt @wg &7, OF
fex form Rz a1 ) fam gw ¥meeEm-
Wz \ AN 1 g A A anfew, I
fente s &1 2 fow 221 3= T g &y
zaes fam 22

TaAEE F1 FTSEA F H1G AET,
wTeT § sarer qiFd &, faa g W as,
gas! Awar Fifgr ) a7 gew ¥ fag @R
qraF gark fag, fagaa @I s
AL

# fpalt & fasTs §© A& FZAT ATGAT |
& srgpreie & W% fafre & feega
fesres agi £ | 7 & 47 3T T EE @A
&1 «fiF gl ¥ us Fgrad g ;A7 AAl
FER geA gwel,” A a1 AT
Sarar AT ag F@ 8, fqas1ag FO @Gl
ewar |« s (fey, wreE qiga ATC, IF-
#F ISTHT &1 AT IH AT A1, FAT
gt aga fow @ 7 ar sl A agd
orown aria P AT & 47 ¥ qEAAE §
arq ? fgrgeara #v shr e fafret
adf s (sqweA) e g @€ fasar
§ 7 avd< g & fag faeran wn@ a1 €
fadar

@ & guwer g f AoE gOR E, 0
gwd g § 1 9T =gy ar fF smen
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fafreze arfgar & ara smd, gAY aoft T
&, wafewr W) 398 (¥ wmw few
o a¥ 3rravar §, #47 AT Sy & 7 Afw,
qE A, AT HrEw g Fqor A §
o wreq agE aFifaat g aw §)
a# &t o ool &t ava gaw § 98 o€ o
TR qar g war | (swwer)

# grzw fafrez arfegar & amy i +g
TIE #41 ag gaaa & f & 9a% amy
G @E

Haftwgar g fF dara & g aga
gUT§ | qgr AEdl ¥ F@r fr werewT A
arr wt &, afearsr § 7 § 1 &few & #aar
gfrerdzadas 2 no f, w5 el ¥
FT IR W FEA F2A 7 § o AqA-
93 A WHA S FE af, A/ qww w7
qury AT agt ¥ IIEHT AAF-farg
qrar aar g1 T fHT o ¥ Avr gaEy
A AT, A% fag L aamw T FF
g FTamIFa & angar g f
AT AT &Y 4rET A FTAT AT R 1 F 2T-
&Fieq F=ar fF oo &1 ft 78 |
srar Fzar =nfgy fF o amgwfes o §
ITH! GEAT FT TAAHE F qvq fuaF ang
FTAY =1fgw azar durrg aatz g sraam T
fergeata %1 aga ady e qgait |

agt g FT X 9t a1a a9 FETE |

PROF. SAIFUDDIN SOZ (Baramulla) :
Sir, as the hon. Member has brought into
discussion the Chief Minister of Jammu and
‘'Kashmir, I should have a minute to clarify

the position.. .

MR. CHAIRMAN : The discussion is
continuing tomorrow. When your turn

comes, you can clarify it,
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*SHRI S.T.K. JAKKAYAN (Peria-
kulam) : Mr. Chairman, Sir, under Article
356 of the Constitution, the President’s rule
has been proclaimed in the Punjab. The
Resolution under discussion seeks the
approval of this House for this proclama-
tion. On behalf of my party, the All India
Anna D.M.K,, I wish to say a few words on
this Resolution.

Sir, at the very outset, I would like to say
that 1 am unable to support the frequent
use of Article 356 of the Constitution for
dislodging the popularly elected State
Governments. The people of the State
extend their massive support to a political
party in the State in an election and that
political party forms the State Government.
Such a State Government can be removed
from power only by the people of the State
and not by the Centre with the tip of a pen.
1 would stress that the Centre cannot appro-
priate this authority to itself. This authority
should vest with the people who are the
rulers in the country. Even the authority
of the Constitution is derived from the
people who are source of power in a demo-
cracy. In this background I have to oppose
the frequent use by the Central Government
of Article 356 of the Constitution for remo-
ving the popularly elected State Government
on one ground or the other.

In the Punjab, the atrocities of extremists,

B.A.C. Report y '

the activities of the separatists and the
awsome racial riots have to be controlled
without any loss of time.

MR. CHAIRMAN : Shri Jakkayan, you
may continue tomorrow. Now, the Minister,
Shri Buta Singh.

18.00 hrs.

BUSINESS ADVISORY COMMITTEE

Fifty-first Report

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
Sir, I beg to present the Fifty-first Report
of the Business Advisory Committee.

MR. CHAIRMAN : Now, the House
stands adjourned tjll 11 A.M. tomorrow.

18.01 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Wednesday, the 16th
November, 1983| Kartika 25, 1905 (Saka).

*The original speech was delivered in Tamil.
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